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1900 (Saka)

——

The Lok Sabha met at Eleven of the
Clock

[Mg. SpeAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
g & qu A g
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# o dury o ey oy AT & wwAr
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Foam ey e a7 ferare W oft
&7 war o ¥ werrer it & fr aeetront
sTON g e & gfe ¥ dw A 5w
RTAT 71 AT AT AT Har @ |

% Wt oft &1 e wEat g fr wmn
7g AEY W€y & T wred o A oy
WTCRFT §aq & fqC of arewas @R
T T §, 97 7@ & #K o
AT % TR ATeA Ag) € 1 wofg dw
%1 1 foar snar § ? & s =g
g fr @ mate @ & w=Re
T SqFeqr 70 WIT ET F /A Qg
QLY FAITA FT STFEAT Y FLA Aviq A7
d1 A T FAT ¥ og@wl g=mr
AT W WY A WEET ST TAT
¥ R T I e ?

St FrwAY At agyen ¢ AT
=2 gast Fror oy & ) o« fewd
g R, wWrE W, T
B TINU B ) 9FAT FVU AT qE ¥
®X g7 ara o7 ag fdv oA & from
ey W G 8, 9 A1 W9 W
T 71 T g, w0 |
5} Yeaa 7 gaw fraar o &) 9t
T@ & v eTNodlo FT FT TrEFAT B,
fram dtr 3% %1 FEMaT wiT wIrET
T §ar ¢ faadT 99 ST % 4T Ay
afafrEr ¢ A ow @ f 9 O
w1 521 ¥vA ¥7 fewfgar §, w@
Afifeafar 8 g & a1 T @
g & 1 =, fydfey &, @ifr
wvew o ot g v W § forw wror
Sw7 & g &iv swrEdr w7 wEr &
foms! a7 & g¥ras @ w1 wIEr
iz 3 gEar ¢ = & fag arfe
FE AOD W 1 WEET T
g # fr guer w1 fadfew &&=
Wwimim @i we
o\ wer oot ag § fe ot gETh T
weart &, ag smgAereT g AT i &
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W qreR FeaTE § i gy omfy
§, a1 fiex dw ® o dwx w B
Ifew & g Sk gt § AW e
gfers gt § &1 79T gew o
A1 qzAT ¥\ wufaw aree dw el
frwrmatt § fipadt sarar ar ww g0,
7% A, W AAR agy qeawr
A F AT W §Y T FS wH AT AT
IEA AT AT § |

off gaex feg : 36T 9TT AW &
() @ & 47 qer 91 fr @ AW
7 ferare g 7 &1 w9 s svfs
07 T WY F I F AT FY WA
FAMN TT ¥ | T F97d HAT W12 T
g faar & For v afiva e 51 =Yg s
wfrs fow ¥ w0 & g@w @
T a1 wmagfor wqar faasdt sqar
7%1 @ i T8T 7T a5y w7 ¥ gy
T F AT v g g R
urw 77 5 fawedt #F w4t ok g@k
69 o1 W 9w § 99 5 dw oW
TV S | ST AT, AT FEY
X, T G F I 9g foerar &
arew el wferd W 2wy go e
fady werragifos #gdt §, a8 #@1 aF
wr & 7w v e A @ Wk
JaR! A% a0 ¥ wwaeqy g anf Anir
w 9% fow #%, 9T ze+ faw
‘wermagIfE wgAT a1 ‘aedAE gfe &
T Ad FgAT, q8 A aHE A TEr
T & 1Y At S 5 aare ?

off Yrruat O WP : AR,
d7 wez TmT = § i de we
qHodto T & WY FTEAT IfeT T A
ot HT / wATE W 2, wg qw T
T W §, TEQT A A & WK A dw
RN §, T F1 I 3 A=
ot A9 & w7 79 v 3 1
qan war N 1w e vy
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v ¥ fag or wed, o I ¥
gd AT wwT waw A § Wk
AT VAT JTHT AT YT § | FaT
i wgr fo aad & fag 21 g@d
9 & 7AF ¥ fAg IwT AW
T § 1 tafAg qg qAetodt aAfY
) @ S NTagEE af, Waw
@ IIF gEFqrA FET wAEGRE
ar Feder gfec & aww afr 3

SHRI M, SATYANARAYAN RAO:
Whether the Minister is aware of the
fact that there ig acute shortage of
ecovking gas in the country. Parti-
cularly, in Andhra Pradesh, in no dis-
trict, they have issued any agency at
all. We are having so many difficul-
ties. Whether the Minister js taking
steps to sec that cooking pag is sup-
plied to the consumers.

MR. SPEAKER: It is not related to
the question,

SHRI H. N. BAHUGUNA: We are
talking of flare of gas and nol cooking
gas. The two gases are absolutely
different. The hon.'Member may ask a
question about some medicine based
on gas, which is not possible for me
to answer,

SHRI S. R. DAMANI: The hon.
Minister said that certain amount of
flare of gas is unavoidable. I want to
know what ig that certain amount?
Because in the statement it is shown
that in Gauhatj in 1876-177, it was 7500
but in 1877-78, it came down to 4700.
In Barauni, it was 10800 ang came
down to 3800 ang in Cochin, from 4000
it had gone up to 8000. What action
you are taking to keep it tg the mini-
mum?

SHRI H. N BAHUGUNA: The hon.
Member is quite right when he com-
pares the flaring of gas in Gauhati,
Baraunj and in Cochin. In Gauhati,
the flare has come down almost to
about half.

Oral Angwers 10

Ag I saig earlier, it depends on many
things. One of the factors jis that
from the Gauhati Refinery LS/HS had
to be supplieq to Chandrapuri Power
House gf Assam, which is 25 kmas.
away. In the previous year, we did
not take an vunce of LS/HS. That is
why, it had to be flared. Therefore,
the flare wag higher. Then, in Gau-
hati, il also dependeg on what we
werc producing from the consumer for
whom 1t was committed. The com-
mitment was with the Assam Govern-
ment. Sp far gg the gquestion of
Cochin is concerned, I have not been
able to conceive of the answer given
by Cochin Refinerics till todate.
Cuchin does not have a monitoring
system. That is a particular type of
meter which tells the quantity of ga-
flared. Therefore, there iz an inbuill
weakness in Cochin refinery which we
are going to remove by providing
monitoring system which alone will
determine the quantity In Barauni,
there arc some problems, technical
problems. But I quite agree with the
hon. Member that the minimum size
of the flare of gag for each plant has
to be fixed according to the project
report. Each project report carries
that thig is the minimum size of gas
to be flared if all the cuts indicated
are taken into account. If not, the
flare wil} go up.

fieeeft fagg wame deam & ow wfewra
T gt EAT Ok ¥ o v s

*850. st wAw T oToEETS :
WX 7Y qE A A gr w3
e
(%) 71 a8 7% & fr feeit foregr
ST AT & OF weitaE IAw fan o
ﬂ(ﬁmﬂﬁ?@’ﬁmﬁﬂw.
T AT wrfeww frar & ooy -
mfEGT F THAX ¥ O wgar §

() afz g, a1 goerc & 3o
wifrewTe ¥ ST w1 T s

% fog w sriemft 1 8
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(%) <t g1

(a) 7 (9). faeelt faga o
g & uF vt oft #to fro wat
q s 6 g & wifawmre & @an
faar & foredy sy g¥erTT 2w SIARfY
Afed, it mwf o s &1 faao
aary & foq d@e 7 @ @ gfer
# waw & fadlt aw@ ¥ wEiEE &
g, I TF WIWE 4T 5 TewT g
7% feaw feam ol |

g ¥ 12 W 13 feamrs, 1977
#1 IR wEE™, wiwweT A% 7T
ANST, TEAS N NI WUEW 6T ST
i faamar 9 | A WA A qE
T QU TEATHA FCA F TELN W AT,
wfwaes BT AT G167 T 998 w0y
firar 91 5 ot g fagon afew
ag s fraor gaw 3@ 1 9y
s dar wd fear

q¢ 18-3-1978 ¥ Y a1a § o
=t wal A T8 qieT &7 wfoe amwny
wega fom 1 x@ dom ¥ oy ) wi
§ o ag orar o § fR gy g
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W §§ wffe, qeagfr e
vfawsdfis goft | st i 2w
fiewfer afier o fegere-seett o &1

WtooT TR omrewre: e
ATAAT et oY 7 TATdR 5 57 oo
waf ¥ wod JwwTer & k& ot @
arar fear & ar SwT SR §T & oY
feamar § 7 war 7w wft o & e o
ITHTT ¥ T AT FY T g Fover oy
& W Wt % S o o,
RS md W W w ow
ST ¥ qF qu faw orR g7 el
Fr TVHT FT AT TH @ &
ag t gt o § e o owweor ¥ W
TRy S wa W
ar erfower afy §, ¥ wrerw sra
® WY qF g e ot § °

st Wy AW gufceee foelt
Tfegs aart, wit o & oF war
ety dare foar &1 Fifew e
T B A A} e gF e
& AT AT & | THAY AT GHILC W
FroqqowTo & wlawricat T ot & Tz
A o gaw [T | A wET O
g Fearga amay wa7 91 9% 98 fvw o
¥ wwar § Suer s far mr qr

WA EaME E H W o= i fnde
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W et el f wrowower @
wrw g At A faeer gy § fe i}
tw # yev wfiae gw xetmre At w7
X 1 wrlie @ ot www
t ) i =i ¥ yefin aew 8
fis we e T § fow & fow e
gfafade woit § o e wdew
AT & A7 qET W & awrw W
@y W WS g o

ol am ag & v w1 3w
T dm fear 9w ¥ g
ave 78 v X ame A el
¥} N oEw R R ) 7 WY
Wit W @9 A ward @R o
eI & g o et gilr o
W OF T &Y aAree SHRT §YA R
st e @1 W@

TwF Twg § warr wgar g
R awdE ¢ 3 gy § f aenife
w1 wicwe T w41 @ Wi % o
W 1 g7 T Foreg ofgww § W7
JT ¥ A ¥, wE F s ¥ wwere
¥ = ¥ g Ty & fr ag Siw T
P | Tafan % AR A fear mar -

St WA OW TR ST
T TAOw §, WYk wETe ar A
®Y 71 gaaT § fearaw gaey fdt
Rwrd qré ¥, frelt wret g2y AR
w7 T Y fear, It g smdeT
wx fawrx =y fear

sto g ok, o fe
oY ATER FATAT WA § ST W
N g w wwd § ) i afe
Wt A SR A ) e feemw o)
wfez vy ¥ fig oy dar o @
A ¥ g frm T afy & ael 4 )
wr o g8 fedew mft wog aw A%
forsrerdr Ty o om st o 1 WX

ﬁ.qm wWro iwﬁwhlﬁ!
qu wfre tw foar § swwr feome
w foar & 1 g wawd § fe g
¥ we ¥ Iuw www F arAr AW
@

g, 3faa T gom | Ia% IR
ar wgtafen  afaw foew § A7 @
TEWE ¥ I fear § o Fawt
Wit dWw ¥ @uqE s a7 W
w9ST §N | 4% g A &7 uad i

SHRI KRISHNA CHANDRA HAL-

Grants for his Ministry, salg that he
haq placed equipment to prevent ac-
cidents on the Howrah-Burdwan gec-
tion of the eastern railway. May I
know what 15 the difference between
the instrument invented by Mr. Shar-
ma and the equipment which hig Min-
1stry had placed on the Howrah-
Burdwan section of the eastern rail-
way?

PROF, MADHU DANDAVATE: As
I gave details earlicr, the device, auto-
matic warning system, which we are
using on two routes, that is, Burdwan
angd Howrah and Mughulsaraj and
Gaya, is an 1nstrument which is fixed
in the locomotive. If there is a signal
which 15 not taken pote of by the
driver, 1n that case, that signal, red
aspect acting on the track magnet,
exerciges the electric circmit in the
locomotive. The current ;5 set up in
the locomotive. Then there g a
whistle making the driver to feel that
there is a danger signal. If he i= very
much absent-minded and does not
take cognizance of that particular
whistle, then within 5 secondg of the
whistle automatically the brakes are
applied and the train comes to a stop.
I think thig is the best available de-
vice and if we are able to have pro-
per grants and the device is extended
to a pumber of routes, that will be far
better than the instrument that has
been devised by Mr. Sharma

off wemn TW e : AR AW
T T WY wrar ¥ 1
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e W : g e T g

v ¥

st s Tw ovdReT™ W
gtz O Y @ & A7 u wEE
T

MR SPEAKER Not more than two
supplementary questrons are allowed
under the rules It ;3 not allowed
under the rules

wWem sew & SrEr
g g fr 1977 7 g fraa owide
FC W I A W

MR SPEAKER That does not
arise

W imsemam Fo @zt
giasfegt & a9 & 91 CRIEEE §T
¥ 9% e W@ § A7 fa@y w9 A
¥ 9§ afr 2 fr afgwlrd & 97
q AT FIRAA W NH A A GLAT 3T
TH & ITET 3T W OATATOTEA  WTTET
T oTEr ¥ oA WA AT F )
MR SPEAKER We are gn machine
now not on man at all If you want

to ask sbout machine, you can do;
otherwise nr

o oA TH ATOEETS ¢ HEYeT
wnzg vt oFary q@A D

MR SPEAKER Plea<e study the
rules then you will be satisfied

et O ¥ frfcig = W™ W

*352. ¥lo Wo Qo fwg: 747
o WAt 7% TN W orw ova fr

(%) = @477 ¥ X AT FE-
war-gmaarT ¥ gwT T T
gfcig a% «f g faert &

k1

ford
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TTATAT WS WA Y R e
L aker frr Rgy, W

lm‘mchmaﬁm?

- Y

T wlt (o, 7Y wwWR) . (F)
e (@) wrw 91 gl A e
F R T Ore o fafeig & Wi
nF 747 q¥7 wrew fawr & fag awmara
TRl TR WAET T ¥TH
Y @R | FEET AT FH T G
a1y AR fqR 1 are-gzare g oW
¥ arz @ a7 71 frory fram s o
Ty, qg uA A1 Jufeew  q7 At FAT
T7ar ]|

DR B N SINGH With due defer-
ence to the Mimster ] must say that »t
18 a very hureaucratic fype of reply
which leave me as i1gnorant as 1 was
hefore 1 put the gquestion Surveys
have taken place The Mimster has not
saig by which time he expects the
survey to be completed This 15 a very
backward area inhabiteg by Harijans,
backwards ang Adivasis It has got
al] the potential for development, but
unles; the railway lines are brought,
the area will remain very backward
82 pe: cent of the people of the district
of Hazanbagh are below poverty line
May 1 know from the hon Minister
first what 15 the necessity for eon-
ducling so many surveys Three gur-
veys have already taken place, but no
decision has been taken This jg the
fourth survey which the Minister Is
irying 1o conduct Secondly, may T
know whether any time schedule has
been fixed, by which time he expects
the survey report to come ang the
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‘time gchedule for the Ministry to exa.
mine the feasibility of the scheme of
laying the rallway line?

PROF. MADHU DANDAVATE: 1
may inform the hon, Member that,
originally, we had slready tried to
survey for an alternative route from
Ranchi Road to Giridih via Hazrri-
bagh, and it was found that that would
be uneconomical. The very persons
who had suggested this particular
survey, when they were convinced on
the pasis of the surveys ghowing that
that line would “e uneconomical, them-
selves guggested an alternative route.
The alternative route that has been
suggested now is from Barakana
Ranchi Road to Kodermy via Hazari-
bagh town. As far ag this route is
concerned, the advantage is that there
1s g gmattering of Adivasi population,
and the arep is undeveloped It ig pro-
bable that this particular route might
help the development of that parti-
cular area. Therefore, we are awaiting
the findings of the survey. As soon ag
the gurvey report is submitted to us,
you can rest assued, within a few
months, we take a decision and re-
port 4o Parliament as to what will be
the future of that particular route.

DR. B. N. SINGH: The Minister, g«
yet, has not been able to give the time
within which he expects the report 10
come. My question was whether any
time schedule had been fixed by the
Minister. Otherwise, he will take its
own time, the whole of the Fifth and
Sixth Plan will be taken for the sur-
vey work. Kindly help me, Sir, and
get the answer from the Minister
whether he has been able to fix any
time limit within which the survey
report i io reach the Ministry.

PROF. MADHU DANDAVATE; Sir,
there are two unknown variables. One
is the time by which the survey will
be submitted to us and the second is
the time by which we take a decision.
There is also a thirq one, though I did
not want to frighten him anq that
varigble is the time by which the
Planning Commission will give their
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clearance to us on what we have de-
cided upon. I can only sy this much,
that from the moment we receive the
survey, within six monthg we will be
able to take a decision. But gince the
survey is being conducted on the basis
of certain experience, I cannot pin it
down to any particular date. Other-
wise, it means giving an assurance to
the House ang then flouting it I will
not dg that. But the moment we get
the survey we will make an effort to
take a gecision anq will communicate
1o the House ag to what is our decision,

DR. B. N. SINGH: The Minister
convemently throws everything on the
Planning Commission, ag if it is a
super Cabinet. If the Minister is con-
vinced that Hazaribagh should be cou-
nected by a rmlway line and devcwp
this backward area which promises to
become the Ruhr of India, though,
paradoxically enough, the people aie
very, very poor. So, if the Minister
cannot give any date, may I at least
expect the Minister to assure the House
that he will see that the work of sur-
very 15 expeditiously finished?

PROF. MADHU DANDAVATE:
Firstly, let me get the record straight, I
do not want to blame the Planning
Commussion. 1 do not want o des-
cribe it as g super Government agency
because the very task of the Planning
Commission 1g that, when certain pro-
jectg are lo be started by a number of
Ministries—somewhere a fertilizer
project, somewhere an alluminium
project, somewherc railway lines ete.
—naturally they have tp decide as to
how to coordinate the finances, not in
their own interest but jn the interest
of the general economy of the country.
They have to take a coordinated de-
cision So lct us not blame the Planning
Commission. But, as far as the Rall-
way Ministry is concerned, we will
undertake our own responsibility, but
since coordination has tp be done with
the Planning Commission, we will
have to refer the maiter to it. But we
shall try to expedite the matter to the
highest possible degree and there will
be no difficulty at all
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SHR] VASANT SATHE; The hpn.
Minister hag been happily evasive in
spite of repeated requests by the
Member. I can understang his diffi-
culty because our previous experience
is that, even where surveys have been
cempleted and an assurance wag given
in this House—for example the
Badnera-Amravatj link ete. ete., you
know very well, I do not know.. .

MR. SPEAKER: If 1 begin tg re-
member all that, I wil] go mad.

SHRI VASANT SATHE: 1 don't
want you to do that!

MR, SPEAKER: In your own inter-
est?

SHRI VASANT SATHE: In ow
own interest.

1 would like to know from the Hon.
Minister, particularly when it is ac-
cepted that, as a policy statement
which he hag made repeatedly, when_
ever an arey is backwarg the question
of mere economic viability will not be
the determining factor, then why is 1t
that this go-called survey—ang then
the Planning Commission and all that
—is aeting as an inhibiting factor,
particularly in thig area? As my in-
end hag pointed out, this ig ednﬂttedlr
a predominantly backwarg area: why
can’'t you, as you did in the case of the
Honkan Railway, make a positive
commitment in the House that this
railway will be undertaken and that al]
that is necessary—survey, clearance
from the Planming Commission, etc.—
will be got done within a particular
time-bound programme? Why can't
such a statement be made?

PROF, MADHU DANDAVATE:
Firstly, 1 woulg like to refute the
charge of evasiveness. My friend Shri
Sgthe is seeing in me the reflection of
himself. 1 ean assure him that I
x‘t be evasive, in this or anything

AFRIL 25, 1978

Oral Answers 20

after wmdmmmmr
the Planning Commission, before the
completion of one month, the Kalysni-
Kalyani project in Bengal was In-
sugurated. Another profeet, piz.
Modase-Nadiad, which was cleared in
his budget by the Planning Commis-
sion has glready been inaugurated and
on the 20th we are also insugurating
the West Coast reilway. Therefque,
rest assured that no gooner clesrance
from the Planning Commission comes,
we shall not wait even for a month
but will go ahead. Butltyouﬂvht
we have tp scuttle the

survey, the previous Railways llinh-
ters would also convince you that as
far gg the survey work is concerned,
1t 15 absolutely necessary. I dare my
this much that as far as the problems
of backwarg areas are concernad, I
shall put my full weight, whatever it
might be, on the Planning Commisgion
to see that there iz no let up in the
development of backward areas.
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DR VASANT KUMAR PANDIT
Ilon Speake: Su will the hon Mims-
ter for Law explain to this House the
methodology and the criterion  upon
whivh his department decides rbout
this question suo motu After all, we
know that the number of cases pend-
ing and the appeals pending mn the
High Courtg hag been rising through-
out the whole country Why does the
Centra] Government not consider on
it own this matter instead of asking
for rccommendations of the State
Governments ang the concerned Chief
Justice and throwing the ball in the
courts of the States There are seve-
ral such pioposals from the State
Governments as well as the vaious
Chief Justices of High Courts but no
decision for years has been taken by
the Centre People in the backward
areas have to travel a lot of distance
and they are put to a great Incon-
venience when they have to attend
the High Courts situated at Tong gis-
tances The number of pending cases
15 also gomng up Will the Govern-~
ment apply its ming to this question
and evolve a method wherebv they
themselves c(an decide about this
matter?

Now Bhopal ;, the capita; of
Madhya Pradesh but there 18 no High
Court bench there After all therc
shoulg be some guidelines ang criter~
lon for this purpose Will the hon
Minister conmder cvolving some sult-
able normg and conditions whereby
the Department of Law at the Centre
can detide about this matter ang set up
new Bencheg of High Court wherever
required?

SHRI SHANTI BHUSHAN Furst of
all T woulq like to make 1t clear that
so far as the question of formation of
benches of High Courts {s concerned,
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# has po connection whatsoever with
the pendency of cases, because the
number of caseg which are disposed of
by the High Courts depend upon the
number ot Judges. Whether the judges
sit n one place or at different places,
doeg not affect the number of cases
which will be decided. It js the total
number of judges which may have an
impact on the number of caseg which
may be cdecided by those Judges.

So far as the Law Commission 18
concerned, it was of the view that if
the entire High Court sits at one
place, the work can be done more
efficiently and perhaps the speed of
disposc] of cases can be higher and
the spced of disposal will be affected
if there are more benches. Even the
Arrears Committee headed by Justice
Shah had also come to the same con-
clusion

So far as the liquidation of arrears is
concerned, it is a very pressing pro-
blem and the Government is fully seiz-
ed of the problem, but, of course, it
will take some time The matter has
becn referred to the Chief Justice of
India and the Chief Justice of India
hag appointey a Committee of the
Judges of the Supreme Court, who are
studying this question. The problem
hag also been referreg to the recently
reconstiluted Law Commission head-
ed by Justice Khanna. They are also
going through the exercise of study-
ing this problem. We have also writ-
ten to the Bar Councils, including the
All-India Bar Counci] ag also various
Bar Associations, so that a new at-
mosphere is created for this and there
is realization on all hands that this
problem of arrears has got to be effec-
tively tackled very soon, otherwise the
whole system of justice ig golng to
collapse,

SHRT K. MALLANNA: Just now,
the hon. Minister mentioneq about the
guidelines for opening the benches of
High Courts in different regions of the
varioug States. In this connection I
want to bring to the noﬁcoulthehm
Minister that the new Minister of Law

VAISAKHA 5, 1000 (SAKA)
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from Karnataka a few days ago pro-
mhedtonpmanwnmchd the
High Court in the Hubli and Dharwar
region. May I know from the hon.
Minister whether ithncometo'lh.
notice of this Government or whethe
thesupreme(:onrtm-themnh
Government has made a request to this
Government?

SHRI VASANT SATHE: If so, what
is the reaction of the Government
thereto?

SHRI SHANTI BHUSHAN: At pre-
sent, so far as thig proposal of for-
mation of a Bench of the Karnataka
High Court at Dharwar jg concerned,
some proposal wag received in Decem.
ber 1976. But then the Chief Minis-
ter of Karnataka earlier in his letter
in 1876 has mentioned that this pro-
posal need not be considered for the
present. Now if any new proposal is
being gponsored angd it the proposal is
received, then in that case evidently
the mind will have to be applied to
that proposal and some decision will
have to be taken.

SHRIMATI PARVATH] KRISH.
NAN: How does this question arise?
It relates to Marathwada.

SHRI K, MALLANNA: What was
the opinion of the High Court?

MR. SPEAKER- Therefore, you will
not have it now. Please table a sepa-
rate question.

stewc A R wwma  AgEy,
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SHRT KANWARLAL GUPTA: Has

the Government decided upon any
norms? That 1 wanted to know.

MR. SPEAKER: That is under con-
gideration This ig what he is gaying.
Question No. 855.
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SOME HON. MEMBERS rose.

MR. SPEAKER: No please, Ques-
tion No. 836.

Plun to step up coal wagon loading

*855 SHRI MANORANJAN BHAK-
TA Will the Minister of RAILWAYS
be pleased to state!

ta) whether it 18 g fact that the
Railweys have worked out a plan to
step up coul wagon loading 1in the
wour.try: and

(b) 1f so, what are the main fea-
tures thereof and how it iz being im-
plemented?

THE MINISTER OF RAILWAYS
(PROF MADHU DANDAVATE): (a)
ang (b). Railways are constantly
endeavouring to maximise the load-
g of coal so as to satisfy the
demandg of the various sectors as
assessed from time to time In this
endeavour Railways are also main-
taining close liaison with the concern-
ed Departments of the Government,
like Department of Coal, Department
of Energy and other State Govern-
ments Additional assets by way of
more wagons and engines are also
being created as found necessary to
enable the Rallways o meet the
overall loading targets, including
coal

SHRI MANORANJAN BHAKTA:
Though the reply of the Mimster is
not very clear, I would hke to
request the Mimster of Accidents to
let me know what 18 the loading
pomition of Black Coal to Power
Houses and to brick kilns and what
15 the pit head stock at collieries to-
day, as compared to the last year?

PROF MADHU DANDAVATE:
Furstly, let me imnform the House that
in 1976-77, B2 million lonneg of coal
was moved. In 1977-78 84 million
tonnes of coal was moved and in
197879 we have made arrangements
to move 87 million tonnes of coal
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ahle to give that figure just now. I
would like to receive notice.

I would however like to give
another aspect of that.

It has been our unfortunate ex-
perience, at a number of coal pits for
same time that where we sent a full
rake for collecting coal for move-
ment we found that ai some of the
coal pits, stocks were not sufficient to
All up the rake immediately in the
prescribed time and seng back pll
the Wagons loaded, with the result
that the number of wagons that were
left behind per day were of the order
of about 900. That wag pointed out
to the Coal Department. They mm-
mediately moved in the matter and,
therefore, that defect is getting com-
pletely eliminated and as a result of
that, in the coming months, there will
not be much difficulty about the
movement of coal,

SHRI MANORANJAN BHAKTA:
In view of the reply given by the
hon. Minister, I would like to know
whether he would assure coal supply
to the industries fully.

PROF, MADHU DANDAWATE: It
is not the business of the Railway
Minister tp assure that there will be
coal supply. My only assurance will
be, whatever be the coal that will be
filled or loaded on the wagons, those
wagons will move swiftly. There is
one ‘If'. What is happening is that
to-day we are utilising cer=
tain wagons for the movementi of
coal. Al times, because of bottle-
necking, the movement starts rather
late. If it startg in time, in case they
come to the other end, they are un-
loaded and some wagons have to be
utilised for other commodities, it
those commoditieg also can be loaded
quickly without much losg of time,
and if there is no bottlenecking, I
can, assure the House that problem
will be solved.
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In the end, I will assurg the Mem-
bers that to-day there iz no in-
adequacy of the wagons. We hava
3,807,000 wagons to.day in our posses-
sion and even if all the commodities
including coal are to be moved
effectively, on the broad gauge, we
require {o load 28,000 wagons per
day. On the metre-gauge we require
to load 7,000 wagons per day. On
the whole we require to load 35,000
wagong per day. I can assure the
entire House that abundant wagons
will be available for the movement
provided there are no bottlenecks
created by the industrialists and
others,

SHRI C. N VISVANATHAN: |
would like to know from the hon.
Minister whether he has taken any
special steps to send the coal from
the coal-mines to the Madras Thermal
Station. Sir, during the discussior
on the Calling Attention Motion, the
hon. Minister hag assureq the House
that he will take immediate steps,
But, Sir, so far, no steps have been
taken, The Madras Thermal Station
is having only filve days' stock of
coal. If the coal jg not coming pro-
perly, it will affect the area under
the Madras Thermal Station as well
as the entire Madras City So, 1
want to know whether he will take
immediate steps to improve the
situation.

PROF. MADHU DANDAVATE:
We have already recetveg a com-
munication from the Tamil Nadu
State Government and we have gone
into the matter, We have taken
necessary steps and necessary instrue-
tions have alrcady been jssued

I can assure the hon. Member that
there will be no dislocation in  the
movement nf coal duc to wani of
wagons,
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MR. SPEAKER: That 1g a broader
question It cannot be answered in
the Question Hour.
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SHRI MOHD, SHAFI QURESHI:
Sir, the Hon. Minister has stated
that he is in a position to supply all
the wagons for loading coal. And
he hag stated himself that from the
pit-heads when the coal wagons are
sent, 800 wagons every day are
returned without loading So, it is
not the efficiency of the Railways
which 15 involved, but jt is because
of the ineficiency of the Coalmines
Department, because, they are mnot
able to produce coal. So, wmy
question 15 this: Will the hon.
Minister assure this House that he
will be able to take up all the coal
for loading if the efficiency of the
Ccalmines Department is improved?

JROF MADHU DANDAVATE:
Su, the Hon. Member has stressed
only one aspect. I said that there
was & time when 900 wagons per
day were helg back But, after that
time, the situation has now improved,
I have got with me some figures
Today the position has improved.

The pit-head stock as on 31-3-T8
was of the order of 1246 million
tonneg and there will be no difficulty
in this regard, as far as the Railway
Ministry and the Coal Department
are concerned. We will manage it

SHRIMATI PARVATHI KRISH.
NAN: Sir, the Minister has given
his answer with ifs and buts.
Now, he is in a mess. In Koths-
gudem, there 15 8 strike and, as a
result, there is a difficulty in the
movement of coal. Will the Minister
consider takmg this yp with the
Ministry of Energy ang the Ministry
of Finance to gee that that is settled
immediately so that coal is available
to be moved in your empty rakes
which will be there because, in less
than five days, they have to supply
coal to the Thermal Station. This
1s being neglected.

PROF MADHU DANDAVATE:
All steps including consultation with
{he various ministries which will
help in tackling the problem includ-
ing the suggestion which the hon
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Establishment Code
*844, SHRI PHOOL CHAND
VERMA; Will the Minister of RAIL-
WAYB be pleased to state:

(a) whether from 1958 to 1962 about
& thousand officers well qualified and
experienced in the development of
railways were not treated at par with
other direct recruits engaged in iden.
tical nature of work;

(b) whether to favour one group of
officers who are termed ay direct re-
cruits on the Railways, the Establish-
ment Code was amended to call these
officers unclassified during the emer
gency in the face of judicial prono-
uncement and Supreme Court verdict
dated 22nd December 1050; and

(c) if go, whether the amendments
of Establishment Code is proposed to
be repealed?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yes, Sir. To meet the Railway
requirements envisaged in connect-
tion with Five Year Plan Works,
1089 Temporary Officers were recruit-
ed on the basis of interview conduct-
ed by the Union Public Service Com-
mission end not on the basls of
Competitive examination, which s
the mode of recruitment to Establish-
ed Rallway Services. According to
the terms and conditions of their
appointment, they were not to be
clagsified either as Class I or Class II
Officers, but they were given the
Clasg I scale of pay. They were
eligible to be considered for perma-
nent absorpion in  Established
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Services only on completion of 3
years’ service against vacanciey to
be earmarkeq for thelr shsorption,

(by No Sir. The amendments in
the Indian Railway Establishment
Code were carried out to remove
ambiguity in the definition of
“Temporary Assistant Officers”.

(c) Certalp officers have gone to
the Supreme Court against these
amendments and the matter is sub-
judice.

Bestriction on travel by Air-condition-
ed Paschim Express between Vado-
dara-Dohad

*846. SHRI SOMJIBHA] DAMOR:
Will the Minister ot RAILWAYS be
pleaseq to state:

(a) whether the fares between
Vadodara-Dohad by Air-conditioned
Express (Deluxe) Paschim Express
and Delhi Janata Express are egual
and Season ticket holders are permit-
ted to travel by Delhi_Janata Express;
and

(b) if so, why they are not allowed
to travel by the other same rated
trains l.e. Air Conditioned Express
(Deluxe) Paschim Express (ie. 26
Dn/28 UP)?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
Yeas, Sir,

(b) Passeéngesd holding season
tickets are not permitted to travel by
25 Dn/26 Up A C. Express (Deluxe)/
Paschim Express since there is limit-
ed unreserved accommodation on
these trains and this service s
primarily meant for long distance
passengers. Also, the occupation on
25 Dn/28 Up is heavier than on
23 Dn/24 Up Janata Express.
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pecially in the border regions in view
of defence and trade requirements
during the current year;

(b) if so, where and the length of
the line; and

(c) it not, the reasons therefor?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE)" (a)
to (c). Construction of new railway
lines on strategic considerations is
done on the request of the Ministry
of Defence. No such project is in
hand at present.

Construction of new lines for inter-
national trade is poasible with the
cooperation of the neighbouring
countries, Railway lines already
exist between India and Pakistan at
Atari/Wagah and between India and
Bangla Desh at Amkura|Binghbad
Redhikapur|Parbatipur|New Gitaldha
Lalmanihat | Mahisasan | Kalaura|
Bangaon|Benapole| Ranaghat|Darshana.
Trade between India and Nepal s
carried out from the rafl heads at
Rexaul, Jayanagar and Jogbani on
the Indian side of Nepal border, No
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Defiailion of forelgn grug companies
wader FERA and 1 (D & R) Act

“850. SHRI NATWAHLAL B,
PARMAR: Will the Minister of
PETROLEUM AND CHEMICALS AND
FERTILIZERS be pleaseg to state:

(a) whether it is a fact that under
#ERA only those companies having
direct forelgn equity of 40 per cent

ould be attracted;

(b) whether under Industries (De-
velopment and Regulation) Act com-
panies having direct and indirect
equity upto 40 per cent would be at-
tracteq and why two definitions under
two different laws have “een kept

{c) was the decision on the Report
of the Hathi Committee taken speci-
fically for retaining two different defi-
nitions of foreign companieg under two
different Acts; and

(d) how this decision would affect
the Licensing policy and remittances
of foreign cocmpanies jn the future?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N, BAHUGUNA)-
(a) Companieg having direct foreign
equity exceeding 40 per cent are
attracted under FERA.

(b) No; Sir. ‘As per Notification
No. 8.0, mﬁ(E]iIDRA]mBI?.': dated
April 4, 1978, parity between FERA
and IDR Act has been brought abput

(¢) No Bir

(d) Does not arise
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Availability of Life saving drugs at
cheap rates

'86l. SHRI K. PRADHANI: Wil
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what steps Government have
taken or propose to take to make life
saving drugs easdy available at cheap
rateg to the poor people in the far-off
tribal, hull and rural areas; and

(b) whether any concession hag also
been given to the tribal areas in th'a
regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) No separate arrangements ex-
ist for the supply of drugs at
cheap prices to tribel, hill and
rural areas. Apart from the nor.
mal trade channels, drugs are at pre-
sent supplied through out the
country through the net-work of



Mathl Commitiee recommendations in
respect of small scale/medium scale
Indian sectors

*§62. SHRI GOVINDA MUNDA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state.

(a) how far Hathi Committee's re.
commendations are useful to small
scale Indian sector and medium scale
Indian sector units;

(b) what improvements over them
have been recommended by Govern.
ment for both these sectors for pric-
ng, lcensing, manufacturing formu-
lations and fcrmulation of assets; and

(c) which recommendations of Hathi
Committee that were in favour of total
Indian sector/public sector have been
rejected by Government and changes
made with reasons?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTIL
LIZERS (SHRI H N, BAHUGUNA):
(a) One of the terms of reference
of the Hathi Committee was to make
recommendations for promoting the
rapid growth of the Drugs Industry
and particularly of the Indian and
Small Scale Industries sector. The
major thrust of the recommendations
of the Hathi Committee is that the
dominance of foreign companies
ghould be reduced and a more pur-
pogetul and positive policy to Thelp
the Indian Sector should be simul-
taneously implemented. In this
context the Committee has recom-
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mended various measures tg be taken
by Government including restricting
the activities of foreign firms and
encouraging the Indian Small Scale
Sections;

(b) In their new policy, Govt. have
improved and further refined the
licensing policy by containing the
activities of foreign sector companies
in as much as they would now be
aliowed licence for only basic drugs
inuplvins high technology and formu-
lations based thereon. The rest of
the activities have been left open by
and large for the Indian Sector
Companies.  Withdrawal of loan
Ueensing facility for foreign Sector
Companies, in respect of which the
Hathi Committee had made no
specific recommendations will benefit
the Indian Sector Companies. Simi-
larly the containing of regularisation
of excess production and spelling out
the details will also help.

(c) Detailed information about
Hathi Committee recommendations
which have not been accepted or
accepted with modificationg hag been
furnished in reply to Lok Sabha Un-
starred Question No. 8063 dated the
25th April, 1978.

Robberies in trains between Delhi and
’ Palwal

*863. SHRI FAQUIR ALI ANSA-
RI: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that two
robberies were committed in running
traing between Delhi and Palwal in
March, 1978;

(b) the particulars thereof;

(c¢) the number of persons injured
ag a result of these robberies in runn-
ing trains and the amount of property
looted by the robbers;

(d) whether gny person has gince
been arrested in this regard; and

(e) it so, the particulars thereo!
and the further steps proposed to be
taken against such incidents in future?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQO NARAIN): (a) During March,
. 1978, three cases of robberies were re-
ported in running trains between Delhi
and Palwal on Central Railway.

(b) and (c). On 16th March, 1978 at
about 02,00 hours, four unknown cri-
minals entered second class compart-
ment of train number 360 Up (Delhi-
Jhansi Passenger) between Ballabgarh
and Ashoti. They robbed 15 passen-
gers at the point of daggers. Eleven
passengers sustained knife injuries.
Gold ornaments—5 tolas, Pazeb silver—
1, wrist watches—5, radio set—I,
clothes 16 pieces and cash Rs. 1,385
were robbed. The total value of prop-
perty robbed was stated to be Rs. 5,785.
Government Railway Police, Rewari
registered a case under Section 392/
394 IPC. During the course of investi-
gation, Government Railway Police,
Rewari arrested 4 criminals and rex
covered 2 blankeis, one saree, 1 Pazeb,
1 pant, 1 busn-shirt 1 bag, 1 radio and’
2 wrist watches. The total value of
property recovered was Rs. 2,950.

On 16th March, 1978 at about 3.30
a.m. 4 unknown criminals entered the
second clasg compartment of 361

Down (Delhi-Agra  Passenger) bet-
ween Faridabad and Tuglakabad.
They were armed with knives and

looted 4 passengers of one gold ring, 3
wrist watches and Rs. 52 in cash.
The total value of property robbed
was Rs. 1,050. Government Railway
Police, Rewari registered a case under
Section  392/394 IPC. During the
course of investigation, 4 criminals
were arrested and one gold ring, 3
wrist watches and Rs. 52 in cash were
recovered. The total value of proper-
ty recovered was worth Rs. 1,050. In
this case, the entire property was re-
covered.

On 20th March 1978 at about 02.00
hours, 4 persons armed with Kknives
entered train No. 360 Up (Delhi-Thansi
Passenger) between  Ballabgarh and
Asgaoti and looted 8 passengerg of §
wrist watches, 9 pieceg of clothes and
Rs. 238 in cash, The
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property robbed was worth Rs. 1,900.
Government Railway  Police, Rewari
registered a case under Section 392/
394 IPC. During the course of investid
gation, complicity of the 4 criminald
arrested in connection with the case
which occurred in train No. 360 Up
between Asaoti and Ballabgarh on
16th March, 1978 came to light. These
criminals were  arrested in this case
also and one jersey, 1 panf, 1 ghawl
1 bag, and 3 wrist watches were re-
covered. The total value of property
recovered was worth Rs. 1,100. In
this case, all the eight victims were
injured by the criminals,

In all these 3 cases, 19 passenger§
were injured and  property worth
Rs. 8,735 was stated to have been rob-
bed. '

(d) All the accused persons in these
cases, viz.,, 8 have been arrested and
property worth Rs. 5,100 recovered so
far.

(e) The cases are under investiga®
tion. AIll night traing have been pro-
vided with Police escorts by Haryang
State Government. Three extra re
serves (90 Police personnel) of Harya-
na Armed Police have been deployed
for this purpose by the State Govern-
ment. Plain clothes Police personnef
have also been put on duty by the
State Government.

Judges in Goa, Daman and Diu

7920. SHRI AMRUT KASAR: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the number of judges belonging
to the Scheduled Castes, Scheduled
Tribes in the judieiary in the Union
territory of Goa, Daman and Diu;

(b) whether it is a fact that gome of
the judges belonging to the Scheduled
Castes/Scheduled Tribes resigned from
the services due to the diserimi-
natory attitude of the . Judicial Com-
migsioner of Goa, Daman and Diuy

total value of . and



also a fact that
of the judges belonging to the
uled Castes/Scheduled  Tribes
d a writ petition against the -
er of the Judicial Commissioner
which is still not heard by the court of
Judicial Commissioner?

(c) whether it is

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
BHANTI BHUSHAN): (a) According
fo the Government of Goa, Daman and
Diu, there is no judge belonging to
fheduled Castes/Scheduled Tribes in
the judiciary in that territory.

(b) According to  the Government
of Goa, Daman and Diu, it is not true
that any judge belonging to Schedul~
‘ed Caste/Scheduled Tribe resigned
from service due to discriminatory
Behaviour of the Judicial Commis-
gioner.

(¢) According to the Ggyernment of
Goa, Daman and Diu, a judge belong-
ing to a Scheduled Caste .whose servi-
ces were terminated filed a writ peti-
tion against the order of appointment
of the Registrar of the Judicial Com-
Rissioner’s Court. The writ petition
has been dismissed for default.

Derailment of a Goods Train near
Murarai

.7921. DR. SARADISH ROY: Wwill the
Minister of RAILWAYS be pleased to
gtate:

(a) whether on 9th August, 1977 due
o derailment of a goods train near
north cabin of Murarai Railway Station
at Eastern Railway one person and
some cattle were killed,

(b) if so, number of cattle killed

and their value, and

(e) whether the wife of the deceased
prayed for compensation for cattle and
a job for hig son or compensation in
cash for the person killed?

THE MINISTER OF STATE IN THE

SHEQ NARAIN): (a) and (b), The
accident occurred near the West Cabin
of Murarai 8fation, One perom, Wwho

MINISTRY OF RAILWAYS (BHRI
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was tending his cows close to the Up
Main line lost his life. The value of
the 3 cows which were also killed is
not known.

(c) As prima facie, the Railway is
not responsible for the accident, no
claim is admissible under the Indian
Railwayg Act, 1890. No claimg have,
however, been received by the Rail
way Administration for death of the
person and tne cattle,

The widow of the deceased prayed
for a job for her son. However, cnly
dependents of deceased Railway em-
ployees are considered for appointment
on the Railways on compassionate
grounds.

Retrenchment of Casual Labour

7922. DR BIJOY MONDAL: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether 170 casual labour who
have put in ten to fifteen years of
continuous sérvicé“have been retrench-
ed under DEN/D&DBK/S. Rly./WAT
on 1st February, 1978 keeping the
juniors under the same unit of DEN/
D&DBK/SER/W altair;

(b) whether retrenchment could
have been avoided if proper care was
taken to publish the panel of screen-
ing conducted in October, 1977 for
filling up the construction Reserve
Posts;

(¢) why new labours of open line
are engaged in constructions works-
under DEN/D&DBK/SE. Rly./Waltair
during the months November, 1977,
December, 1977, January 1978 and
February, 1978 which has caused re-
trenchment of these T79 casual labour-
ers who have putin ten to fifteen
years Service;

(d) whether this refrenchment is not
in contraventién of Railway Budget
presented to this House on 21t Feb-
ruary, 1978 wherein more employment
opportunities are promised; and

(e) what action the Adiministration
hag taken to absorb them?



55 Written Annwers

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) 179 casual labou-
rers with gervice ranging between 3 to
10 years, working under DEN/D&DBK/
&.E. Rly./WAT, who were recruited
for Jagannathpur-Bhusandpur doubling,
which work was completed long back,
wmrere retrenched on lst February, 1078.
No juniors to them in the units where
4they were working, namely, PWI and
IOW (Construction) Chatrapur, have
been continued

(b) The screening conducted for
flling up vacancies in construction re-
serve has no bearing on retrenchment
of casual staff of individual units, The
result of the screening will be known
on completion of the whole process for
the entire Construction Organisation

{c) On completion of the construc-
tion work the asset is handed over to
Open Line to maintaln it upto the best
standards in the interests of safety of
running trains. Maintenance work
being entirely different from construe-
tion work, a small number of workers
were engaged by Open Line for main-
tenance of works completed in Brika-
kulam-Tilaru Section This hag no
bearing on the retrenchment of wor
kers under PWI and IOW (Construc-
tlon), Chatrapur.

(d) and (e). It is not possible to
continue such & large labour force in
service without any specific work The
tetrenched workers were asked to get
themselves enrolled with the Labour
Copoperative Contract Society at Jakha-
pura so that they could be re-engaged
in some other Railway works in the
Jakhapura-Daitar1  Construction pro-

Ject.

EDSO Establishment

7023 SHRI SAMAR MUKHERJEE
Will the Mimister of RAILWAYS be
pleased to state

(a) whether the R.D.S.0 Establish-
ment, constructed by the Rallway
Board, is a ‘RAILWAY' within the
meaning of the term defined in Sec-
tion 3(4)(c), read with Section, 148
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of the Indian Rallways Act, 1890 (Act
No. 19 of 1890);

(b) whaether the R.D.8.0. is a ‘RAIL.
WAY ADMINISTRATION' within the
meaning of the term defined in Section
3(8) of the Indian Rallways Act, 1890
(Act No. 1T of 1880); and

(¢) whether the RD.S.0. is a Rail-
Way establishment, if g0, why the Head
of the Establishment is designated as
Director General, instead of General
Manager, in the same pattern as has
been done in the cases of all other
Iﬁ;.llh:ly Establishments throughout

a

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b): No.

(c) Research Designs and Standards
Organisation 18 an attached office of
the Ministry of Railways. In keeping
with the nature and importance of the
work performed by that Orgamisation,
1t 1s headed by an Officer designated
as Director General

R.D.8.0. Management Policy in con-
nection with meeting of the unrecog-
nised Unions

792¢ SHRI DINEN BHATTACHAR-
YA: Will the Minister of RAILWAYS
be pleased to state

(a) have the RDSO Management
effected the policy declared by him n
connection with the meeting of the
unrecognised Unions also; and

(b) if so, how many times and what
are the minutes of the discussions/ne-
gotlations between the unrecognised
majority workers' Unions namely
RD.S8.0O. Karam Chari Sangh?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Yes.
The officers of the Research Designs
and Standards Organisation do meet
informally the representatives of even
unrecognised unions functioning in
that Organisation as and when they
desire to have such meetings. These
meéetings being informal in character,
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no minutes thereof are recorded of
the discussions but the points raised
by the staff in these meetings are
given due attention.

Victime of Emergency of E.D.8.0,

7925. SHRI ROBIN BEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether all the victims of the
Emergency of the RDSO have been
taken back to their duties;

(b) if not, the reasons thereof; and
(¢) if already taken, who are they?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) Doeg not arise.

(c) 8/Shri Ram Dharl and Binoo
Prasad, Casual Khalasis.

RDSC vis-a-vis Indlan Railways Act,
1890

7926. SHRI SHYAMAPRASANNA
BHATTACHARYYA: Will the Minister
of RAILWAYS be pleased to state:

(a) ig the RDSO not a work con~
structed by the Rallway undertaking
for the purpose of and in connection
with a Rallway under the authority of
the law i.e. Indlan Railways Act, 1800;

(b) i not, why not; and

(c) from what sources the estab-
lishment cosfs are met with?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) to (¢). Research
Designs and Standards Organisation
is an attached office of the Ministry of
Railways. It does not come under
the purview of tne definition under
section 3(4) (¢) of the Indian Rail-
ways Act, 1800, The expenditure for
the establishment of the Research
Designs and Standards Organisation is
met out oY the funds voted by Parlia.
ment in {ve Railway Budget.

Bepresentationg from omployses of
Defunct Bureau of Peiroleum aad
Chemical Studies

7927. SHRI RAJ KESHAR SINGH:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to refer to the reply given to
Unstarred Question No. 988 on 28th
February, 1978 regarding Bureau of
Petroleum and Chemical Studieg an®
state:

(a) whether he has received a num-
ber of representations from the em-
ployees of defunct Bureau of Petro-
leum and Chemical Studies since ab.
sorbed in ONGC expressing their re-
sentment against the  yardstick
adopted by the Ministry of Petroleum
for absorbing the surplug employees
of defunct Bureay of Petroleum and
Chemical Studies;

(b) whether representationists have
voiced their concern against the pick
and choose policy adopted by the
concerning authoritfes in absorbing
the employees of the said defunct
Bureau; and

(c) it go, the action taken or pro-
posed to be laken on the said repre-
sentations to mitigate the grievances
of the employees of the said Bureau?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
ang (b). Yes, Sir.

(c) The Bureau wag initially set up
as Petroleum Information Bervice
jointly by ONGC and 10C. Its ex-
penditure was shared by the two
Undertakings. On the closure of the
Bureau its assets and staff have been
divided between the two Undertakings.
Regular employese of the Bureau, other
than those who held liens in some
other organisation were absorbed
either in the IOC or in ONGC in
appropriate grades depending upon the
requirements. No further action is,
therefore, proposed to be taken in the
matter.
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Khalasis on Hunger Sirike

7830. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that 32
casual Khalasis of Welding Gang are
on Hunger Strike before Divisional
Superintendent of Dhanbad demand-
ing implementation of Labour Tribu.
nal Award 1060 at present; and

(b) if so, the reasons for not imple-
menting the Award and the steps taken
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). 32
Casual Labour assembled in front of
Df's Office, Dhanbad  at 11.30 hours
on 30th March, 1878 demanding grant
of CPC scales. They dispersed the same

62
day at 18.30 hours when the position
was explained to  them. CPC scales
are given as and when prescribed con-
ditions are fulfilled.
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Joint Stock Companies

7932. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(b) the number of joint Stock Com-
panies i1n the country, and

(b) the number of sick companies
amongst them?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSBHAN): (a) 48513
companieg limited by shares were at
work in the country as on 31st Decem-
ber, 1977.
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(b) The Department of Company
Affairs do not have any statistics of
sick compames as the Companies Act
does not define ‘mick’ companies.

Proposal to allow Fertiliser Industiry to
Store Surplus Naphtha

7933 SHRI K MALLANNA Wil
the Minister of PETROLEUM, CHE
MICALS AND FERTILIZERS be
pleased to state

(a) whether Government have late-
ly been considering a proposal to
allow the fertihzer industry to store
surplus naphtha,

(b) if so what are the circumstances
leading to ths propossal,

(c) whether 1t 18 a fact that ade
quate credit would be extended to the
industry for this purpose, and

(d) if so, what is the amount ear-
marked for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA) (a)
and (b) No, Sir However in order to
ensure that production of the naphtha
based fertilizer plants is not affected
on account of a shortage of naphtha,
the industry is being advised to main-
tain 8 mmmmum  safe inventory of

nephtha
(c) and (d) Do not arise

Stores Imported by MT.P. (R),
Caleutta

7934 SHRI SUKHDEO PRASBAD
VERMA Will the Mimster of RAIL.
WAYS be pleased to state

(a) the totsl amount of stores and
equipmentis so far imported by the
Metropolitan Transpert Project (Rail-
ways), Caleutta during the last five
years along with their countries of
ongin including those Imported by
various contractors working for MTP
(R), Calcutta duning the given perlod;

(b) whether the USSR having
made long term planmng for supply of
materials, stores and equipments have
falled to maintain  supplies to the
MTP(R), Calcutta,

(c) whether there exists a collabora-
tion agreement with the USSR and
Railways for the total project of
MTP(R), Calcutta,

(d) 1f s0, the detalls thereot and

(e) what assistance 18 being render-
ed by USSR for quick execution of
the project and how many Russian
personnel are working in India for the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (a) The amount 80
far spent by MTP (Railways) Cal-
cutta for import of matenals and
equipments, country-wise 1s as follows

USSR Rs 33 lakhs for 1000
M."lp Sheet Piles and
3 Dacwl Hammers
Woest Germany Rs 20 lakhs for 415 M/T
Tramway Rauls
Japan Rs 6 7 lakhs for 1 Umt
Vibro Sinker and Pile
Extractor
UK Rs g thousand for 2 Nos.
ters
Belgium Rs 25 thousand for 1 No.
" V;arﬂml Track Testng
equipment

A Contractor of the Project namely
M/s. Chatterjee Polk P Ltd, have 80
far imported the undermentioned
equipment from their own resources
from West Germany—

Grabefor excavation 3 Nos
Bentomte Mixing Plant 1 No
(b) and (c) No.
(d) Does not arise

(e) The USSR is asmsting in the
execution of the Project through the
supply of materials and equipment as
mutually agreed upon, by deputing
Soviet experts in the disciplines re-
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quested by us when required; and by
training our personnel in the certain
flelds as requested by us. No Rus-
sian personnel are working on this
Project at present.

Railway Development Programme

735 SHRI MADHAVRAQ SCIN-
DIA, Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Starred Question No. 184 on 28th
November, 1977 regarding Railway
Development Programme and state:

(a) whether the working group has
finalised and submitted its interim re-
port io the Government;

(b) if so, thé details therein; and

(c) action, if any, proposed to e
taken thereon by the Government?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) and (c): The Working Group
has made recommendations regarding
the different programmes to be taken
up in the 1978—83 Plan. These re-
commendations were taken into con-
,8lderation while formulating the drafl
Plan 1478—83 ond will also be taken
into account while finalising the Plau.

New Railway line in Disirict Thana

7936. SHIRI R. K. MHALGI: Will the
Minister of RAILWAYS be pleased io
slate:

(a) whelher it is a fact that the
Government have received a repre-
sentation dated 10th October, 1977 or
thereabout along with the resolution
passed by Jawhar Municipality (Dis-
trict Thana, Maharashtra) in regard
to the consiruction of new railway line
in the backward area of District
Thana (Maharashtra) namely Dahanu-
Jawhar-Mokhada-Nasik; ang

(b) if so, what uction have Gov-
emmment taken or propose io take
in near fvture?

716 L83

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yes.

(b) It will not be possible to take
up the survey for the proposed line
connecting Jawhar with Dahanu Road
and Naslk Road on account of shortage
of resources,

Casual Labour rate in Aligarh

7837. SHRI ISHWAR CHAUDHRY:
Will the Minister of RAILWAYS be
pleased to state,

(a) what was the casual labour rate
in Aligarh distriet during the year
1874;

(b) the date from which the Coal
handling, cinder picking and ash han.
dling contract etc. at Aligarh was
awarded to ‘Railway Parcels and
Goods Porters’ Cooperative Labour
Contract Society Ltd., Aligarh:;

(c) the details of rates fixed for
mdividual items of the schedule and
whether the same were in conformity
with the Instructions contained in eir-
culars issued by the Rallway Beard
from time to time; and

(d) what relevant facts and factors
were taken into consideration by the
Rate Fixing Committee, while fixing
tateg for \ndividusl items of work?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN); (a) The casual
labour rate at Aligarh in 1974 was
Rs. 6 per day.

(b) The coal handling, cinder plcking
and ash pit cleaning contract of Ali-
garh gshed was owarded from 20th
December, 1974,

() A statement giving delailed
rates is atfached. The rateg are as
fixed by the rate fixing committee, duly
taking into account the instructions
issued by the Railway Board,

(d) The rates were fixed taking in.
to account the local conditions, the
wages prevalent in the area and the
volume of work,
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Statement
Rate
per tonne
Ra.
1. Coal unloading from four
wheelers at Aligarh |lum'lg
5 hours day . 1090
2, Coal unloading from  four
wheelers av Aligarth dlmng %
hours night . . 1°50
3. Coal unloading Lrom open
hox  wagons at  Alig 1rh
dwing 5 hows day . 150
4. Coal unloading from open
box  wagons  at Aligah
during 5 hours night 1 e
5. Coal unloadirg from cmenal
box  wagons  at Aligwh
during 5 hours day . 1+ Ho
6. Coal unloading from @0
vered hox wagons at Aliguh
during 5 howrs night . 4 o0
7. Stacking of coal at Aligarh . o5
8. Coal loading on engine ten-
der by head load at Aligarh 150
g. Cindrr picking at Aligarh . n* g0
per 50 Ke.
10. Cleaning of open place and
rlra.m ng"nalt pits and lrading
dumping
gmum:h . ) B51-00
per month
11. Cinder picking at Etah 100
per 50 Kg,
12. Cleaning of open places of
shed and ash pit cleanming
and lrading of ather 10
dumping ground at Ftah 2500 00
per month

Requicement of Paralfin Wax

7938 SIIRI ANMED M. PATEL:
Will the Mimsler of PETROLEUM,
CHEMICALS AND FIRTILIZERS be
pleased to stale:

(a) what is the total requirement
of parafin wax of the cuountry State-
wise;

(b) the production of paraffin wax
in the country;
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(c) the steps taken by the Govern-
ment to meet the demand; ang

(d) the steps taken by the Govern-
ment to increase its production in the
country?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAIIUGUNA): (a)
A market survey report prepared on
behalf of the Indian il Corporation
Lid, In June 1976 had eslablished the
demand for paraflin wax in the coun-
iry at 56,000 fonnes during 1978-T9.
Stale-wise eslimales of demand have
not been eslablished in this survey. In
view of a stagnant production level
coupled with a spurt in  demand for
paraffin wax, the demands projected
Ly the Governments of vurious States
Union Terrilories, from 1ime to time
Jor enhancement of their parafin wax
quotas appear ifo be unreahslic and
dusproportionale keeping in view their
past quotas and upliftment perfor-
mances, It  would be possible to
cvstablish o genuine and reasonable
level of demand for  parufMin wax in
the country only afier the supply
situation has eased fully.

(b) The production of parfin wax
at the Digboi Reflnery of Assam 0il
Co. during the last two years has been
as under:—

tonnes
1976 : E . : . 13,000
1977 - . . . . 11,780

(c) As the demand for parfin wax
has been incrasing, exports of parfir
wax which were taking place till 1976
have been siopped, wilth the objective
of augmenling the  availabililty of
puruffin wax for meeting the domestic
demand. With & view to further sup-
plement indigenous  availability, the
Impurt Poiicy has been amended since
1977-78 to provide for canalsed im-
portg of parafin wax by the actual
users through M/s. Balmer Lawrie
and Co., Lid., (A Public Seclor Under-
taking of the Ministry). Firm orders
for the import of paraffin wax aggre-
gating to about 2,600 tonnes were regis-
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tered by the actual users with the
Company during the year 1877-78. Qut *
of this a guantity of 1713.5 tonnes was
actually imported up to the end of
March, 1978.

It is hoped that canalised imporis
of wax would lead to elimination of
shortage and improve the availability
of paraffin was 10 the actual users.

Aj a further measure to augment the
availability of parafiin wax, Indian Oil
Corporation Ltd., has been asked to
make slack wax supplies to the exient
of full geniune requirements of the
slack wax refining  units (producing
paraffin wax). It may be mentioned
ihat the paraffin wax produced from
slack wax by the small scale sector
industries is suitable only for uyse in

candles, matches. {arpaulineg and
plastics.
(d) A feasibility report for the

setting up of a parafin wax plant at
the Madras Refinery for the manufac
ture of paraffin wax is currenily under

appraisaL
feeelt fravwion gwe
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Production and Export of Feriilisers

7940, SHRI PADMACHARAN
SAMANTASINHERA: Wil the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed state.

(a) whether Governmeni are aware
that fertilizers were being exported:

(b) if so, what is the guantity ex.
ported during last three years;

(c) is there any proposals for more
production of fertilizers in India: and
if so, full detalls thercof;

(d) what is the location of new
plants to be set up; and

(e) estimated amountis involved und
the present investment?

THE MINISTER OF STATE IN THE
MINISTRY OF PERTROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISIIRA): (a)
ang (b). The gap between the con-
sumption and production is expected
10 be sbout 12 1mkh tonnes of nitre-
gen and 6 lakh tonnes of P, O° in
1983-84. Hence, the gucslion of any
export of fertilizers does not arisc.
However, keeping in view the good
relations with the Government of
Bhutan, the following small gquanti-

ties of fertilizers were supplied to
Bhutap during 1877-78:
tonnes
1. Suphala . . . . 192
2. CAN . : . ob
14

3. Urea

(c) to (e, It is the conulan! endea-
vour of the Government to maximise
fertilizer production from the exist-
ing operatiomal units by improving
their capacity utilisation. In waddition,
a number of {fertilizer plants are
presently under implementation, the
details of which are given in state-
ment I attached. Further, a number
of fertilizer projects are propo:ed to
be taken up for implementation and
ktatement II giving the location and
the estimated amount involved is
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atttached. Information regarding pre- 4 Ramagundam . Andhra Pradeh
gent investment in fertilizer industry .
is being collected and will be laid on . Talcher Orissa
the Table of the House. m“ !i isation Bihar
Sta t 7. Bhatinda « Punjab
The details of the planis which are ;
under implementation are as under:— 8. Panipat ., . Haryana
9. Haldia . West Bengal
Name of the Plant State
o e e e—— 10, Trombay V Maharashtra
T . Public Sector IL. Private Seutor
1. Nangal Expansion  Punjab 11. Broach Gujarat
2, Sindri .
Rl,nﬁ;lnﬂlinliun Bihar m. CI::M'““W Uttar Pradesh
3. Trombay IV Maharashtra 1, Fhniper . .
Statement 11

Information in’respect of fertilizer projects which are proposed to be taken up for imple-
mentation is as under :—

5 Name of project & State in Tentative coat Remarks
No capacity which to be
located
1 2 3 4 5

1 Fertilizer plant based on Maharashira
asociated i" from
Bombay High structure
Amonia—1350 tpd
Urea—1800 tpd

2 Fertilizer plant based on
gas from fields in Assam
Ammonia—1600 tpd
Urra—1000 tpd

3 Fertilizer plant based on Gujarat Cost estimate  not
gas from South Basein

wells (It is intended to bility by
have same capacity as IFF! and
posed  for Bombay s NFL is not yet .

High based plants) ready. However,
since the Bombay
High gus based
plants  would cost
around Rs. 401
crores  this plant
may also be in  the
same cost range.

4 M/s Nagarjuna Fertilizenn Kakinada, Rs. 232 crores The y has  been
Fiﬂt‘sphlll‘ comprising  Andhra Pra- - hw letter  of
\I'ilhaettln]up';&fl goo  desh intent fu;.lkcm

ammonia a1 which been
tpd of urea plant a recommended  for con-
vension to  Industrrial

licence.  The plans

will be based on  fuel

ofl as feedstock. The
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E

Aadhra ]
Govt. will be partici-

ting in th it
&;’l’th‘zmpl:\f m

sponsared

M‘ Shm Wallace

Co. British Aid from

ODM, U.K.is likely

to be available for
this project.

5 M/s Indian Explosives Ltd. Kanpur, U.P. About Rs. 65 crores This willbe on ecxpan-

137000 tpa. sion scheme of the
‘Urea—225000 tpa company based on naphe
tha, of intent
has, been issued to the
party.
6 M,fa Ml'. Agm-Moruji Megh Nl;l.r Rs, 18 crores Letter of  intent issued
D?i to the party. ‘The
Snlpllum: u::d—--r,go,ouo bua, mdhgrl pme is to he h-m].
Pradesh. indigenous
{l‘ﬂlmcn:d—so,ooom pl)mphate (Jhnbuu}.
'—g3,000 tpa
7 Mjs Bihar CIulhc and Rehala, Bihar Rs, 1 crore This s a scheme
Chemicals Ltd., Rehala, for  utilisation  of
Bihar, d:lm-me fiom the
Ammonia Chloride— mmn caustic soda plant
26000 tpa roposed to he set
up the company*
Letter of  intent issued
to party.
Rs. g1 lakhs ‘This scheme is Pro.

8 M/s Polymer Corporation of Gujarat
Gujarat Ltd.
Ammnulu!phate-—m,ooo

as a  project
to utilise the waste
acid effluent from the
y's main pro-
iyt ™ methacepiasg
o crylate
monomer.  Letter of
intent imued to party,
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Difficulty in getting Indane Gas com-
nection when transferred

7943 SHRI K A RAJAN, Will the
Muinister of PETROLEUM AND CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether Governmeni are aware
that consumers of Indane gas are put
to lot of difficulty and delay in get-
ting their Indane gas transferred from
one to another area in the same city
while changing their residence,

(k) whether this 15 also a fact thai on
transter from one city to another city
it takes months and sometimes even
a year to get the connections transfer-
red;

{c) 1if so, what are the rules with
regard to above (a) and (b); and

(d) whether Government will simp-
lIify the rules?
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(SHRI H. N. BAHUGUNA): (a)
Indh.n Oil Corporation has not
received any complaints about con-
sumiers facing difficulty/delay in -get-
fing their Indane gas transferred from
ong area to another in the same city
on changing their residences. If a
consumer shifts his residence within
the same city from one distributor-
ship area to another, the consumer is
provided with the gas installation
as soon as he produces the relevant
transfer papers to the new distributor
in whose area he has shifted.

(b) Under the reciprocal arrénge-
ments currently in vogue between
the oil companieg the transferee cus-
tomers are to be provided gas comnec-
tions within the shortest possible
time subject to product availability
after dur verification of the transfer
voucher and other formalities.

{(c) and (d). The policy now is that
0il companies should endeavour to
sccommodate each other’s gag trans-
ferees with the least possible delay.
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Proposal of ONGC to shift head-
quarters of seismic field parties from
Calcutta

7045, SHRI S. R. DAMANI: Will
the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleuased to state:

(a) whether it is proposed by
ONGC to shif¢ the headquarters of the
seismic flelq parties operating in the
Eastern region from Calcutta to an
obscure village in Assam;

(b) if so, the reasons thereof; and

(c) whether jn doing so the autho-
rities have taken into consideration
the dificulties to be faced by the steff
and their families and the steps taken
to remove such difficulties?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to
(c), With a view to streamline the
administrative matters and to have a
close co-ordination between the
scientific ang operational agencies
responsible for preparatory fleld
work and exploratory drilling and
greater output of the field parties in
the gurvey work in the Assam ares,
the Oil and Natural Gas Commission
has decided to shift the headquarters
of the five geophysical fleld parties
earmarkeg for operation in Assam
from Calcutta to Mezanga in Sibsagar
district of Assam. The headquarievs
of the Assam field parties will be
transferred from Calcutta {o Assam
after the residential office and storage
accommodation for the field parties
are ready at Mezanga by 1980,
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Alleged lllogal Recruliment in
Rallways

7946, SHRI RAMESHWAR PATI-
DAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that S.A.
to previous Railway Minister brought
six men in his office, belonging to his
village and nearby, some from Allahe-
bad, some from outside etc. and used
to gsend them to Allahabad ete. for
getting the illegal recruitment
through him expedited.

(b) if so, the number of trips made
by the staff of the then Railway
Minister to Allahabad wnd the parti-
cular work they used to go for; and

(c) whether such frequent trips to
Allahabad were justified; if not, whe-
ther Government contemplate to re-
cover the fare ang other expenditure
ete. from the persons concerned; and
if not, reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) In the
ebsence of specific details relating to
the six men refered to, it is not possi-
ble to verify the position.

(b) und (c). Do not arise.

Research Centre for Indian Essential
0il

*7047. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILISERS be pleased to state:

(a) the number of Indian perfum-
ed of] research centres, firms and pro-
jectg in the country as a whole;

(b) the value of the goods pro-
duceg annually by the said firm; gnd

(c) the value of the aforesaid
Roods exported abroad and the profit
earned thereby?

(SHRI JANESHWAR MISHRA): (a)
There are 12 units borne on the DGTD
recorfs producing perfumed hair ofls.
There is no Indian Research
for perfumeg hair olls. Also,
are 6 units borne on the list of
DGTD for the manufacture of essen
tial oils, ‘The Central Indian Medi
cinal Plantg Organization, Lucknow,
and the Regiona] Research Labora-
tory, Jammu (both CSIR labora-
tories) are pioneers in this country
on the research and development of
essential oila Ip addition, there are
546 units in the small scale sector

scent, essential oils and perfumed
oilg including hair oil.

(b) The total value of perfumed
hair oils menufactured by the 12
DGTD units during 1976 is valued at
about Rs. 5.30 crores. The total pro-
duction of the 6 wunits producing
essential ofls is mainly for captive use
and the value thereof is not avall-
able, The value of the total produc-
tion of the small scale units during
1972 was of the order of Rs. 7.5
crores.

eif

(c) The wvalue of the hair oils ex-
ported during 1976-77 wag about
Rs. 04 lakhs. The value of essential
oils, perfumes and flavour materials
exported during 1976-T7 was around
Rs. 400 lakhs. The profits earned for
these exports will, however, depend
on the cost of production by the indi-
v{ﬁxl producers which is not avail
a

Setting up of Fertiliser Factory at
Rewa

7948, SHRI V. P. SHASTRI: Wil
the  Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state whether the Indus-
trial Development Corporstion of
Madhya Pradesh has emphasized the
necessity of getting up of a coal based
fertilizer factory with a view to uti-
lising the lime stone and coal deposits
in Rews District of Madhys Pradesh?
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& CHEMICALS

(SHR; JANESHWAR MISHRA): No,
Sir, It is understood that the MP.
Audyogik Vikas Nigam had engaged
consultatnts to carry out a techno-
economic survey of Rewa District in
Madhya Pradesh and the survey had
indicated thut there is no possibility
of getting up a coal baseq fertilizer
plant based on the available coal and
limestone deposits there.

Production of Low Density Polythene

7840, SHRI KISHORE LAL: Wil
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) how many compenies are pro-
ducing low density polythene in the
country, their nemes and installed
capacity;

(b) during the last four years how
much low density polythene was pro-

—— e — - -

duced by each company and sold in
the country and at what price;

(c) is there any Government con-
trol on the distribution of this indus-
trial ruw material;

(d) why Government are not con-

sidering other cuses for producing this
industrial raw material; and

(e) what action has been taken
against those companies who have not
produced to the tune of their installed
capacity?

THE MINISTER OF PETROLEUM
& CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) und
(b). At present there are two units
namely M/s, Union Carblde India
Limited and My/s. Alksli & Chemical
Corporation of India Limited produe-
ing low density polyethylene with the
installeg capacities of 20,000 tonnes
per annum and 12,500 tonnes per
annum respectively in the country.
Their production and sales during
the last four years i1s as under:—

Unit 1974 1975 1976 1977
M/s Union Carbide India
Limited . . . . Production (MT) 17,805 17,151 18,055 15337
Sales (MT) . 17,442 17,065 18,241 15,455
1973-74 107475  1975:76 197677
*#Mjs Alkali and Chemical Production (MT) . 12,1 ' FraBas 512
Norporasion'of Tndia Limi 99 1mebe > 7

ted T T sales (MTT)

11,489 11,419 12,865 ¥ irz022

#(Their financial year is October/September)

As regardg price, M/s. Union Car-
bide India Limited have been selling
low density polyethylene @ Rs. 14,703
(including excise duty) per MT since
July, 1974 and @ Rs. 13.185 from
March 17, 1976 and M/s. Alkali &
Chemical Corporation of India Limit-
ed selling price was Rs. 14.508 (in-
cluding excise duty) per MT since
Ochober, 1874 which was reduced to
Rs. 13,020 from March 9, 1876.

(cy There 13 no statutory control
over the distmbution of low density
polyethylene.

(d) M/s. Indian Petrochemlicals
Limited who have been licensed to
produce 80,000 tonnes per year of low
density polyethylene are lkely {o go
into production shortly and this is
likely to meet the market require-
mentg for the next few years,
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(e) Both the units are producing

nearly to their installed capacities.
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Meetings of (Consultative Commitiee

7852, SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) the total number of meetings
of the Consultative Committee of the
Ministry of Law, Justice ang Com.-
pany Affairs held during 1977-78 and
the dates on which held; and

(b) the names of places where each
such meeting was held?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Three meetings of the Consultative
Committee of the Ministry of Law,
Justice and Company Affalrg have
been helq during 1977-78 on the fol-
lowing dates: —

(i) 27Tth and 28th October, 1977;
(ii) 23rd December, 1877; and
(1ii) 5th January, 1978.

(b) All the three meetings were
held in New Delhi,

Allottment of Diedsel Pumps at
Gopalganj

7953. PANDIT D. N. TIWARY:
Will the Minister of PETROLEUM
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact that some

years before t for al-
Jotment of Diesel Pumps at Gopal-

ganj, Bihar was mude and applica-
tiong invited;

(b) whether among the applicants

4 Harijans had applied together for
allotment of a pump;

(c) whether he had assumed that
the pump would be settled with the
Harijans in keeping with Govern-
ment policy;

(d) whether it has been settled as
yet; and

(e) if not, the reasons for the de-
lay?

THE MINISTER OF PETROLEUM
& CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). Yes, Sir.

(e} to (e). Indian Oil Corporation
has been directed to allot the proposed
retai] outlet at Gopalganj to the said
4 Harijan applicants,

Arrears of rent from shopkeePers on
N. E. Rallway

7954, $HRI RAM NARESH KUSH-
WAHA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the arrears of rent of
many years are being realised Int
lumpsum from the petty shopkeepers
on the stations on the North Eastern
Railway;

(b) whether Government are aware
that the authorities have already
realised the rent from them and now
the same is being realised again, if
g0, the reasons therefor and if not,
how the unauthorised possession of
these shopg was allowed uptill now.

(e) the action proposed to be taken
in the matter, if not, the reasons
therefor; and

(d) whether Government propose
to exempt these poor shopkeepers
of rent arrears and
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ANSWER

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN) (a) and
(b). Licence fees for the rall-
way land licensed for shopy etc.
ig generally reslised in advance every
year, Sometimes when arrears of
rent gre not paid regularly and thus
accumulate, the licencees are urged
to clear them expeditiously in a
lumpsum. However, in cases of
genuine difficulty, they are allowed
to pay the arrears in convenient
instalments. No licence fees are being
realised by the North Eastern Rail-
way Administration in cases where
the same have already been paid by
the licencees.

It, however, any licencee persis-
tently defaults in payment, uction is
taken to evict him from the railway
premises. Wherever encroachments
are noticed, efforts are made to per-
suade the encroachers to vacate the
railway land and if this fails, legal
action is taken against them,

(cy) Does not arise..

(d) There iz no proposal to waive
recoveries of arrears of rent from
licencees from whom the same are
due.
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Rumania’s participation in India’s
Power Development Programmes

7956. SHRI MUKHTIAR SINGH
MALIK,
SHRI G. M. BANATWALLA:

Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS be pleased to slate:

(a) whether Rumania has expres-
sed its keenness to participate in
Indiz’s ambitious power development
programmes;

(b) whether discussion was
held with the Rumanian Minister for
Metallurgy and Co-Chairman of Indo.
Rumanian Joint Commission on this
subject; and

(e) if so, the details of the discus-
sion’ held and decision arrived at?

THE MINISTER OF PETROLEUM &
CHEMICALS AND FERTILIZERS
(BHRI H. N, BAHUGUNA): (a) and
(b). Yes, Sir.

(e) The Rumanian side offered fo
sell power generating equipment of
units upto 330 MW to India for helping
the implementation of the Power De-
velopment Programme in the country.
The Indian side informed the Ruma-
nians that manufacturing capacity
already available within the country
was adequate to meet the requirements
of power equipment and in case there
was a necessity to import power equip-
ment, the offer of the Rumanian side
would be taken into consideration.
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It was also agreed that the possi-
bility of cooperation in the supply and
manufacture of small-sized hydel plants
would be explored.

Encouragement to forelgn drug firms
in manufacture of formmulations

7957. SHRI GOVINDA MUNDA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased top slate:

(a) whether it is a fuct that Gov-
ernment have decided that foreign
companies will be encouraged only
in the manufacture of formulations
in which bulk drugs requiring high
technulogy are involved and the
companies bring down their foreign
equity to 40 per cent;

(b) whether this decision of Gov-
ernment would cover foreign firms
who employ less than 50 workers
and ‘have investment of less than
Rs. 10 lakhs;

(¢) whether it is a fact that ir-
respective of number of workerg em-
ployed and plant and machinery in-
stalled these companies were re-
quired to obtain COB licences in
terms of 1962 and 1984 notifications,
which have not been superseded so
far; and

(d) if so, details of the same?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N, BAHUGUNA): (a)
‘Government have decided that (a)
Existing foreign companies will be
given formulation licenceg in future
only if they are linked with tne pro-
duction of high technology bulk drugs
from the basic stage; and (b) foreign
companies engaged only in the manu-
facture of formulations or bulk drugs
not involving high technology or bath
shoulq be directed to bring down their
foreign equity forthwith to 40 rer
cent,

As regards other foreign companies
the reduction of foreign share holding
will be datermined under FERA as per

the prevailing Guidelines for the pur-
pose,

(b) Yes, Sir. Government's decision
is that the Small-Scale Sector will be
a prohibited areg for foreign com-~
panies,

(e¢) No, Sir,
(d) Doeg not arise.

Appointment of Judges of High Courts
afler the Fifteenth Amendment to
Constitution

7958. SHRI C. K. JAFFER SHARIEF:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
1o state;

(a) the names of the persons who
were less than 45 years of age at the
time of appointment. appointed so far
as Judges of the High Courts after
the (Fifteenth) Amendment to the
Constitution of India;

(b) their age at the time of appoint-
ment and the High Court to which
each of them had been appointed; and

(c) whether each of the said ap-
pointments was from the Bar or the
Judical service?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) to
(e). The information is being collect-
ed from the various High Courts and
a statement thereon will be laid on
the Table of the House in due course.

New Railway Line in Eastern Zone

7959, SHRI PIUS TIRKEY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is proposed to cons-
truct new railway line connecting
Cooch-Bihar, Toofanjung, Phulbari,
Tura, Cherapunjee and Badarpur
keeping in mind the rapid develop-
ment of this backward areas in the
eastern Zone;

(b) if s0, how much time and money
is estimated for the purpose; and
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(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No.

(b) Does not arise.

(¢) The line will be about 500 Kms.
long falling partly in hilly territory
and will have to cross Brahmaputra
river, The approximate cost of the
line will be about Rs, 200 crores and
it will not be possible to consider it
al present on account of shortage of
loRources.
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Cooking Gas Facilities in Iimachal
Pradesh

7961 SHRI DURGA CHAND, will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have any
proposal unde: their consideration for
providing cooking gas facilities in
Himachal Pradesh; and

(b) if s0, what arc the details there-
of?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
{a) and (b). Indian Qi Corporation
is already marketing Liquified Petro-
Jeum Gas (cooking gas) in Simla and
plans are at hand to iniroduce mar-
keting of the said product at Dharam-
shala of Himachal Pradesh. Exten-
gion of marketing of cooking gas to
hitherto uncovered areas may be pos-
sible, after additional LPG becomes
available, on the basis of the follow-
ing considerations:—

(i) antlcipated
tal;

customer poten-

(ii) nearness of market from the
source of supply;

(ii1) availability ol safe and con=-
wvenient mode of transport;

(iv) maximum utilisation of dis-
tribution equipment; and

(v) viability in operation.
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Travel Agents

7063. SHRI JANARDHANA TPOO-
JARY: Will the Minister of RAIL-
WAYS be pleased to state;

(a) whether Railways have issued
any guidelines to ensure that unau-
thorised travel agents do not grab
large number of scats in advance:
and

(by if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
The following steps have been taken
to curb the corrupt practices indulged
in by unauthorised trave] agents and
other anti-social elements in cornering
rail accommodation;

(i) The time-limit for advance re-

servation has been made six months
at all stations by all trains, to avoid

blocking of accommodation by anti-
social elements and providing a wi-
der choice to bonafide passengers for
planning rai]l journeys well in ad-
vance,

(ii) Reservation procedures and
arrangement, at important stations/
reservation centres, have been
streamlined by opening additional
booking windows resgrvation coun-
ter; etc, to afford a better service to
passengers,

(i1i) Checks hove been intensified
with the help of anti-fraud syuads.
Vigilance Organisation, Government
Railway Pulice and Railway Protec-
tion Force to detect anti-sovial ole-
ments indulging in malpractices re-
garding reservation. Strict action
is taken against the defaulters to
improve matters, C.B.L's assistance
is also sought wherever possible.

(iv) Efforts are made to reduce
the gap between the demand and
supply by introducing new trains,
augmenting the loads of existing
trains, extending their runs, increas-
ing the f{requency of weekly/bi-
weekly traing and running holiday
specials on important routes to clear
the traffic.

(v) Railways have been alerted
to keep a constant vigil on the cor-
rupt and irregular activities of anti-
social elements and take stern ac-
tion and effective measures to con-
tain the mcnace.

Report on Legal aid to poor

7964, SHRT BAPUSAHEB PARU-
LEKAR: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleaseq to state:

(a) whether the report of the Com-
mittee on the problems of ‘Legal aid
to poor' under the Chairmanship of
Justice P. M, Bhagavali has been 1e-
ceived by the Government;

(b) the important suggestions made
in the report; and
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(e) what steps Government propose
take to implement the suggestions?

THE MINISTER OF STATE IN

THE MINISTRY OF LAW, JUSTICE

AND COMPANY AFFAIRS

(SHR1

NARSINGH YADAV): (a) Yes, Sir.

(b) The main recommendations

made by the Committee are as fol-
lows:—

(1) reduction in court-fee and
complete exemption in the case of
poor.

(1i) setting up of Legal Services
Organisation throughout the coun-
iry e, setting up of a high power
ed autonomous National Legal Servi-
ceg Authority at the apex. State
Boards of Legal Services at the
State level, Regional Boards for Le-
gal Services within a State and Zo-
nal Councils for the purpose of co-
ordinating the activities of the State
Boards functioning in a particular
Zone. The main task of these au-
thorities will be to formulate
schemes for delivery of Legal Ser-
vices within the area of their res-
pective Jurisdiction and also to
frame model schemes for the guid-
ance of the other authorities and
general to lay down the policy and
programme of Legal Aid.

{in) for the delivery of Legal
Services, it is recommended that
Legal Services Committees may be
constituted at the district level and
also at Block and Tehsil level. It is
also proposed to set up a High Court
Legal Services Committee, attached
1o each High Court and the Sup-
reme Court Legal Services Commit-
tee, for delivery of Legal Services
in these Courts.

(iv) setting up of Special Cells for
dealing with the problems and diffi-
culties of different categories of
weaker sectiong of community, e.g.
a Women's Cell, a Labour Cell for
Workers and their families and a
Cell for Scheduled castes and Sche-
duled Tribes,
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(v) The new legal services pro-
grame should inter alia be asimed
at spreading an awareness among
the poor about their rights, benefits
and privileges conferred upon them;
treatment of class problems of the
poor; socio-legal research into the
legal and non-legal problems of the
poor; helping different groups of
the poor and the weak so as to en-
able them to assert their rights; de-
vising of new legal techniques and
methods to bring to court the prob-
lems of the poor, etc.

(vi) The principal mode of deli-
very of legal services should be as-
signing a lawyer out of private prac-
titioners or through the agency of
salaried lawyers employed by the
office of the Legal Services Commit-
tees; organisation of Legal aid camps
in rural areas; setting up of mobile
unita of lawyers to g0 to the rural
areas for the purpose of free legal
assistance and advice; constitution
of para legal services involving law
students, social workers to give ad-
vice to the poor; organising short
troining-cum-orjentation courses and
socio-legal seminars for education
of social workers; getting up of ad-
junct services, like Nagrile Salah
Kendras to give advice and assist-
ance in legal matters.

(vii) Setting up of Nyaya Pan-
chayats for a group of five or more
villages consisting of three members,
one of whom with knowledge of law.
to be called the Panchayat Judge,
with powers to deal with civil cases
upto Rs. 1000 and to exercise powers
of a Third Class Magistrate in cri-
minal cases. One Panchayat Judge
may preside over all the Nyaya
Panchayats within a Taluka or a
Block. The decisions of the Nyaya
Panchayat should be non-appealable
but ghould be subject to the revisio-
nal jurisdietion of the District Jud-
ges,

(viil) Setting up of Lok Nyayala-
vas as to bring about settlement of
disputes by way of arbitration.



(ix) Setting up of legal services
clinics in universities and law

schools.

(x) Payment of minimum compen-
sation in motor accident cases irres-
~ mpective of negligence.

(xi) Setting up of a conciliation
Cel] to be attached to every legal
pervices committee at all levels.

(xii) State to provide funds for
lega] aid, as in the case of other
welfare  activities, e.g. medicare.
Other sources of funds recommend-
ed are allocation of a part of court
fee for legal aid; affixation of Legal
aid Stamps on Vakalatnamas, levy
of cess on every person making an
wpplication, etc. The fund is to be

" pdministered by the National Au-
thority or the State Board.

{c) An Empowered Committee has
been constituted by thig Ministry with
entatives of the Ministries eof
ance, Home, Labour and the De-
partments of Justice, Social Welfare
and Personnel and Administrative Re-
forms, to examine the recommenda-
tions of the Committee in depth and
fp work out a mechanism of legal aid
keeping in view the financial implica-
tions of the Scheme. This would ne-
pessarily take some time. However,
in the meanwhile, a token provision
of Rs. 1 lakh has beén made in the
gurrent Budget for the year 1978-79
Tor legal aid.

LOrimes committed on Railways

~ 7965. SHRI VASANT SATHE:; Will
the Minister of RAILWAYS be pleas-
ed to state:

{a) what is the totel number of
frimes by standard classification in-
glading murders committed on Rail-
ys during 1977-78 zone-wise and
v do they compare with the crimes
itted during 1976-77;

(b) what effective steps/special
measures have been taken/proposed
p eheck effectively the incidence of

716 LS—A4.
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crimes on -certain well identified lines;
and

(c) the resulis of the mction taken
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
to (¢). Information is being collected
and will be laid on the Table of the
Sabha.

Kilometrage allowance

7966. SHRI SUBHASH AHUDA:
Will the Minister of RAILWAYS be
pleased to state:

(a) ig there any difference between
the Kilometrage allowance payable
to ‘C’ Grade Guards and Drivers and
that payable to staff Grades ‘A’ ‘B’
and Selected ‘A’;

(b) if so, what are the bases for
such differentiation;

“Nc) is it a fact that rate of Daily
Allowance paid to Non-running staff
is relateq to rate of pay and not
grades; and

(d) whether Government propose
to adopt uniform principles and re-
move the differentiation as between
different grades of Running Staff
for similar work or if not, reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
Yes.

(b) The |[Running jAllowance in-
cludes compensation for out of pocket
expenses (ie. T.A. element) as well
as pay element (i.e, inceniive) for
better performance of running duties,
both of which are related not only
to the scale of pay of the staff con-
cerned but also to the nature of
duties and responsibilities devolving
on the various categories of Running
Staff manning different types of
trains, hence the differentiation.
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(c) Rates of Daily Allowance of
non-running staff have been fixed on
the basis of different pay ranges.
(d) There js no such proposal.
The reasons are the same ag indicated
against part (b) above,

Notifications issued under article
191(1) (a)

7967. SHRIMATI MRINAL GORE:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government have
issued any notifications under article
191¢1)(a) during the months of
January, February and March, 1978;

(b) if so, when these notifications
were issued; and

(c) the details
tions?

of these notifica-

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR1 SHANT! BHUSHAN): (a)
No notification in respect of a deci-
sion of the President under article
192 of the Constitution on a question
of disqualification arising out of arti-
cle 191(1)(a) of the Constitution
was jssued during the months of
January, February and March, 1978.

(b) and (c¢). Do not arise.
Meeting between Rallway and Police
Officials

7668. SHRI M. RAM GOPAL
REDDY: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether a meeting of railway
and police officials was held in Feb-
ruary, 1978 to devise woys and means
to tackle the menace of reservation
racketeers; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
Yes, in February, 1978 five meetings
were held between officers of Rail-
way and local Police/C.BI and one
meeting with officers of Railway
Ministry with C.B.I. officers.
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(b) These meetings were held to
deal with various aspects of reserva-
tion racketeering and the strategy te
be followed in this regard for joint
operations. It will not be in publie
interest to give the details of the
meetings.
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Violationg by Forelgn Drug Firms

7970. SHRI R. L, P. VERMA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state;

(a) whether Government have
taken note of Half-an-hour Discus-
sion on 15th March, 1978 regarding
expansion of foreign drug companies
of violations by foreign firms and
firm assurances by Government for
taking stern steps against firms;

(b) whether the Ministry conveyed
the feelings of the House to Cabinet,
if so, details of the same, if not, why;

(¢) which were the violations, dis-
cussed during the Half-an<hour Dis-
cussion, firm-wise and production-
wise and value-wise effects of the
same; and

(d) does Government propose to
reprimand firms for violations of
I (D&R) Act, FERA, Essential Com-
modities Act, with specific cases?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir.

(b) to (d). The decieions contained
in the Statement laid on the Table
of the Lok Sabha on the 28th March,
1978 were taken by the Cabinet after
a consideration of all factors. While
the total value of excess production
of bulk drugs by foreign firms in
1974, 1975 and 1976 js estimated at
Rs. 20 crores approximately, the data
on excess production by each Com-
pany would be available when the
Companies submit the same for action
by Government in accordance with
varioug prescriptions of the new
policy. :

The policy also provides for penal
action for violation of conditions of
the licence or other authority or of
any laws, in m; manner &
applicable to in other in-
dustries.

Forelgn drug firms having registea-
tion certificates

7971, SHRI D, AMAT: Will the
Mimster of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas~
ed to refer to the statement laid on
the Table and state:

(a) the details of foreign drug firma
who have Registration Certificates;

(b) the names of formulations,
bulk drugs, capacity-quantity, value
etc. applied for by each firm under
Form A & B of the application and
details of formulations intermediate
bulk drugs subsequently manufactur-
ed under Registration Certificate,
quantity manufactured during 1071,
1972 and 1873; and

(c) are the same items listed in
Registration Certificates were refused
to Indian firms; if so, reasons for the
same; does Government propose to
regularise these formulations, bulk
drugs manufactured under Registra-
tion Certificates not applied under
Form A or B, if so, the reasons?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) The following foreign drug firms
have registration certificates:

1. M/s. Beecham (I) Pvt. Ltd.
2. M/s Ciba-Geigy of India Ltd,
3 M/s. Cyanamud India Litd.

4. M/s. Boots Co. (India) Ltd.
5. M/s. Glaxo Labs. (I) Lid,

6. M/s. Pfizers Ltd.

7. M/s. Burroughs Wellcome &
Co. (I) Ltd.

8. M/s. Parke Davis (I) Ltd.

9. M/s May & Baker Lid.

10. M/s; Geoffrey Mannery & Co
Ltd.
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(b) Since the Registration Certi-
ficates were issusd in the fifties, the
details asked for are not immediately
available. However, the exercise
that would be done at the time of
Erant of consolidated Industrial
Licence to drug manufecturing units,
as contained in Para 37 of the state-
ment containing Government's deci-
sion on the (Hathi) Committee on
Drugs & Pharmaceuticals, a copy of
which has been laid down on the
Table of the House on 29-3-78, would
enable the Government to scrutinize
the items taken up for manufacture
by the drug manufacturing companies
subsequent to the grant of Registra-
tion Certificates.

(¢c) The Industries (D & R) Act,
1951 came into force on 8th May 1852.
Under Bection 10 of this Act, every
existing Undertaking hag to register
the Undertaking within a preacribed
#ime. A Certificate of registration as
prescribed under the Rules was issued
o such drug firms for manufacture
eof “Drugs & Pharmaceuticals.”

Since the names of individual items
were not specified in the Registration
Certificates, it is not possible to state
¥ Indian Companies had been refused
the manufacture of any such jtem.

No unauthorised production (tha
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(e) if not, what are the main res-
sons for delay in taking thy fina)
decision; and

(d) whether Government have also
delayed the action on the amend-
ments of the emergency clauses?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
to (c). The proposal for the conver-
sion of the Election Commission into
a three-Member body is under con-
sideration as part of the comprehen~
sive proposals for electoral reforms.
As the proposals require careful con-
gideration, some time is likely to be
taken for mrriving at decisiong there
on,

(d) The exact umport of the ques~
tion is not clear.
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Six-poiat programme of N.OCAS.

T974. SHRI AMAR ROYPRADHAN:
Wil} the Minister of RAILWAYS be
pleased to state:

(a) whether Government have re-
ceived g representation from the
Indlan Railways Loco Mechanical
Staff Association (Northern Railway)
to implement the six-point programme
of NCCR.S; and

(b) 1if so, the details thereof and
the action taken by the Governmaent
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
Recently, large number of represen-
tationg signed by individual emplo-
yeas belonging to this Association
have been recelved. One of the
demands containeq in them is about
starting negotiations on the six-point
charter of demands.

(b) A statement giving Govera-
ment's reaction to the 8 point charter
of demands 1s attached,

Statement

(i) Bonus.—The question regarding
payment of bonus to the employees
of the Govt. departmenta] undertak-
ings will be considered by the Govt.
after receipt of the report of the
Study Group recently appointed by
Govt. to evolve a netional policy om
wages, incomes and prices in gll sec-
tors, after a comprehensive study.

(ii) Dearness Allowance.—This ig &
general issue which cannot be consi-
dered by the Ministry of Railways
alone gince it is g wider issue om
which the Government has to take a
decision, covering all Central Gov-
ernment employees. During the last
few months, two more instalments of
Dearness allowance have been sanc-
tioned.

(iif) Parity in wages with other
Central Govt. underfakings—This is
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cently appointed by Govt,

(iv) Decasualisation—~While it is
not possible to achieve the ideal stage
of complete decasualisation immedi-
ately, steps have been and are being
taken to redress grievances of casual
labour in the matter of their absorp-
tion ete.

(v) Supply of subsidisedq food-
groins.—The issues reised cannot be
considered by the Mimstry of Rail-
ways alone since Govt. has to take
a decision covering all Central Gov-
ernment employees,

(vi) Railwaymen as Industrial
workers—Already, Railway emplo-
yees wre governed by the provisions
of the Industrial Disputes Act. How-
ever, in respect of the terms and
conditions of service, they are tradi-
tionally treated as Government ser-
vants as basically Railways are in
the nature of a public service and
are run directly by Government be-
cause of their social ang strategic
importance.
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Complaints againsy drilling pro-
gramme in West Bengal

(b) if so, factg about the depth of
drilling made so far in Diamond
Harbour, Golsy and other areas; and

(¢) whether it has been ascertain-
ed that if drillings to greater depths
could be made Off or Gas would
have been struck?
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THE MINISTER OF PETROLEUM
AND CHEMICALE AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir,

(b) The drilling of the well at
Diamond Harbour is currently in
progresg and as on 15-4-78 depth of
15624 metres hag been reached against
the projected depth of 5500 metres.
In Gals: area, two locations have
been recently completed upto the
depths of 1238 end 2483 metres. Be-
sides, two wells al Bodra and Bakul-
tala were drilled by the ONGC dur-
ing 1966—68 and 1975-76 upto depths
of 41875 metres and 3700 metres
respectively.

(e) It is not possible to ascertan
before hand whether o1l or gas would
be struck at greater depths without
actuslly drilling and testing to such
depths.
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Manhandiing of Officials at Sealdah
Station

7978, SHRI PRADYUMNA BAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that a
violent mob had manhandled the
senior railway officials at Sealdah
railway station on the 23rd March,
1978;

(b) if so, the loss suffered by rail-
way due to this Mncident;

(c) the main reasons of this inci-
dent; and

(d) the action taken by Govern-
ment in this regard?

THE MINISTER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
Yes.

(b) Rs. 3800/- due to dammge
caused to glass-panes, furniture,
stationery, telephone nstruments and
telephone wires ete.

(c) Due to late arriva]l of Habra-
Sealdah train at Sealdah about 300
pessengers became agitated, forcibly
entereq the office of Commercial
Supervisor, Sealdah station and are
reported to have assaulted him. The
Commercial Supervisor had to be
admitted in B. R, Singh Hospital due
to thig incident. Station Master,
Sealdah had also sustained injuries.

(d) Government Railway Police,
Sealdah registered case No. 23 of
28-3-1078 u/s. 147|148|825]427-IPC &
arrested 8 persons who were released
later on. The case is still under in-
vestigation.

Caseg pending fn Seprems Court and
High Courts

7880. CHAUDHRY BALBIR SINGH:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plea
sed to state:

(a) how many cases of 15 to 25
years old are pending in the Supreme
Court;
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(b) how many cases of 10 to 20
yeary old are pending in Delhi, High
Court (beginning year to be counted
from the start in lower court);

(¢) how many cases of 8 to 10 years
old are pending in District Court of
Delhi and in how many cases even
preliminary has not beep passed;

(d) what gre the reasons for such

(e) what steps Government propose
to take to settle these old cases as
early ag possible;

(1) how many cases a sub-judge at
Delhi District Court is supposed to
decide in a month; and

(g) whether Government are pro-
posing to recruit more judges at Delhj
High Court and District Court of Delhi
to dispose of long pending cases?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
None, according to the information
supplied by the Supreme Court.

(b) According to the information
furnished by the Delhi High Court,
the number of cases more than 10
years old from the date of their re=
gistration 1n the High Court on
31121877 is 420. The High Court
has slso stated that t, mscertain the
number of cases 10 to 20 years old
pending in the High Court from the
year of its institution in the lower
court will require a great deal of
time and manpower ag each file of all
the pending cases will have to be gone
through. The time, labour and ex-
penditure involved in collecting the
information would not be commen.
surate with the result sought to be
achieved.

(c) The number of cases pending
for 8 to 10 years in District Courts
of Delhi is 852. It requires a lot of
time to go through each and every
file to see whether preliminaries have
been taken in them or not. The time,
labour and expense involved in col-
lecting the informatlon may not be
commensurate with the result sought
to be achieved.
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(d) According to the High Court
the reasons are:
(1) Inadequate Judge stremngth
(ii) Lengthy proceedings

(ui) Stay orders granted by high-
er courts.

(e) and (g). All possible steps
are being taken to settle the old cases
as early as possible. A proposal to
increase the Judge strength of the
Delhi High Court and the strength
of the lower judiciary is under the
consideration of the Government,

(1) According to the norms vres-
cribed by the High Court, an average
sub-judge is expected to decide 15 te
21 cases in a month

Wagon Bullding Capacity in Publie
and privaile sectors

7981, SHRI K RAMAMURTHY:
Will the Minister of RAILWAYS be
pleased to state:

(a) the total Rail Wagon building
capacity both in the public and #a
private sectors;

(b) the percentage utibsation of
such capacity;

(c) whether it is a fact that a ma-
jor portion of the wagon building
capacity in the public sector jg re-
maining unutilised; and

(d) the steps proposed to be taken
to fully utilise the existing wagon
building capacity i the country?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The total in-
stalled Rail Wagon building capacity
in the industry is 22761 wagons in
terms of four wheelers, of which
14161 is in the public sector and 8600
in the private sector. In addition,
about 1500 wagons in terms of four
wheeler units are being manufactu-
red in the Railway Workshops every
Year.

(b) The utilisation of capacity of
the wagon industry as a whole dur-
ing 1977-78 wsa 418 per cent—351
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per cent in the public sector and
£82 per cent in the private sector.

(c) Yes Pro;.uxnement l.ot v:ruonl
by Ministry of ways ig restricted
to requirements and availability of
funds,

(d) Almost all the units which are
now engaged in the production of
Railway wagons, are manufacturing
dtems of allied nature, such as Struce
tural fabrication, Cranes, Transmus-
sion, Towers, Coal Tubs, Buckets,
domestic gas cylinders, Road Rollers,
Trailers etc. Efforts are being made
&y the Wagon Building Units tp take
up more items under the diversifica-
tion programme.

Olavakott-Trivandrum Line

7982. SHRI GEORGE MATHEW:
Will the Minister of RAILWAYS be
Dleased to state:

(a) what is the attitude of the Cen-
tral Government regarding the cost
of power to be supplied by the State
‘Governments, for electrification of
the railway lines inside the States;

(b) what s the present position re-
garding electrification of Olavakott-
“Travandrum line; and

(c) does the Central Government
want the States to supply power at
@ Joss for the electrification of their
linea?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Electrification
of railway lines is financially justified
on account of saving in working ex-
penses as compared to diesel and
steam tractions. Power supply at
cheap rates and high traffic densities,
therefore, make elcctrification pro-
jects financlally justified ag cost of
power supply constitutes 5 large por-
tion of working expenses for electric
traction.

(b) Project report for electrifica-
%ion of Olavakott-Trivandrum  sec-
tion is being finalised by the South-
ern Rallway Administration.

(c) No.

Heoctrifcation of Howmah-Madcas
Line .

7983. SHRI BAIRAGI JENA: Will
the Minister of RAILWAYS be plea~
sed to state:

(a) whether in view of the fact that
there is no paucity of power (electri-
city) in Orissa;

(b) whethey Government propose
to consider the electrification of rail-
way tracty between Howrah and
Madras (or a part thereof) keeping
in view of the traffic requirements of
goods and passengers; and

(c) it so, what is the target date?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARIAN): (a) to (¢). From
the Howrah end, Howrah-Kharagpur
section is already electrified. From
the Madras end, electrification of
Madras-Vijayawads sections is al-
ready in progress and the scheme is
expected to be completed during
1979-80 depending on availability of
funds. At present, there is no propo-
sal to electrify the remaining portiom
between Kharagpur and Vijayawada.

Production of Fertilizers

7984. SHRI KEANWAR LAL GUP-
TA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) what are the kindg and brand
names of the yarious fertilisers pro-
duced by factories run by the Central
Government and factories run by the
State Governments respectively ag om
1st December, 1977;

(b) what is the quantum of each
varigty of fertiliser produced by the
companies controlled by the Central
Government and the State Govern-
ments and by the private sector,
State-wise per annum during the Inst
three years, year-wise; and



115 Written Antwers APRIL 25, 1978

(¢) what is the total investment in
the entire fertiliser industry up-to-
date and what wae the total invest-
ment in the year 1988-70?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) to (c). Attention 13 invited to
the reply given in the Lok Sabha to
Unstarred Question No. 4573 on the
28th March, 1978.

Leprotic Patients

7985. SHRI K, T. KOSALRAM: Will
they Minuster of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that there
are about 4.5 million leprotic patients
in India of which one-third are in
Tamil Nadu; and

(b) whether it is a fact that M/s.
Burrough Weelcome & Co. and Bengal
Fmmunity Co., are supplying 80 per
cent of thy drug DDS (Diamina-Di-
phenyle-Sulphora) to the Leprosy
Control Units and 20 per cent in the
open market?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) According to the estimates of the
Ministry of Health and Family Wel-
fare, there are about 32 lakh cases
of leprosy in India of which about
6.5 lakh active cases are reported to
be in Tamil Nadu.

(b) It wag decided in February
1076 that M/s. Burroughs Weelcome
& Co. and M/s. Bengal Chemical and
Pharmaceutical Works Ltd. will sup-
ply B0 per cent of their production
for departmental/institutional re-
quirements and the rest 20 per cent
for trade sales. Information about
the supplies made during the years
1976 and 1977 by the two undertak-
ings for Inmstitutional requirements
and trade sales is being ascertained
and will be laid on the Table of the
House.
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Shifting of Western Rallway
Head Office

7086, SHRI HITENDRA DESAI:
Will the Minister of RAILWAYS be
pleased to state:

_(s) whether Government have re-
ceiveg representation for shifting the
headquarters of Western way
from Bombay; and

(b) if so, have Government taken
any decision in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) Yes.

(b) The shifting of Western Rail-
way Headquarters from Bombay is
not considercd desirable on adminis-
irative, operational and economic
grounds.

Regularisation of Excesy Formulations.

7887. SHRI R. K. AMIN: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether under para 35 of the
Statement of the Report of the Hathi
Committee, laid on the Table of the
House op, 20th March, 1978, it is indi-
cated that excess capacities of formu-
lationg could be regularised if the
company concerned agrep to export
such excess capacity for 5 period of
five years;

(b) what are the of
down this period of five years

" (¢) what is the justification of such
a recommendation whep policy
i by e B o ooy
already pi whate

bucior & eaied o e ak 30
got endorseg on the industrial licences;
is not this act meening helping in-
directly the foreign companies; and
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thig act; how far this
recommendation is an improvement
over the Hathi Committee recommen-
dation; details of the same?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). Yes, Sir. Even accord-
ing to the ITC Policy, the export ob-
ligations by firms are ordinarily for
five years.

(c) The policy of Ministry of In-
dustry deals with exports while con-
sidering grant of Industrial appro-
vals, for manufacture of new articles
or for substantial expansion, whereas
para 35 of the statement is in respect
of regularisation of excesg produc-
tion already effected. The two =rre,
therefore, not related.

(d) There is no question of regu-
larsation of assets but regularisation
of excess production, The Hathi
Committee’s recommendation  dealt
only with regularisation of excess
production subject to certain condi-
tions. Recently announced policy of
Government will help in earning more
foreign exchange as well.

Memorandum from Himachal Social
Bodies Federation

7888, SHRI BALAK RAM: Will the
:ln.llut: of RAILWAYS be pleased
B H

€a) whether a memoranduny dated
the 13th March, 1978 has been receiv-
ed from Himachal Social Bodle, Fede-
ration, New Delhi; and

(b) if so, what action has been
taken or proposed to be taken to meet

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Yea.

(b) A Statement is attached.

Statement

The position in respect of various.
points raised in the memorandum
dated 13.3.78 received from Himachal
Social Bodies Federation, New Delhi,
18 as given below:—

1. Terminating/originating  Srinagar
Express or Kashmijr Mml from
Pathankot and running a connect-
ing shuttle train betwecn Pathan-
kot and Jammu Tawi.

At present one II Class 3-licr slee-
per coach and one II Class coach by
60 Dn. Srinagar Express and one II
Clasg coach by 34 Dn. Jammu Tawi-
Delhi Mail are available for travel-
ling from Pathankot to Delhi/New
Delhi. As the bulk of the traffic is
meant for and from Jammu Tawi, ori~
pmating/terminating of 59/60 Sri-
nagar Express or 33/34 Jammu Mail
from and to Pathankot will invite
severe criticism from the existing
users of these trains. Introduction
of a shuttle train between Pathankot
and Jammu Tawi 18 not justified on
traffic considerations.

2. Introduction of an additional train
between Delhi and Pathankot.

Introduction of an additional train
between Pathankot and Delhj is not
operationally feasible due to lack of
line capacity on sections enroute and
lack of terminal facilities at Delhi/
New Delhi/Hazrat Nizammuddin,

8. Provision of through reservation
facilities from important Kangra
Valley Railway Stations to va-
rious parts of the country.

The position regarding availability
of accommodation by various trains
originating from Jammu Tawi is very
tight. Any curtailment in the exist.
ing accommodation for providing se-
perate quotas to stations over Path-
ankot-Joginder Nagar Section would
be at the cost of through traffic from
Jammu Tawi as well as from Bri-
nagar.
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The following quotas are available
at present at Pathankot Station snd
the passengers from Kangra Valley
Stations can avail of these quotas

120

along with other passengers originat-
ing from Pathankot, besides appros-
ching the originating point ie. Jammu
through messages: -

ACC Int II Class II Class
Clan berths seats

t 3¢Dn KahmirMail ,* . ,

(for Delhi) , . . . . .

(for Bombay) . . . ' .
2 6oDn Srinagar Exp . . .

g 172 Up Jammu Tawi—
Bombay Central Express

4 18 Up Janta Exprem: .

5 g:‘an‘gunmu Tawi-
(for Sealdah) " . . f
(for Lucknow) . i . .

. 3 5 15 10
. . 4 13 10
. 8 87 g0
4 16
. . g for
a for
%!M -
'] 34 10
3 19 .

4. Construction of new Railway line
between Nangal to Amb Talwara

Traffic Survey for the Project was
carried out in 1973. The Final Loca-
tion (Engineering) Survey has also
since been completed and according
to it, the line is estimated t5 cost Rs.
‘2247 crores. The question of taking
up the construction of Nangal-Amb-
Talwara rail link would depend upon
the availability of resources.

5. Conversion of Railway line from
narrow gauge to broad gauge
between Pathankot and Joginder
Nagar and between Kalka , and
Simla.

No detailed survey for the conver-
sion of these sections has been car-
ried out. These lines are located in
hilly areas and have got very sharp
curves and steep gradients and their
straight conversion to broad gauge is
not possible. The cost of construction
of new broad gauge lines in replace-

ment of these lines will be prohibi-
tive. There is no line capacity prob-
lems on hese sections and the traffic
would also not be adequate to justify
their conversion to broad gauge. Due
to severe constraint of resources and
heavy commitments already made,
it is not possible to undertake the
conversion of these sections at pre-
sent. These proposals will, therefore,
have to await better times for con-
sideration.

6. Restoration of Hill Concession Rail-
way Tickets upto Simla and
Joginder Nagar.

From 141978, as announced by
the Minister for Railways in the Par-
liament while presenting the Rail-
way Budget for 1978-70, hill conces-
sion return tickets including Pathan-
kot, Joginder Nagar, Baij Nath Pap-
rola, Palampur, Jawala Mukhi Road,
Nagrota are issued from all stafions
from which hte chargeables distance
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js %00 kms. or more, While bhill con-
cession return tickels are not issued
from Delhi to Pathankot and Simla,
the distance being less than 500 kms,,
such facility can, however, be availed
of from Delhi to Joginder Nagar,
Baij Nath Paprola, Palampur, Jawala
Mukhi Road and Nagrota

inagar Express
& EKashmir Mail from Pathankot
to meet the rush at Pathankot
Railway Station,

To meet extra rush of trafic, the

e wem & o tw oy e qw
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Allegations of Rigging In Earnal Bye-
Election

7990. SHRI R. V. SWAMINATHAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plea-
sed to state:

(a) whether It is a fact that allega-
tion has been made that there was
large scale rigging in the Karnal bye-
election in April, 1978,

(b) whether it is also a fact that
some people were not allowed to vote
because of threats by the anti-social
elements;

(¢) whether the Election Commis-
slon was asked to look into the alle-
gations:

(d) if so, the reaction of the Elce-
tion Commission. and

(e) whether the police foree did not
help in maintaining the law and
protection to the people to exercise
their vote according to their choice?

THE MINISTER CF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] SHANTI BHUSHAN): fa)
The Election Commission has re-
ceived three compiaints in regard to
the Karnal bye-election.

(b) to (d). Complaints made in
this behalf on the spot were looked
into and found to be incorrect. The
complainis referred to in the answer
to part (a) of the question were
forwarded by the Commission to
the Chief Electoral Officer for enquiry
and reports are awaited. However,
out of these three complaints, 2 have
been found to be baseless from the
reports received from the O'sservers
appointed by the Flection Ccmmission,

(e) There is no basis for this alls-
gation.

APRIL 25, 1978
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Musy Leave by Oficers of LO.C.

7991, SHRI SHANKAR SINHJI
VAGHEIA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether it is a fact that more
than three thousand officers of the
four oil refineries of Indian Ofl
Corporation situated at Koyali,
Barauni, Haldia and Gauhati were
on mass leave gn the 22nd March,
1978 seriously affecting the working
of the refineries; and

(b) if so, their demands and the
steps taken in this regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). It is & fact that 2069
officers of the Indian Oil Corporation,
including 1020 from the IOC refine-
ries, were a&bsent from duty on
22.3.1978 in support of certain demands
raised by the Officers Association of
the Indian Q11 Corporation.

While hte Refinery at Koyali ran
at full crude capacity, in Barauni,
Haldia and Gauhati Refineries pro-
duction could not be maintained on
that day, and only essential services
such as Power, Water and other
utilities as well as Fire and Safety
Services were maintained, Though
the loss of crude throughput which
was of the order of 30,000 tonnes
would be made up in the course of
the ycar, the Government view surh
action by the Officers as most un-
warranted and inconsistent with the
statug they hold.

2 Orders of Government on the re-
vised pay and allowances of IOC offi-
cers were jssued in February 10%yto
take effect from 1st August, 1974
What is now being sought is a modifi-
catiohh of thede Giders! This would
have to be considered net only in the
light of the representations made by
the IOC officers, but in the context
of the standards of pay and allowan-
ces obtaining generally in the Public

Seator.
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Nagda Station

7992, SHRI A. K. SAHA: Will the
Minister of RAILWAYS be pleased to
state:

(1) whether it is a fact that during
the inauguration of Birla Mandir near
Nagda Station in Madhya Pradesh
colnuring, repairing and repainting of
the Nagda Station were done;

(b) it 0, the facts thereof;
{c) the reasons thereof; and

(d) whether they were done at the
cost of Birla Groups in the month of
February, 19787

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
Annual white and colour washing, re-
pairing and patch-painting of Nagda
Railway station was done in January/
February, 1978 along with the build-
ings at other stations. This has no
connection with the inauguration of
Birla Mandir as stated by Hon'ble
Member.

(d) No.

increase in Prices of Drugs due to rise
in Excise Duty

7083. SHRI S. S. SOMANI: Wil the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state:

(a) whether Government have
assessed the extent of increase in
drug prices due to rise in Central
excise duty, raw materials and

packaging items;

(b) whether Government will con-
slder the propostal of keeping medl-
seines tax-free as iz done in almost all
wountri¢y of the world; and

(¢) what steps Government pee-
pose to take to make available cheap
drugs to all sections of society?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) No, Sir,

However, so far as excise duty alone
is concerned, Government levied with
effect from the 1st of March, 1978 spe-
cial excise duty at the rate of 5 per
cent of the basic excise duties as a
result of which the total excisc duty
increased from 2.5 per cent to 2.625
per cent in the case of certain life
saving patent or proprietary medieines
and from 125 per cent to 13.125 per
cent in the case of other patent or
proprietary medicines falling under
item No. 14-E of the Central Excise
Tariff.

(b) In view of the financial impli~
cations, the question of a general ex-
emption is not under consideration of
Government.

(c) (i) Government have decided
with effect from 1.3.1878 to remove
the excise duty of 2 per cent on drugs
and Medicines covered under Tarif®
item 68 (i.e. drugs and Medicines sold
under generic names).

(ii) The mew drug policy of Gov-
ernment provides for freezing the pri-
ces of formulations in categories L II
and IIl. The prices of formulations
for Categories 1 ang IT would be froz-
en at the lender price level. Where-
ver certain prices are higher than the
leader prices, they wouly be brought
down to the lcader level; wherever
they are lower, they will stay frozem
at such lower level, The prices of
about 100 bulk drugs costed so far
by the Bureau of Indusirial Costs and
Prices will also stay frozen. These
freezes will be operative for an initial
period of one year, during which the
pricing of all drugs and formulations
would be studied keeping in view the
parameters of mark-ups/profitability
outlined in the policy.
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Sovisien of Prices of Imperied Drugs
994, SHRIMATI

FERTILIZERS be pleased to state:

(a) whether Government have a
proposal undey consideration to revise
the prices of the imported drugs and
pharmaceuticals; and

(b) if so, the details and reasons
therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (). The prices of bulk drugs
and formulations including imported
one’s are statutorily controlled under
the provisions of Drugs (Prices Con-
trol) Order, 1970. There is no gene-
ral proposal to revise the existing pri-
oes of imported bulk drugs and for-
mulations.

However, some proposals for fixa-
tion of prices of bulk drugs imported
aguinst REP licences as well as for
revision/fixation of prices of certain
finished formulations as a result of
ehange in the c.if. prices are under
eonsideration of the Government,

Goed Materiale Returned to Paremt
Stores Depot Nemenclatured as
Second Hand

7996. SHRI DAYA RAM SHAKYA:

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRL SHEO NARAIN): (a) to (c).
Materjals are returned by the consu-
mers to the stores Depot when they
are no longer required for use (main-
ly due to change of design) or when
they have lived their useful life and
have been replaced. No new mate-
rial which is required by the consu~
mer is returned to the Stores Depot.
The valuation of the returned mate-
nals ig done by the Stores Depot de-
pending upon the extent to which
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after inspection—

(i) What stores held in the Depots
should be treated as Dead Surplus
Stores or as scrap;

(ii) What gtores should be classi-
fled and rated second-hand;

(i) At what rates and value such
stocks should be held in the ac-
counts books; and

(iv) How such stores should be
disposed of, le. by sale or by issue
to particular users of particular De-
partments, and c.

3. The recommendations of the Com-
mitiee are examined and accepted by
the competent authority and further
necessary action taken. Before ar-
ranging disposal—

(a) efforts are made to utilise such
stores as much as possible by Rail-
ways themselves in their own work-
shops or after suitable modification or
conversion in Railway workshops or
by outside parties; and

(b) requirements of other Govern-
ment Departments/Undertakings, Ord-
nance Factories are met with, to the
extent specifically asked for, The
only stores which are recommended
for disposal and which cannot be used
or disposed of, as indicated in (i) and
(ii) above are disposed of by sale or
auction. Detailed guidelines have
been prescribed for obtaining the best
bidg in the tenders/auctions. There-
fore, there is no loss of public money
in these transactions.

Charging for Services by LP.G.
Denlers

7096. SHRI D. D. DESAI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state;

(b) if so, whether any step will be
taken to list the services the dealers
must render free to customers;

(c) whether it is alsp a fact that

another company if they are trans-
ferred to a place where the former
company does not have LPG distribu-
tion; and

(d) if so, whether Government will
order the oll companies to facilitate
such exchange?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI H. N. BAHUGUNA): (8)
and (b). Presently LPG distribu-
torg gre charging for all sérvices ex-
cept in respect of cylinders and pres-
sure regulators.

(¢) and (d). Under the reciprocal
arrangements currently in vogue bet-
ween the oil companiesg the transferee
customers are to be provided gas con-
nections within the shortest possible
time subject to product availability
after due verification of the transfer
voucher and other formalities. These
instructions have been reiterated to
the o1l companies.

Indian Railway Expertise for Middie
East Countries

7997. SHRI NARENDRA SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether some of Middle East
countries have approached the Gov-
ernment for Indian expertise for
modernisation of the railways in their
countries;

(b) if so, the names of the coun~
jries; and
{c) his reaction in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (e).
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Indian Railways have offered to share
their technical know-how in the rail-
way sector with other developing
countries who are planning to deve-
lop their respective railway systems.
Rail India Technical and Fconomio
Services Ltd. (RITES) and the Indian
Railway Construction Company Ltd.
(IRCON), two public sector undertak.
ings, have been set up under the
Ministry of Rallways. the former
to provide consultancy  services
in various spheres of railway
technology and management and the
latter to undertake the construction of
major railway projects abroad. Among
the Middle East countries, Iran, Sy-
ria and Iraq have, so far made use
of these services and offers made to
some other countrieg are pending con-
sideration of the respective Govern-
ments.

Modernisation of Loco Workshops

7008, SHRI BURYA NARAYAN
BINGH:

SHRI D. AMAT:

Will the Minister of RAILWAYS be
pleased to state:

{a) whether it is a fact that world
bank has agreed to provide loan for
the modernisation programme for all
the Loco Workshops of the Indian
Railways; and

(b) if so, total loan for which Bank

has agreed to provide loan and terms
and conditions thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and (b).
The Workshop Modernisation Project
of Indian Railways has been identified
as a project for possible World Bank/
ILDA finsncing, Negotlations with
the World Bank are due to take place
in May-June, 1078 when the matter is
likely to be finalised.
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Additional Belicitor-General of India
to apptar for Indisn Tobact®
Company

8003. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed tg state:

(a) whether it is a fact that the
Central Government is permitting
Shri Soli Shorabji, the Additional
Solicitor General of India to appear
for the Indian Tobacco Company in
severa] writ petitions flled against the
Union Government demanding lower
assessment of Excise Duty under the
Central Excise Law;

(b) it so, the reasons thereof; and

(c) whether it is permissible to
allow Solicitor-General to accept briefs
against the Government?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Shri Soli
Sorabjee, Additional Solicitor General
of India was granted permission to
appear for the Indian Tobaceo Com-
pany in their Excise appeals in the
Supreme Court. He has, however,
decided not to avail of the permis-
sion granted to him.

(b} As Shri Soli Sorabjee had p-
peared in the case for the Company
right from the beginning and had also
given an undertaking to the Company
to appear for them in the Supreme
Court also, before his appointment as
Additional Solicitor General of India,
permission was granted to him.

(c) Yes, Sir, but only witn the
permission of Government,

sad go qwo giere w afverw finfirds
el ¥ wyeen

8004, it Tryry foverdy @ WAy
fiefir, v st wenelt wrd il oy wA
TSR 0 :
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() vew 7 g |

Absorbtion of Apprentices by
Engineers India Limited

8005, SHRI SHIV NARAIN
SARSONIA; Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Diploma holders in
Mechanical Engineering were taken as
Apprentices by Engineers India Limi-
ted last year;

(b) if so0, whether they were given
undertaking that pending on the per-
formance during their apprenticeship
training, they would be absorbed in
the Headquarters or in field officeg in
the scale of Rs, 425—800;

(c) whether it is a fact that during
the apprenticeship period none of them
wag given any slightest hint or indi-
cation that they will be turned out
of the Company after the term of
apprenticeship is over;

(d) whether the contract of appren-
ticeship of many persons expired on
8th February, 1878 but they were con.
tinued beyond that date with the
understanding that they will be
absorbed in the Company;
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(#) what are the reasonsg for termi-
nating the apprenticeship of Diploma
Holders Engineers on 3rd March, 1976
without giving prior notice; and

(g) what stepg are being taken to
absorb them in the Company itself
(Engineers India Ltd.)?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHR1 H. N. BAHUGUNA):
(a) Yes, Sir.

(b) and (¢). No such undertaking
was given to any of the apprentices.
On the other hand it iz made clear
in the letter of engagement issued to
the apprentices that “the contract of
apprenticeship shall terminate on the
expiry of the period of apprentice
training of ong year from the date
of joining."

(d) Out of 20 apprenticeg of
diploma holders engaged during 1877.
5 apprentices left on their own be-
fore the completion of the training.
Out of the remaining 15, the con-
tract of 8 apprentices expired on 6th
February, 1878. However in some
cases at the request of apprentices
it was agreed by Engineers India
Ltd. to give further training on ad-
hoc basis outside the scope of
Apprentices Act, 1861 upto 14th
April, 1978 with a clear understand.
ing that the ad-hoc training shall
automotically terminate on 14th
April, 1978,

(e) It is not obligatory on the part
of Engineers India Ltd. to absorb all
the apprentices, However op the
basis of the requirement the
Company has absorbed 84 Graduate
Engineers so far, N

(1) As it has been clearly indicated
in the letter of engagement itself
that the apprenticeship would stand
terminated on the last date of train-
ing period, no separate notice is

considered necessary for termination
of apprenticeship,

(g) As Engineers India Limited has
np requirement for the services of
these apprentices at the moment, the
question of absorption of these people
in the Company doeg not arise.

Double Line between Subsimandi and
Panipat

8006. SHRI SURAJ BHAN: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
density of traffic between Ambala and
New Delhi has reached the saturation
point;

(b) whether it js also a fact that
during all the Army Operations, the
civil trafic had to be reduced to the
minimum on this rajilway line and
even then it was not possible to cope
with the Army traffic on this single
line working;

(c) whether it is also a fact that
the project of double line between
Subzimandi and Panipat hag already
been taken in hand; and

(d) it so, the progress of the double
line between Subzimandi and Pamipat
along with the position as to when the
project of the doubling between Pani-
pat and Ambala will be taken up in
view of the pressing circumstances
viz density of trafic and strategic
position of this line?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Line
capacity utilisation on Delhi-Panipat
sectiop is 85 to 95 per cent and between
Panlpat and Ambala about 80 per
cent.

(b) During the last Military
movement in December 1871 and
January 1872, a few pessenger trains
were cancelled to cope with the
requirements of military traffic, which
was clearer without any hinderance.
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fc) Yes.

(d) Subzimandi-Badli section
(10.76 km) has already been doubled
and opened to traffic. The work is
in advanced stage of construction
batween Badli and Narela (1239 km).
The work is also in progress in
Narela Rathdhana-Sonepat, Sandal
Kalan-Ganaur and Diwana-Panipat
sections, There is no immediate
need for doubling between FPanipat
and Ambala because of lesser density
of traffic on this section., However,
to augment the available capacity, 2
crossing stations are being provided
on this section. The work is in
progress and is expecied to be com-
pleted in the current financial year.

ot it ¥ wdarfeay ot fraew e,
dtogtono st F o wfy ¥t glean

8007. W Ao QAo TN : T
o w7 T Y BT T
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() afr @, & 1 Farw T§
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Kurmadanga Halt

8008, SHRI GADADHAR BSAHA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there was a proposal
for cenversion of Kurmadanga Halt
on Katwa-Ahmedpur narrow gauge to
full station from the point of view of
more earningg of revenues and provid-
ing booking and other facilities to
the passengers;

(b) whether the Minister is aware
of the report of the preliminary
inspection conducted during the last
Congress Government, and

(c) what action is being taken to
expedite the jmplementation?
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to ().
The proposal for conversion of
Kurmadanga Halt into a flag station
was examined in the year 1874 but
the same was not found justified on
accouny of heavy recurring financial
loss to the Railways. .

Increase in Price of Gas to Gas using
Industry in Gujarat

8009. SHRI VINODBHAI B SHETH:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleaseq to state:

(a) whether the O.N.G.C. has
enhanced the price of gas supplied to
gas-using industries in Gujarat;

(b) what wag the original price and
whal is the increased price;

(c) whether this unilateral action
of the ONGC will be detrimenta] to
the growth of industry; and

(d) has the Federation of Gujarat
Mills & Indmtry made any represen-
tation in this behalf, if so the reac-
tion thereon?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS:
(SHRI H N. BAHUGUNA): (a) Yes
Sir. The price of gag hag been in~-
creased for private Industries:- iIn
Gujarat w.e.f, 1-4-1978.

(b) The price being charged w.ef.
1-4-78 iz Rs. 504.00 per 1000 M® from
these industrieg as against a price of
Rs. 38215 per 1000 M® prior to
1-4-78. For the remote areas, =
rebate on gliding scale 18 admissible
on the price effective from 1-4-1878.

(c) and (d). The Federation had
made a representation against the
Proposed increase in the price of gas.
Negotiations were held by ONGC with
the industries concerned und agree-
ments have been signed by both
partieg after negotiations.
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Expenditure on Meetings of Consulta-
tive Committee

8011. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of
RAILWAYS be pleased to state:

(a) the total number of meetings
of the Consultative Committee of the
Ministry of Railways held during
1977-78 and the dates on which held;

(b) the names of places where
each such meeting was held; and

(c) the total amount spent by
Government on the meetings of the
Consultative Committee during the
year including T.A. and DA. of
Members of the Committee and the
officers of Ministry?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN: (a) and (b).
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Three meetings were held during
1977-18 ag given below:

NEW DELHI: 16.8.77 and 4.1.1878
respectively.
BANGALORE; 17.10.1977,

(c) The information is being col-
lected ang will be laid on the Table
of the House in due course.

Consultative Commities of Minisiry of
Petroleum, Chemicals and Fertilizers

8012. SHRI KACHARULAL HEM-

(a) the total number of meetings
of the Consultative Committee of
Ministry of Petroleum and Chemicals
held during 1977-78 and the dates on
which held; ang

(b) the names of places where each
such meeting was held?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
(a) Five, The dates on which the
meeting were held are 25.10.1977,
26.10.1977, 5.11.1077, 23.12.77 and
18.1.1978.

(b) The meeting on 811878 was
held at Bombay. The remaining four
meetings were held at New Delhi

RDSQ an imdependent Rallway Estab-
lishment

8013. SHRI SHYAMA PRASANNA
BHATTACHARYYA: Will  the
Minister of RAILWAYS be pleased to
state i the RDSO is not an indepen-
dent Rallwiy Esteblishment, why
should a post of the rank of Gene.
ral Manager be maintained?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

of Railways. In keeping with the im-
portance of the work being perform-
ed by flils organisation, it iy headed
by & Director General, who is of the
rank of a General Manager of =a
Zonal Ruilway.
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Drilling Equipments from U.8.A.

8016. SHRI SUKHDEO PRABAD

VERMA: Will the Mimster of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the drilling equipments
have been imported from United

a7 § a1 TAR o7 @ § W Tl w9 States of America because of failure
Fopr fr as %Y TER AT fist T of supplhies by U.S.5R.; and
N wewr (b) if so, the details thereof, and
on how many wells the drilung ope-
(@) mrad 1978-79 §F & rations have been started and expect-
faaf & 93 Qi or 72 v o od resulis thereol?
s geaa g W afe gr, NI WA THE MINISTER OF PETROLEUM
e & AND CHEMICALS & FERTILIZERS
é":* e farsmare war § wgi @ (SHRI H. N. BAHUGUNA): (a) No,
0T AT ; Sir. ‘
— (b) The status of wells drilled
(q) afe afy, @ o war (drilling of which was completed
E; ek during 1977-78) is as under:—
Totalwelk Oil Gas Dry  Under tost
drilled bearing  bearing yet to be
tested
ONSHORE 1
1 ONGC T 87 32 5 14 36
2 OIL ., . . 5 . . 19 14 1 1 3
OFFSHORE :
¢« ONGC , . s . . . 31 18 ] o t

4. OIL
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Rallway Line from Oral te Jalaun

8017, SHRI MADHAVRAO SCIN-
DIA: Wil] the Minister of RAIL-
‘WAYS be pleased to refer to the reply
to Unstarred Question No. 3938 dated
19.7.1977 and state:

(a) the details of the Traffic Survey
carried out in 1957-58 for construc-
tion of a railway ling from Oral to
Jalaun;

(b) whether the survey carried out
has stressed the neeg for opening this
line for improvement of this neglect-
ed and backward area of Jalaun dist-
rict;

(c) if so, steps that have been taken
or proposed to be taken to provide
funds for construction of this line;
and

(d) time by which these are likely
to be provided?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Details
of traffic survey carried out in 1857-58
for construction of a broad gauge line
from Orai to Jalaun are as follows:

Length 22 ggKms.

Cost of construcat on
estimated at the time
of survey in 1057-58 Rs. 58.391 lakhs

6th 11th
year year

Anticipated financial

_(1) If actual d:’su'nn:r
15 to he charged —r1°07% —0°46%

() With 1+1/2 times
inflatron of
chargeable dis-
tance § . =—0'42% 40°15%

(b) to (d). The area proposed to
be served by this line is already
gerved by a motorable road and hence
the survey team did not recommend
the construction of this line.

Halt of Two Trains of Kota-Bina Lines

8018. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of RAIL-
WAYS be pleased to state:
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(a) whether he is aware that two
trains of Kota-Bina lines have to halt
at Bina Station for more than tenr
hours before their departure back to-
Kota; and

(b) if so, whether it is proposed tow
utilize this halt-time by extending
these two trains upto Bhopal to meet
the heavy traffic on these lines?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS.
(SHRI SHEO NARAIN): (ay
and (b). Two pairs of Passenger
trains running to their present tim-
ings between Kota and Bina provide
convenient morning and evening .
services on this gection and they haver
a lie over of 10 hours B85 minutes
and 8 hours 20 munutes at Bina.
Keeping the present schedule onr
Kota-Bina section, their extension to
and from Bhopal js not feasible. This
apart terminal facilities are also not
available at Bhopal for dealing any
additiona] train.
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qfir 2ge®T gawt arFETd it gowy
At mak v os Frcr gew &
gz T qqrewy Ta faay s o
FTHTT FY T a1 &1 H 0k ArTeTer

T ¢ fr w1 g0 weafear & fafga
@r & wigr oaq Igmr fwar
frafxat s AR A
ot g7 FY HrE ATy TE §

Stay in ‘Holiday Home' by Trekking
Parties

8020 SHRI K PRADHANI Wil
the Minister of RAILWAYS be pleas-
ed to state

(a) whether Government have made
any concessions to the partieg going
to hiul gtations, plmcu]lﬂy on
treklang/Expeditions,

(b) whether Government have also
allowed these parties to stay in the
Holhday homes maintamned by the
railway authorities, and

(c) 1f s0, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS.
(SHRI SHEOQO NARAIN) (»)
Yes, Apart from the normal hill
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concession retury tickets at 1 1/2
single journey fares to certain speci-
fled hill stations, normal concession
of 15 per cent in first class and 50
per cent in second clasg is allowed
to mountaineering expeditions ap-
proved by the Indian Mountaineering
Foundation, New Delhi.

(b) No.
(c) Does not arise,

Total production and Value of Medi-
cines

8021. "SHRI PADMACHARAN
SAMANTASINHERA: Wil] the Min-
ister of PETROLEUM, CHEMICALS
Atl:"n FERTILIZERS be pleased to
state:

(a) what ig the total value of medi-
cines produced during last three years
and out of this what is the value pro-
duced by public sectors and private
=ectors;

(b) is there any proposal to enhan-
¢ the public sector production of
medicines; if so, when and what is
-the progress in 1978-79;

(c) what is the value’ of medicines

(d) accordingly what amounts are
given to subsidise public sector?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) (1)
Bulk drugs:

(Value in Rs. crores)

Public  Private Forelgn Total
Sector firms

Year  Sector

197475 33 a3 34 90
197576 43 35 52 130
1976-77 48 39 63 150
{(il) Formulations

197475 25 172 zog 400
197578 35 235 g0 360
1976-77 47 361 29 700

(b) Government bhave approved
durlng 1976—1077 expansion gchemes
in the Public Sector viz, IDPL and
HAL involving an out-ly of Rs. 64.89
crores and the implementation is in
progress. The total turnover ijs ex-
pected to be of the order of Rs, 104
crores gduring 1978-79.

(c) Total values of imports and
exports had been as under:—

(Value in crores)

Year Imports Exports
197475 - . . 45' 6o 4312
197576 . . . 39'36  42'19
197677 . . . 47'03 52 19*

*Inclusive of 23 crores worth o?
medicinal castor oil,

Imports of certain bulk drugs and
drug intermediates is canalised
through the State Chernicals and
Pharmaceuticals Corporation of India
Ltd. (CPC). Value of imports of
such drugs by C.P.C. during the last
three years is given below:—

(Rs. crores)
1974-756 10.56
1975-176 14.05
1976-717 22,29

Information about values of medi-
cines exported and imported by Pub-
lic sector units, viz, IDPL and HAL
is being collected and will be laid on
the Table of the House.

(d) Pooled prices based on weight-
ed average of quantity imported at
the import price and quantity pro-
duced indigenously at indigenous
price have been fixed in respect of
certein canalised drugs. Indigenous
manufacturers jncluding public sector
units are subeidised/asked to gubsid-
ise to the extent of the difference
between the indigenous price and the
pooled price.
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(7) %1 A7 & 5 & fasez =i
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() afe gr, @Y 3% a1 €T &
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o swrew F oo wr (st i
aemw) : (%) & (7): 20-3-78
&1 Az &9 anfen A § o¥ %
w1 fesd & wrr w9 ), famd asw
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Frdteror a1 %Y 9T 1 00 0 wUF Y wfy
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4,060TT Froafea QL&) W AN W
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Seiting up of Fertiliser Planis in
Stntos

8023, SHRI RAJKESHAR BSINGH:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) number of fertilizer plants im
the country in private and public sec-
tors and whether Government propose
to set up plants in the States where
there are no such plants. at present;
and

(b) if so, names of the States and
places where these plants are proposed
to be get up in the near future?

THE MINISTER OF sTATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI '~ JANESHWAR
MISHRA): (a) and (b). There gre
23 fertilizer plants in the public sec-
tor, 35 in the private sector and one
plant jn the Co-operative sector.

In addition to the fertilizer plants
which are wlready in production the
following fertilizer plants are under
construction in the States indicated
below:

Public Sector Private Sector Cooperative Sector
Name of the unit States Name of the State Name of the  State
unit unit
1 Nangal Expansion . Punjab Broach Gujarat Phulpur Uttar
a Sindri Rationalisation , Bihar Pradeshl
g8 Tromba IV Maharashtra
4 Ramagundam Andhra
Pradesh
5 Talchar . . Orima
6 Sindri Modernination , Bihar
7 Bhatinda » . Punjab
8 Panipat . Haryana
9 Haldia . N . West Bengal
10 Trembay . . « Maharashira
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The location of a fertilizer plant is
based on techno-economic considera-
tions which, inter-alia, include factors
such as availability of feedstock, in-
frastructure facilities proximity to
the market ang demand of fertilizer
in the economic marketing zone of
‘the project. If the States which do
not have g fertilizer factory are found
‘{0 satisfy the above conditions, Gov-
ernment will no doubt consider estab-
lishing fertilizer factories in such
‘States while planning for add1tmnal
wcapacity.

gt & ¥ W Wi

8024, =it g¥Ew @1 gAT: HAT
Wfemw, wma Wi dw A
T AT HY FIT F7

(%) Far & w7 S a9} ) qiC A
gAr ¥ 3w 3§ fagdr & da Yy "
Fradt & A oaaT s fraarsw g ;

(=) ad 1975~77 a9 1977-
78 ¥ f4Zdt & qF T T AT, T
1, faraar frgas favar ar ;[

() <= fraaa § fam wrARST
gaaIn far war, Far wfys TEt aw
st F faq g9 fraaT F@ 947

faao
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T FAET FT ATF G&AT Y AT
T@T AT 9T HYAT H AT STTRRAT FT &l
ST ¥ g HX 5aq fgam fear mar ar?

Tifeow @1 wRR SR 69w
HAY (ot Tt A agan): (F) a6
1978-79 ¥ frzdt F G *7 w@ET A
AT 3. 83 fafqaw o e g1
dr agt F e faedt & a0 @ fafl

TG THC gL N
(fro #Yo =)

1975-76 . 3.10
1976-77 3.32
1977-78 3.62 (Ireqrs)

(=) a¥ 1976-77HIX 1977~
78 ¥ -fagd & &« %1 7w wwr A
1T M(EST TW AT SF T FT 81

(w) T=At W) &y wfad et
# fredt & a9 7 wrdE G2y
AT WX I4F AT g Anfas
TIETE 9T I3 47 i &), forad fuedt
gua et fafasarst 91 fray o)
wifwer §, #1 sa17 § @ F < fopar st

g

a¥ 1976—77 HIX 1977-78 A A2y F §q & TUSAIIT AT F1 4T

(niFS 000" HYo &7 )

~
U 1976-77 1977-78
<l
1 2 3
~a
AFE[TT 246.1 267.4
R G ' 121.7 131.6
fagre 192.9 210.6
LE RG] 301.8 317.4
ghaaro

54.8 60.9
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arey YT FTEAT

FAEEF
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7 4w
HErasy

fagar
FATHW
afixq drw
wenfen #w

sitary Wiz frevarc fiw a9y

.

YU FIT

Yot

Fawelt
frirew
ifer(t
qIwrer F

T W AT gAY
e, T A fax

10.8
23.1
174.2
113.9
163.6
679.0
6.9
5.6
3.7
68.1
102.7
87.0
3.6
305.0
10.4
319.6

305.8

0.6
0.7
7.0
0.6
11.7
84.4
2.6
5.7
3413.6

12. 4
22. 4
188.2
119. 86
180.1
709.2
8.4
7.0
3.9
71.2
118.6
107. 8
3.8
294.6
11. 4
355.1
320.5

11.6
86.9
3.0
5.2
3639.6
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8. A. to previous Rallway Minister

8026 SHRI RAMESHWAR PATI-
DAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that a
brother of 8.A. to previous Railway
Minister used to issue slips from Alla-
habad on some “consideration” and
lakhs of people were recruited on the
basis of such slips;

(b) whether it is also a fact that
the same "brother” used to sit in the
divisional office of Northern Railway
in Allahwbad ang useq to issue orders
to officers for posting the men recruit-
ed on the basis of his slip; and

(c) if so0, the action contemplated
the “brother” of S.A. to pre-
vious Railway Minister?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a)
The “brother of S. A. to previous
Railway Ministgqr” referred to does
not gseem to be a Railway employee.

‘There iz no information sbout any

such person with the Reilway Minis-
try. The number of ad-hoc appoint-
ments made on the recommendations
of the former Ministers and their
personal steff, is a little over 1000
and does not run into lakhs. Such
appointees have been warned that
they should apply to the Railway
Service Commissions if they wish to
continue in Railway service.

(b) and (c). Do not arise.

8. A, to Previous Rallway Ninister
tried for Congress Ticket

8027. SHRI RAMESHWAR PATI-
DAR: Will the Mimster of RAIL=-
WAYS be pleased to state:

(a) whether it is a fact that S.A. to
previous Railway Minister applied and
tried for a Congress ticket to fight
Parliamentary election during 1977;

(b) if so, whether it ig permisaible
to retain lien in Government office
#nd at the same time involve in poli.
tics; and

(c) action taken therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN): (a)
The Ministry of Railways have ne
information,

(b) and (c). Do not arise.



‘Written Ansivers VAISAKHA 5, 1900 (SAKA) Wiitten Anstbbrs 162

‘ h. “ik i a;_ i ﬁ g

 8028. TMo W& ATIEN QA :
i.—,”faﬁqgamﬁraﬂ'wqﬁiﬁf%:

(as Far FRArfat w1 Ffzarzat
Y g FOT ¥ A a<wIC A wemdm
g ITHS FIAT TFa FHATA FASAL
E an'd‘i F39 F wfafcaa asiiza gfazai
#wifqs 91 & T £ F A2 q
f&r 2, aafe a7 wreaar qra
g afagai & &% FwAET W@l
B smar €

(7) 71 S3a wewi ¥ OF FAL
F ausy a7 Sfea araraww S9A

LR

. (w) 741 g8 Wi 9§ afew
Wa ¥ wawrw fedism & va7 mEwi
$ mqaTT FrAAEr &1 o1 @ 3 watw
§B FAEI 97 ITFT FAF AGl (HAT
ST W R ;A

(w) afz =i, AT ZART q9 QM
femfafa gﬁrfm F74 & fem
T FTaaTEr w7 g g 7

W darww ¥ vy qAr (o fow
@) () ¥ (). FE HHG
STt 7@ R T 8, Afw W
&t qowe fear aar & fF dw-
sror afiei & affifedi @
& 45% #F =[I™T  FT
forar #% | &1 WY § T-wrgar Srea Afae
b AT T GaTeT A1 Ao
F% T fe T R ) afe & agar
T w7 1@ g A1 A weafea
#1 qEEIL FRATE F7H & o
&1 s |

6 1L5—48,

Privilege Passes for Railway Oficers

8029. SHRI SHYAMAPRASANNA
BHATTACHARYYA:  Wwill the
Minister of RAILWAYS be pleased to
state:

(a) the reasons for enjoying Six
sets of privilege passes instead of three
sets by the serving Class I & II rail-
way officers;

(b) whether Government are consi~
dering to reduce the pass facilities
for the Class I & II or to increase
the facilities for the Class 1II & IV
to bring them at par; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
From the inception of the Railways,
in the matter of grant of free travel
facilities to Class I and II Railway
officers on the one hand and Class III
and IV employees on the other hand,
in India as also in some foreign
.countries, a differential has always
existed between their entitlements
for passes. In fact in respect of
Class I and II officers the number
which was unlimited was at one
stage reduced to 12 sets of privilege
passes in a year and subsequently to
€ sets. Similarly, in respect of Class
IIT ang IV staff, where the entitle-
ments were relatable to the yearg of
service put in, it has been raised to
1 set of privilege pass for staff with
service upto 5 years and 3 sets there-
after. :

As these fTree travel facilities have
been determined taking into consi-
deration the conditiong of service, in-
cluding the incidence of All-India
postings in respect of officers these
assume the character of being part
of gervice conditions and the Gov-
ernment do not propose tg make any
change in the existing scale of passes.
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Increase in Expenses in LB.P. Balmer
Lawrie Group of Companies

. 8030. DR. BIJOY MONDOL: Will
the  Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether he is aware of the
fact that ever since 1974 when the
present Chairman and Managing
Director was appointed regular de-
cline in the profits and increase in

A. Indo-Burma Petroleum Company Limited

1978 Written

Answers ., 154 _:j

expenses has taken place in LBP.
Balmer Lawrie group of Companies;

(b) if so, why; and

(c) what remedial action his
nistry are taking?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTE
LIZERS (SHRI H. N. BAHUGUNA):
(a) to (c). The position of profitabi-
lity of the IBP-Balmer Lawrie Grou
of Companies is given below:

(Rs./Lakhs)

1973 1976/77  1977/78 Main reasons for varia-
(Actual) (Actual) (Estimated) tion
&(i) Profit as per Published Accounts 120° 58 7558 70-00 These profits regiss
; tered substantial is-
(ii) (Add) Adjustments crease despite th
gestation i
(a) Effect of OPC interim re- - 75°00 88-00 expenses of Chemi=
port cals Division of
” Rs 14-48 lakhs and
(b) Effect of agreem:nt with IOG .. 20°33 3300 Rs 23-5 lakhs in
1976-77 and 197778
Total of (ii) . . . . 9533 121°00  respectively. '
(iii) Adjusted Profit . " : 120° 58 17091 191°00

B. Balmer Lawrie & Company Limited

Profit as per Published Accounts 6442

C. BRIDGE & ROOF COMPANY (INDIA) LIMITED,

The performance in
1976/77 was adver
sely affected due fe
liquidation of high
priced imported
in the face of gl
in the
Steel market,

66- 11 125° 34

(Rs. ﬂakhs}': '_

1973 “1976-77 1977-78 Main reasons
(Actual) (Actual) (Estimated) variation
1 2 3 L] 5
i rofit as per Published Accounts ., 172 1-52 0-45 urin the eriod
i) Profi Published A 45 During the p
from 1-1-73 't
31-3-77, the
pany incurred
losses on 3

contracts as under:*#
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1 2 3 ‘ I B
@ Gl s
relating to the year but brought
out in 1978 - . . M 148 23
{11) Adjusted Profit/(Loss) . o« s 1 52 045
Ras [lakha

(®

** Construction of blast fur-

nace for Bokaro Steel Plant , 190 00
1) Manufacture of Wagons for
¢ Indian Railways 255 00
(111) Construction work at Haldia
Refinery 59 0o
508 0o

The company hag turned the cor
ner in 1976-77 by making a small
profit of Re 152 lakhs This was
possible due to discontinuance of the
non-remunerative wagon manufac-
ture, conclusion of the losing con-

tracts at Haldia and Bokaro and due
to profit on overseas activities Once
1ts capital reconstruction proposals
are approved, it 13 expected to gtart
showing handsome profits

D BIECCO LAWRIE LIMITED

(R [lukhs)
Main reasons fi
[A;?:f!s) ['\?'mz) ;éﬁmm} variation o
Profit /(Loss) Published Ac-
counts = = (2t 59) (37 84) (147 25) i

**Blecco Lawrie has been a sick
company The previous owners paid
no attention whatscever to replace-
ment of machines, updating of
demgns, productivity, value Engineer-
ing and costing Very detailed studies
were therefore made to rectify the
malaise which affected the company
Smce then, substantial work has
been done to update designs, reduce
costs by reducing material content,
intensifying R&D efforts expand the
Temunerative activities, etc It meeds
o be mentioned that a company

which did not have ISI certification
for any of its products has today
international KEMA certification for
its major Line of activity, viz Bwitch-
gear Panels During the year 1977/
78, there was go-slow on the part of
labour A solution has since been
reached with Workers Union, and the
pomtion 18 now expected to register
mmprovement

It would be seen from the abowve,
that with the exception, of Biecow
Lawrie, there has been no erosion of
profits.
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Tearaw ¥ wfafoe gfear A eqmar
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oo, wh

(v) wid dwrow #% sqwgrder &
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Selection Posts for Class I and B

8033. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given te

.Unstarred Question No, 3800 on 21g

Mareh, 1978 regarding
Ministry’s orders and state:

Railway

(a) reasons for non-compliance of
the orders issued by him in
November and December, 1977 on the
North East and Northern Railway;

(b) whether the rules framed by
the Ministry regarding selection posts
for Clasg III and II staff as per esta-
blishment mannual, paras and other
circular letters issued by the Ministry
such as 4-x, 6-x formula, de-reser-
vation circulars and non carry for-
ward of vacancies have been obser-
ved;

(c) if the answer to the question
in (b) be affirmative why the S.C./
S.T. vacancies in the Clasg II AEN'g
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selections held in 1875 and 1976 were
not de-reserved;

(d) whether qualified general can-
didates in 1975 selection are not be-
ing promoted on permanent basis;
and

(e) the action proposed to ensure
that the Ministry’s orders and direc-
tives are followed strictly?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQO NARAIN): (a) No
comments are possible in the absence
of indication as to which orders are
meant.

(b) Ag indicateg in the reply to
Unstarred Question No. 3800 on 21st
March, 1978, rules and orders are
being complied with.

(c) A proposal has been received
from the General Manager, North
Eastern Railway to de-reserve vacan-
cies reserved for SCs/STs in Class II
AEN’s selection held in 1975 and the
same is under examination.

(d) A panel of 16 general candi-
dates wag formed for promotion to
Class II posts of Assistant Engineers
on North Eastern Railway and all of
them have since been promoted as
such.

. (e) The orders are being followed.

Allotment of Rest House Suites and
Inspection Coaches to Staff

8034. SHRI DAYA RAM SHAKYA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No, 2857 on 14th
March, 1978 regarding vacation of
Government  accommodation by
transferred officers and state:

‘(a) whether temporary allotment
of Rest House suites or inspection
coaches exist for other staff also; and

(b) whether such allotment of ac-
commodation temporarily constitutes
holding double accommodation which
is against the policy adopted against
staff in the Railways?

APRIL 25, 1978
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THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SH:RI.SHEO NARAIN): (a) The
position differs from Railway to
Railway. Generally non-gazetted
staff are eligible for allotment of
Subordinate rest houses wherever
available on payment of rent.

(b) No.
fafar st & gl avaEl SRR

§035. *it gew fag : @ fafd,
™ T T F GAT T T I
W%ﬁﬁ?:

(%) @ fafa smm & gt
FT F1E TeaTd GCHFIT & faaradag;
=T :

(=) afz &, qr aeaFawe aﬂ'(r{
FTE ? 3
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A vew WAt (20 iwg @eq) ¢ (F)
wix (@). fafa s &1 gieT
FT F15 g9 T&1 £ | Faarm fafg
AT FT g 1 faesaT, 1977 &
1 ¢ 7 wafa waiq 31 7=, 1980
a% ¥ faq fear mar 21 3

.~ Drug Companies Black-listed

8036. SHRI MANORANJAN BH!/
TA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI:
ZERS be pleased to state:

(a) whether it is a fact that a
number of companies for indulging
in irregularities like over-production
of medicines and drugs have been
black-listed for over/under invoicing
of the drugs produced and import d
raw materials in unauthorised man:
ner: and {

(b) if so, the details thereof ant
what further action is being taken by
Gnvernment against those companies?
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~ THE MINISTER OF PETROLEUM
"AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGUNA):
fa) and (b). Information is being
“eollected and will be laid on the

3 ‘Table of the Lok Sabha. %

f
- Exploration in Andamans and Nicobar
Islands

_ MANORANJAN
- BHAKTA: Will the Minister of
' PETROLEUM, CHEMICALS AND
 FERTILIZERS be pleased to state:

(a) what is the present progress
‘with regard to oil and gas explora-
‘tion in the Union Territory of Anda-
mans and Nicobar Islands;

8037, SHRI

(b) whether any promising indica-
tions have been found for the poten-
‘tial oil and gas Teserves in thig is-
land: and

. (c) what efforts are being made to
ntensify oil exploration there?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
1 RS (SHRI H. N. BAHUGUNA):
{a) to (c). Geological surveys have
been carried out by the ONGC in
pnlang areas of Andaman Islands,
ind are in progress in car Nicobar
Islands. Besides the entire con-
f#inental shelf around Andaman &

Geophysical surveys.

Seismic survey in the Andaman off-
hore has indicated 3  structures.
Drilling of an off-shore well in one
of the structures in the Andaman
pa will be taken up by the ONGC
aiter the ensuing Monsoon period.

Jabalpur City Booking Office

8038. SHRI NIRMAL CHANDRA
JAIN: Wil] the Minister of RAIL-
WAYS be pleased to state whether in
iew of fact that many people arrive
t Jabalpur by bus between 5 P.M.
nd 10 p.v. for onward journey by
fain, Government propose to keep
pen the City Booking Office upto 10

“cured by them since 1973;

[

174

P.M. instead of 10 AM. to 5 P.M, as at
present?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): No. It is
not proposed to keep Jabalpur City
Booking Office open upto 10 p.M.
Passengers arriving Jabalpur by road
after 5 p.M. can purchase rail journey
tickets at the station.

Drug Firms in Non-Organised Sector

8039, SHRI NATVERLAL B.
PARMAR:; Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to refer to
Half-an-Hour Discussion on 15th
March, 1978 regarding expansion of
foreign drug companieg and state:

(a) the details of non-organised
sector firms with nameg productions,
imported/canalised raw materials pro-
whether
they made any application under
FERA for trading; action taken against
them for violation of sections 28 and
29 of FERA;

(b) whether ICI subsidiary is manu-
facturing under loan licence; is it g
valid industria] licence and whether
all formulations manufactured by
ICI (Alkali and Chemicals <Corpora-
tion) they have got the industrial
licence; if so, names of items, formu-
lations, imported and canalised raw
materials receiveq for each item and
under what guthority and provision of
Act; and

(¢) doeg company intend to change
its name and regularise Rs. 30 crore
assets; details of the same?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H, N. BAHUGUNA):
(a) The requisite detaila fp the ex-
tent available, relating to the non-
organised sector of foreign drug
industry is indicateq in the attached
Statement I.
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~ All these companies have applied
under FERA to the Reserve Bank of
India for the approval of Government
for carrying on their existing Busi-
nesg in the country All thege ap-
plications which were hitherto kept in
abeyance for want of policy decision
on the recommendatlons of (Hati)
Committee on Drugs & Pharmaceufi-
cqls Industry will now be processed.

(b) M/s, Alkali & Chemicals Cor-
poration of India Ltd. hold 56 per
cent of foreign equity, of which 51
per cent in held directly by M/s. ICI,
UK.

This company holds two Industrial
Licences for the manufacture of

Statement-I

APRIL 25, 1978
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drugs items, details of which
indicated in the attached State
II

In addition, they are .
certain formulations based uu
* licence arrangements.

Details ag to the authority
which this company are produe
formulations, names of items and al
procurement of imported and |
ed raw materials by them are beil
collected and will be laid on 4
Table of the House,

(¢) Information is being collect
ang will be laid on the Table ot'
House. :

(In Rs.

Serial Name of the Gompany Foreign Year Sales  Cif vaill
No. holding tarnover of tof
(%) &
1 2 3 4+ 5
1 Mjs. Nicholas of India Ltd. - . Branch 1073-74
1974-75 ..
1975-76 .-
2 MJs C.E. Fulford { . . i 100 1973 156-38
1974 182-04
1975 19153
3 M/s. G.W. Cararick Co. (Asia) Ltd. . Branch 1973 12'09
1574 207
1975 5'65
4 M/s. Cooper Labs. 8 3 100 1973 26-27
1974  26'39
1975 37°93
5 M/s. John Wyeth & Bros. . Branch 1073 NA

1974
1975
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& M

¢ Mjs GroveProdacnbad. . .

g Mijs May & Baker (I) Ltd.

Bxach s NA.  NA
1% NA NA
19y5  36e 00 ‘e
$e 1973 o9mEm N4
197 1049 Bp 61 98
1975 gl gt ypeee

k]
8 Mjs Wveth (I) Led . . . 100 - A i
197¢ NA  NA
- 199 NA  NA
Btmtesent-H
=, Trluntral L ceace N> anlDate Nin of th tem  Liconsed Qipacey

1 Ljea/238/64-Ch It1, dt ar-0-62

a QIL SNo 372(73), dt 412-1974 .

Phenovrs Brand 4 Tomaa
wmeine
Primidone 4500 kgn.
Fropranolol 1000 kge
Clofibrate 10000 kge -
Halothasie 10000 ke
Tetramusole 10000 kgu.
OCetrimide 0000 kgs.
Chilorchemadine w500 kgv.
Hexachloroethane 3500 kgs.
Tetmosol 1500 kes.

Annexure indicating the names of
formulationy & ched with the above

Industrial Licence

Name ot formulations:
Liquids

1 Cetavion Concentrate
2 Cetavlon Tincture
3 Bavion Liguld Anticeptic

4 Savion Hospital Concentrate and
Veternary concentrate

5 Tetmosol solution
6 Fluothane

Powders
7 Nalverm Granules
8 Cetavlon powder
Creams, Paste Suspensiong
# Cetaviex cresm
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10. Savlon cream
' 11. Hibitane omu-lf cream
}1'2. Lorexane cream
‘Tablets, Losenges, Pemmries
.18, Savion Lozenges
* 14, Hibitane Pessaries
'18. Inderal Tablets
“ 16. Mysoline tablets
Soft Gelating Capsules
17. Atromid Capsules

8040. SHRI NATAVIRLAL B.
PARMAR: Will the Minister of
PETROLEUM. CHEMICALS AND
FERTILIZERS be pleased to refer to
the statement laid by him on the
Table of Lok Sabha on 28th March,
1978 containing Government decisions
on the Hathi Committee on drugs and
pharmaceuticals Industry and state:

(a) the implications of para 22
which states “existing foreign compa-
nies will be given formulation licen-
ces in futurg only if they are linked
with the production of high-techno-
logy bulk drug, from basic stages”;

(b) would Government specify
elearly whether manufacture of new
formulations by the foreign compa-
nies would follow the manufacture of
the bulk drugs ang if the manufacture
of formulatiohs will be based only
on their own production of bulk drugs
and not gp import; or procurement of
bulk grugs from any other scurceg in
the country; and

(c) whether the trading activity in
the field of drugs by foreign compa-
nies is proposed to be stopped; and if
80, decision that would be taken om
the existing loan licensing activity?

ZERS (SHRI H. N. BAHUGUNA):

‘() The implications are that there

would be inflow of high technology
for the manufacture of bulk drugs
and less drain of foreign exchange
since the foreign companies would
have to manufacture the bulk drugs
from the basic stages, instead of
being allowed the import of bulk
drug for formulation purposes.

(b) Yes, Sir, generally, except
where the manufacture of the bulk
drug is grossly uneconomic having.
regard to the country’s requirement.

(c) Trading activity by foreign drug
companies would be regulated under
the relevant provisions of Foreign
Exchange Regulation Act. It has
clearly been gtated in para 2¢ of the
statement that no foreign companies
will be given loan licence for operat-
ing in the drugs field. The turn-
over of the foreign companies based
on the existing loan licences will
not be treated as Appendix I activity,
but purely as trading activity.

et & ww wgt Aw o W
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Hathi Commiitee Report in regard to
Foreign Manufacturers

8044, SHRI GOVINDA MUNDA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state: .

(a) how does the decision of the
Government on the recommendations
of the Hathi Committee in regard to
foreign manufacturers producing bulk
drugs/formulations and thosg not en-
glged in production of bulk drugs
differ;

(b) whether it is a fact that dilu-
tion of foreignm equity below 40 per
cent would not be proposed and only
high-technology bulk drugs would be
taken inty account while ordering
dilution of equity;

(¢) whey Government are aware
of the number and gquantum of bulk
drug, produced by pach foreign com-
pany, why the guestion of high tech-
nology was linked and reagons for tak-
ing vague decision of the Report of
the Hathi Comimittee; gnd

(d) details of bulk drugs which
Government considers involvihg high
technology with reasong for the sgame?

squity in fhmir raihs will he deter-
mined under the FERA guidelines
and dilution formuls ms dppliceble
to all other industries.

() Yes, Sir. To implement the
decision to reduce the foreign equity
forthwith in respect of foreign firms
engaged in the production of bulk
drugs not involving high technology
or formulations or both, it is essen-
tial to identify high technology areas
specifically,

(d) For the purpose of identifying
bulk drugs involving hikh technology,
a High Level Committee consisting
of Secretaries to the Government of
India and experts hag been constitut-
ed recently.

Conversion of Somepur to Ohapra Line

B045. PANDIT D. N. TIWARY:
Wil] the Minister of RAILWAYS be
pleaseq to refer to the reply given to
Starred Question No. 8856 on 21st
March, 1978 regarding comversion of
Samastipur-Lucknow Metre Gauge
line into Broad Gauge line and be
pleagsed to state:

(a) whether conversion work from
Sonepu; to Chapry has been com-
pleted;

(b) if so, when train service on
broad gauge wil} be introduced bet-
ween Somepur and Chapra;

(c) if not, what percentage of work
semains to be done; and

(d) when that work will bs com-
pleted?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (d).
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Famengey Amenitioy on Pathankot-
+  Joginfley Nagur Lime

8046. SHRI DURGA CHAND: will
the Minister of RAILWAYS be
pleased to state:

(a) what are the details of passen-
ger amenities proposed to be provid-
ed on the Pathankot-Joginder Nagar
Railway line during 1978-79; and

(by what is the amount proposed to
be spent under each head for provid-
ing these amenities on this line?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) and
(b). The following passenger amenity
works have been included i the
Railways Works Programmme for
1978-79 on Pathankot-Joginder Nagar
section of Northern Railway'—

(i) Provision of piped water
supply at Talara and provision of
Filteration Plant at Ahju. Esti-
mated cost of both these works is
Rs. 0.25 lakhs.

(i) Sanitization of platform

latrines at Palampur at an estimated
<ost of Rs. 015 lakhs,

Saloons for Commercial Purposes

8047. SHRI DURGA CHAND: Will
the Minister of RAILWAYS be
pleased to state:

(a) the number of saloons proposed
to be given for commercial purposes
to tourists;

(b) details of the commercial use
to which each of these saloons would
be put;

(¢) when the saloons would be given
for commercial use; and

(dy the expected additional revenue
?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (d).
The inspection carriages, which are
generally referred to as saloons, are
used by Rallway Officials while on

APRIL 25, 1078 . , Written Anmgery,
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duty for functional purposes on the
Railways, Most of these are wooden
bodies 4/6 wheeler carriages and can
be attached only to slow moving
Passenger traina. In addition, there
are tourist cars which are allotted
to public on demand and charged at
Tariff rates, Separate figures of
earnings are not maintained.

Contract for Laying sub-Sea Pipeline
for Oil and Gag

8048. SHRI MUKHTIAR SINGH

MALIK;
SHRI G. M. BANATWALLA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased tp state:

(a) the date on which the contract
for laying sub-sea pipeline for trans-
portation of oil and gag from Bombay
High was gwarded;

(b) if so, the names of the firmg and
th, terms on which the contract was
given; and

(¢) whether any criteria was adopt-
ed and if so, the details thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) to (¢). An order for US $68.44
million  (excluding contingencies)
for laying sub-sea pipelines for trans-
portation of oil and gas from Bombay
High to Uran, with the approval of
Government was placed by the ONGC
with M/s, Brown & Root, USA on
September 13, 1977. Of the techni-
cally acceptable offers the quotation
of M/s. Brown & Root was the lowest.

Balance Approach in offshore and on-
shore Exploration of Bombay oil
Reserves

8049. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government are aware
that the Oil and Natural Gas Com-
mission's eoncentration mainly on ex-
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msmmmmmm
on-ghore - sXploca~:

led to ‘neglest of
tions;

-i(b) ¥ so0, what steps Government
are taking to ensure a balance ap~
_proach in off-shore and on-shore oil
explorations; and

(¢) whether there is any new pro-
posal under consideration of the
‘Government to increase the produc-
‘tion of Oil and if so, the details
“thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
{SHRI H. N, BAHUGUNA): (a) and
(b). It is not a fact that the ONGC
is concentrating on exploring the
Bombay High area to the neglect of
on-shore exploration. The ONGC has
a balanced exploration programme in
off-shore and on-shore areas based on
geological priorities.

(c) 1t is planned to Increase indi-
genous production of crude oil from
-about 10.8 million tonnes n 187-78 to
about 17.96 million tonneg per annum
by 1982-83.

Total Production and Value of 0il in
Bombay High

8050. SHRI MUKHTIAR SINGH
MALIK ;
SHRI G. M. BANATWALLA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be

pleased {o state:

(a) the total quantity of oil pro-
<duced up to 31st March, 1978 from
the Bombay High together with the
value thereof;

(b) the expenditure so far incur-
Ted by Government on the Bombay
High project; and

(c) foreign exchange
“therein?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(8HRI H. N. BAHUGUNA): (a) to
{¢). The information is being collected
and will hcmdunthe'rableorlhe
Sabha.

involved

g Dl .
m:.smu VASANT SATHE: will

the Minister of RAILWAYS bepnpll.
to state:

(8) turnish dehﬂtdthemllnﬂl

lines on Central Rallway which are

to be electrified during

1978-79, and the proposal-wise de-

tails approved, time schedule for exe-
cution, estimated cost, ete.; and

(b) how many proposals have been "
cleared so far and what is the posi-
tion in respect of other proposals
proposal-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No section on the
Central Railway is proposed to be
electrified during 1878-79.

(b) Nil, Electrification of Delhi-
Jhansi section of the Central Railway
is under consideration. Relative eco-
nomics of diesel and electric tractions
on the Indian Railways are being re-
assessed at the suggestion of the Plan-
ning Commission and on that basis, a
long term programme of electrificatiom
will be prepared and inter-se priorities
amongst electrification projecis includ-
ingeDelhi-Jhansi section, will be deter-
mined. '

Cycle Stand contract at Allahabad

8052. SHRI SUBHASH AHUJA: Wil
the Minister of RAILWAYS be pleased
{o state:

(a) whether sealed tenders for al-
lotment of cycle stand contract at Al-
lahabag Railway gtation were invited
by the Divisional Superirftendent,
Allahabad, sometime in the month of
November, 1977; :

(b) the name;s of the tenderers who
submitted their tenders together with
the amount offered by them for two
years contract;

(c) the specific time and date, wh-
the tenders were opened and rates
read out in presence of the represen-
tatives of the tenders tolethu'lﬁ.
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(d) the date on which the jletter
awarding the contract in favour of
the successful party was issued by the
Divisional Superintendent, Allahabad?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
BHBO NARAIN): (a) Yes

(b) The names of tenderers and the
amount offered by them are as under:

Rs.
1. Shri Sita Ram . 1,21,000*00
2. Shr1 Sheo Prasad
Kesarwani . 1,491,000+ 00
8. lil_('p. Friends Tudang
JArporauon 35.555'00
4+ Shry Baiy Nath Prasad . 1,21,121°00
5 M s, Phoolpur Sahson
Shram Samvida Sahkan
Samits Ltd, " 1,48,786+ 00
&. Shn Vishwa Nath . 1,19,000° 00
9. Shn Chiranji Lal .+ 1,085,555 85

éc) Tenders were opened and read
out at 1500 hrs. on 21-11-77. The
mwecessful tenderer was to start work
from 1-12-1977.

(d) Since the existing contractor
ebitined a Court Injunction, the award
latter could not be issued.

Btaff Medically Decategerised

#053. SHRI SUBHASH AHUJA: Will
e Minister of RAILWAYS be pleased
o state-

(8) the number of Staff decate-

medically year-wise during

1 and onwards till the end of 1977

im the categories of Guards, Drivers,

BStation Masters, Assistant Station
Masters and others;

(b) how many of them were ab-
-du-nh of thirty per cent
lhdhhwinmmm with

Jokg tece thek shirty pet st
emoluments; and

(e) the number of thoss not #b-
sorbed;

THE MINISTER OF STATE-IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) to (c). The in~
formation is being collecied and will
be laid on the Table of the House.
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Fabepditare an Over Thme

8055. SHR] BUBHASH AHUJA: Will
the Minister of RAILWAYS be pleased
10 siate:

(m) what was the on

oty N - v
years
th5-16 1876-71T and what was the

average speed of goods irpins during
the same years; and



193 Written Answers VAISAKHA [, 1900 (SAKA) Writlen Answers

(b) wha: remedial measures where
adopted fo reduce uver time during
the said period other than improving
the specd of Goods 'Trains?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) and (b). Infor-
mation is being coliected and will be
placed on the Table of the Sabha.

Raidy Yo check Ticketless Travellers
on Sourthern Railway

po56 SHRI ™M RAM  GOPAL
REDDY - Will the Minister of RAIL-
WAYS be pleased to state the number
of raids made by ithe Railway stafl of
Southern Railway to nab the ticketless
travellers, the number of persons found
guilty and total fine recovered from
them during 1977-78?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) During the period
1-4-1977 1o 2821478, 7,605 special
checks were conducted against ticket-
less travel on the Southern Railway.
1,710,829 persons were detecled travell-
ing without tickets or with improper
tickets and the following amount was
reslised from them -

Re

Fare . f 5 . r| 0,280,556

kxress Charge 15,0150
"

Juhal fine . 16,981

ffow e rufivr, w04 &
WEEATT AT §) 557 €07

8n57. st uwfwenw mEwE
feaw, wmwa Wi TEEE  dEY
o ged WY g w9 fr ifeme woe
FTEIA, T & gFTanT 6T 6
TR TR T ?

ipfern aar o Wit SR
wolt (st fwelt Ay wgepe) : faeda

194

# 7 o\ IEEY wifew sqagrier W
ST 7 TATT 107,400 FYo TT srwAT
¥ s figta afrr @ fagh g
¥ frorea & Fordy el faitawr T & feomeer
fwar a1, Afefaa frar war 1) gfve
1966 % wreew frgr maT oT ) ey
q{Teqvr HuTT & wa7 g qrar a4 fe
vame fraffrr a@T & wass afrar
o aravsrar fratd wfa o fafirer
arE & warc fagita w1 geamem v o
gFRE 38 AT | T 5T 1968 X
Hifaam wifawiar & Am ow fagg &
waf Fraf dr e aformeasy, o
fadtaar & i dwnra 6 fewrfor
99w dE AT S R E
arx qFF §1 T g G (Far
ot 17 fazda & fafwsr Gt o grfo
oo qré o311 fratfra areat & wmer
wE & FAtE, 1968 ¥ WoF IeOTET fFar
watar | garfa s fagda a1 aver ¥
gew Ramst & oy fagr &Y
ITAErET & @€ wfeard w1 A
frar wifs o7 geqz Twas & ®q @
#1q 78Y Fopan aaife g% savr & @y
ARG SR I OF G HT A AA
#I gafa ot |

A HAEAT TN qOAT #E0 qEw
ARG FH7T7 F1]A7 977 91T Frafer
9% o% &z% & faware foar o7 forair
atfame faiam, &To HT7o W7o W
# Amfaer ot urfo wYo Hro & gfa-
fafuara wr forar 1 ag sy fasar war
f damy & weF Aadt wR & Tl ag
JaT wATqEr ¥ Afwa zaET 4000
¥ 6000 bz Farf v 5 7 35 fuur
e A aF som fem o
gwar & | Tar oY favwg fear mar ot fe
difgmr faden sWfrey & wfes
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fewre w7 faghn faemfaar ¥ |
¥ fat ot wfas odraw w6 g &
Tg qrar war s fag = w1 frewdfon dv
¥aq W7 W agdr Ka§ gav fear
w0 awar § 1 adife  wF FAT A Fqiw
wiwenc faar g ara g
N wify ff, aAT 7 fagdt e
“qTGETE 7Y ar |

T feamadr & wrofe v
¥ Y wiYws w1 Qhwar & are feafr o
g s ¥ 78 axg w9 § Ry
T m wias saTd Iy ¥
fagin & smw w1 fawre o fom
T

gty oot & fazhs afaz
g7 wrrew w4 frar marar)

fiesit & frezaal agdi & bt «t

wer ¥ qfy

8058. SY winy wer fog : 57 T
qEt GZ FHA FY pTUFLT (4 .

(%) =ur feeYy & frpzadt oz
¥ o= o Efw arfaat # dwr A
Ffgr &t e ;

(@) 3@ ar, &1 a47 AT w;

farare adwT Fo Hareli F ot afg &7
w§, WY

() =f gf, At $a % 9t afz
wY, A TEF Ty § 7

T smwn # oo W (st fe
areraw) @ (%) o g

(@) s (7): fafew  w@o} &
ATgw aRaT B 97 fawet dia 7 efwerer
gfaumdt & wdY ¥ w707 1F wwY
wiafowr mfeat o7 worar sar qfe
wwfaw gfez & wrgfor =ff &)
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Tawt fawra g1 €Y 73 gu Ty ¥
ofeags & fad wfefom mfeat
aeqT w A FA

Fereada ¥ ged fordr wie oyl ol
% et T Wy W wvwrL

8059, st sinT wen Tag: wartm
At g gER o Ein e

(%) war wowr % qar § fw
T W ¥ grark ford w1 wad e
& ATy aafrwye o Gharary faet ¥
HaT ge 7Y § A1 HEEAR 93T
& o ogd goa & A T wmge
aar foz wEqrare  wrar g3a1 § WX
gad W ey, fee a3, T31g
oY 2T ®AAT & Y g HeaTAE
AT g} A\ waagy aA ¥ fad
g FaF {7 Arrg wl e aEa-

97 77T WAr ¥ ;

(@) afr gr, A1 &4t 37 a6
ITA A F FAGAATRTTE

(7) war e wyw gy 7@
a1 gTarE Wiv GRAERE & drg @

T aew fagd sT ¥4 @vwT
frarodta & |, 91T

(w) =fx =8), aY sk aar sov §
WY ot 7, a1 998 ¥4 ¥a a% g
g w7

tw dwrwn ¥ T Wit (st forw
womw) ¢ (w) o gt

(=) wameal ® wrdy &t Wi
g & fel vl wrldy awq agar ®
wroo wearfan da aeaw wt Frafor/
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TGN T W awq geaw ot §
|/ |

() oY =t 1

(W) wemfes vy I gee
® fol; ol o Y wdww Ay o
war & | dEraa) ® W at ¥ wror
wWofaima i fafrwr s grow
U4 STEwENg R gE i )

Teresttm ¥ s & wRE e Y weR

8060. =t tiny ey forg : w7 oy
Fefr ag wart #Y T w Gt fir

(¥) =1 qoe *Y ¥@ a@w A
SR § fir Serv 2w & g Ry
#, AV LT RE §, AT ¥ g R
Iwa ans & fAafu e sl wisad
& s gvg % fawr war ar

(=) afz o, &t &% a1 F1Ow
LS

(7) sowT w1 wfasw § s@ &1
wradgrow A farcd Wk
g T q% QO ET HIAW ?

T swen & Ten ant (o fie
ATEW) ( (%) & (%) ; WA - "wAT
T FTHE AT -5 ey (FHY)
FuTEY Wiy ATEw ®) feT & freRad
W agn F fer @ faend & fad
wfm wmm frafw  (fffrad)
giwor gy frwcfemmmr 8 w5
afaitwar @ 2 T Wy owd R
w aa d 1 Wi faefin gfe &
saragrion 7 & 1 STt A wTdr ay
HIF BT qg fF Y W w4 Ay
¥ wroor ¥ W B o ¥ fwwnk &
To% wrowwe a7 gow s Wit aw
duyady & o g

Terms of reference of Hathi Committee

8061. SHRI R. L. P. VERMA: Wil
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) the terms of reference of Hathi
Committee, how far these have been
fulfilled by the recommendations of
the Hathi Committee and Govern~
ment stand on each of them; the
difference between the two and rea-
sons for this difference;

(b) how the growth of Indian and
public sector companies is envisaged
against heavy growth of multi-
nationals; and

(¢) will Government propose to
reconsider and modify its recommen-
dations in the interest of Indian
companies; if not, reasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA). (a) The
lermg of references to the Hathi Com-
miltee constiluted in 1974 have been
furnished in the Slatement laid on the
Table of the Lok Sabha on 29th March
1978. The recommendalions of the
Comnmittec have by and large fulfilled
the terms of reference. While the
Government stand has been indicaled
in the said Statement, the recom-
mendations not accepled or accepled
with modifications are furnished In
reply 1o Lok Sabha Unstarred Question
No. 8063 daled the 25th April, 1978,

(b) In view of the wvarious para-
meters within which the activities of
foreign drug firmg in India will now be
contained, il is expected that the
Public and Indian Sectors will grow
substantially in the next few years.

(e) No 8ir. The comprehensive New
Drug Policy has been announced by
Government only an 20-3-1878,
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Drug items reservea for Small Scale
Sector

80GZ. SIIRI R. L. P. VERMA: Wil
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to slate: .

(a) whether it is a fact that once
an item is reserved for small seale
sector, industrial licence for that item
cannot be given to fhe organised sec-
tor;

(b) if so, how Paracetamol and cer-
tain other jtems have been shown as
open for licensing to the Indian see-
tor vide Annexure to the statement
laid on the Table of the House on
29th March, 1978; ang

(¢) whether Government propose
to announce list of drugs which are
reserved for small scale in the field
of drug industry; it so, the details
therefor, if not, reasons for the same?

THE MINISTER OP PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes;
Sir,

() and (c). The list of bulk drugs
in the Annexure to the statement laid
on the Table of the House on 29-3-78
is only indicative in nature. These
lisly are subject to the reservations
for the SSI sector separately notified
by Government from time to time. In
any event, the Licensing Committee
will nol entertain proposals for licens-
ing orgamsed sector units {o produce
items reserved for the SSI sector.

Recommendations of Hathi Committee
and its acceptance

80fit. SHRI R. L. P, VERMA: Will
the Minister of PETROLEUM, CHEMI-
CALS5 AND FERTILIZERS be pleased
to slate’

(a) what are the recommendations
of the Hathi Committee which have
been accepted; which have been part-
1y accepled and which have not heen
accepted at all; and
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(b) what are the reasons, in detall
for deviations on each ang every
recommendation of the Hathi Com-
mittee?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a) and

(b). An explanatory statement show-
ing Hathi Commitiee recommendations
not accepted or accepted with modi-
fleations is laid on the Table of the
House, [Placed 1n  Library. See No.
LT-2187/78]. The statement on the
New Drug Policy laid on the Table of
the Lok Sabha on 20th March, 1878
indicate, inter alin the decicions of
Government on the accepted Hathi
Committee recommendations,

Production of Trombay Four

8064. SHRI PRASANBHAI MEHTA -
Wili the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS he
plcased to state.

(a) whether it is a fact thay Asia’s
largest nitric acid plant set up which
is christened as “Trombay four”
started its production in March, 1978;

(b) it so, whether this plant will
yield two lakh tonnes of nitrophos-
phate fertiliser in the current year;

(c) if so, whether Government are-
in a position to commission the
“Trombay five™ also in 1980; and

(d) what was the total cost of ex-
penditure involved in the Trombay
four and to what extent it will be for
the Trombay five?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA): (a)
and (b). The nitric acid plant of
Trombay IV with a capacity for the
manufarture of 750 {onnes per day was
cummissioned in April, 1878. Trombay
IV which has a capacity for the manu-
facture of 361000 tonnes per annum
of nitro-phosphate is expected to pro-
duce 146,000 tonnes of nitro-phosphate
during the current year.
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(c) The Trombay V projecit is ex-
pected to be commissioned in 1980.

(d) The eslimated cost of Trombay
TV is Rs. 76.27 crores and that of
Trombay V (based on associated gas
as feedstock) is Rs. 168.97 crores.

Fnquiry Reports on Rallway Accldents

8065. SHRI PRASANNBHA]
MEHTA:

SHRI GANGA BHAKT
SINGH:

Will the Minister of RAILWAYS be
spleased {o state-

(a) whether Government have re-
ceived all enquiry reports in respect
of railway accidents occurred during
1977;

(b) if not, how many reports are
st1ll awaited;

(c) whether the majority cases of
the railway accidents were due to the
defective track and equipment
failures;

(d) if so, the steps being taken in
this regard;

(e) whether Government have also
received the enquiry 1eports of the
raillway accidents which toock place
%rom 1st January, 1978 to March, 1978;
Wnd

(#) whether the Government have
Aaken action on all the enquiry re-
ports received so far?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEQ NARAIN): (a) and (b) Out of
837 train accidents in the categories of
collisions, derailments level crossing
accidents and fires in trains which
oceurred during the period January,
,1877 to December, 1977 enquiry reports
have sg far been recived in respect of
822 cases. In respect of the remaining
15 cases enquiry reports are still
awaited.

(¢) Neo,

(d) Does not arise. However to
preVent accidents caused by failure of
equipment and track, besides coun-
seliing the staff to ensure that they do
not violate the rules and indulge in
short-cut methods, examnation of
trains, and spot checks m carriage and
wagon depots have been intensified.
Greafer care 18 being paid o the pro-
per maintenance of ‘rack. Ullrasunie
flaw-detectors for wheels, axles and
rails are also being introduced pro-
gressively .

(e) and (f). Qut of 204 train accidents
in the categories of collisions, derail-
ments, level crossing accidenis and
fires 1n traing which occurred duiing
the period January, 1878 to March,
18978, enquiry reports have so far heen
received m respect of 126 cases On
mnst of these enquiry reporis suitable
acion has already been initiated.

Proposal to bring intermediates with
Ambit of price control

8066. SHRI SURENDRA BIKRAM*
Will the Mmmister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased 1p state:

(a) whether it is proposed to throw
open drug intermediates to foreign
companies;

(b) whether it is also a fact that
Government do not propose te bring
all intermediates within the ambit of
price control; and

(c) if so, how high prices of bulk
drugs where intermediates are used
could be checked in the absence of
any price control on drug interme-
diates; the remsons in detaili with
examples?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Brug
intermediates from the basic stage for
{he production of high technology bulk
drugs will be open for licensing to the
foreign companies.

(h) and (c). There has been no priee
control 80 far on drug intermediates
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produced in the country. Consequent
an the decisions of the Government on
the recommendations of the Committee
on Drugs agnd Pharmaceutical Industry
(Hathi Committee) it has been decid-
ed to (a) fix the prices of intermediates
produced by the public sector under-
takings and (b) bring the following
eight critical drug intermediates under
price control:—

(iy Meta Amino Phenol
(ii) Para Nitre Chlorobenzene
(lu) Picolines
(ivy Para-Nitro Benzoic Acid
(v) Methy] Imidazole
(vi) Dextrose
(vii) Acatanilice; and
(viii) Ethylene Oxide.

It is expected that selective price
control on drug intermediates will help
to contain the prices of critical inter-
mediates required for the production
of e¢ssential bulk drugs.

The list of items under (b) above
could be amended by Government from
time to time, if necessary.

Abolition of Scheme of Registration
with D.G.T.D. in respect of Drug
Indusiry

8067. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be

pleased to state:

(a) what are the compelling rea-
sons to abolish scheme of registration
with D.G.T.D, in respect of drugs
industry and why this industry has
been singled out;

(b) when only Indian companies
are eligible for such registration,
why the scheme is proposed to be
withdrawn mnd the detaileg reasons
for such an action: and

(¢) how does this advance on the

recommendations of the Hathi Com-
mittee report benefit the Indian drug

industry?
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THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). Government have decided inter
alia that (1) a consolidated licence will
be iszued to each company replacing
all earlier licences issued under various
licensing authorisations like Industrial
Licence, COB licenses, permission
letler registration certificate ete, (2)
to restrict the tormulation activity of
Indian drug manufacturing companles
upto 10 times of the value of their
bulk drug production and (3) in order
to encourage consumplion of indigen-
ously produced bulk drugs and to
resirict the consumption of imported/
canalised bulk drugs, the Indian drug
units should base their formulaticp
activity m such a manner that ratio
beiween consumption of indigenous
bulk drug and importied/canalised bulk
drugs i= maintained at 2:1.

In order to ensure the implementa-
ticn of the entire compendium of deci-
siong on licensing in the drug indus-
try, Government have decided that all
the units which are carrying on so far
with DGTD registration would be re-
quired to obtain Industrial Licence and
the registration scheme shall cease in
so far the drug industry is concerned.

{c) At the present moment, in vi‘
of the widely different authorisations
and licenceg under which the drug in-
dustry is functioning, it is not possib]
{o monitor production and ;urlvrnuneli
a8 wel! as assess promptly if any
excesa production is being indulged in.
The new policy of consolidated licenses
will correct such a situation.

Violation of 1 (DER) Act, FERA asud
other regulations by foreign Drug

8068. SHRI SURENDRA BIKRAM:
Will the Minister of PEROLEUM,
CHEMICALS AND FERTLIZERS be
pleased to refer to the Statement re-
garding violation of 1 (D&R) Act,
FERA and other regulations by
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foreign drug firms laid on the Table
of the House om 28th March, 1878 and
state

(a) the name of foreign firms with
more than 26 per cent foreign equity
who have violated I(D&R) Agt and
Import/Export 1egulations FERA,
Essential Commodities Act for which
complaints have been received and
action taken firm-wise,

(b) which are the activilies Hathy
Committee 1ecommended without
legal backing names of the firms,
tem-wise production sales value and
effects of assets formation due to the
same, and

(c) whether Government propose to
take action against these firms or re-
primand them 1if so under which
provisions of rules acts ang regula-
tions with details?

THE MINISTER OF FETROLEUM
AND CHEMICALS AND FERTILI
ZERS (SHRI H N BAHUGUNA) (a)
No scparate study has been made to
wdentify violations of the provicions
of FERA Imports & Exvort regula-
tions, Drug. (Price Cont-nl) Order
promulgated under the Essential
Commodities Aci and the 1 (D&R)
Act by firms having foregn equity
more thin 268 per cent

Check on wviolations ol *the provi-
Siong of FERA and Import and Ex-
port regulations 1. exercised bv
the Minsiry of Finance and Mimstiy
of Commerce respectively

Complaints of wiolation of the nro-
visions of the I (D&R) Act a*d D ug
(Priceg Control) Order 1977 when-
ever received are looked ints by this
Ministry

The exercise that would be done
under the New Drug Policy now at
the time of granting a consolidated In
dustrial Licence to all the drug firms
n terms of para 37 of the statement
Teferrel to by the Honble Memher
would enable the Government to
identify the ceses of violations of the

26

provisions of the 7 (D&R) Act b)
such firms Appropriate action would
be taken in all such cases ag per the
decisions contained 1n the New Policy

If any violationg of the Orugs Pri-
ceg Control) Order 1970 come to
light dquring Governmeni. e amina-
tion of prices under the New Polcy,
appropriat¢  action will be tusken in
respect of such wviolations

(by and (c) The majority view of
the Hatlu Committce was that Per
mission Letteis had no legal backing
in term, ol the 1 (D&R) Acl and that
COB lwences were {ssued without
verifving as to whether effecine steps
had been taken by the compamies
The legal opimion su far however 15
that Permssion Letters are walid
authonsation of Government

The manner i1n which such Permis-
sion Letters snd COB licenceg should
be regularised and production capa-
cilies thereunder regulated hat been
reccmmended by the Hathi Commt-
tec Government's decisions on these
recoramendations of Hathi Commuttee
have already been 1ndicated in the
Statement referreq to by the Honble
Member Para 273 thereof specifies
the cnteria for regulation It also
specifles that If the compamnies had
expanded beyond Jicensed capacity or
done any other acts m wiolation of
the conditions attached to the specifi-
industrial licences or other authority
granted to them or of any other laws
whether during the period 1973—77 or
prior to that action mavy be taken
against them on the same lines as
apphicable to all companies in other
sectors of mdustry which may have
commtted similar violations

fiorr frwr e wek" e g k-
wifedt ¥ frey wrhmit

8060 it gbw fww: T tw
o I 92N ¥ ¥ gfow v g
famr fewe amr & ot & 28 wid,
1976} werafew so wwr 4531
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F FOC F @A 7 5 | W g
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ae) : (%) WA ® AR |
wdl WY IAT WA FTHRTT ¥ AY G
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8070. s wurw fag wigm : ¥
ifeaw war arEm Wi T AT
g WA W e fr

(%) % warva/fawm §  gar-
WY A WA TROET W EW gIAT
et & ;

(&) e St aet & wrEs & ol
wieft e fiilt ) geret o we
wz wernr-vrert fredy afor wd o ok,

APRIL 25, 1978

Written Answers 208

() v9w yumT F ¥§  &HG
TR o A gErwToaEt, sfavet
wife & amr war @ Wt o g
FRTATCGAY WY sfawmt & W 8T
i, x

(v) wwrwamwg § fg= ¥y gevy,
RIFITEET slaT wifa #Y ara
7 afg wT7 & ol wrk alorn da17 #Y
7 ¥ w7 afy gy, O Ty AT agT
27

dsiferw o wEw W INTE
ot («ft Jeit A W) < (%)
14,500 7% st wIeT 7 01T 500
qeard fgdt amr 7 )

(&) st #r qel A Al
97 1976-77 T T 37,842 64 ¥IC
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oo o« fadr v | gy awt ¥ S Y
WY FY AN f @i A A A

1977-78 au ¥ frdY & fom
AEIE  qERT %0 @y ¥ e
1,683 w50 ow fay w1y

(w) v A R

(a) &t 7@, grenEE & fow
cfasmy st gewt A &l & fa¥
Tawf@y gro fed o g o7 qfY
Tvg ¥ fame femr s g

qeveETen YT Wt o afywe)/
AT awt wife ot gt

1. wafur eElfedne wis 42
foow fommifore afees

2. fawew

3 Wiy TRTET

4 Wfaww o
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s. wfirww gofrafor ok
6. Wiwem srewdy =

7. wfme wrfen fras
8. Hfawm FwEY

9. #faww A=y

10 #fawe et

11. ¥4

12. 3%2q vEAifne

13 sEwIA® Uy qfafews
EiL i

14 TEAlE

15, THEFITHE 99

16. grvae fasm fefam

17. g0fea  £fe s

18 FF F1a7 wEfew

19 TAWT drwelt W wfEan

20 gfear 2@

21 sfveaw 3w vy wriefena
R

22. FAwAz owrERR

23, ¥W 7T T TAART

24 foew §= vefos w4

25. Aqww fedivfew wrew

26. | VHAT

27. Awdww gfew aawmg

28. T A%

29. W% WIT

30. wmw WY dw wow

31. &famn yeaifre
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32. e ofarre

33 fmw Wi awa)

34. Hifeem =w-giay € ofira.

35 dgfemn frg

36 TEWREN

37. BEENF nvE qiefmgy

38. IR WITH MF AW AW

39 ™HIZA WEF AN IR gfaq

40 WETH TrAifaw ghag
e T afed wafoer oo
T #¥fazm,

41 FnETET eeAiaE gfaw
WIZH T ¥ 1Y fee oox g
qrefesr

42 WEVHE! TEANHE gfaw
wae ¥ 7 fafew &

43. wETH eRfT wigg
e §T dEA I

44 Tew wTgaw
45 WeHT

46 "

47. TEW

48 T wWiIw

49 TRAEE e
s0 wreifima qamlte
51. fegenm oreew
52. ¥fvaa oweie
53. Bzwin

54. TTGY WTE gfvwar
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grvere gro st of fgd oferdl/
WRTWTC quf W et

1. wwan

2. ®iefgw fgegeam
3. wrafiaAr

4 #far

5 AT TR

Haroa # et zryfue’ aa ered
wl &som

8071. st maw fag Wi :
w1 qffeaw aay vama Wi gEoe
el o qErR A O w4y -

(¥) 5% wag wamg fayer &
g% qow g7 fad wfwfire famfr zrg-
firez Wt feet e39vam 3,

(=) ==& & frad arefiref ot
BAWEY * Al W qw IeE
feframr e frae fFor s or & ;

(7) &% Ay efasr ot @4
YTHRT FT HATHT FT ITW A fpw o
& oo W

(9) ¥r wa%r Ieam &7 *
far &1 aTar a4 0f ¥ o ofy
g, &1 IAaT sy A & 7

wqr THEN WY JeTE
st (W' et wmer wgmen)
(w) wamm & sfafas femdt  2me-
faez Wit feg=t wpfafowt & g qar
9. 18%WC 13 &)

(@) stz (w). fadt »d &
far 5 et zrefast ot 5 fey
wnfafoel # Jerel ®1 QU gvan
wat g g R ARt anehet
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Wi sfafowl # darel w1 Iww
wTaegEaT gt o7 fear smr &

(%) or 7y | STy FHETS
¥ fet FT oA SO & [T F aT™-
wra fdy it & forr O sufredd
daret & oA ¥ qfg gl

Production of Oxytetracycline by M/s.
Pfizers Ltd.

8072, SHRI K, MALLANNA Wil
the Mimster of PETROLEUM, CHE-
MICALS AND FERTILIZERS be,
pleased to stote

(n) what 1s the licenseg caparity of
M/s. Pfizers Ltd, for production ¢!
Oxytetracychne and what is their
actual production during last three
years, year-wise;

(b) what quantities they have mude
available to non-associated formu-
lators during the above period, and

(¢) what was their production ot
formulations based on Oxytetracycline
during the above period?

THRE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H, N, BAHUGUNA): (a)
Tne licensed capacity of M/s Pﬂ?
Ltd. for manufacture of Oxytetra
cline is 9 Tonneg per annum Their
actual production of this drug during
the last three years was as follows'—

Produ tion
Yrar in
Tonnes
1974 . . . . a6 ob
1975 . . . . 4174
1976 ' . . 42' 27
T —%
(b) They did not make available

any quantity of Oxytetracycline to
non-associated formulators during
the above period.
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(c) Information is being collected
and will be laid on the Table of the
House.

Composition of Board of Directors of
Hindustan Lever Limited

8073. SHRI SUKHDEV PRASAD
VERMA-* Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the composition of the Board of
Directors of Hindustan Lever Limited,
Bombay including the number of
foreigners presently acting as
Directors on the Board of the Com-
pany;

(by the value and percentage of
shares of the major sharefiolders in
the said Company and details of per-
sons who are holding 500 or more
equity shares; and

(c) the number of foreigners or
foreign Company or eompanies, firm
or firms and individuals having
shareholding in the Company along
with percentage of their holdings
the total subseribed and paid up
capital of the Company?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) The
composition of the Board 2f Directors
of Hindustan Lever is given in State-
ment I. Two of them are foreigners.

(b) As per the latest available In-
formation, the Company has 95,000
shareholders, Tne ghareholders hold-
ing 500 or more equity shares num-
ber about 600 and it is not practica-
ble to give a complete list of such
shareholders. However, a list of
shareholders. each having ghares
worth more than Rs. 1 lakh is given
in Statement II

(c) Among the principal share-
holders of the company. the foielgn
holding company viz.. M/s Unilever
Ltd., UK. holds 70.39 per cent of the
total equity caplial In addition,
three |ndividual forecigners hold a few
hundred shareg each.

Statement-I
81. No. Name of Directors as on g1-12-1977

S/Shri
t T. Thomas—Chairman

*; E,H. Shimmin, —Vice-Chairman
R. Banerjee

H.C Bijawat

J.C. Chopra

S.M. Datta

A.5. Gangulv

S.H. Gursahani

ag J.P, Lutsy

10 J.S. Raj

L

& o~

* Foreigners

Statement-II
Statement referred to in reply to part (b) of the Lok Sabha Unstarred Question No, 8074

for anywer on 25-4-1

Aajor Shareholders (having shares valued at more than Ry. 1 lakh).

1 Unilever -l:;:l...U.K. B .

2 L.I.C. . . . . . 5

s U.TIL . . . . .

Amount in Rs, Percentage
2 3
14,33.4B,500 5%
" . 16,657,530 o-8a"
. 40,82,640 2:00
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4 Geneial Insurance Corporation of India f B 2,25,930 oIt

5 Bank of India, P . . f . . . 1,80,210 L]

6 [Ihe Calcuria Hos & Nur Home Benefits Asson Lid 1,6g,510 o ol

7 Indusirial Investment Trust Lid 3 P . . g,b1,180 o 18

B Oriental Fue & General Insurance Company Ltd 10,35,600 o 51

9 Umited India Pire & General Isnruance Company Litd 7,95,590 o 39

to New Inda Assurance Company Lid . . . 8,094,800 0 44

11 Natwmnal Insurance Co Ltd . . . 8,26,550 o 16

12 Ruby General Insurance Co Ltd . . N 1,590,270 o 078

13 National Assurance Company Ltd . . . . 1,29,460 0 061
Introduction of Double-Decker Raill- troduced on 309/310 Bowbay-Pune

way Compartments

8074. SHR] SUKHDEV PRASAD
VERMA Will the Minster of RAIL-
WAYS be pleased to state

{a) whether the Govérnment have
recenily introduced some double
decker railway compartments on some
traffic lines;

(b} if so, the details of such traffic
lines along with the expected number
of commuters who would be benefited
by such double-decker compart-
ments;

(¢} on how many routes the same
.8ystem will be introduced during the
eurrent filmancial year along with cost
of such decks, revenue expected to
be earned with comparative revenue
earnings of the payment system of
trafic carrying compartments,
(d) whether fhe Government have
ensured that it would not increase the
.cost of operation ang also the chances
.of accidents. and

(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRT SHEO NARAIN): (a) to (c). P
-Double Decker coaecbes have been in-

‘Sinhagad’ Express from '2478 De-
signeqd to accommodale 148 passengeis,
as agamnst 90 in the ordinary second
class, these Double Decker coaches
will carry 80 per cent mnore passengers
and thus help 1n coping with the mgh
density short distance trafir The
estimated cost of manuiacture of each
double decker coach 15 approxumaely
Rs 85 lakhs. Prowision for the manu-
facture of 24 Double Decker ceaches
for use on short distance routes has
been made in 1978-79 Rolling Stock
Programme. Statisticg of ¢rnings by
mdividual train gervices are not main-
tained.

(d) Yes.

(e) Double Decker oaches nave
been designed by the Research Designs
and Standards Orgamsation, Lucknow
and found safe for service after con-
ducting necessary trials

qrr-Zwmn wiw  sTOw

8075 Wio wgrivaw Fay wwer:
w1 e sl o T e v fie e

(%) w1 wI-gwet W wTEA
wrmaTe w2 F ww ot b ; die



217 Wntten Answers VAISAKHA 5, 1600 (SAKA) Wniten Ansiférs 218

(w) afe mft oY qo o= aot &
g pER fradt wmr g€ ot o
Fra g wie fawra & fom aur wrdangy
wrom @y

™ e ® uw W (st fw
AWM ) (F) ST ¢T | AF WTET ATEA
U2 § ET TIT ¥ @AY 0% Saw
ar ¥

(=) w7 7dy v3ar |

HZT AA AR W W AR A AEAT

8076 =Y wETAMOw fag amer
a1 W A4 qg @ F7 w90 w46 07

(¥) #1 waem & aga 7 de}
A ATCAT ®T T AAT § TEHR T
¥amm & farfrw a1 g,

(m) afe gr ar odr a[MEAT *F
geutT fagdT & 91

() =T AT W i AT
F1 qewq &1 faeifm 7 fao o &
wqT R F 7

W wwrew 7 o wAr (st T
werw) (%) & (T) 1978 79
F awz K 9T yfzgrr 94 Ay ¥
st @A &1 &7 wifae fwar
T E | TH ARG WA qfrEd T &
139yt &T ¥ 99 @I E |
waTaA" T W AT ¥ F o7 HATA
gfrada madY w1 =y F4dY Trorar F1
% weTd ¥ AAr qwa TE groqrar &y

Supply of Bombay High Gas for
Maharashtry and Gujarat

8077 PROF P G JAVALANKAR
Will the Minister of PETROULEUM,
CHEMICALS AND FERTILIZERS be
Pleased to state

(a) whether Government have
finalised the programme und projects
of the supply of Bombay High gas
to Maharashtra and Gujarat,

(b) if so, full details thereto,

(¢) criteria by which the said de-
cisions at construction of the pipe
lines were reached, and

(d) the total cost already incurred
and expected tc be incurred in this
regard?

THE MINISTER OF PETROLEUM
& CHEMICALS AMND FERTILI-
ZERS (SHRI N H BAIUGJINA) (a)
and (b) In order to study the utilis-
ation of oflshore- gas Ironi Bombey
High, Bassein North aad Bassein
South iwo working gruuaps one for
Gujarat and the pther fo Miha ash-
tra were set up The Woicing Croups
have submutted their rtvo o recently
and final decisions are 1keiy 1o be
taken goon

(¢) and (d) After v .y cerelul
consideration taking all fechno ccono-
mic aspects into account the dewision
arrived at has been that the mosi cost
eftective ang suitable alignment for
the pipelines for .ransportition of
Bombay Iigh and Nuwith Bas ein
crude o1l and associated gas 18 Via
Bassemn and Uran to 1rombav Il has
also been decided that the € wo.d be
another gas pipeline frum Souir Bas-
sein fleld o Gufjarar wtoh op 18
way would be 1nterconnected with
the associated gas pipe ine from Bom-
bay High so that tne il w of both
associated and non asso tafcd gus 1N
the two directions couq he regulaied
according to requirem=r's Th_ et
mated cost of gas pipel. ¢ fro.1 Bom-
bay High to Trombay via Urar 1s ap
proximately Rs 7785 croves Tie in-
formation regarding the actual cost
incurred so far jg beiry collected and
will be laid on the Tabl» o the Sabha

Direct Train between Ahmedabad and
Mudrad

8078 PROF P G MAYALANKAR
Will the Minister of RAILWAYS be

pleased to stale

(a) whether g dwrect train between
Ahmedsbag and Madrag has recently
beeﬂ m!d.
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(b) if so, full facts thereog includ-
ing its name, speed route etc.;

(c) whether Government propose to
increase its frequency and if s0, when;

(d) whether Government propose
to add some coaches for onward
Journies to places in Andhra Pradesh
by people of that stafe who live and
work in Ahmedabad and Gujarat; if
so, how; and

_ (e) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) to (c).
Yes, 145/148 Ahm:dabaj-Madras
Weekly Navajivan Expiess via Rai-
chur, Daund, Manmad, Jalgaon and
Surat has teen jntroduced from ¢.4.78.
This ig a tram having oniy IInd class
accommodation with un aversge speed
of 50 kmph in up direction and 49
kmph ;n down direcl’on. Increase in
itg frequency will he comsidcred depen-
ding on the occupation ol the train.

(d) and (e). No. Attaching/detach-
ing of coacheg enroute will glow down
the train causing inconvenience 1o
long distance passengers,

Train from Ahmedabad te Udaipur

@07y. PROF, P. G. MAVALANKAR:
Will the Mimster of RAILWAYS ke
plecased to state:

(a) whether Government have
started o train from Ahmedabad to
Udaipur 1ecently;

(b) if so, its frequency and speed;

(c) whether Government have re-
ceived any representations from asso-
ciation and/or individuals asking for
the said train's stoppage to some of
the stations in Gujarat; and

(d) it so, Government's response
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR] SHEO NARAIN): (a) Yes,

(b) It i a daily train bocked at the
maximum permissible sneed of 65
Kmph on Ahmedabad-Himatnagar sec-
flon and 40 Kmph o+ Himatnagar
Udaipur City section.

(c) and (d). The request for provi-
slon of stoppage of the train at Talod
Station was received and accepted.
The request for stoppage at Jay
Samand Road is under examination.

Name of Railway Stations after
Individuals

8080, PROF. P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there are any Railway
stations rmall or big in the country
which bear the names of individuals
and leadors, past or present; and

(b) if so. full facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEQ NARAIN: (a) Yes,

(b) New Stations are named on the
recommendations ot tha State Govern=
mentg concerned in consultation with
the Survey of India and the Indian
Railway Conference Asgvorition, Any
change in the existin] name of a sta-
tion ;5 made on the recorimendation
of the State Government concerned,
which hag to be conc.rred in by the
Ministry ot Home A.lairs, Govern-
ment of india. A slatement of some
of the stations named uiter iniivaduals
ig dltached.

Statement

Railway Name of the Station

Central Bombay Victoria Terminus
Sandhurst Road

Reaw R
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Railway Name of the Station Railway Name of the Station
Eastern Anugraha Narayan Road North Gorakhpur Cantt
Bagha Jatin Eastern ‘Gorakhpur City Halt
Bankim Nagar Halt Jn.
Chiltlrmg?n w d
indnagar
8 P:ﬁ‘!l:l.lll Lakhpatnagar
am Manmi RII:I!
3:““‘8" Halt
Dnlymiunaau Bridgemanganj
Belanagar Sohratgarh
Trilokpur Halt
rampur
Northern g:lmﬁnshw Bhagirathpur Halt
jsinghpur . eshwarganj
Hazratnizamuddin Lar Road
. b Govindpur Dugauli halt
esrisinghpur Revelganj
PLI:J: 'I:‘:J';’: le;lnji Ghat
Karimuddinpur ,
Raghurajsingh Yusufpur aad
Ram Das . Nandganj
Romana Albelingh Madhosingh Jn.
Shaitansingh Nagar Da i
Shrj (;anganagai eguol
ggi 5’;:'-'3:& Southern Vallattol Nagar
1 1l
Shri Dungargarh %’;‘;}ﬂ Hm"dh;:"‘;w
Suratgarh UDIARRT
Raiungh Nagar Secunderabad
Chanal ri Hult
Tilak I!ryiiﬁ South Tatanagar
Giani Z-lillinih Sandhwa Eastern
ardar f‘tlrlh.il‘lml Halt
eghrajput halt North Ramdayalunagar
Mw‘a:“r Eastern Bhagwanpur
b Vidyapatmagar
Minto bridge Paumanand pur
Baragupal
Nmy:;\ur Anant
:;thhenl Nagendra Nagau Kinhu;]mr
rontier Ram Bhadrapur
L Chandeshwar Asthan Halt
E::th— Jaswda Enrhu}r:inmr
tern Sitamarhi
Sikandra Rao aimurtinagar halt
1vat Nagar iua Bhagwanpur
Gokulnagar ]'t‘las‘anpur Road
r arinagar
Y ra Nagm Valmikinagar Road
(A‘:lyapur Umeshnagar
; j Mahdeopurghat
Pantnagar Bliin.lﬂ’lpp:? Andoli Halt
Ram Nagar Narayanpur Murli Halt
Kasturi Baijnathpur
E«mﬂmr Raghbansnagar
finzgar Behariganj
Rawatpur Narpaiganij
ggaii.lumwr Hi!g’rﬂn )
Sitapur alapgan)
Kawapur Raghopur
Bakshi Talab Ram Bishanpur Halt
Mohibul Deoraha Baba Road Halt
Sundhia Man

Sarai Jagdish Halt
Sardarnagar
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Name of the Station

—_— - ———— ——

Railway

North Rajnarayanpur
Eastern Shahjahanpur
iraded

aminaray.n Chhapia
alempur
Ramnathpur

Grant Road
Elphinstone Roud
Bilimora Jn.
(\.‘v'r:ikl'lmt ura
ikramnagat
Laxmibainagar
Llf.:gmdmugar

kmanyanagar
Fateh-Singhpura
Gandhinagat

indgarh Malik
Lachhmangarh sns:r
Rashidpura Khori
Gandhidham
Ranapratapnagar
Chmaraj
Sardargram
Gandhigram
Victor
Gandhinagar Capital
Mahinagar
Ahmedabar
Vallabh Vidyanagar
Bhupalsagar

Fatelinagar
Fatehpur Sekhawati

Sawar Madhopur
'{]‘i pur
daipur

Change of Ownerships of Gourepur
Jute Mill

8081, SHRI SAUGACA ROY: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS bty pleased to
slate:

(a) whether the ownership of Gou-
repur Lompany (Gourcpur Jute Mill)
has charged hands recently:

(b) if so, whether this required
concurrente of Company Law Board;
and

(c) if go, the details thereof?

THE MINISTER 2JF LAW., JUS-
TICE AND COMP:ANY AFFAIRS
(SHRI SHANTI BHLSHAN): (2) to
(c). M/s, Macneil & Mago: Limited,
which is at present renorted to be

APRIL 25, 1078
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holding 211,700 aqu.ly gshares re-
presenting a total of %0.{)> per cent of
tne total paid up equty capital of
M/s. Gourepur Company Limited, has
given intimation unver Section 1L8B
of the Companieg Act {0 the Central
Government for trausfer of these
shareholdings to on: Shui Mshabir
Prasad %oddar, 4 ¥air ¢ Place, Cal-
cutta. An applicatirn under Secticn
108A of tre Comparies Act hus also
been receiced ‘rom Shri Mahabir
Prasad Poddar for acproval of the
Central Gowt. to .he proposed pur-
chase of shares from M's. Macneill &
Magor Ltd. The {utimation/applica~-
tion ig under considcralion of tre
Govl. and wnould be d:71ed on merits.

gt fesr widw w1 geim

8082. st TR WATT LAAt
T W@ AAT qZ T[T FT FT TN
fr

(%) =1 awwm #1 maw 2 fs
¥ wqamd qfy v ez wmRw E gadr
afea 1 @M AT EE

(=) afz &, at 7@ ofx 79t ¥
A @Y fead  wraAY Y qoe wY
wrawrdr fady ;v

(7) =% fazg  war wriary
#Fr o€ oiv afz £ Foarg WY &
Tt A sAF wqr wreor ¥ 7

T darme & von wAy (o few
arme) ¢ (%) 7 (7). gt ywdy
Frar e aar EA T A
Ecril

Rallway Bridge beiween Faridabad®
and Faridabad N.LT. (C.R,)

8083. SHRI RAJENDRA KUMAR
SHARMA: "Wiil th: Minister of RAIL~
WAYS be pleased lo grole,

(a) whether it is fact that a new
Railway Bridge is presently under
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Fondad R R

(b) if so, when thig will be com-
pleted; and -t

(c) the expenditures and full de-
tails thevant alongwith progresy Made
in that construction so far?

THE MIN.STER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) No. A
rogd over-b: dge 1n replacement of
level crossing No. 577/B at km 1507/6
(near Neeiam Chowk) al Faridabad is
however presently under comstructian.

(b) and (¢). Do not arise. How-
ever the work ou the rord over-hLudge
is jointly etecuted gand financed by
Central Railway snd Harvarg State
Government. Expenditure incurred
so far is about Rs. § lakhs Railway's
share of cost I3 Hs 17 lakhs and
that of the Sftate Government Rs. 17 34
lakhs, Central Ralway is responsi-
ble for +he construclion of the btridge
across *he tracks while construction
of approaches is the responmibnlity of
tne State (Government. Present pro-
gress is pbout 33 per ceni and the werk

expected to le completed by the

of De:=mber, 1978.

<o fane mﬁu’fﬁu

.. 80B4. St TTWW v
whdﬂqmﬂﬁmi

(%) ﬂwna’hnniwu
femr ot % fumr feowe arar WY

(=) for fowe arfag &W
& &7 ¥ gw freft ufe sgw o of
ooy AT W A wod o fira anfamt
w dw Aot v

(n) migg¥ & ol & e
war fa=r fawe gmar 3w & foag wr
wraatgt ¥ v & ; o

(w) vu% wr oformr faedr ?

W wwrem % e st (st fow
wemer) @ (v) 'we (@) . o=
1977) (1-1-1977 § 31-12-1877)
g 1978 (1-1-1878 ®
28-2-1978) & haw famr  faowe
a7 oy Fewet o qray W gQ g @
sgfyeal @7 dear, IAH v o
W2 & avrr ofw, wwe feg g
safwerat #F guar, dor A% 03 swfwaT
FY weur Wit Iy agw - ™t nfow
iR o ofew A fr ot & .—

1-1-1977 @ 1-1-1978 &
31-12-1977 28-2-1978
. o Fo

1. fur fewz waw aag fewiogamr s gq

Ty wq srfEagl e wey 23,17,857 3,60,912
2. wgT A 74 9T W ewe ofw o—

(=) foomy 1,16,13,231 17,798,180
(w) wivawX . 1,86,47,428 29,07,387
3. wrarr Py i safiprdt o qwar 3,50,297 53,179
4 &% /W g sqfeedt ¥ A i 3,51, 481 37,311
' 16,54,787 %,17,252

8. Farfyw auit o) vgw ¥ ndr ofw |
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(w) w (w). fuoar fowe gmn
ot gamr feddt o o afaffeat
£ 53 & fore Fremfafar sorg feg
ot § —

(1) wfes R wirefrt &
qddme & fewe are wdwifo), @
AT W, FOTQ wd gfwa o -
#rr gfere & wdwifeat & «@ oo qafsa
wob, faar fewe amam o <wam &
fog oF dard a3, fady wrw qEaTe
wt wrataa fear orer &

(2) faar fewz qrr o qwam
% fog ovr @eer ¥ @ @aeAq
& aqer afwarm samd o ¥,

(3) awart wsfRy gAWE
arv-qEaE ¥ wer § iy w7 ¥
WS ACT TAT FI TG KA GI% qF g
& grar w0k fear wrar &1 ¥ zEY
¥ = g aw/gfae Wik wd afage
wifas §1F

(4) =7 fewz oy gror Y
YR F [ €T H AT |

(5) wegran st qwer fewe ar
't gror wrredt & o mfyar
g & N5 v v A wza-
TWHT T AW FT@T |

(6) uw % & wiy wiwfear
w1 3 TE 1 fewz aw & fag
AT |

(7) aelr wqwc & fridgwe
foanff gqarw & faar fewe g@T &
foeg tafrs swrc fear mar

7 qa#faa wiag 4r % ofcorrs-
W  1-4-1977 ¥ 28-2-1978
aw ¥y wafu ¥ fewy WY felr el 97 &
R arely wrr ¥ fredr ad o savEd

wafis ot v ¥ et afe g€ 4
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fear fewr arfadt & feey afvem &
ot ok mft weht wfr g fowe

atw geieh wrtaniaY §) i 3w v
fear mar &

arwr fewe frCrost off werddt
aTiEn

8085. st TTer wwTC WA : WY
o ol Oy xary # war w3 e

(%) afr ser Twdw ¥ feed
grat fewz frivarer & sadc wrafer
fer wr 4% £,

(w) fre arar fowe frderey wY
e wafen aff e 1@ &,

() ¥ grar fese Frdmsy #t
@ ferdy § Ford & ot smd< mmafer
fied w3 &, o & ff I9% ar@ s
wFE g, AR

(v) 77 g & fraw @@
grar fewe fAlgst w A smafo
FAFY?

Tor siwrorg % g welt (o fre
o) ¢ GEAT TEE A or Y §
o1 avTree 9T T &t et

Delegations to Fertilizer Plants in
Ramsgundam and Talcher

8086 SHRI K RAMAMURTHY
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state

(a) whether enguiries from coun-
tries with huge coal deposits have
been received after their delegations
have wmited our coml-bmsed fertili-
zer plants in Ramagundam and fal
cher, and

(b) if so, the details of such enquur-
fes and the names of counmtries from
whom they have been received?
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RA): (a) and (b). Brazil. Turkey and
China have shown interest in the coal
based fertilizer plants being set up at
Talcher and Ramagundam. Teamgs of
experts from Turkey and China have
also visited the Talcher fertilizer pro-

ject. While no formal enquiries have
been received from China subsequent
to the visit of the Chinese team, M/s.

Anot sanuyﬁ of Turkey have indicat-

to the Fertilizer Corporation of
Ind.ll that they would need FCI's con-
sultancy gervices and also facilities
for training Turkish personnel in
FCI's plants. The Turkish company

Report by Indian Medical Assoclation

8087, SHRI K. RAMAMURTHY:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the salient recommendations
contained in the report submitted by
the team of doctors of the Indian Me-
dical Association;

(b) whether Government have de-
cided to act on the guggestion of this
team that the present Penicillin Plant
at Pimpri has to be replaced so as
to use it for new microbiological
strains and fermentation know-how;
and

(c) if not, the reasons for the same?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (S5HRI H. N. BAHUGUNA):
(a) The requisite information has
already been furnished to the House
in reply to part (b) of Unstarred
Question No. 991 answered on 28th
February, 1078,

(b) and (c). Gov&nmm have al-
Tesdy approved expansion of
HAL's Penicillin Plant to 260 mmu
per annum, by putting additionaly

balancing equipment and through re.
placement/modernisation.

Petro-Chemical Complex at Kerala

8088. SHRI GEORGE MATHEW:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what is the position of the
proposed petro-chemical complex to
be set up in Kerala;

(b) will the Cochin refinery be al-
lowed to be expanded as proposed by
them and supported by the State
Government; and

(c) what is the cause for delay in
according sanction to the project of
Cochin refineries?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) No decision has been taken so far
to set up a petrochemical complex in
Kerala. As and when it is decided
to set up any new petrochemical pro-
jects in the country, the possibility
of locating such a project in Kerala
will be kept in view.

(b) and (c). The matter is still un-
der consideration.

Expansion of Cochin Fertiliver Project

8089, SHRI GEORGE MATHEW:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the Government have
got any plang ty expand the Cochin
Fertilizer Project;

(b) what i; the present position of
FACT units gt Cochin and Udyoge-
mandal regarding production and pro-
fits; and

(c) is there any proposal to moder-
nise the Udyogamandal (Alwaye)
plants?
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(SHR1 JANESHWAR MISH-
RA): Aa) Np, &ir

(b) Production in the three units
of FACT during 107778 was as
under:—

Cochin Phase I . Nitrogen 74,433 MT
Cochin Phase 11, Nitrogen 10,800 MT
P04 ag,100 MT
Udyog dal . Nitrog 51,087 MT
PyOs 27,071 MT

The production attained in Udyoga-
mendal Unit is the highest achieved
go far.

Information about the financial re-
sults of the units during 1877-78 is
being collected and will be laid on
the Table of the House.

(e) A Group has been set up to
consider all possible alternatives for
diversification of the activitieg of the
unit and suggest an optimum solution

Abolition of Dual System in High
Courts of Bombay and Calcutta

8090. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whethe; Dual System prevalent
in the High Courts of Bombay and
Calcutta was gbolished; ang

(b) if so, the system now prevailing?

THE MINISTER OF STATE IN
THE MINISTRY GF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NAR SINGH YADAV): (a) Yes. Bir.
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pleased to state:

(a) whether Engineers India Limit-
ed is continuing to preserve their re-
search and development activities and
sponsored g number of studies in the
Institute of Petroleum and other ins-
titutions i one country; ang

(b) if so, the results?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
() Yes, Sir.

(B) Details of laboratories/institu-
tions where résearch activities have
been sponsored by Engineers India
Limited together with names of such
sponsored projects and results there-
of are furnished in the Statement at-
tachad, -

Statement

Laboratory/Institution

Project




(8) Dewaxing/Deoil- Bench scale studies have been completed.
R’,m of th L.'”'pilocplmii
being in the 8
Charae i X
{c} a— m'l.ntml!ls g India _wdhll carried out
unit for % aﬁn«yb:.n‘d
on this information )
(d) Benzene Extract- Experimental prog up to the
tion

(3) C:atral M:chanical Engg. Steam jet ejector

Research Institute, Durgapur

(3) Chemical Bng Department, Low fil tube heat Experimental work in .
Roorl 8- ; progress

University 1 exc|

t of Chemical Te- Development of re- Various ndmunl developed pac
@ D aciogy (UDCT), Bombay lar packings for  ingy have . been
tion

screened w-.

Defects in Durgapur Fertiliser Plant

8002. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of
LEUM. CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether there iz design defi-
ciency and  equipment defects in
Durgapur Fertilizer Plant;

(b) if so, whether these defects
were rectified; and

(a) whether the production of fer-
tilizer has been  stabilised at near
rated capacity?

THE MINISTER OF

deficiencies and equipment defects
were noticed for which remedial steps
have been taken and the major recti-
flcation jobs are nearing completion.
While production in the factory has
improved as a result of the rectifica-
tion jobs already done the plant
would be in a position to stabilise
production near the rated capacity
after all the rectification jobs have
been completed.

8093, SHRI BAIRAGI JENA: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the entire Jakhapura-
Banspurl, Rail project has been
approved by Railway Ministry which
iy 146 Kins, distance;
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(b) if so, whether its construction
work has been taken up entirely or
not;

(c) if not, upto what distance it has
been taken up; and

(d) the reasons for not taking up
the rest ip spite of so many requests
and demands?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (u) Yes. The total
length of the line is 176 Kms.

(b) to (d). Construction of 33.5
Kms. length from Jakhapura to Dai-
tari has been taken up in the first
phase. Due to severe constraint of
resources, it has been decided to take
up and complete the line in phases
instesd of spreading the gutlay thinly
over the entire length.

Industrial Estate at Cutiack

8094. SHR] BAIRAGI JENA: Will
the Minister of RAILWAYS be pleased
to gtate;

(a) after the establishment of Indus-
trial Estates at Cuttack, Bhubanes-
war, Rourkela, etc. why they are not
getting encouragement from Railway
side; and

(b) why Railway Ministry is not
setting up a store section at Khurda
Road, Bhubaneswar or Cuttack for
purchasing of indigenous store equip-
ment from local industries to over-
come this lacuna?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) In accordance
with the policy of Government, pur-
chases by Railways are laregly made
by adopting competitive tender sys-
tem and accepting lowest acceptable
offer against each tender. Such pur-
chuses are not to be restricted to any
zone or any particular firm. Pur-
chases valueq less than Rs. 50,000 are
mads sdopting limited/bulletin tender

in which all firms registered

with the Railway can
Purchages wulued gt Re 00,000 and
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over are generally made adopting
advertised tender system where ten-
der notices are given wide publicity
and notified in leading newspapers.
The offers of all suppliers who are
registered with the Railway and those
among others who respond to adver-
tiseq tenders ure given due considera-
tion according to existing instructions
on merits,

(b) In view of (a) above, there
is no lacuna in the system. Firms
interested in supplying stores to Rall-
way in the areas mentioned should
contact Controller of Storeg of the
Railway concerned for getting them-
selves registered and participation in
Railway purchases.

The purchase organisation of Rail-
ways has to function in an integrated
manner alongwith Finance and other
Technical Departments and hence all
the Zonal Railways have such organi-
sationg only at their headquarters
though a Railway may be gerving
more than one State., It is, therefore,
not neecsasry nor it is feasible to
have g part of the purchase organi-
sation at Khurda Road, Bhubaneswar
or Cultack.

Conversion of Rupsa-Bangriposi N.G.
Ling

8095. SHRI BAIRAGI JENA: Will
the Minister of RAILWAYS be pleas- .
ed to gtate:

(a) whether any memorandum was
given to Union Minister of Railways
to consider conversion of Rupsa-Bang-
riposi Narrow Gauge rall link into
Broad Gauge, which is essential for
the development of the backward tri-
bal area of Mayurbhanj district; and

(b) whether there is any proposal
of its extension if so, whether Gov-
ernment to take up thig pro-
ject during 1878-797

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): Ta) Yes

(b) A re-appraisal of the project
for which a survey wag cerried ot in
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1971-72 is being made. A decision
regarding conversion of the line and
its extension will be taken after the
results of the appraisal are known
and also dependig upon the uvailabi-
lity of reosurces.

Proposa] for better Travelling Facill-
ties from Cutiack ty Bombay

8086. SHRI BAIRAGI JENA: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) is there any proposal given by
Transport Minister of Orissa t; Union
Minister for Railways for better tra-
velling facilitles from Cuttack to
Bombay via Hyderabad which is con-
nected to the capitals of almost all the
States and is also the commercial
capital of the country apd contains
quite a sizeable Oriyas; and

(b) if so, what steps have been
taken in this regard?

THE MNISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Yes.
A proposal is under active considera-
tion to run direct trains between
Bhubaneswar and Secunderabad and
between Secunderabad and Bombay.
This would provide a convenient
link for passengers travelling from
Cuttack towards Bombay.

' Requirement of Diamina-Diphenyle-

8007. SHRI K, T. KOSALRAM:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTLI-
ZERS be pleased to state:

(a) the total requirement of the
drug DDS (Diamina-Diphenyle-Sul-
phora) required for combating Lep-
rosy in the country as a whole;

(b) how much is manufactured in-
digenously ip this country and what
would be the probeble deficit; and

(¢) whether it is 5 fact that Hindus-
tan Antiblotics ana the Tamilnad
Orient Pharma Lid, sre manufactur-
ing the shove drug?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND PFERTILIK-
ZERS (S8HRI H. N, BAHUGUNA): (a)
The  estimated requirement of
the bulk drug namely DDS (Diamina-
Diphneyle-Sulphone) has been esti-
mated at 20 Tonnes per wnnum by the
end of 1978-79.

(b) There have been no imports of
this drug for the mmst four years and
production during 1976-77 was 18
tonnes against the licensed capacity
of 258 tonnes. This indicates that no
deficit has been felt.

(e) No; Sir. However, the appli-
cation of M/s Orient Pharma Ltd, for
grant of an Industrial Licence for the
manufacture of this drug is under
consideration of the Government.

Misbhoy Commission Award

8088. SHRI A, K. ROY: Will the
Minister of RAILWAYS be pleased to
state;

(a) whethey 40 per cent of the
Casual workers in Railway Construc-
tion organisation have been absorbed
permanently in this organisation as
per Miabhoy Commission Award;

(b) it so, the total numbers of
casua] workers, serving in construe-
tion organisation in Dhanbad Division,
Eastern Railway; and

(¢) reasons for non-implementation
action taken by the Ministry to imple-
ment this 40 per cent quota?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) With a view to
absorbing a large number of casual
labourers who have been working on
projects for long periods, orders were
jssued in 1978-74 authorising the
formution of a Construction reserve
consisting of 40 per cent of the tem-
porary posts on projects.

(b) 1070.

(c) 43 casual labours have heen
absorbed so far; more will be abmarbe
ed afier the posts are identifed.
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Consumption of Fertilizers by the Tea
Gardens of North Bengal

8099. SHRI A. K. ROY. Will the
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be
pleaseq to state:

(a) whether it i a fact that the
tea gardens and other agriculture of
North Bengal are one of the principal
consumers of fertilisers in the coun-
try, if so, details for the last two
years;

(b) whether it is a fact that the
piple line supplying petroleum base
to the Barauni Fertilizer Plant runs
- through North Bengal from Assam to
Bihar;

(c) whether a proposal was made
earlier to tap from the line at any
point in North Bengal for making
fertilisey and generating Power there;
and &

(d) if so, action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND FERTILIZERS
(SHRI JANESHWAR MISHRA):
(a) While the tea gardens ang other
crops in North Bengal mre large con-
sumers of fertilizers, they cannot be
* classified as one of the principal con-
- sumers of fertilizers in the country.

(b) No, Sir. The feedstock for
" Barauni fertilizer plant is naphtha
which is being supplied by Barauni
Refinery, through a pipeline about
4 Km long from Barauni Refinery.

(¢) No, Sir.

(d) Does not arise.

New Nailway Lines in Himachal
Pradesh

8100. SHRI BALK RAM: Will the
Minister of RAILWAYS be pleased
to, state:

(a) the reasons for not laying a
single new line has so far during the
last thirty years in Himachal Pradesh
and thereby causing regional disparity;
and

APRIL 25, 1978
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(b) the steps proposed to be taken
to lay new lines in Himachal Pradesh
particularly in border area of Simla
District with a view to avoid the
continuing regional imbalance and
keep up the morale of the border and
backward people?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). After
independence restoration of Nagrota-
Jogindernagar (NG) dismantleg line
(5450 Kms.) and realignment of
Jawanwala Shahr-Gelur section (25
Km.) of Pathankot-Jogindernagar
(Kangra Valley Railway line) have
been completed in Himachal Pradesh
and opened to traffic during 1954 and
1976 respectively. Surveys Tor the fol-
lowing new lines falling wholly or
partly in Himacha]l Pradesh have also
been carried out in the recent past:

(1) Kalka-Parwanoo (BG, 6.6
Kms.).

(2) Nangal Dam-Talwara (BG,
84 Kms.). :

(8) Jagadhri-Paonta-Rajban (BG,
70 Kms.),

(4) Nangal
1.5 Kms.).

Dam-Ajouli (BG,

Due to severe constraint of resources
it hag not been possible to undertake

the construction of these rail links.

The question of taking up these pro-

jects would depend upon the avail-

ability of resources for construction

of new lines in backward greas of the

country as a whole.

WA FT I

8101, =it faam® war zEs:
FT Rfeaw AT WEA AR I9G
T ag TqTY AT FAT FGE (F

(%) 3w ¥ W A 3T @@
fraet 2 =T 3% ¥ fFaaT 3w ®§ @R
grar & AT T wrana e mar g;
T
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1 2 3 4 5 8
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Derailment of Howrah-Delhi Express
Near Kanpur

8103 SHRI R V SWAMINATHAN
“Will the Minister of RAILWAYS be
Pleased to state

(a) whether It is a fact that eight
bogies of the 11 Up Howrah-Dell
‘Express were deralled while
Kanpuy Station on 2nd April, 1978,

(b) 1if so, the details of the same
(c) total loss suffered, and

(d) the results of the enquiry held
into the accident”

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN) (=) and (b) On
14-1978 while 11 Up Howrah-Dell
Express wag being received on plat-
form line No 1 at Kanpur Central
8 bogies of the train dermled On
account of this accident no one was
injured

(c) The cost of damage to raillway
property has been estimated wmt ap-
proximately Rs 1,070

(d) The report of the Enqury
Commuttee 15 awaited

et g firers w firemor,

8104. ¥ro WWirrome g :
w1 e, ceww st Tdve e
Tg TR W1 AT T4 fw

(%) wr 72 7% § fs wredhg
Foon famr it faibfore w07 & ofcory
ey o, qwid wfy sy wry
A QF TRT & QAT T § ghw
HIAF ATR TT $AT day TRl Py
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(w) af g, & wrefw o

stwrwr % e st (it witewe firer) o
(%) ¥ (%) 7o Ho wle/ e

wroi gdoe frrm w1 fewom
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Tg ¥ ¥ I w4 R
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L 4§
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(m) wa art & war sfafwr a9-
ark wk & wire snierd aw ¥ froie
£
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Complaints against Companies Tor
viclation of Company Laws

B100, EH K ANWARAhis GUPTA;
Will the Minister of LAW, JUSTICE
& COMPANY AFTAIRS be “WeRd
to gtate:

many ainty have been
m&gﬁd fillidy proper
accounts and not following company
laws in thu last on® year; -

]

(b) the number of complaints
aganst the companies of each mono-
poly House and the galient features
of complaints in the last one year}

(¢) what aclion has been takem
against each complaint;

(d) the names of the complaints
aganst whom cases were referred to
the Police or C.B.I. for investigation
alongwith its reasons; and

(¢) in how many cases the matter
was taken to the court?

THE MINISTER OF LAW, JUS+
TICE & COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) The readily
available information of complaints
under reference is for the year ended
on 31-3-1077 according to which 5071
complants were received during the
year 1876-77.

(b) No separate record of com-
plaints against companies belonging
to Monopoly Houses ig maintained.

(c) The complaints being thousands
in number, action in each case cannot
be stated but the complaints are
examineq and appropriate wction is
being taken,

(d) No particular record of such
cases hag been kept.

gwm the year 1976-71.
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Construction of Quarters in Delhi

8107. SHRI KANWAR LAL GUP-
TA: Will the Minister of RAILWAYS
be pleased to state:

(a) total number of Railway em-
ployees and total number of quarters
and bungalows allotted to them;

(b) how many new quarters Gov-
ernment propose to construct in Delhi
in 1078-79 and 1978-80;

(¢) how many complaints have
been received in Delhi for not pro-
viding necessary amenities and repairs
in Rallway querters and what action
hag been taken on each complaint;

(d) is it a fuct that there are many
Railway quorters in Delhi Sadar Par-
liamentary constituency in which basic
amenities are not available; and

(e) if yes, why?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Total number
of gtaff and the number housed in
Delhi are:—

(1) Total No. of gtaff 84,305
(ii) Total No. of guarters
and bungaolws 8,507

(b) During 1978-79, 4900 units of
quarters are proposed to be coastruct-
#d in Delhi area. As regards the No.
of quurters ed to be con
in 1079-80, the position will be knowa
only after the Railway Budget
197680 is finalised and passed by
Parliamant,

%

¥g
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(c) On an aversge, about 278
complaints arg recorded every day in
21 Enquiry Offices situated in Delhi
Area, Adegquets arrangements exist
for attending to such complaints and
necessary remedial measures are
undertake, without delay.

(d) and (e). Parliamentary-consti-
tuency-wise information is not main-
taineg by the Railway; however, in
Delhj area, there are some old quar-
ters which lack basic amenities like
individual latrines, bath roomg etc
Those of the quarters which have
outlived their life are being replaced
in phases by constructing new quar-
ters in lieu thereof. For the other
quarters which are not to be replaced
in near future, necessary basic ameni-
tieg are being provided on a pro-
gramed basis.

it ¥ freg weszraTe i aroe

8108. Y W T wrCTAS TAW
T Tw WA I q@TY ¥ FIT HG
fr :

(%) = 1976 Wk 1977 ®
st frey el @ W
& 90T "y 9F ¥ ; Wi

(w) Tt ¥ ford wofurlt oriw
& oy Oy i 9% I T @
dr wf ?

Tor Wit ¥ e sivft (ot firw
arcw ) : (%) S (@) qw feror
gamg
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Conversion of N.G. into BG.

PADMACHARAN
SAMANTASBINHERA: Wil the
Minister of RAILWAYS be pleased to
state:

(a) whether there is a proposal to
convert the narrow gauge line into
broad gauge;

(b) if so, what ig the total kilo-
meters of narrow gauge line Division-
wise and the number of kilometers
that will be covered in broad gauge;

(c) the cost estimated Division-
wise; and

(d) when work is expected to
begin?

8110, SHRI

from Nadiad to Kwupdvan] pn the
Western Railway is the only project
. narrow
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Rs. 4.05 crores as a part of the project
for constructing a broad gauge line
upto Modasa. Fourteen gauge on-
version projects from metre gauge to
broad gauge are, however, in hand at
present. The projects involve gauge
conversion of 3892 Kms. of metre
gauge track into broagd gauge and are
estimated to cost Rs. 400 crores. The
question of taking up conversion of
narrow rauge lines into broad gauge
in futwie will depend upon the avail-
ability of resources.

Posts of T.T.Is. and Train Conductars

8111. SHR] D. D DESAI: Wil the
Minmster of RAILWAYS be pleased to
state:

(a) whether a large number of
TTIs and train conductors posts have
remained unfllled over the last two
years,

(b) if not, whether adequate TTIs
or conductors aie vn duty in all the
II Class sleeper three-tier/two tier
coaches 1 all express trains; and

(e¢) if so, the details of TTIs or
conductors needed zone-wise and
number of these personz employed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN). () to (c). In-
formation 18 being collected and wall
be laid on the Tabie of the Sabha

qwan ¥ ohafa sroad wt mw
8112. st mw? fay Wio s
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New Companies Registered in Gujarat
State

[b) whether some of the old com-
panies have been wound up and the
number of companies working at
present and steps being taken to en-
sure production by old companies and
also to revive the closed companies
and full details in this regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN):
(a) and (b). One hundreq and eight
new companies Were registered in the
Siate of Gujorat during 1976-77 and

8118. SHRI AMARSINH V. ;
RATHAWA: Will the Minister of 117 new companies in 1877-78, The
LAW, JUSTICE AND COMPANY break-up of these companies, by
AFFAIRS be pleased to state: Government, and public limited and
Government and non-Government,

(a) the number of new companies
registered in Gujarat during 1877 and

and public limited and private limited,
is given as under:—

TOTAL
Year No. of Govt. Cos. No, of non-Govt, Cos Govi. & Non-Govt. together
Public * Private  Public  Private  Public Private Total
197697 . . T . 6 101 7 101 108
-’ . . 1 ] 7 107 L TR L |




281 Writhn Answers VAISAKHA § 1000 (SAKA) Wriitm Amwers 262

1976-77

ceedings or struck off under

560 of the Compames Act The possi-
bility of revival of these Companies
appears remote The number of
compames &t wark 1n the State of
Gujarat gy on 31st March, 1878 was
2410

There are provisions in the Com-
pantes A~ which cnsble the Gov-
ernment tn keep a watch on the
working of the companies neluding
theirr development along right lines
The Central Gove nment inspect the
books of account of the companies
unde t Scction 208A directors
where  necessary sp aal  audit
urder Sec¢ion 213A and oidirs in-
ve tigatin oty 11 affairs of the
companic  Jind Scelion 237 as re-
qw ¢d  The Cent al Goveinment has
al o powers under Section 408 of the
Compiuies At to nppomnt Gowern-
mun  director 1n compames in oider
to prevent oppr ssion or mismanage-
ment

The Cential Government has alsd
powers under the Industries (Deve-
lopment and Regulation) Act, 1861
to take over the managemen of in-
dustiial undertakings if 1t 1s satisfled
that the undertiking 1s being manag-
ed in a manner highly detiimental o
the jnterests of the industry or to the
public inteiest During the year 1877
the manag men of two industrial
undertaking, were {1ken over by the
Central Government 1n Gujaiat under
this Act
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Railway Stations in Tribal Areas

8115, SHRI KANWAR LAL
GUPTA: Will the Minlster of RATL-
WAYS be pleased to stale:

(a) the total number of Railway
stations in tribal areas in each State:

(b) is it a fact that most of the
tribal people have to walk many
miles to catch the train practically
in all the States;

(¢) is it also a fact that the length
of the Railway Lines is proportio-
nately much less in tribal areag than
in the other areas; and

(d) if so, the details thereof and
the steps taken by the Government
to increase the same in these areas
during 1878-79?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO MNARAIN): (a) to (d).
Information 1s being collected and
will be mid on the table onf the
Sabha.

Alleppey-Ernakulam Line

8116, SHRI GEORGE MATHEW:
Win the Mimster of RAILWAYS be
pleased to state:

(a) whether the Alleppey-Ernaku-
lam railway line was included in this
year’s budget as promised by the Mi-
nister last year; and

(b) if not, the reasons therefor?

THE MINISTRY OF STATE IN THR
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) and (b). Al-
leppy-Ernakulam rallway line was
proposed for inclusion in the Annual
Plan 1878-79, but coulg not be includ-
ed in the Budget due to severe cons-
fraint of resources.

APRIL 25, 1078
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Permuission Letters Issued to Drug
Firms

8118, SHRI R. K. AMIN: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) detailed grounds on which Per-
mission Letters were issued to diffe-
rent firms originally for drugs (bulk)
and formulations; items, capacities
and provisions of I (D&R) Act under
which they were granted; Simular de-
tails of COB licences and items pro.
duced under diversification data of
intimation to DGTD and the base of
the applications on which COB were
granted,;

(b) details of Permission letfers
and COB licences where 3
of Government had appeared before
the Hathi Committee: details of the
report submitted by the Sub-Com-
mittee of the Hathi Committee; and

(c) under what provisions of I
(D&R) Act und rules and notifications

Government wants to regularies the
ulegal Permission letters and COB
licences (as declared by the Hathi
Committee)?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). Consequent to jntroduc-
tion of I (D&R) Act in 1851, firms
which were in existence before the
Act came into force were entitled to
Registration under the Ac: for their
existing range of production ag wel
a- such 1tems where the parties had
taken effective steps to manufactuie
thom

Various Companies approached ‘he
Goveinment from time to time subse=
quent y, seeking guthorisation for the
manufacture of articles which could
be poduced by them withou* adding
to ther existing plant and machinery
The Licensing Commitfee at therr
meeting held on 23-11-1053 examuned
this 15sue vis-a-i1s the implications of
the teim “new article” und held that
u broag view of the definition of “now
article” was reasonable and should
be taken. The Committee fclt tha.
there no new Trade Mark or new
Patent was involved and the produ:t
was covered within the ambit of the
same item in ScheduleIof the I(D&B)
Act, 1951 for which the concerned
company held a Registration/Indus~
trial approval, then such product
would not be a “new arlicle’ and
there should be no objection to the
company manufacturing it.

Based on this decision, and with a
view 10 enabling companies alread:
holding valid authorisation to fully
utilise the existing machinery, with-
out adding to either royalty burden
or plant and machinery or eeking
any additional -oncession- for im-
port of raw matorialg in relaxation of
the general import policy, Permission
Lettc's were issued o the eompanies.

These Letters wore in the nature of
a clarification a- (o the meaning of
*“new article” and elaborated the
authorisations for manufacture avail-
able to the party, pnamely, Registra-
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tion Certificates and Licence, thereby (d) Where an industrial umnder-
explaining to them that they were au- taking %o which the provisiona of
thorised to manufacture these additio- section 10, gection 11, section 11A
nal itemg without separate licence, or clauge (d) of sub-section (1) of
provided the following ¢ main condi- section 13 of the Act did not origi-
tions were satisfied:— nanylpﬂymawmtdmm-mn
tion order issued under Section 29-!
(i) No additional plant und of the Act but became applicable
machinery will be required for the thereafter as a result of the can-
purpoese; cellation of the exemption order,
(i) No royalty will be payable; e
(iii) The products would be mar- of such period as may be specified
keted under trade marks already in in the notification cancelling the
use and no new patent was involv- exemption, .
oy .
(iv) No special concession in re- Requisite  details of Permission

gard to the import of basic raw Lettery & COB Licences are furnished

materlals ang ingredient would be ,
made in relgmtiuﬂ of the general i‘; n;:morl:mtﬁ of Chapter'V of
import policy in force from time to e Repart, which
tim, has already becn laid on the Table of
. the House. Similarly the report sub-
Similarly “Cerrying on Business” mitted by the sub-committee of the
Industrial Licence ynder the I (D&R) Hathi Committee is contained in An-
Act, 1851 wes/13 required in the fol- nexure VII[ to Chapter V of its Re-
lowing types of cases. port Parg 9 thereof deals with dis-

trial Under cussions held with Secretaries and the
() Whete en Indusicie position regarding intimation to DGTD

taking which was required to be
registered under Section 10 but has of details of items taken up under

not been registered within the time diversification.

fixed for the purpose, proposes to

carry on the businesy of that under. {e) (i) The legal opinion go far is

taking after the expiry of such that Permission Letters were lssued
period [vide clause (a) of sub-section subject to certain conditions. Most of

(1) of Section 13 of the Act]. these letters carried 8 condition that
he manufacture of drugs wo
(B) Where fn Tajustcial Under- be within the overall licensed capacity.

taking, the registration in respect of Letters issued

which has been revoked under Sec- ﬁul;:mﬁmﬂ drug tmu?lrw::

;hn 10A mew on the were more in the nature of clarifica-

1h.mmuc:t!m A l“iﬂl(b“) "‘:{ tion that the applicant woulq require
clause a Hcence if certaln conditions were

::Its-ucﬁon (1) of Section 13 of the not satisfed.
1.

{c) Where an industrial under- (ii) The majority view of the Hathl
taking to which the provisions of Committee was that Permission
the Act did not originally apply but Letters do not have any legal backing
became applicable after the com- in terms of the provisions of the In-
mencement of the Act for any rea- dustries (Development & Regulation)

son, proposes to carry on the Act. Four members of the Committee,
business of the undertaking however, expresseq their reservations
after the expiry of three months on the above interpretation. The
from the date on which the Committee also observe that the
provisiong of the Act became 80 ap- authorities concerned did not verity
plicable [vide clsuse (¢} of sub- whether effective steps hag been taken
section (1) of section 18 of the Act], by the companies for the jtemy cover-
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(ili) The manner in which capacity
'basad on ‘Permission Letters'/COB
Licences is to be regularised has al-
ready been indicateq in the statement
containing Government decisions on
the Hathi Commiitee on Drugs &
Pharmaceuticals, laid on the Table of
the House on 20-3-1978 In particular
attention {g invited to para 36 thereof.

ot vw ¥ oW () - wsae
w, g wrav gE £ & W
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Mo welt Mmoo oidw (TaEic)

Wty TEET, § oF  wgenqs fawa
- TR AT YA F | WG WA W@
W FAwrr W frwre gt g L
(wawarne)

SHRI JYOTIRMOY BOBU (Dia-
mond Harbour): Sir, I have given
notics yesterday... (Interruptions).

MR. SPEAKER: Mr. Bosu, I will
consider it for tomorrow. Kindly
help me to regulate the business.
(Interruptions)

SHRI JYOTIRMOY BOSU: Sir, I
have givn 3 privilege motion against
the Food Minister,

SHRI JYOTIRMOY BOSU: Nothing
of the sort.

MR SPEAKER: Pleage come to me.
Orderg have been passed.

SHR; JYOTIRMOY BOSU: But,
what about my privilege motion
against the Agriculture Minister?

MR SPEAKER: Everything has
been done.

SHRI JYOTIRMOY BOSU: No, Sir.
My privilege motion iz on a different
issue, A to your Direction, §t
has the sixth position—a question in-
volving breach of privilege. You can-
not o to 377 before that motion.

some telephone call came ¢o me.

MR. SPEAKER: Please come and
meet me.

BHRI JYOTIRMOY BOSU: Thiz is
a matter which is lying pending for
six days. I am quoting from the Uniteq
Nations publication. (Interruptions)

MR. SPEAKER: Mr. Bosu, kindly
help me to regulate the business.

SHRI JYOTIRMOY BOSU: T would.

MR. SPEAKER: I am trying to
arrange maximum utitisstion of the
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House's ime The.rules provide that
if any privilegs motion 1g rejected, it
is open to you to come and discuss
with the Speaker and satisfy me to
revise the matter Certamnly, I am
open to conviction if you have tne
material

Therefore, kindly do not utilise the
House’s time on thus

SHRI JYOTIRMOY BOSU S&ir
what I want to ask 15 about what the
publication of the Uniteg Nation says

MR SPEAKER Have you to take

up the matter anq take the time of ‘he
Houge?

SHRI JYOTIRMOY BOSU I have
8n apprehension Sir t{hat you have
not been properly briefed

MR SPEAKER Yoy come and brief
me [ wil] consider it

SHRI JYOTIRMOY BOSU Sir, six
days have passed

MR SPEAKER It 15 upto you to
come and first satisfy me that you
have a prima focie case That has to
be done n my Chamber Please see
the rules

SHRI JYOTIRMOY BOSU S8, 1
have listened to you with all the obe-
dience at my command The guestion
15 this  Within the hmited time of the
House, 1t 15 very difficult for us be-
cause you would appreciate our diffi-
culty glso (Interruptions)

SHRI S R DAMANI (Sholapur)
Sir, T rise on a pont of order Let
him come tp your Chamber and argue
instead of wasting the time of the
House (Interruptions)

MR SPEAKER That is what 1
have been saying Kindly follow the
rule Please come to me ang satisfy
me I am willing to be convinced

SHRI JYOTIRMOY BOSU It 15
very difficult job

APRIL 26, 1876

Re, Question 273

SHRI SBAUGATA ROY (Barrack-
pore) Sir, 1 nse on a point of order
on 37/ Su, in today's bulieun, part II
you have sad only those matters
whith hag been previously permuited
by the Chair under Rule 377 wil be
raised at Zero Hour and no other
matter under Rule 377 will be raised
at Zero Hour Sir, my point of order
18, if I give notice under Rule 222 as
I have given against the Finance Min-
ister for by-passing the Parhament
1n stopping the work of the Banking
Scrvice Commussion, that does not fall
unde Rul¢ 377 and under ire new
regulation that you have made for
Zero Hour I cannot rase it 8o, what
should I do for raising 1t as a privilege
155ue?

MR SPEAKER The rule 13 well- |
defined You can come and discuss
with me 1n my Chamber

RE QUESTIONS

SHRI JYOTIRMOY BOSU 8Sir, 1n
regard to the legitimacy of certain
observations made me during the
Question Hour may I take the liberty
of acquainting the House with full
facts?

Yesterday when I wanted to put
'upplgmenme’ on behalf of Shﬂ.
Dinen Bhattacharya, MP who autho-
rised me to put the question on his
behalf, you made the following ob-
servation

“Mr Spesker Question No 824
Shr1 Jyotirmgy Bosu 828

Mr Speaker We will come to 1t
in the second round.

Shry Jyotirmoy losu Do not pass
on qutely without gaying that If
you read page 29, you will gee that
you can also permit a Member to
ask a question standing in the name
of another Member, if =0 authorised

4 by him
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8hr1 Jyotirmoy Bosu. You were
good enough to call me the other
day

Mr Speaker I never calleq you
Please show me any precedent I
never allowed anybody

Shn1 Jyotirmoy Bosu You have

Mr Speaker Your memory 18 not
correct

Shr; Jyotirmoy Bosu You are
taking a gienat risk

Mr Speaker I know that

Shy Jyotirmoy Bosu I will estab-
hish 1t tomorrow

Mr Speaker Please™

if you will kindly refer to the pro-
ceedings of the House datej 14-4-1978
(Pages 25209-10), you will notice the
following

‘Mr Speaker Shr; Jyotirmoy Bosu
—He has been aguthorised by Mr
Somnath Chatterjee to ask a sup-
plementary on hig behalf

Shri Jyotirmoy Bosu May I know
from the hon Mimster whether in
the public distribution system which
was being gradually dismantled

Mr Speaker He hag told that”

MR SPEAKER You have made
your point

SHRI JYOTIRMOY BOSU I am
trying to asmst you

MR SPEAKER I must he saved
from that gssistance

SHRI JYOTIRMOY BOSU Sir, now
I draw your attention to ‘Rule 49 last
sentence after ‘' 1 quote

“and may alsp permit g member to
ask a question standing in the name
of another member, if 3o authorised
by him"

Re Questions 274

You would not put me in the same
basket with others where a person is
nol paving 4 written authority Rule
4813, 13 meant fo1 those who do not
caly authoiity  The operative part
ol sule 49 1 (lear that g person who
has an wthority hag a right to put
supplementaries On 14th Apri) your
ducetion or decision wag very correct,
Y+ sterday so0ue friends on the Cone
tic 5 benches shouted too much and
they derailed you I am not going to
12he up a quarre] with the Chair on
this pssue I only beg of you that in
futuje 1f any Member aganst whose
name the quecstion 15 1n the hst s
given a writtcn authority to another
hon Member he should be allowed to
put supplementary in the first round

MR SPEAKER Mr Bosu has rais-
ed two pownts Fust, when a person
1s authorised to put a question on be-
halt of the questioner who 15 absent
in the House he should be given a
chance i1n the .ame round” This
matle; has been decided as far back as
11th September 1851 The Speaker
has given a ruling that if 3 Member
who “as given notice of a question 1s
absent and 1f he has authorised some-
body else to put a supplementary he
can do so only in the second round
and not jn the first round That rul-
ing has been followed right from the
beginning ‘Theiefore there 1 no
necesuty to change it So far as the
second precedent iz concerned again
Mr Bosug memory has faileq him

SHRI JYOTIRMOY BOSU Not at
all, sir

MR SPEAKER Last time what
happened wag th~t two persons gave
notice of a question The first ques-
tioner was present The second
questioner Mr Somnath Chat erjee,
way nol present He authov od Mr
Bosu tp put the supplementart What
Mr Bosu was allowed wes th put a
supplementary not the qestion
There has been no contradiclion at
all



27% Matters under APRIL 285, 1978

rule 377

SHRI JYOTIRMOY BOSU I was
allowed because I had the authority

(Interruptions)

MR SPEAKER Only the supple-
mentary and nothing else wag allowed

SHRI JYOTIRMOY BOSU 8, I
want your pbsecrvation on this Thyg is
a very important matter

MR SPEAKER 1 have made my
observation

SHRI JYOTIRMOY BOSU Thig 18
a very important gquestion There-
fore, you ghould kindly meke an ob-
servation today A directron should
come that those who have written
authority from the Member concerned
shoulg be allowed to put a supple-
mentary

MR SPEAKER In that case, they
will be alloweg to put a supplemen-
tary only m the second round

—

1212 hrs
MATTERS UNDER RULE 377

{1) REPORTED UNEMPLOYMENT OF SEVEN
AND A HALF LAKH APPRENTICES

oo weelht Anrw ahiw (wEETR)
werer o, & wrakt gpafe ¥ frw
377 % qeaIA 39 ATE aver AW W)
¥ Tt ¥ qoImd e fawre g
-3 w2F @ § Wi wafaw wdy
HETT FT SATA WrH{ T80 HTAT NIFAT

wifew afafray & vt sfafea
T swafe sra §§ WA e oX
Taw gafaar & g FArardr o S
wrAr 9% W &1 17 qiforr & gfwww
9% FORI & Siwmw wawT 130 %o
W & Tw §, W g faer w1
YA 9T 5 w1 WA qrey ag ofvr a@ga

Matiers under 7 )
rule 377

Tt afir g oy & 1 fafaw deait
¥ g W sfrerr arr WX § e
slogror & ara ot 3% firdy sre oy wrd
7 fawmar ug feer wr fage & fafaw
aeqmT ¥ gt wg wfmaer s WO §
T =fi|gr Y wfaww 7 T a=eT
gat srw ford ord § 1 7w o 1@ Wi
foram Y wdar wadwer wom § ) O
sfeor wreq sufeqdy 7 e §ad
warar feedlt H Y 4 oY 5 6 gAY
¥ v0w ¥ wfoaw waoemew, fawl)
Faregey T vy Y & AT W wEAEY
¥ o witfemr 7 qay wrlr &4

& oo #reqw ¥ gafaw e
NZIET FT ST T W WA T W
g e ook @t @ wrf fafowe dfr
fraifer #r arw mife Gy safimay w
ot wfreror AT 37H ¢ o8 TH 9ER
q WIFAT 9% W17 T 9T IR0
siforerer ey § Wi 97 9 @9 woft
2 I%T ghgar w1 S-St SwEr
fFar ST @% | €T WA A wAT AERT
qTEE FTX ¥ T FL |

(u) NEED FOR SETTING UP OF MORE
ALCOHOL BABED INDUSTRIES IN UTTAR
PRADESH

SHRI SURENDRA BIKRAM (Shah-
jehanpur) Sir, under Rule 377, I
would hke to mention the following
matter of urgent public importence,
that 18, the use of excesmve alcohol
produced in Uttar Pradesh

The Uttar Pradesh State produces
almost half of the total alcohol produc-
tion of the country that 13 about 150
mullion Ltres per year This quantity
of annual production of alcohol 1n U.P.
18 bound to increase substantially
during 1978-79 sugarcane season and
onwards, The consumption of alcohol
i UP is lesser than this huge produc-
tion and, therefore, there is great



times due to poor off-take the dis-
tilleries have to stop their production
which position would be avoided by
setting up more alcohol based in-
dustries.

(lii) RePORTED WVIEWS OF THE VICE

ForircN MinisTer or CHINA ON BmNO-

INDIAN BORDER ISSUE AND INDIA-CHINA
RELATIONg

SHRI DHIRENDRANATH BASU
(Katwa): With your permission, I
rise to mention a matter of great
public importance. Mr, Han Nien
Lung, the Vice Foreign Minister of
China has expressed hig views in an
interview to a visiting New Delhi
journalist in Peking on April 19. Mr.
Han had also suggested that China
wanted that the border issue with
India should be frozen and set aside
for the present and that the two coun-
tries could tackle other questions to
create & proper atmosphere for
talks and establishment of good rela-
tionship between the two countries.
He says that India is not going fast
while he cited a8 positive action by
China the oral invitation to our
Forelgn Minister to wvisit China. I
want to know from the hon, Foreign
Minister the reaction of the External
Affairs Ministry on the “Reports from
Peking” quoting Chinege Vice Foreign
Minister Shri Han Nien Lung as
saying that China was taking ‘positive’
action but Indla was not going fast
enough to jmprove Bino-Indian rela-
tions.

VAISBAKHA 8, 1000 (SAKA)

Matters wnder e
rule 377
(iv) REFPORTXD STATEMENT B5Y THE
Crnesz Vicy MNmTER or FoREGN
Arrang IN PXKING ON SINO-INDIAN
RELATIONS

SHRI YADVENDRA DUTT (Jaun-
pur): I am thankful to you that you
have accepted my 377 but it {5 on the
same matter that the hon. Member
had raised. The Vice Minister of
Foreign Affairg said in Peking on 18th
April, 1078 that the border issue
between India and China be frozen
and China would prefer to tackle
other issues go us to create a proper
climate for the settlement of the
border issue.

MR. SPEAKER: Two statements
on the same had been selected; there
has been gome mistake,

SHRI YADVENDRA DUTT: [ was
wanting to draw the attention of the
government that when the Chinese
delegation came here, they met our
Prime Minister and the Prime Minis-
ter gave an assurance in the House
that the border question js the most
important quetion. That is the main
irritant between us end China.

MR. SPEAKER: Please confine to
the statement.

SHRI YADVENDRA DUTT: They
want the border dispute to be frozen
and they want us to discuss some-
thing else. May I hope thet the
Prime Minister will bear jn mind
that things happened inspite of all
the sweet talk, in 1962,

MR. SPEAKER: You must have
seen the rules; you must confine
yourself to the statement given by
you,

SHRI YADVENDRA DUTT: I gm
doing go.

MR. SPEAKER: No; what you are
now saying is not there in the state-
ment.

SHRI YADVENDRA DUTT: The
Chinese government had ruled out
the problem and in effect it has
served notice that thet question be
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[Shri Yadvendra Dutt}

frozen, which means that what they
hold is theirs and India is invited to
trade with them on their terms, They
have alsp demied that they attacked
India and invite ug to establish rela-
tions on the five principles of Panch
Sheel which they had broken by their
atluck on our bordeis &nd 8lso not
respecting the sanctity of our borders
while bwlding the road from Sikiang
to Tibet via Aksai-Chin, while keeping
India in the dark and using swect
meaningless slogans, such as  Hindi
Chini Dhai Bhai. In view of these
expresscd pdeas by the Vice Foreign
Minister 3t seems that India 1s wwited
to talk of other things and stang hop-
ing for some time at the judgment
and sweelwil] of China for the settle-
ment of the border question which 1%
the main wrritant jn our relations. The
Government should be careful of
«China's talks so that we are not in-
duced to sacrifice our defensive. ...

SHRI JYOTIRMOY BOSU (D=
mond Harbour): On a point of order,

MR. SPEAKER: Let him finish;
there 1s only one line,

atrategic paramount interest in their
favour unilaterally,

‘SHRI JYOTIRMOY BOSU: W¢ are
functioning in a public body and
especially in cases where relationship
is standing on very delicate ground,
we do not usually cast aspersions on
friendly neighbours. Is this House
going to be used for saying things
ngainst a great country and people,
whose great leaders came to this
country and we gave them an official
reception and accorded welcome, ete.
On the floor of the House if this sort
of thing is done, is it not going to
do irreparable damage?

MR, SPEAKER' There is no point
of order.

SHRI YADVENNRA DUTT: There
is no dumadge. It ;s a very important
m:t'rv tn wh'ch 7 .n drawing the
attention of the Government.

MR SPEAKER: Shrl Bhagat Ram.

Mattery under 280
rule 377

(v) RerorTEp merENTION OF L. I C.

MANAGEMENT TO TERMINAYE SIPARTITE

SETTLEMENT BETWEEN L.IC. awp 178

EMPLOYEES

SHRI BHAGAT RAM (Phillaur):
Mr. Speaker, Sir. with your per-
mission, I am raising the following
matter of uigent public importance
under Rule 377.

The management of the Life Insur-
ance Colporation of India has served
notice dated 2-3-1978 upon the em-
ployees’ unions expressing their in-
tention ty terminate the Bipaitite
settlement of 1974 cntered into bet-
ween the Life Insurance Coiporation
of India ang its workmen. Even be-
fore the cxpiry of sixty days period
of notice the management has 1.sued
instuctions to al] th offices not to
pay any bonus to any of w.. emplo-
yees for the period after 31-3-1978,
This action of the LIC management
1s clearly in retaliation to the unani-
mous verdyet of the seven judge
bench ni the Supieme Court which
has held that the right to receive
bonus 15 property night under the
Constitution. As per the established
practice such Dbipartite agreements
gre replaced by fresh agreements
reached through negotiations bhetween
the management and the workmen,
Any attempt to terminate the settle-
ment arbitrarily and to tinker with
the existing rights of the employees
is bound to create industrial unrest
and the L'C employees have already
launched agitation against this move
of the management. It is in public
interest that the Government should
intervene top ensure that the settle-
ment is not terminated unilaterally
and the same should be replaced by
a fresh settlement through negotia-
tiong between the LIC management
and the employees’ unions,

I have given another statement, in
which I have said about the firing
on striking workers of Hissar Textile
Mill, Hissar, on 24-4-78 .....

MR. SPEAKER: No, no. You have
made your statement. Now, papers
to be laid on the Table.
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PROF, DILIFP CHAKRAVARTY
(Calcutta South): I have given notice
of the matter about the hunger strike,
which has been started in Calcutta

MR. SPEAKER: I have not given
you permission.

SHRI VASANT SATHE (Akola):
1 have given notice of w matter and
I wanted a reply from the Agricul-
ture Mimster while replying to the
debate today. If you allow it tomor-
row only, the purpose will not be
served.

MR, SPEAKER: You must have
given 1t earlier.

SHRI VASANT SATHE: I have
given it earlier.

MR. SPEAKER* You have given it
only al 10.25 today You have not
given it earlier,

SHRI VASANT SATHE: Earler, it
was .ol accupled for today. That is
why I wiote a note to you to bring
it to your notice,

MR SPEAKER Wec will allow it
tomorrow

SHR1 VASANT SATHE: That will
not serve the purpose You can do
vne thing When the Agriculture
Minister starts, allow me to 1ead it
at that time so that he can reply to
it also, because today he 15 rcplyng
to the debate.

PROF, DILIP CHAKRAVARTY:
An indefinite hunger strike had start=
ed in Calcutta Their grievances
have not been redressed in the last
twelve years, (Interruptions).

MR. SPEAKER: I am selecting
only five each day.

PROF. DILIP CHAKRAVARTY:
I abide by it. I bow down to you

MR. SPEAKER: Is this the way of
bowing down?! Supposing each day,
a man or & group starts a hunger

a8z

strike, und I am allowing, then jt will
all be hunger strike statements, I
am certainly considering every thing
I will give you every opportumty.
I have got to consider everything.
Some people have given earlier glso,
importunt questions glso. [ may be
wrong jn my judgment about its im-
portance. But ultimately it is my
judgment, which should stand. I gm
trying to regulate the matter,

PROF. DILIP CHAKRAVARTY:
I may ;nform you that they have the
problems for the last twelve years
without any golution. Last year, the
hunger strike was averted due to the
intervention of some MPs.

MR SPEAKER: Is this the way of
eooperating?

PROF. DILIP CHAKRAVARTY:
Kindly allow it tomorrow.

SHRI JYOTIRMOY BOSU: ‘This
Bengal Immunity Business, may I
have an assurance fiom you that I
will be allowed to make a statement
tomoriow?

MR. SPEAKER, No such assurance
T can give you. But I can give you
une assurance that I will deeply con-
sider every matter.

Papers lo be laid on the Table,

1225 hrs.
PAPERS LAID ON THE TABLE

Review BY GOVT. AND ANNUAL REPORT
ETc. oF CocHiN REFINERIES LTD, FOR
1876-77

THE MINTSTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA):
I beg to lay on the Tahle a copy
each of the following papers (Hindi
and English versions) under sub-
section (1) of section 619A of the
Companies Act, 1956:—

(1) Review by the Governmen¥
on the working of the Cochin
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“ {Shri H. N. Bahuguna]

Refineries Liimetd, for the
year 1976-T7.

(2) Annual Report of the Cochin
Refineries Limited, for the
year 1976-77 along with the
Audited Accounts and the
comments of the Comptroiler
and Auditor General thereon.

[Placed in Library. See No. LT-
2165/78.]

DEITJLED DEMANDE FOR GRANTS OF
Mints™y OF Law, JUSTICE AND Com-
FANY AFPFaIrs FOR 1978-79

THE MINISTER OF LAW, JUS
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): T beg
to lay on the Table a copy of the
Detailed Demandg for Granis (Hindi
and Engzlish versions) of Ministry of
Law, -Tustice and Company Affairs

. for 1978-79. [Placed in Library. See
No. LT-2166/78.1

DETAILED DEMANDS FOR GRANTS OF
MinisTRY oF ToOURISM aNp CIvin
AVIATION For 1978-79

THE MIN'STER OF TOURISM
AND CIVIL AVIATION (SHR PURU-
SHOTTAM KAUSHIK): 1 beg to lay
on the Tab's g copy of the Detailed
Demands for Grants (Hindi and
English wersions) of Ministry of

Tourism and Civil Aviation for 1978 °

79. [Pluced in Library. Sce No. LT-
2167/78 1

THE MINISTER OF ENERGY
(SHRI . RAMACHANDRAN): 1
beg to lay on the Table a copy of the
Detaileg Demands for Grants (Hindi
and English versions) of Ministry of
Energy for 1878-79. [Placed in Lib-
brary. See No. LT-2168/78.]

DrTaiLey DEMANDS FOR GRANTS OF
MINISTRY OF COMMUNICATIONS FOR
‘1976~79 AND DEMANDS FOR  GRANTS

APRE. 3198 U Nesiose Bay. Com m:

m«.m
otnﬁahcdﬁmumuhm
v o (CA)
FoX EXPENDITURE OF CENTRAL GOVT. ON
‘INDIAN PosTs AND TELXGRAPHS
Deprr. Yor 1978-79 )

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAI. VERMA):
I beg to lay on the Table:—

(1) A copy of the Detailed De-
mands for Grants (Hindi and

* English versions) of Ministry
of Communicationg for
1978-79. [Placed in Library.
Sce No, LT-2169/78.]

(2) A copy of the Demands for
Grants (Hindi and English
versions) for expenditure of
the Central Government on
the Indian Posts and Tele~
graphs Department for 1978-
79. [Placed in Library. See
No. LT-2170/78.]

NotrrrcarioNs UNDER CuUsToms ACT

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRIL
ZULFIQUARULLAH): I beg to lay
on the Table a copy each of Notifica-
tion Nos, 86-Customs and B87-Cus-
toms (Hindi and English wversions)
published in Gazette of India dated
the 25th April, 1978, wunder section
159 of the Customs Act, 1962 together
with an cxplanatory memorandum.
[Placed in Library. Sce No. LT-
2187/78.]

12.27 hrs,

CALLING ATTENTION TO MATTER
OF“URGENT PUBLIC IMPORT-
ANCE

B".',."
U. S. NuCLEAR RiGULATORY ConMMus-
SION's REPORTED DECISION TO IGNORE
ITs CONTIRACTUAL OBLIGATION TO SUP-
PLY ENRICRED URANIUM TO JNDIA

SHRI PRADYUMNA BAL
sin‘hplﬂ‘): Sir, I call the attéhtion
of the Prime Minister to the follow-
ing matter of urgent public import-
ance and I request that he may make
tsh'oemmtthm-— ‘



285 U.S. Nuclear Reg.
decision re supply of enriched
“The reported decision of the

U.S. Nuclear Regulatory Commis-
sion to ignore itg contractual obli-
gation to supply India with 7.6
tonnes of enriched uranium and
reaction of the Government there-
to.”

., THE PRIME MINISTER (SHRI
MORARJI DESAI): Mr. Speaker, Sir,
as I explained on the floor of the
House on the 23rd March 1978 in
response to fa Calling Attention
Notice, our application for export
licence of 7.6 tonnes of enriched
uranium for Tarapur Atomic Plant
was referred to the U.S; Nuclear
Regulatory Commission by the U.S.
Administration. This was done on
26th January, 1978 and the consign-
ment was due for delivery in Septem-
ber 1977. But the mafter was not
disposed of by the Commission in
time and only at the latest meeting
of the Nuclear Regulatory Commis-
sion last week the question has been
referred back to the U.S. Adminis-
tration that on account of equality of
wotes, the Commission has been able
to come to a decision. The matter
now rests with the U.S. President.
According to the American law how-
ever even after the U.S, President
decides to authorise the export, the
matter will have to be laig before
the U.S. Congress for sixty working
days and it is open to the Congress
if it so decides to annul the Presi-
dent’s action. In other words it would
mean that if the President takes a
decision in favour of authorising the
shipment, we have to wait for 60
working days within which the U.S.
Congress can annul the President’s
action, but if they do not annul the
President’s action it will remain con-
firmed.

The supply of enriched uranium is
gegulated by an Agreement for Co-
gperation between the Governments
of the United States and India dated
25th October, 1963 followed by a
Contract between the United States

tomic Energy Commission acting on

VAISAKHA 5, 1900 (SAKA)

Commission’s 286
Uranium to India (CA)
behalf of the Government of U.S.A.
and the Government of India dated
the 17th May, 1966. The Atomic
Energy Commission of the United
States has been abolished and now
the matter rests with the U.S. Admi-
nistration on the recommendation of
the Nuclear Regulatory Commission.

I would not trouble the Hon'ble
Members with the details of the pro-
visions of the Agreement and the
Contract. Under the provisions of
domestic distributors changed, ‘the
Government is bound to provide us
with all the fuel for Tarapur upto
1994 and at the same time they bind
us not to obtain the required fuel
for Tarapur from any other source
during this period. There is also the
provision in the Contract to the effect
that if the applicable domestic laws

-or policies of U.S.A. with respect to
-6wnership and supply of such nuclear

material for use by the American
domestic distributors be changed, the
parties agree to consult with each
other to determine the modification
of any requirement of the Contract
in order to conform to the laws and
policies in force. At the same time
it provides that nothing contained in
the relevant Article shall affect the
obligation of the U.S. Government to
sell all of our requirement of en-
riched uranium for Tarapur Atomic
Power Station, nor would it enlarge
the financial obligations and respon-
sibilities of the Government of India
to the Government of United States
as provided in the Contract.

To my mind, therefore, it is quite
clear that neither the domestic laws
nor the domestic policies of TUSA
can affect the supply of Tarapur's
requirements of enriched uranium
and consequently both the delay in
the supply of enriched uranium for
purposes of Tarapur and, whatever
the circumstances, the refusal to
supply such requirements would be
a breach of the Agreement.

Under the present requisitions
pending with the United States Gov-
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supply of enriched
[Shri Morarji Desal)

ernment, supplies were due in Sept-
ember 1977 and are due in April
1978, June 1978 and October 1978.
The supplies of September 1977
have not reached wus and another

instalment of supplies  has be-
come due. I am gorry that I am
unable to appreciate the delays In

processing our requisitions. The pro-
cedu-e 1egarding reference to Nu-
clear Regulatory Commirssion should
bhave been resorted to in full recogni-
tion of the need for timely compli-
ance with our requisition. We have
held patience for > long and even
the promise of the President of the
Uniteq States made within the pre-
cinets of this gugust House in Janu-
ary last does not appear to have
weighed with the Nuclear Regulatory
Commission in their deliberations
over this matter. I have no doubt
that the United States President actu-
ated &< lLie is by high moral puipose
and in conformity with his obliga-
tion under the Agreement and Con-
tract and in fulfilmet of his promise
will] reach an early decision. But
the requiremenis of laying his deci-
gsion hefore the Concress will delay
the supplies at least for another three
months This situation in itself is
not alarming because I am assured
that the present -to~ks of fuel will
be suffirien' tn operate one of the
two units upto gbout 1980 and an-
other a little bevond 1980. The inter-
regnum wives uy sufficient time to
evolve alternative methods of mak-
ing up for the default of U.S Gov-
ernment, should that become a last-
ing feature of the implementation of
the Agrerment and the Contract.

Nevertheless, I should like to make
it clear that it is with considerable
disquiet and disbelief that I view
delay in compliance with our requisi-
tion of enriched uranium for Tarapur
plant let alone the fact thal refusal
of supply would be a breach of the
Agreement. Such a delay has occured
mot only in the supply of eariched
wranium but also in regard to our

Commission’y devirion re
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request for g joint determination to
the safeguardability of our re-process-
ing facility as envisaged in the Co-
operation Agreement. This has resulted
in reduced generation of power and has
prevented us from utilising the residual
enriched uranium and the contained
plutonium which not only has put us
to substantial loss both from the
material and monetary points of view
but opur own development has received
a set-back. After the mtuation iIn
regard 1o supply of enriched uranium
against our requisition ig cleared I
propose to take up this question with
the U.S. administration. So far as the
supply of enriched uranium is con-
cerned, I am taking up the matter with
the U.S. President.

For the time being, thercfore, we
have to wail for such action as the
President may take in order to clear
our pending requisttions. I have al-
ready agked our Atomic Energy Com-
mission to examine cvery alternative
avenue to keep up the supplies of fuel
for Tarapur plant in case the uncer-
tainties of supplies from Uniled States
berome a permanent feature. In com-
ing to this decision I have taken fully
into account the obligation of the
United Staies to supply us with fuel
and their refusal being a breach of the
Agicement. 1 am conscious that any
such refusal would bring to an end
both the Agreement for cooperation and
the Contract. We cannot allow such
an eventuality to interfere with our
programme for development of Atomic
Energy for purpose of providing fuel
for our power plants, I hope the
House will view this matter in tha
light of this clarification,

SHRI PRADYUMNA BAL: Mr. Spea-
ker, Sir, I do appreciate the stand
taken by the honourable Prime Minis-
ter in this respect in his negotiation
and in his stance towards the UB
Administration, especially his per.
sonal discussion with the American
President, Mr. Carter. But I bave
certain misgivings and rightly e
when 1 see that double standards
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So, whatever may be the legal posi-
tion in the United States, a country
of the stature of US must fulfll its
international obligations which have
been embodied in an agreement bet-
ween the two governments, notwith-
standing the fact that the Atomic
Enmergy Commission of the US has
been abolished, because there have
been certain successor agencies which
would have taken up the responsibi-
lities. As has been gtated in the state-
ment, it is the US Administration
which is directly dealing with this
matter, with the recommendation
from the Nuclear Regulatory Com-
mission of the United States. Here,
I will quote the opinion of dissenting
members of the Nuclear Regulatory
Commission. There are two members:
Mr, Victor Giuiansky and Mr. Peter
Bradford, who have voted against the
transhipment of nuclear fuel to India.
Notwithstanding their opinion that it
should not be sent, they have obser-
ved;

“The judgement ig his to make,
broader: and his freedom to act,
more flexible.”

y ident' means Mr Carter. And
then:

“That judgement is his to make,
based on considerations that are
legitimate, apart from those impo-
sed on us by the Statute,.,.”

The statute is the recent law. And
the two members, viz. the chairman

716 LS—10.
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MR. SPEAKER: It does not mafter.
We are more toncerned with energy,
than with the chairman.

SHRI PRADYUMNA BAL: They
are relevant. Their opinion is rele-
vant.

MR. SPEAKER: This is a Cglling
Attention. Kindly be brisf

SHRI PRADYUMNA BAL: On April
7. 1978, President Carter has sanec-
tioned shipment of this fuel, ie.
enriched uranium to 3 countries of
Europe, viz. France, Germany and
Denmark, in order to avoid these lagal
complications which were to come
nto force on the 8th. Under the cir-
cumstances, am I to believe that the
US Administration is sincere in its
desire and intention to gend nuclear
fuel to India; or is it a sort of—may
I use that word?—trickery on the
part of the US Administration to take
the pretension that the Nuclear Re-
gulatory Commission does not allow
this shipment?

I will now formulale my questions
Will the Prime Minister tell this
House whether we are taking imme-
diale sileps, by switching on to alter-
native methods of running the Tara-
pur plant, by developing the use of
plutonium oxide-uranium mixture as
fuel”

May I also know whether we are
negotiating or will negotiate with
other sources which are in a position
to supply us with the requisite quantity
of enriched uranium?

MR. SPEAKER: You cannot go on
Like this.

SHRI PRADYUMNA BAL: These
are integrated things. I am initiating
the calling attention. You must allow
me, you must bear with me. You
should not be impatient llke this. I
am asking a rather technical question
which hag to be gone into.

May 1 know whether it is also pos-
sible to re-cycle enriched uranium for
recurring use? Will the Prime Minis-
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ter also state firmly that because of
our Prime Minister's or India’s refu-
sal to sign the non-proliferation
treaty...,

MR, SFEAKER: You have taken
much more time.
SHR] PRADYUMNA BAL: .... our

foreign and national policies will not
be allowed to be influenced, much
less guided, by the clever remote con-
trol pressure now alleged to be ap-
plied through thig nuclear fuel deal?

MR. SPEAKER: I will not allow any=
thing more.

SHRI PRADYUMNA BAL: Only
one sentence.

It ultimately the USA refuses to
supply enriched uranium except on
its own terms, will India go to the
International Court of Justice at the
Hague, as this amounts to a gross
breach of an international contract,
and may 1 know whether the Prime
Minister will defer his proposed wisit
to the USA until this matter is settled
either way?

THE PRIME MINISTER (SHRI
MORARJI DESAI): May 1 gay, while
replylng to the last question Afrst
about deferring my visit to the USA,
that that question does not arise at
all? And I do not know how it 1s
linked up with this question. On the
contrary, I can bring it home to them
much more in person than from a
distance. But, more than that, I have
to go to the Disarmament Conference.
I have to go to New York, and there
is no question, therefore, of postpon-
ing the visit. We do not want to hurt
ourselves by doing something, what-
ever they may want to do. There is
no question of submission to any pres-
sure whatsoever, and if they make
breach of the agreement, it is no
going to court. I do not propose
go to court. That will again
matters further; I will have to
The moement they refuse, it
breach of the agreement, and
free to act on our own and u

§;f§§s§-
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ment is not broken. If they do some-
wrong, we cannot do what
not be right for us to do. That

also we have got to bear In mind.

SHRI PRADYUMNA BAL: I had
raised about alternative methods?

MR. BPEAKER: He has sald alter-
native methods will be considered.

BHRI MOHD. SHAFI QURESHI
(Anantnag): I do not have any tech-
nical questions to ask the Prime Minis-
ter.

It was in March, 1878, that the
U.8. Nuclear Regulatory Commission
put off a decision on whether to re-
lease 7.6 tons of enriched uranium for
the Tarapur Atomic Power Station or
to hold public hearings before {ssuing
the licence. Two of the four Mem-
bers of the Commission considered
India's application which was duly
recommended by the State Depart-
ment.

The position now is that a vote in
the four-member Nuclear Regulatory
Commission was a tie and this tie
vote can be a source of a big nuisance
a from our point of view. The entire
process will be delayed by months,
thus adding to the complications of
the Tarapur Power Station which is
already forced to reduce its output to
60 per cent of its capacity. There
may be no relief even when the 7.8
tons of enriched uranium now in dis-
pute is delivered. The question is
what will happen after that. Once
this delivery is made, the problem is
not going to be solved. I think every
time we will have to go with the beg-
ging bowl to the Americans for enrich~-
ed uranium.

Another request for delivery of 16.7

tons under the agreement is pending
with the USA since November last

It seems that a decision was taken—
I would like confirmation of this by



393  US Nocieoy Reg.

deiSyion T supply pf enriched
dey Prithe Minister—by the Carter
administration earbier in 1977, whils
approving the shipment of fuel, that
the UBA would not Insist that India
wither open up all her nuclear facllities
1o safeguard through inspection by
the International Atomic Energy
Agency or sign the Nuclear Non-
proliferation Treaty—both conditions
weTe unacceptable to India, and ghould
be. Instead, it was stated that Mi.
Carter would ask India just what he
bhad asked West Germany, France or
Denmark. The acceptance of the
American conditions would mean not
only that there would be no nuclear
explosion but also that other nuclea:
programmes will be curtailed. This
will retard our programme of atomic
power generation and thus perpetuate
energy deficiency.

The Prime Mnister has declaied
that there is no need for nuclear ex-
plosions even for peaceful purposes:,
He has stated this on the basis of
scientific knowledge which he acquired
In his student days. He is within his
rights to take a political decision and
he should boldly admit it. But if the
decision is taken on technical grounds
then the matter should be left to ex-
perts and not to the knowledge of the
Prime Minister, The fact 1s that it
Is a political decision. The present
Government is keen o befriend the
US Administration and obviously
thinks, the surrendering of sovereign
rights on nuclear development is a
price worth paying for it.

In the statement, the Prime Minster
hag stated:

“] have no doubt that the United
States President actuated as he is
by high moral purpose and in com-
formity with his obligation under
the Agreement and Contract and in
fulfilment of his promise will reach
an early decision.”

To me, it seems that both the hon,
Prime Minister, with due respect to
him, and the American Presldent ere
atitracted to such a situation because

VAIBAKHA 8, 1900 (5AKA
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ousness and high moral principles,
Our approach woulg be only justified
it it is accompanied by our single
minded pursuit of the policy of sel~
reliance. India ig more or less self-
sufficient in nuclear technology and
knowhow. But its dependence on sm
imporled fuel will always subject it
to blackmail by the U.S. Indications
are that there are rich deposits of
uranium in Himalayas, Chandigarh
and 1n Bodal in Madhya Pradesh.
Natural uranium ig avatlable within
the country. 1 would like to know
from the Prime Minister whether the
Government will consider to make
India self-sufficient in fuel by using
plutomum produced from subsequent
natural uranium. Will the Gosvern-
ment make 1t abundantly clear to the
United Stales that it will neither sue-
cumb to pressure nor yleld to its
blackmail? May I now, in the light
of what is happening in the world
and in this country, ask the hon.
Prime Mimister whether he has got
any mind to change his earlier policy
about nuclear explosions?

SHRI MORARJI DESAI; How many
times should I give an assurance, I
do not know. Then it will perhaps be
construed to mean that lady prolests
too much. I do not want to enter
that category. I have definitely stated
that we are not going to be pressuri-
sed by anybody. We will follow cur
policy of developing atoruc  energy
for peaceful purposes and nobody is
able to come in our way in that
matter. I have stated that categori-
cally. And that cannot be subjected
to any safeguards by anybody unless
it is on equal footing. Otherwise, it
cannot happen. Therefore, I do not
understand what troubles my friend in
this matter. Iy they break the agree-
ment, we are free to act on our own.
But until they have broken the agree-
ment, I cannot take the law into my
own hands and do something which

will give....(Interruptions)

SHRI VASANT SATHE: I want to
ask a gquestion.
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SHRI MORARJI DESAL: You can-
not ask a question. Please sit down.

SHRI VASANT SATHE: Nothing to
bar.

SHRI MORARJI DESAI: You have
no right to ask it.

SHRI VASANT SATHE: I have the
right to Interject.

SHRI MORARJI DESAI: You have
not ..., (Interruptions)

MR. SPEAKER: Not in the Calling
Attentjon. (Interruptions)

SHRI VASANT SATHE: 1 am not
asking a question; I am asking a clari-
fication. He had just now stated
about Calling Atitention. I want a
clarification on what he had stated.

(Interruptions)

MR. SPEAKER: Please no.
(Interruptions)

SHRI MORARJI DESAI: I cannot
take any notice of an unauthorised in-
terruption and I am not going to take
notice of it Just as I cannot be pres-
surised by the United States of Ame-
riea, I cannot be pressurised by my
hon. friend also.

(Interruptions)

I have said what I had to say. 1
have nothing further to say.

(Interruptions)

MR. SPEAKER; Dr. Baldev Prakash.
(Interruptions)
MR. SPEAKER: Please do not re-

(Interruptions)**

Uranium to Indig (CA)
MR. SPEAKER: I am not interestel
In slanging matches.
To wAkW W™t (wawET)

ATy qfirs ez & ferg ot grfewy

fz arg ¢ | S awm Wt wElAT A
g e g frar o smwT g 7
1976 ¥ gifmw #t gk mr
o W aF Tfaaw &7 geard s oy
WX OF 919 & a1 rEET WA} 9%,
wifady s # smwe dwan gt s e
N 9 9 W R OF WTE TOET
ad v gfmaw que fawe s
fergenT & @ 93 | wr g few-
Ft ¥ axg fedt v ¥ sEd Atr
R E? gmra Ik MR g1
FEWE wEET w1 oA Iwe qu
w &Y Tfgd | dar Twe oy A 3
wARTAT gUT & | 1963 ¥ W FUWW
¥ WX ¥ A § W wwline fggene
¥ HTY AT FT G § A TawT AAqqE
s frpaer § faaw ww% e g
2w w1 wowa B @ ¥

**Not recorded.
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wgr warar wrer & fe eww
T ¥ T 8
fegere qfewat aw wwem | gl
T ¥ e o fear § fr Ay Ay
AT g}, QW T A@ A
AEAT & | TF FEH WHT AT FT FAR
WA qAr ¥ qgr a5 wg fear § feew
wifw & fag wt wop faewe ot som
wrgd & 1 & vy wgar g s wifw
¥ g wom garw wfawrc g, ag gk
A UE RN AT Aaa g
arfr & fag o faesie s @
oY w3 wwd g, wrE ghrar € avve ow
BEr 74 ¥ TF G THAT &1 WTA
Afawar & s 9T qg a1 wE 2
w7 A T o7 g w1 wax g k7
TIT oY ®7E wET IR T A gwr R
FTET wTET agT W § WiT favary ey
F A § Afer T T ST WS

wAwr AdE & WA AT AW AT
Taewrz s &, ww £ § Wi gw 0%
Ig Wy srar wrar & f ag o ww
Aot gf § IY CTH AW AATAT AT wwAT
2 wadwr giegst oide w1 A
g 8, feeey @fer v w@wr &, W
F T v gr d, NG A IWA G W
War o7 /1T sw o AT 7 @7 ¢ Wi
X® q¥ *7 WA g W@ w9 gwet
* gt il w0 fr frgen
AT XH AW ¥ T AT BT AW
WOt & fg dare ft & 7 warw el
X wr § v g wwlner ¥ fafee
¥ W @ v v ok aregw o &
¥ wawer § fs feqwmatiz wawke
¥ e 1€ megw o § 1 e v
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ot Fwet fafaz f ot oo duwr &
T WA FATT AHTT AAT BT I@ AW X
drwar fafwz o< o g1 o & AW

gf!-‘ a’iﬁ‘l{f Wmfgi‘rm
W & fawry & fad, agr & w0 @
O & fod g faoel W wrawwar
WY 37 faoret & fad oY araT & IOy
TAEY W EY A guIR wATA o & gy
R w1 &1§ qarey dar @ grar ) xufed
/LA AALAT & §19 wwdwr § ag
AYAT FBW | WAL THT aOE ¥ QR
AT § A1 & FEWaT § wwlrer & gt
T e T g AN, g A e
W W W WS § FaT T wifgd o

it svoroot dark : Wi ATy 3
wT ot Ag §, QU T AT R far & )

SHRI BAUGATA ROY (Barrack-
pore) 8ir, I have gone through the
Prime Minister's statement and s
replies to wvarious questions

I hape that the present decision of
the United States Nuclear Regulatory
Commission will end the euphoria
which was started immediately after
the Janata Government came to power
First we found all the Mimsters mak-
iIng a beelne to the Uniled States
Then we sent as Ambassador to the
United States Mr Palkhiwala, 1n order
to please them, and the even debased
to the level of taking the measure-
ment of Mrs Carter's feet for manu-
facturing chappals for her Then we
invited Mr Carter to India, and with
all the fanfare at our command, we
welcomed him, which 18 very good be-
cause we are a hospitable coufitry.
But one small tape recording of &
wvery cold and blunt letter to be written
to Mr. Morarjl Bhal spoiled the pitca
The next day the US. Premdent took
care to say to us Parbamentarians 1
the Central Hall here that there would
be no difficulties in giving India the
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fuel. But now comes the US. Nuclear
Regulatory Commission's decision,

Also it hag to be noticed that th's
decision has come in the wake of
the revelation that even as far back
as 1965, the CIA had planted a olu-
tonium device in the Himalayas which
only proves that it is the consistent
policy of US. to work clandestinely
or openly against those nations which
have any chance of taking an inde-
pendent stand on any matter. We are
thankful to the Prime Minister that
he has at least saved the honour of
the country by taking an independent
stand on the question of inspection ~f
our nuclear installations by the In-
ternational Atomic Energy Agency ur
any outside agency. But this stand
of the Prime Minister has been modi-
fled by the concession we have given
tq the U.S. imperialists by saying that
we will not have any nuclear expli-
sion. We do not say that we want
nuclear explosions for war purpose.
But nuclear explosions can be carri~d
out for purposes of scietific study
and research like the one we did at
Pokharan in 1876, Now the time has
come for the Prime Mimster to re
consider his earlier statement which,
1 think, was some sort of a conces-
sion to the Americans—which wes
that ‘we stop all nuclear explosions’
Now the time has come for the Prims
Minister to reconsider 1t in the Lgh'
of this development.

1 also want to point out that th:
Prime Minister's statement does noi
bring out the whole urgency of the
situation. The urgency of the situ--
tion is that, from last year, Tarapur
has been functioning at 57 per cent
of ils capacity because the United
Btates has consistently refused ver-
mission for us to recycle the fuel waste
from Tarapur, as a result, its capa-
city is falling. Whatever may have
been stated by the Prime Minister's
office, the fact is that, as has beea
reporied by experts, Tarapur will
last only for six more mgnths and
not upto 1080 or 1081 as the Prime
Minigter makes it out to be.

Uranium to India (€4)

In this context, I want to ask the
Prime Minister certain gpecific ques.
tions. My first question is whethe-,
in view of the unilateral decision of
the United States to violate a con-
tractual obligation, Indfa will takas
to any diplomatic reprisal which in~
cludes recalling of our Ambassador
from the United States,

(b) Since they have broken the
contract—and a contract can oe
only two-sided—whether we will
try to contact USSR or France for
nle:.lm( alternative nuclear fuel sup
plies;

(¢) As the fact is that we will
take four years to manufacture plu.'
tonium oxlde and natural uranium.
what steps will be taken to expe-’

dite the manufacture indigenous
fuel;

(d) Whether the Prime Minister
will revise his earlier decislon not
to have any peaceful nuclear ex.
plosions;

(e) Whether the Government wilk
go to the United Stales court be-
cause, according to U.S. law, a treaty
15 always self-executing. This wa:
a treaty which the U8 Govern-
ment is violating: so it will go not
only to the International Court cf
Justice but also to the US. cou.t
in regard to this contractual viola-«
tion.

t
These are my five questions, aad
these are not philosophical ones, n_u'!'!
you.

13.00 hrs.

SHRI MORARJI DESAIL: I won't
waste my philosophy: let him be ass-
red of that. And I don't want ic
offer any unsought—for advice ‘o
anybody because that is stupidity. Bt
be goes on doing it to me all the
while. Let him do it; he can do only
as his nature commands him to do.

Now, there appear to be some pho-
bias. Some people suffer from fha
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USA phobia; some people suffer fron
the USER phobia, some people suffer
from some other phoblas. We hav:
no phobias and we do not believe jr.
doing anything under pressure from
anybody. That has been made very
clear. The question of explosion or
peaceful purposes does not arise 0
my view....

SHRI VASANT SATHE: Why not?

SHRI MORARJI DESAI:; Well, he 15
not a techniclan?

SHRI VASANT SATHE: Neither re
you.

SHRI MORARJI DESAI: I am more
in possession of technical advice tha.
the Hon. Member. It is more aval.
able to me than to him.

SHRI VASANT SATHE: Is it on

the advice given or is it your personal
view?

SHRI MORARJI DESAI: He may
say I am wrong, but it is I who have
to decide and not my hon. friend Shri
Sathe, That is the position today: I
cannot help it. ( Interruptions).

SHR!I VASANT SATHE: We want
to know your views as Prime Minister
and not your personsal views.

SHRI MORARJI DESAI: The Prime
Minister knows his duty. I am talk-
mg as the Prime Minister and not
:.hn Morarji Desai: let him understand

t.

Therefore, I have decided that ther=
will be no explosion because I have
eome fto the conclusion, after going
through it carefully, that there ls nc

5, 1900 (SAKA)
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done to mollity USA or anybody else,
That is not the guestion at all But
until the contoact is broken it would
be wrong on our part to act in a dif-
ferent way and thst is why I have saii
that if they say ‘no' the way is clear
for us to do whatever we think 13
right for us to do and we will do that
As I have already hinted in my state-
ment, we are considering all ‘v
steps which will have to be taken in
case any contingency arises, but {t
would be imprudent for me fo dis-
close everything that we propose 12
do. The Hon, Member may want me
to be stupid because that will serve
his purpose, but it doeg not serve
the purpose of the country. I e¢n
say many things. (Interruptions)., I
can gay several things about the ex
rlosion at Pokharan but I do not wart
to say it because it is not in confo.~
mity with the dignity of this country
I don't want to do it. The Hon Mem-
ber wants to provoke me but I wo'l
be provoked. It is mot right There-
fore, there is nothing more to -ay.
(Interruptions) .

SHRI HARIKESH BAHADUR (Go-
rakhpur): First I would like to cong-
ratulate the Hon. Prime Minister for
the bold statement and the stand he
has taken. At the same time, I would
like to say a few words also in order
to ask a question,

The manner in which this USA Nu-
clear Regulatory Commission has ig-
nored contractual obligation to supply
enriched uranium to our country cer-
tainly indicates that some Members
of that Commission are not wvery
friendly to India or that they do not
want to have better relations with
this country. At the same time, I
feal their decision is not morally high
also. I do mot want to go into the
detally of this, but I would like to
ask a question from the Hon. Prime
Minister, Whether Government will
make It clear to the United States that
it they are deciding not to supply this
enriched yranium to our country, our
relations may get slightly affecled be-
cause of this? Secondly, when will
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India become self-sufficlent for pro-
ducing this enriched uranium so that
we need not always depend on the
United States? I feel that the agree-
ment which was signed by India at
that time that uranium will not be
taken from any other source, is 2
wrong agreement and it should not
have been signed by the Government
of India. Therefore, I would like to
ask whether this Government is going
to scrap this thing or it will continue.

SHRI MORARJI DESAI: Well, my
hon. friend can certainly claim wisdom
for his suggestion when he says that
this should not have been  signed!
Then we would not have entered into
the sgreement and Tarapore would
not have come into existence. What
is the use of sitting in judgment lke
this over other people. Simply be-
cause we don't like them? That.ls
not in conformity with the interesis
of the country. (Interruptions). I can
certainly tell my friends more storng
ly than I can tell them on that side.
It is not right: it is not the correct
attitude af all

Now, as, to what I should tell the
USA President I think my hon. friend
will be well advised to leave il lo me
and not advise me. (Interruptions).

13.05 hrs.

PUBLIC ACCOUNTS COMMITTEE

SavENTY.SEVENTH RErorr

SHRI C. M. STEPHEN (Idukki): I
beg to present the Seventy-seventh
Report of the Public Accounts Com-
mittes on paragraphs relating to Direct
Taxes included in the Report of the
Comptroller and Auditor General of
India for the year 1975-76, Union
Goverament (Civil), Revenue Receipts,
Volume I1.
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COMMITTEE ON PUBLIC
UNDERTAKINGS

Fmure Rerorr

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to present the
Eighth Report of the Tommittee en
Public Undertakings on Jute Corpera-
tion of India Limited—Governmeat's
Uniair Pricing Policy for Raw Jute.

—

ESTIMATES COMMITTEE
NINETEENTH REPORT AND MINUTES

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad); I beg to pre-
sent the following Report and Minutes
of the Estimates Committee:

(1) Nineteenth Report on the
Ministry of Railways (Rallway
Board)—Losg and Damage Claims
on Indian Rallways.

(2) Minutes of the sittings of
the Committee relating to the above
Report.

—

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

SevENTRSNTH AND ErcaTmsnTH REroRTs

SHRI SURAJ BHAN (Ambala): I
beg to present the following Reports
(Bnglish and Hindi versions) of the
Committeee on the Welfare of Sche-
duled Castes and Scheduled Tribes:—

(1) Seventeenth Report on  Ac-
tion Taken by Government on the
recommendations contained in their
Tenth Report on the Ministry of
Fingnce, Department of Eeconomic
Affairs (Banking Division)—Recruit-
ment of Management Trainees in
the Allshabad Bank.

(2) Eighteenth Report on Action
Taken by Government on the recom-
mendationg contained in their Forty-
first Report (Fifth Lok Sabla) oa
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the erstwhile Cabinet Secretariat
(Department of Personnel and Ad-
ministrative Reforms)—Reservations
for Scheduled Castes and Scheduled
Tribes in Services.

—

13.08 hrs.

DEMANDS FOR GRANTS. 1878-70—
Contd.

MINISTREY OF AGRICULTURE AND
IRRIGATION--Contd.

MR. SPEAKER: We will now pro-
ceed with further discussion and vot-
ing on the Demands for Grants under
the control of the Ministry of Agricul-
ture and Irrigation along with the
cut motions moved.

Shri Sukhender Singh was no his
legs. You have already taken five
minutes.

SHRI SUKHENDRA SINGH (Sat-
na): No, only one minute.

MR. SPEAKER: The record is there.

ot g fag : weag wga, v

dgfqait®s sar . . ...

SHRI HARI VISHNU KAMATH
(Hoshangabad): Sir, how much time
‘is available for this?

MR. SPEAKER: Forty five minutes
will be available for the debate and
one hour for the Minister.

SHRI HARI VISHNU KAMATH:
When will the Home Ministry be
taken wp?

MR. SPEAKER: Immediately there-
after,

SHRI HARI BISHNU KAMATH 1
have a suggestion in this regard. We
are all concerned because the Home
Minister is reported to be ill. We all
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MR. SPEAKER: The Ministry is not
ill: it is the Home Mimister....

SHRI HARI VISHNU KAMATH: 1
would like to suggest & via medic be-
cause the Home Minister will not be
available here to reply to the debate,
1 would suggest a vic mecdic as had
happened in the Third Lok Sabha,
when the Demands were voted in full.
The debate on the working of the
Home Ministry may be taken up dur-
ing this very session when he comes
back to the House hale and hearty
and, in the meantime, we may take
up Steel and Mines and Energy also,

MR. SPEAKER: No, no.

oft g frg— (wor) : weer
wgvea, &9 A gy wat off w1 s
weq KAV FT waeqr & w7 wrelra
fear w1 wix #7 frdzw fear ar
A AWM TAAT AT GqW EX g
wi agr 9T fawrf « gfear o
dr fowrd agt T ¥ aowT ger
Wit Wl wiE g s gfeand, wifies
#ErqaT Wity o1 w7 N a7 ¥ 9w N
& st wrfee o 1@ @ O w4
5T WAW ®Y ATHTT X AP *1 Frer
waar A ¥ fag wer mAWM A 20
xg fawrd draard’ #1 wewwT ¥ W
wor & 1 A ofe wolt oft & wreaw
¥ wrfar wor g fie & oY 20 fawrk
YT § ©F ®) ArEfa 77w o
¥ 37 ax ® ot W @A §, 9N
fadewT ot o7 gwmer 3 Pored Fasw
R wg¥ B, o1 g ¥ AN L, wwr
faq fux Fraré Tremsii @ i 6
wf § 97 & Ow o7 W qm dvwar
W gadt T Iee &1 F smade
wetr o & wrbar wwwr e gy g
TrET ) efrgfe ag 2wt o 20
forwrk oy § for & o sdw w
AOETT & A ¥ & 37 o ot efrely
T AW w) farwr o wwar w1 ayrd

o~ D
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[SErmaTt PamvatEl Kmisanan in
the Chair].
wiy ¥w ¥ fewrf &1 wew 24
sferwrer & Sfarer e sAW w7 WiEw A
9. 69 ¥ WX fadwwy 3w fray wqw

# T qor WY <1 W7 OTER 9§ W HATAT
g §

“The economy of Madhya Pradesh
is primarily dependent on agricul-
ture. A much larger investment was
required to tap the abundant natu-
ral resourceg in Madhya Pradesh for
its accelerated development. Lift
irrigation Corporation has been
formed in the State to execute large
and medium size Lift Irrigation
Projects, which cannot be executed
by individuals or small group of
farmers. Apart from gerving the
economic interest of the people,
these gchemes are also welfare ori-
ented in nature. A.RDC. has al-
lowed commercial banks to provide
loans for such schemes to the Cor-
poration at 11 per cent rate of inter-
est. The interest rate charged by
commercial banks from individual
farmers on A R.D.C. schemes is also
11 per cent. The ARDC normally
refinances banks at 7-1/2 per cent
rate of interest, and the banks, in
their turn, charge 11 per cent from
the individual cultivators, In this
context, the State Finance Minister
has urged that the loans to the Lift

feormt § 99 a¢ wir Wt famr wT
sarr & fore & @ ww w7 WA Y

o iy ara & WX frdem s
wgm § fe g W wdw ¥ o
45 for @ 3 4 & 31 foeli
¥ ool wrgfez gk &1 ww ¥ o wfe
gt & o wiw® AT qw & FwE
ot sfir ATt M, 28 9O AR, 3536
whw SwTfeRr §T, 43 gATT FEw SwThe.
¥C, 8 gT Awmwl w1 @iy g e
WINT 20 ¥O¥ ¥ FEE F AT
g &1 & gf wolt ¥ grdar vy s
W wag ¥ ag frdie earw € 1 wRw oY
FIHTT AT TS ATAVIF FETTIT HT qwAY
¢t wg w7 Y ¥ avg waw ¥ W R
w770 A gvw a7y € gfawrg & arfr
wifgq ag T avw Al g @ &)
9 a1 ¥WTH ¥ i waw fawgw wiee
gk & Wi & qre wrw miY 8 | wmi
wET F WA ¥ wravgwar & o<
I frami ® a1 & forg wmw o Y
forer ¥, gafag o & forg oo o o
AT G Wt )

o1 OF AT WIT wgRT F S9AT wew
woTer s | Ty fawrr o ag aw
frqrr & ot wwrty wAw faw §,
wiw deerd § fred wroo g
wmaR g e | & g n e
9 fade sqrw &t A gurr g fiw
fare T & Twd firwyror 3 8 e s
¥ wrak a1y O Y owaed o wer-
oo A ¥ wie wroad ¥ ifag
@ rg ¥y ) S o ww
81wk frgrr ¥ oY @, ¥ o piw
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ey § & =t finlewr 2ferew sw

wrem Ty ¥ + wafe ® o dw & oy
TIAT WGH A T T aNa § A
WY Iw I o we R £

faar @ Wi & I gEET 6 W W
¥ g qust w20

9 af @97 g% wed auf g &
w107 aga st wg g & Hfw wrer
w112 ¥7¢ 50 4F Feftew &7 wrw A
% forg zar & ¥ agx ww & wEE
wror WY feafy w6 €7 gt o) fesfor
wer 1 WY &7 ATdT | fHErT W T
fazet & wrr fador | w9 femal W
Ik T w7 afY qew Feard B sy
% | @i §F gx FWRWW ¥ TRy
¥t wear qar gur § wg AT A §
# yrdar wwar fiy wre IaEt Ay w0
YT e W7 WEX W I AW KT AT AqT
WERT WA ATAT § TEEY WA & foq
WedT wAeqT wT o

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): The Indian Council
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The Government have been pouring
enormous amount of money into the
ICAR. If I am right, this year's bud-
get has provided about Rs. 51 crores
and so far about Rs 300 crores have
been pumped into this institution.

After the suiclde for Dr. Vinod Shah
there were various debates in Parlia-
ment and the government were fore.
ed to appoint a commission headed by
a former Chief Justice of India, Jus-
tice Gajendragadkar. In his report he
has stated clearly:

“Qur visits to the campus of the
IARI and some of the Centres have
created an impression in our mind
that everything is not well on the
campus of the LARI and the Centres
which we visited. At the IARI,
some of us met cross-sections of
scientists, junior, mid-senior and
senior, and we found to our regret
that, 1n the mind of most of them,
there was a sense of disappointment,
dis-satisfaction, frustration and even
fear. Some of them in fact told us
that they would prefer to avoid
sending answers to the Question-
naire supplied to them, because they
were afraid that, if the answers
which they gave came to the know.
ledge of the higher authorities, they
might be victimised.”

The Director-General has made cer-
tain claims about which the said re-
port observes on the lysine contents
and also the yleld of Bajra per hec-
tare as follows;

netics laboratory ",
Austin, After the claim was made
that the lysine content of Sharbat!

world repeated this analysis. The
CYMMAT. in Mexico, which is
the International Maize and
Wheat Improvement Centre, grew
this wheat in Mexico and found that
it did mot have higher lysine con~
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[Shri Jyotirmoy Bosu]

the agricultural scientists at the All
India Wheat Workshop held at In-
dore in August 1969, It was then
resolved in this meeting that the
lysine content should be verified in
the National Institute of Nutrition,
Hyderabad, and Nutrition Research
laboratory, Mysore.....

It is very surprising and indeed
regretable that no wheat of this
variety was sent during the past
three years to these laboratories for
analysis.”

The central government should take
in its own bhands the entire ICAR.
When the entire money is coming from
the Consolidated Fund of India, there
is no reason why it should be left to

the Society. It is neither fish nor
flesh

The Director General is holding the
job of a Secretary DARE and on the
other hand he is the Chairman, Gov-
-erning Body.

In the month of August, 1977, Shri
Ugar Sen, Member of this House and
other over 60 M.Ps. wrote a petition
to the Agriculture Minister request-
ing him to get scientific evaluation
done on the work done by ICAR
Other demands T do not wamt to re-
‘peat here.

Al} these fhings have created a se-
rious suspicion in the minds of peopls
which you will notice from the ‘LET-
TERS TO THE EDITOR' that are
coming out every-day in the news
‘papers.

The present Director General made
a tall claim in 1872 that the mean yield
of Bajara obtained in the All India
Coardinated Trials in 1970-71 was
about 87 quintals. It is alleged that
this has no basis at all. This requires
a probe also,

One thing which needs immediate
Government’s attention is that the pre-
sent Director General is holding nu-
‘merous positions as the Principal
Bxecutive as well as the Principal
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Controlling Authority in the ICAR
and the Government. On the one
hand he ig the Director General and
on the other hand he is the Chairman
of the Governing Body. He is also
the Chairman of the Standing Fin-
ance Committee. He is the Secretary
of the Department of Agriculture, Re-
search and Education. He is also Di-
rector General. He is Chairman of
eight Regiona] Committees, He con-
stitutes gscientific panels and also
Norms and Accreditation Commis-
sion. It is all about eight positions. I
do not mind if the Government gives
the Director-General an honorary
position of a Secretary, but certainly
when he is the Principal Executive of
the ICAR, he cannot remain Chairman
of the Governing body and also he
cannot be the Chairman of the Stand-
ing Finance Committee.

MR. CHAIRMAN;: I think you have
made your point, Mr. Bosu.

SHRI JYOTIRMOY BOSU: I would
only say that it is in the hands of
the Government. For the others, I
know, the Constitution needs to be
amended. Certainly we shall move in
the matter. But he should not be al-
lowed to continue as Secretary, DARE.
‘With left hand he makes a proposal
and with right hand he approve it.
This is something which I have never
seen in my long career in politics,
which may be made note of.

SHRI V. DHANDAYUTHAPANI
(Vellore): First of all, I congratulate

ernment of India allotted 40 per cent
funds to Agriculture, the beneficia-
are only the big landlords. But
small farmerg are still suffering
want of :!erl.lliura and they are

_5??3‘9-
%

pro«luctlon but poverty
punlll in most parts of our
. The gistribution system must
regularised.

2H

’%
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Bech and every State has got its
own problems. The agriculturist must
get adequate price for the produce.
Uniform price policy must be made
=0 a3 to redress the grievances of the
agriculturists,

So far ws gugarcane is concerned,
the farmers in U.P, Bihar and Maha-
rashtra are getting Rs. 150 per ton,
whereas in Tamulnadu and other
southern States they are getting only
Rs. 125 per ton. I request the Union
Government to have a uniform price
poucy for sugarcane, because the
farmers of Tamilnadu are not getting
adequate price for sugar cane, They
are forced to go in for jaggery. Even
the price of jaggery is also low. The
Cantral Government allowed 5,000
tonnes of jaggery to be exported to
other countries. But the other coun-
tries are not prepared to import it.
The reasons are not known to us.
Originally jaggery was exported to
Ceylon, Malaysia, Singapore and some
other countries. But now they have
stopped. The reasons are not known
to us. 1 request the Union Govern-
ment to have a dialogue with those
countries and have a trade pact with
those countries to export jaggery.

Another point that I would like to
suggest is about the small farmers’
debt relief. Even in Tamil Nadu the
agriculturists are having some de-
monstrations, There are various de-
mands. One of their demands is debt
relief for the small farmers. The
Central Government should come for-
ward for assisting the State Govern-
ment through the Reserve Bank of
India. They should write off small
amounts by way of debt relief to the
smali”farmers. I don't ask for a big
amount to be written off. This can
be m small amount like Rs. 2,000 or
Rs. 4,000 or Rs. 5,000,

Regarding sugarcane prices, if there
is uniform policy for the whole of
India the farmers will be benefited.
At present the farmers in South India
are not getting adequate price for the
sugarcane. This should be looked into.
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Anothr problem is flsheries. Of
course every Stale has got its own
problems. The Katamarsn and me-
chanised-boats people are i
with each other. This is also a prob-
lem for the State Government. A
uniform policy in regard to fishermen
should be adopted. Adequate protec-
tion should be given to the fishermen
community. I request the Central
Government to assist the State Gov-
ernment in regard to all these mat-
ters. I request them immediately to
convene a conference of the Agricul-
ture Ministers of all the State Gov-
ernments and also Finance Ministers
to solve all these farmers’ problems.
Thank you very much,

SHRI TARUN GOGOI (Jorhat): I
must congratulate the hon. Agricul-
ture Minister for the record produc-
tion of foodgrains. When he took over
he was Jucky that the overall situa-
tion of foodgrains in the couniry was
comfortable,

I am happy that the new Govern-
ment is giving emphasis on the Im-
provement of the rural sector and
pumping in a little more of resources
in the rural sector to improve the
conditions of the poorer sections of the
people and to increase the employment

ties. But merely giving em-
phasis to pumping in a little more
money will not serve the purpose, un=
Jess it is sccompanied by concrete
measures, ensuring that the benefits go
to the poorer sections of people and
the small farmers. It has been bur
experience all along that the benefits
which are intended for the poorer
cultivators are only going to the rich
farmers. These are being taken ad-
vantage of by a handful of rich far-
mers; they may be about 10 or 15
persons in a rural area. The Agricul-
tural Policy being followed by the
new Government raises apprehension
in our mind that, in the way they are
functioning, the benefits will go to
the rich farmers and not to the poorer
gections and thereby widening the gap
between the rich and the poor. The
rich are becoming richer and the poor
are becoming poorer.
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It ig a fact that agriculture has made
somg progress but it is not the far-
mers who get the bemefit. It is the
traders who get the benefit. The con-
sumer also does mot get the benefit.
The consumer does not get the food-
stuffs at reasonable prices. The price
of foodstuffs should be fixed in such
2 way that the producer will get re-
munerative price, the traders will get
due profit and the consumer will get
them at reasonable price.

I would not like to take much time
of the House. But, I would only draw
the attention to the acute problems
being faced by the North-Eastern re-
glons of the country which consist of
Assam, Nagaland, Meghalays, Mizo-
ram, Arunachal Pradesh and Tripura.

Madam, Chairman, these areas are
rich in natural resources such as for-
ests, minerals and other resources. In
spite of that, these areas continue to
be backward in all respect. That is
because of the policy of apathy and
neglect followed by the Central Gov-
ernment in these areas all these years.
The new Government, of course, made
a lot of promises. Whenever the mi-
nister visits that part of the region,
he used to say that these areass would
recelve the top priority. But, I find
that there is no change in the attitude
on the part of this new Government.
I say the present Governthent is less
sympathetic as compared to the pre-
vious Government,

About 90 per cent of the people live
in the rural areas and more than 75
per cent of them depend on agricul.
ture. Agricultural sector is lagging
‘behind. This is a clear indication of
the poor state of health in the eco-
nomy of this region. This is the area
consisting of hill areas, forest areas,
rivers and plains. The sol] is there-
fore fertile; rainfall is very high. In
spite of that, I do not know why agri-
culture development is lagging be.
hind? Climate also is good for growing
Iruits like pineapple, papaya, oranges
wete, This climate Is suitable for
an intensive cultivation of these fruits.
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In spite of if, there has not been murh
progress in this region. Same is the
case with regard to animal husbandry.
There is a considerable number of
cattle for development of animal hug-
bandry, The quality is far below tie
standard.

I would now like to draw the ate
tention to one of the most important
problems that is being faced by my
state, Assam. The people are facing a
lot of miseries, hardshjps and suffer-
ings. Every year flood has become an
annual feature in this region. In 1960
there was a great earthquake after
which the whole topography of it was
changed. Since then, flood has be-
come an annual feature every year
not once but twice, thrice and even
four times. As a result, lakhs and
lakhs of acres of land have been sub-
merged every year and lakhs and
lakhs worth of standing crops are des-
troyed Cattle population are also
washed away in floods every year.
There is a huge loss also. The loss
has been estimated at more than 10
croreg of rupees every year. It is
not that no measure has been taken.
I say that a certain measure has been
taken. For example dams and em-
bankment for hundreds of miles have
been constructed. Whatever measures
are taken they are only temporary
measures. It has not been possible to
find a permanent solution. This is a
colossal problem. It is not possible
for the poor state like Assam with its
limited rerources to tackle that. Brah-
maputra Flood Control Board was set
up in 1970 und that drew up master
plans. Rs 100 crores are for the short-
term temporary measure and Rs. 400
crores are for permanent long-term
measure. Financial constraint always
stood in the way of the Centre to
solve this. The State’s finance is limi-
ted. So, we have been Impressing
upon the Centre to gee that this should
be taken as a national problem and
topmost priority should be given by
the Centre, And the Centre ghould
take full responsibility to control the
river Brahmaputra from the floods. It
has not been poszsible for the poor
State to do that. Previous Govern.
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ment acospted that in prindigle and
they drafted a Bill for the purpese.
But, that Bill was withdrawn, In
1975 they notifled about the introduc-
tion of such a BiH but they with-
drew it. We have been impressing
upon the new Government to take up
the full responsibility and the Centre
should treat this as a national prob-
lem and this must be given topmost
prlﬂtitr.

I am hapy to hear that another pro-
posal is going to be finalised for the
coastruction of two dams—one at SBu-
bansari and the other at Dehang—the
construction of canal of 200 miles in
length thereby linking the Brahma-
putra with the Ganga which will help
to control the floods in Assam as well
as in Bangladesh. In all these mat-
ters, I hope the Government can take
the assistance from the foreign sour-
ces because last’ time the U.S.A. and
U.K—President Carter and Prime
Minister Callaghan—had expressed
their desire to help in the eastern re-
gion, There is also involvement of the
United Nations in Mekong river, I
would request the Government not to
spare any pains in finalising the pro-
posals. I hope at least this time we
will not hear the same old story that
the financial constraints or limited re-
sources stand in the way of finalising
the proposal.

Sir, lastly I would like to draw the
attention of the hon'ble Mimister to
irrigation facilities available in my
State of Assam. My State is lagging
far behind in the matter of irrigation
facilities. Although Assam is endow-
ed with Jot of ground-water resources
and there is great scope to irrigating
45 Iakh hectares through ground-
water facilities yet only 8,000 hectares
of land are being irrigated by means
of ground-water. I hope Government
will give topmost priority for im-
provement of ground-water irrigation
facllities in my State. It is the duty
of the Government to see that every
part of the eountry develops se that
the country as 2 whole progreases,
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ot wwlt Aroen weew (woR):

vt awl? wgiew & o o vt § o
fwndr wor gt wwk Im v oW
Wit 3, w€ st ¥ Wl o, wiw wtw
o e e ¥ qwnr ot s, fer
e ot & dwar ff T pw wd o o
wgw wwdt g€ &1 & wwwn f B ofy
fewrr & v go &% frg § ot ot
w1 g wftar § f wae ot gk £
T ot WY W W T N A
whwrdt ¥ & wqwar g fe IXN ¥o
fafr &fwm fosr § st ot &1 oy
afror § 5 g ¥ wvdl wEa 2w Q
4

% wigwr ¢ fr wrw 1 fewnal
frwd §, anfror siwey ¥ o wror e
wr qtwrfaur § & o g o wifigd

ot & weafaer ukid
e o wfew wft g€ § ot wm oy
T g wifigd 1 1960 ¥ ey fawer
qqmdi gra @ifaT w7 FA a9 a7
fearmrar 18 AW AL
afer af foe ad® & www & Amar
wrr wfgd ar W ¥ IW T
auR g ar, 7Y gt | TRy
weior ag & e foedy wivr faeady
wrfey o 7 froet | gefog & s
£ & wmits woerdt w1 wrdw feq org
fe difer & wopr &Y & o=t & awy
W R/ATe W oy dfan £ §,
Nafm g A2 ¥ a8 wibn
w1 g&ft & frwrerr arg mifw ot yfagrr
& 6 vl fam a

9 &fg wogy § W Iy
mafr s wugd faeft &y @
mﬁwhmt: TreT o wwer
wft & 1 ¥® T ot o # s
arfed 1 gat A quge § o W% frafe
fawm wrfe & wilvr wrw v § o
oY wwglr wor frelt § otz Ty weee
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[T &1 Averaer AEE)

% g A § T ag st wegdr 1 FqIg
A & =rgar € 5 9@ 931 &dRe
asgdl F1 Augdr faaet § sud ag ot
FEEFAT § 1 58 SiAQT 1 AT qEATE |
TH HHET BTHATA ST agd e ¢ |

qFal agd &1 Aeer €9 g
gn s|a ¢ f5 fram & 8 912 gq
ZI § 1 T g A TR T T FT
AFATE | 48 SIF TF AT agq HST
z a9 35 FAAE E S Twa FW
F 8, Q91T 4T & HIT ZHFT [aisil
g g g fa o1 w=et whm WY & SR
AT fram faems g1 st & sieEr
faars &Y sirdr 8 1 ® =g g fa fadw
faq sird f& 3o & afgFromr Samaad

& FTH FL AT TH ST T A1 F37 H-

TENTE- 7 TT | JT o5T fEwt smo ar
FFAR FT T HEAT § q€ Fgd WO
a%E ¥ g« & HFar g |
faars g0 T=8T aiE ¥ Wi
sl =T ZET Jifgd 1 wew wIw W
Fe ShIH SIFT g1 ThI g A% 99 9%
THS Agl g1 ET & | TSI aig FisiAm
21 IR TANFAGTFE TR A& |
afFT IHFT FH T AL &1 W R |
THET FTH el & AT A AL
st 9zt faory fear war 91 fF deme
faragy, afaar, fhve, mnfaaw = e
F1 foaar qift 391 § S ¥ maE?
ga1 T fegr oo | dgae e wY
F1= faar W1 1| FOF B 1T UFT
SHIT § QAT 39 T 9T BEar {37
17T FrEfear AT 7 FEr qav
o ¥ fagre § saiEr sfeqs § o
18 FUIT ®YGT ST @< NI
FIE ZH 1T qT FGL a7 TgI G138 |
oY 71 daT A @ 9 O SEwe
TS g F g7 Qe fFemEm
afFr @ faow & 5 Fa@ 6 g%
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aFT FHW H1 Er uAT famr sma,
Frmag fsy & anaw &, A fagw
F AN IUF ATGIT BIEAT IBT @
g1 zafed Su< foaar o 3arar a8
fifsr, g @ Hawg foor 1 @
gAY et sfex, w8 a1 gEnT #we
¥ qT Sradry

ZdY @ ¥ qH4ET wWe faE Al
¥ ATHET GAT & | IE&! AT T@EITHT
M FT fgA | AT AT IFHT TB
afetsad of foasr #1% =0 gian ar
IAET T T GET a1 Wr g ! aw-
AT T, TRUTYT DAY IE FT
19 YT AR AT AT

SHA-HTORT Sw fawma &ty &
AT g1 AFT & 1 72 EWTT OFT SHN F
rxawg fosr ¥ qiFT famar 21 98 66
FIIT BYC FT TR & | 5 TISHT Siea T
T ST WYF ST WA AT 8, TEHT
UG Seal SEa s |

THT 7€ & e fqau=n F &m 4T
AT FOST ®94T @9 giar g1 # oF
gaa feur a1, 49 @1 @i AFN F FW
¥ g =g feaar dur @9 39, afFs
g garg g fo oy < 2w & gaF
atg F arera g A1 fese & arem WY
% &, ITHT wET WE FT g@SAA
g fawrat Sty arfs Sa% saieEr aEr
saT g1 &% | fma fa=rd & g
g1 1 =19 qreat &7 St wEy Ay dwe
s ¥ oifey foag ag wwe sdm ot
ITNIS T |FdT §, AIT TF §H AT A7
AT & T F1 SHH SFET g1 aFal ¢ |
fwae oo § 750 qUF @@ g
St faee & W TF &, HWew WM WL IOL
JRM H ZST QY qIATT 8, STHT FHIeAT
fagY faareft st arfe sarar ot ST
o1 aF HIT ag qAT  fo=g F Fq
T g% |
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FAT FT HTAT WY TGT ATGWTF & |
AN AG ST FET T T §
# wwgar § o gar QU dw gAr
e St A e b & SEerd
gt O g SR, Wi S Afaard
SN T AT WET & AW § S
g famar =1fed, it w9 ST A8F
§ a1 T W€ & awdr €1 S @y
Trver Sty 8, %% SiTg. U8 T § S
gl A0 § AT fRTAT FT 9T 9T s
g afFr owwr o =€ fRT T A
fadaw & fr Sy g fo& smi #
T4 wgar fF Sww & a7 & S,
S fora sifter o fFaT @@y 33 @
§ 9uF g1 ug faaw =fgd

15 Ty o § | ¥ =nean g fa sama
¥ T O SeTy SR | S
R # wIoeT ©ne § T a9 dY A
g AT FA @1 3w fRw & awiw &
fr sy €, fer s/t ot ord Y Y
T ST @ g H s g fF
FET AT THN feerwedy ¥, g
AT o femwedt & aifs &wb F
FARST FT 98 TN 99 g% | AreH!
Sa afeem Fear § @Y 9g wwar g £
BT FTH WA 18T FT 3 F )
¥ @ g o Uy

iy weor ATV T guT §, fora
i1 AT el "I 6 g
T gz gEr oWfEd ) frem
S BT § IHEY 9EFT [ B gy
g1 ady 1w § i o w0 AR
fe &t ¥ atra @t AF AR s

VAISAKHA 5, 1900 (SAKA)
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T Fo8T § | 7 S & fF faar
ot & gRT W ot o @ AT d |

' g W FYS ¥ W@ g &, e wwe

F @ wwa § | A famm @13 & sy
formar 7EY <@ waar &, safvd T9% v
SATET ¥ SHNAT GEAT AT, IAHT FGIEAT
JATHIT ST I SIS T §, SHHT ATfo0T
wed ST faeT aga siedr § | gufar
QET  WEART  FET ST (e
forad fram &Y st @@ @ &,
IHFT A gL AN gLAT qedr
GAFT EATH TEFT g IUFT IUST ¥,
T w1 SrF faamy § wew wT A b

weratrat 7 o gang faar ar f
A # I Fa gET ofEd, se
gaATT H W AN g fGur &1 9y
T3 & yETT & i 125 § 130
Ty fraea & g ¥ @l qeq @ g@™
fer @, afew =wwd 112 = 70 4
o ow fer & g fae §
A e w1 sarer S faEd w7
IEer W afe afy agaw W@
AT Gl § T FT % [T @R AW
F for o dar FT ¥ A IW@WAFT
wF fo fadel & AF @w=r 7 w3 &
ot & fF Y w= gdr & amaer 7
famml &1 swEr & syEr agEer &6,
T A7 faaEa &)

*SHRI GANANATH PRADHAN
(Sambalpur): Madam Chairman, I am
grateful to you for having given me an
opportunity to say a few words on the
Demands for Grants of the Ministry
of Agriculture and Irrigation.

While I extend my whole-hearted
support to the Demands of the:
Ministry, I would like to commend
the efforts of the Ministry in com-
pletely ending the import of food-
grains and in achieving not only self--

e original speech was delivered in Oriya,
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sufficlency but also surplus in food-

1 am sure that the entire
House will be with ma in compli-
menting the Government in achiev-
ing this laudable objective,

Here, I would like to refer to one
important point. We have got s0
much potential for increasing our
{rrigation that the entire land of the
country can be brought under cultiva-
tion, If we have a proper water
policy, a day may come that our
country will be able to supply food-
graing to all the nations of the world.
1 suggest that we should so develop
our irrigation potentiality that the
entire cultivable area of the country
can be brought under irrigation with-
in a period of five years. The hon.
Minister may point out the constraints
on our resources But it may be
borne in mind that all these cons-
traints on resourceg can be eliminat-
ed it we produce more foodgrains
after providing irrigation facilities to
the maximum,

I would also like to refer to the
lack of coordination between the
Central Government and the State
Governments in the matter of im-
plementing  agricultural policies,
This is being exploited by undesira-
ble middlemen to their personal ag-
grandisement. The farmers are
denied their remunerative price for
their produce. There should be
concerted efforts between the Centre
and the States to help the farmers
in getting fair price for their com-
modities. The middle-men in food-
grains trade must be completely
eliminated,

The population sghould not pose
any problem in gur country We
should create a lend army who will
be directed to improve the irrigation
and water faciliti~s in the rural areas.
Their goal shou'd be composite rural
development. The Janata Govern-
ment is committed to the rural
development. The people of the
country should be properly utilised
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for the purpose of creating a land
army for this purpose.

Coming to the question of sciemce
and technology ang their applicatisn

Indian urlcu!ture ig still in the
bullock-cart age. The fruits of
scientific discoveries and technologi-
cal development have not reached
the agriculturists. All the scientifie
growth has been.confined to urban
elites. The Government have not
unfortunately made serious attempts
in taking science and technology to
the field level with the result that
agriculture is still in the primitive
stage The rural youth must Bbe
trained in the use of modern agricul-
tural implements and scientific dis-
coveries. The farmers must be train-
ed at the fleld level in their use.
Then only the agriculture can be re-
deemed from its redundancy.

The agricultural labour is not get-
ting even minimum wages. Similar-
ly, the small farmers also are not gett-
ing fair price for their products.
There ig widespread discontent and
dissatisfaction among the agricultural
labour in the country. The Govern-
ment, both at the Centre and State
level, should ensure that the agricul-
tural labour gets statutory basic mini-
mum wage, without which there is no
posibility of our agriculture picking
up. Similarly, the small farmers are
not getting fertilisers adaquam
reagonable prices. In Orissa, the
and cooperative societiegs are not
extending credit facilities to the small
farmers, which hamper their agricul-
tural activities, You can appreciate
the handicap of lhg small farmers on
account of shortage and scarcity of
inputs for agriculture, I request
that the Central Government should
look into the problems of small far-
mers throughout the country. Their
basic requirements like water, ferti-
lisers, pesticides, credits etc, must
be made available without the least
delay and then only there is hope Yol
agriculture in our country.
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With these words I conclude my

MR, CHAIRMAN: I think you have
made your point. I am calling the
mext speaker. Prof. Shibban Lal
Saksane. Prof. Saksena, I would like
to tell you that there is just five
minutes before the Minister will be
called. I would request you to con-
clude in five minutes.

PROF, SHIBBAN LAL SAKSENA
(Maherajganj): Madam, please give
mg at least ten minutes.

MR, CHAIRMAN:; Please conclude
in five minutes.

PROF. SHIBBAN LAL SAKSENA:
Madam, Chairman, in keeping with
the priorities in our election mani-
festo in favour of Agriculture and
Rural Development, the Plan Outlay
for Agriculture has been increased by
Rs. 490 crores to Rs. 1754 crorse for
1978-79. I would like to give com-
parative Plan Outlays of some of the
major Heads of Development. The
Plan outlay for agriculture has been
increased from. Rs. 455.68 crores to
700.74 crores, minor irrigation from
Rs. 206.11 crores to Rs. 234.99 crores;
Animal Husbandry and Dairying from
Rs, 117.72 crores to Rs. 126.58 crores
and Cooperation from Rs. 99.20 crores
to Re. 114.70 crores. Thus, there has

an increase in all important
ads.

Food stocks, we have in plenty.
In 1975-76 the stocks were 189
million tons and now they are 171
million tons. Irrigation hag progres-
sed rapidly from 0.7 million hectares

risan very rapidly from 22.6 million
hectares in 1951 to 522 million
hectares now.

VAIBAKHA B, 1900 (SAKA)
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whole country today. Repeated
promises have bean made by the
Government to nationalise it, but
this has still not been done. The
sugar industry is served by hundreds
of millions of sugar cane growers
mostly small, and their fate is bound
up with the fate of the industry. I
hope that the sugar industry will
be nationalised immediately. If it
is nationalised, all the uneconomic
and sick sugar factories will become
healthy units,. To ercct a new
modern sugar factory will cost about
Rs. 7 crores, but these old sugar
factories can be renovated at a much
lesser cost. Their size has also to
be increased. The nationalised sugar
industry can plan cultivation of sugar
cane and crush early ripening varie-
ties in the beginning and late ripen-
ing varieties at the end. It can thus
increase the duration of the sugar
crushing season,

The labour wage for the sugar
industry will also rise and will become
comparable to that in other organised
industries. The minimum wage of
sugar workers today is less than
Rs. 300 per month for about six
months in a year. In other organis-
ed industrieg like steel, the minimum
wage is Rs. 430 per month, in textile
industry it js Rs. 420 per month, in
jute industry it is Rs. 400 per month,
in cement industry also it is Rs 400
per month and Sso on. It is most
important to bring the minimum
sugar wage on a par with that prevail-
ing in other industries.

My second cut-motion rcads as
follows:

“Failure to develop the Khand-
sari and gur Industry properly
which consume th, largest amount
of sugarcane but which is taxed
out of all proportion {o its capu-
city.”

This year there is a bumper crop of
sugar cane. In the last meeting of
the Sugar Cane Development Council,
held on 6th February, 1878, it was
pointed out that this bumper sugar-
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cane crop cannot be crushed by sugar
factories even if they work till the
month of June, 1078. It can only be
consumed if Rhandsarl ang gur
manufaclurers are encouraged tp
crush it and for this, I had suggested
removal of all taxes on gur and
Khandsari. I hope that these taxes
will be removed and thig problem
will be solved. ,

My next cut motion reads as fol-
lows:

“Bifurcation of the original
Single council into Indian Council
for Development of Sugar and
Indian Council for Development of
Sugarcane is unscientific and harm-
ful”

1t the Sugar Council had not been
bifurcated, we could have discussed
the whole situation and there would
have been no difficulty about getting
the entire bumper crop crusheq this

aummer,

The next cut motion is, failure to
issue orders that no sugar factory
will be allowed to close in this crush-
ing season until it has crushed all
Sugarcane in its zone and has paid
for it the minimum cane price fixed
by Government. This must be gone.

My next cut motion is, failure to
set up Coimbatore type sugarcane
seed breeding stations on a really
grand scale at Gorakhpur and Meerut,
There are about 50 sugar factories
around Gorakhpur and 35 sugar
factories around Meerut. So, this
must be done,

My next cut motion is, failure to
provide adequate funds to ICAR for
Agricultural Research and to carry
out comprehensive research projects
for development of agriculture, I
hope adequate funds will be provid-
ed to ICAR.

My next cut motion is, fallure to in-
Creale the average yield of wheat
and ricg all gver the country to at

APRIL 28, 1078

My next cut motion is, failure tor
substitute short staple cotton crop
by long staple Egyption cotton crop
all over the country. This is also
very important and I hope it will be-
done.

My next cut motion is, failure to
translate the results of agricultural
research to fields of cultivators,
This is very important and I hope
immediate steps will be taken to-
ensure this.

My next cut motion is, failure in
exploitation of fisherieg in the rivers
of the eountry and along the sea
coast which can ylelg plenty of fish,
This is very important and I hope
immediate attention will be paid
to it,

One of the most important needs
of our agriculture are good cattle
There is complete lack of any com-
prehensive plan to replace the pre-
sent breed of interior cattle by
Haryana cattle breeds and other im-
proved breeds from all over the world
by castration of inferior bulls and
provision of Haryana and other

-superior bull in large numbers.

My next cui motion is, failire to



with the duty of taking adequate
measures for doubling the forest
wealth of the country in the quickest
possible time. Thiz must be done at
once.

1 would like to say & few words
about the working of the Food Cor-
poration of India. As g member of
the Estimates, Public Accounts Com-
mittee and the Committee on Public
Undertakings, I have had the op-
portunity of studying the working of
the Food Corporation of India in
detail. I think it 1s high time the
government decontrolled food. We
have got plenty of stocks. We can
very easily embark on a policy of
complete decontrol of foodgrains.
Food Corporation of Indig 15 a white
elephant and it must be abolished. If
this is done, corruption which s
rampant in the Food Corporation wall
vanish and the huge handling charges
mcurred by the Food Corporation
will not be there. We will be able
to give cheap foodgrains to every-
body. We have enough food stocks
ang food can be decontrolled with-
out any risk. The late Shr1 Rafi
Ahmad Kidwai had the courage to
decontrol food become immortal,

At present our villages do not have
even pure water. There s
complete absence of drainage and
sanitation in our villages. The
Agriculture Ministry must see to it
that there iz no village left in the
country which has no pure drinking
water and proper drainage, ganitation
and electrification in next 2 years.

I have given a cut motion drawing

Agriculture Ministry should now
give assistance to State Governments
for this purpose.

Wherever there is no irrigation,
tubewells should be sunk. ‘The
Tehsil of Pharenda in my constituency
has no canals and there are

of cultivable land is unirrigated and
is visited by severe drought every
year. Some 2000 tubewells are
necessary to irrigate and develop
this area. I hope these tubewells
will be sanctioned and sunk imme-
diately.

oft s e e (orwaftc)  awr-
afir wEYea, gy 9gR & wrowr geqAe
et § fir wred & e ¥ farg
fear 1 g 7 o R Ty §, vy
ey s e e ey et vt
gagard 1 Afie arod @ s fear
¥ wafog & agw aga a0 ¥ wvwY -
o AT § 1 & A% 9N awArSr qvgw
TIT TR A0 1 gl war g

14 brs.

waafy gy, & wer 9w & wrar
g wgr wmd & warar e, gfcay
wierelt ofrer gt & ot ol Y R
A% & 1 Tt 7w W g, AToer
WX Twer qger wha & | gt ot
w gt e

“Fun d@dft, werw ey,
firger wrwr, vire frgrm”
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gaT<T WAt w1 glewer agwar wiigy
TN GATE JEE AT FT YR G NHTT
¥ Hfra Y mar §, Wi & F I
=Y weer aff aaad § | afz fedt ®
qTH 4 0TFT W §, AY oY A FwEAr
§ fr gu fiedt &% & ST a7 @y,
7g & & varar west f—a wrwd
fagee awdT ol of, IX W I
TRAT AT T E | —FF ghEwr By
FToraT Tifgy | e ag $ g7 ?
T IEHY wrAAAT gAY, o7 AN whw
FTRTT T T TEAM—AW {1 TaT v
g | AT HTHT A T AT —
WAAT GIHTL T T i &7 § gy
& W T § ) ¥few ag adt e
& W A& T AT GG AN FIC
=T FA [ 9T G §, & ¥ qry
Fraragar -7 gad g wo fawry
FEFAE | WA F AR ¥ A3
oF FTCGA AT G § | EATR A qSA
siw # fawrage ¥ war § 97 1965
¥ Tamafaw W4T &7 UF STRET o7
Y, Afransaa g fEaguraaw g
o & 9T §E W WO ey
g1 &7 Afgh |

gw wrgd § i Mr-aw o AT A,
ar-gear 97 ufeaw wamar o, arfe
fraraT =Y v 9T arx fawr o Wic
9t ¥ g g0 faer a1 gaTL B Yy
waaT wrgat & iR aoeTe @t 2w
vy §RUT 9T F Y | YW geew §
WTORT Wrer et Wt wvfeT

< AT & Pt 3 Tt W
21 o e fem &) gt dw
wirw e e g
q® W 5—7 §9X ge & W@
WTERET FT Y dwd 7 wew
& gy F gew & ¢ ¥ 6 q_re
Rer g, & wpeeaTr & dw ¥ aga war

APRIL 25, 1978
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s F wers T, oyt W
WTH W SR S dwr | Oy wog ¥
wgt &% % w7 AT v dwm o &
oY 7% GETY JAT WTgAT f-—gHTR WY
aeeq qgt 457 ® quTq AWt o WY AW,
wr I gar e i wgt 7 o arefee
o w0 §, qafy I qoaaiey wr &,
TR ITT ST AT AU | g
ag sdsr ¥ fs ¢ a6l A7 afw W
waanfeat feaamé &, 1€ wafeat Tore
¥ wri At g AR S FT wTRTE |
AT aTE ¥ AR, YT Wi AT
A FT wow< WY qw frar 1 T
F Mr-qrer T Ax o g 8, Fored wgt
& 7 gWT FI% 9RO WY AW W
w

ERTY A AW ¥ SR R AT
R A Do dnr 1 T
SRS T § w1 1 e, 2 W
urr faamf Y &1 AT wod da W
R, AT, iy Fyemd weE
arg wrf § | ¥ Y S¥-er g
&, Fomr fer g el &1 & wrgar
£ 5 o1 Y e wiver sarer fear o
arfer frgrl & Y firer o i @t
& gy ¥ 3T afewior aaw, st
wfamT weE g o

W a9 &W ¥ w1ei wrest waw gé
&1 ow g fawely @ e w2 affm,
AT #Y a<e oy § o =<y ave ag
=t wow frark ¥ 8, afime go=r
g o 1 & oo fag framl wr
wrar ¥ar § WX woere ¥ smdar
weat § FF 48 3% The qod gewm
&1 g @ IA¥ nfaws § qoqE
¢ arhe el & o A 6 A
o 1, afen 9f fordk wgdy wodt &t o
TTE W | X QU1 HggA A 9 F
wr S T Ty o wrreeft
Qawtfiwrer ¥ 9 = we
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112 €% T 113 g9 w7 Wy e,

wwdr et gfeewre mff vaw W )
Wt ¥ ol wreelt e g
wifigk forgRdt et o wwr @ wY
FATAT TH FE |

W g faewre § fie oo oo W
s & Forerdy gt wroreY g WS
wrfare s 2t g |

SHRI P, ANKINEEDU PRASADA

RAO (Baptla); Madam, I just want
two minutes to speak.

MR. CHAIRMAN: I am gorry there
is no more time.

SHRI GANGA SINGH (Mandi):
Madam, I come from Himachal Pra-
desh, and nome of the Members from
Himachal Pradesh has been allowed
te speak.

MR. CHAIRMAN: I am sorry 1
have to go by the list that has been
given to me. I call the Minister now.
Please resume your seat.

SHRI GANGA SINGH: Madam,
give me only two minutes,

MR. CHAIRMAN: Will you please
resume your seat? If you say this
State and that State, I may tell you
that Members from some States have
not spoken. The time for the
Ministry’s Demands is over.

VAISAKHA 5, 1000 (SAKA)
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Some of the hon, Members have made
very good suggestions. I have noted
all the suggestions; and I assure the
House that I wil} try to benefit from
these suggestions.

India is a vast country, with very
vast resources, A large part of the
country has very fertile lands.
There are large resources of man-
power also in the counfry. And all
these resources, combined, may not
be available in any other country in
the world. But in spite of all this,
we have been deficient in food pro-
duction, as Chowdhry Saheb was
pointing out only yesterday. We have
been going around the world with
the begging bowl, It may not be &
begging bowl, but all the same we
have been mmporting large quanities
of foodgraing for many years.

I am mentioning a few facts here,
relating only to the last 3 years.
In 1974, imports were tg the tune of
4.8 milion tonnes. In 1875, it in-
creased further to 740 million
tonnes, costing about Rs. 1058 crores.
In 1076, again, imports were to the
tune of 648 mullion tonnes of food-
grains, valued at Rs. 979 crores. All
this has been going on; and our re-
sources were deplefed, by making all
these purposes in foreign countries,
Sometimes we have to make pur-
chases at g high cost. We have not
been able to give our farmers the
cost at which we were purchasing
foodgrains from other countries.

On assuming office. the Janata Gov-
ernment took g decision not tp im-
port any foodgrains thereafter. This
was a big decision It was alsa



maximum production in 1875-76. In
that year, food production was 121
million tonnes, which was gquite a
high figure. But thereafter, in the
next year, ie. in 1876-77, food pro-
duction in the country went down by
10 million tonnes. It care to111
million tonnes only So, while fixing
the target for 1077-78, we were very
cautious and fixed it gt 118 million
tonnes only, but with our effortg,
I am glad to announce today
that we have exceeded the target.
Not only have we exceeded the
target of 118 million tonnes,
we have reached an all-time
high, From the calculations that we
have been able to make so far, from
the statistics that we have received
from the various States, I am in =
position to announce in the House
ioday that this year food production
is going to be 125 million tonnes,
which will be an all-time record. It
will be four million tonnes more than
the highest ever achieved, and about
14 million tonnes more than last year’s
production.

The increase 15 accounted for main-
ly by wheat, rice, jowar and pulses.
In rice, production had not been im-
proving for some time, but this year
fortunately the production of rice
also is very good, and we will be
achieving an all-time high of about
50 million tonnes. In rice alone I
hope to achieve an increase of 8 to
10 per cent in the current year. Even
in areag which are not conventionally
rice growing, like: Punjab and
Haryana, there has been a tremen-
doug increase in the production of
rice. 1 am glad to inform the House
that ;n Punjab alone production of

in reply to a question
back.

This increase in production is not
confined to foodgrains alone. In com-
mercial crops also there has been a
tangible jncrease. In major oil seeds
we have also been able to make a
good achievement, Cotton produc-
tion also has increased. Potato and
tobacco also have shown good pro-
duction. Sugarcane, as you ®ll know,
has been discussed often in the House;
the increase in its production has be-
come a problem for us this year. The
over-all growth in agricultural pro-
duction would be about 10 tg 12 per
cent in 1977-78, which ig among the
highest in any single year so far.

This increase in production has been
the result of several factors. No
single factor is responsible for this.
There has been increased use of fer-
tilisers. Over the last two years, the
increase in the use of fertiliserg will
be about 48 per cent. There has’been
considerable increase in the area
under high-yielding varieties as ulgp
increase in irrigation, That is also a

details of that.

neecssary. Regearch is being con-
ducted in the universities and in

ICAR. Until and unless it
the field, we do not get the
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Another very important factor
which has resulted in this increass,
which ‘we all know, is the effort of the
Indian farmer. Inddan fermer iz put-
ting more and more effort in improv-
ing the production in the country,

CHOUDHURY BALBIR SINGH
(Hoshiarpur); Specially Punjabl.

SHRI SURJIT SINGH BARNALA:
Every farmer in the country. We
have to learn from each other. I have
specially to thank for thig increage in
production, the Indian farmer. I have
also to thank the Indian agriculture
scientists who have been responsible
in the breakthrough of many of these
crops. My thanks are also due to
the agricultural mdmimistration in the
Centre as well ag in the States which
have been helpful in the matter, And
above all, I have to thank the weather
goods also who have been so bene-
volent this year though in this year
we have faced the most serious
cyclone in some parts of the country
particularly in Andhra, Tamil Nadu
and jn Kerala, the Southern States,
where lot of damage has been caused
ang a large amount of foodgrains
crops has been damaged in thoge
areas. Similarly, due to heavy floods
in some places, crops have been
damaged and recently as many hon.
Members have been mentioning, due
»to hullstorm crops have been damaged
4n many States. But in spite of these
vagaries of weather, we have been
able to achieve a success in the field
of agricutlure by producing the
highest crop even in the country.

Food position throughout the coun-
try ig comfortable, None of the
Members had any grievance on that
score.

AN HON, MEMBER: Except
pulses,

SHRI SURJIT SINGH BARNALA:
Except, of course, pulses. ¥ood has
been provided to all the States accord.
ing to their requirements. Formerly
it could not have been done and it
was pot being done, Last yesr, what-

VAISBAKHA 5, 1900 (SAKA)
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ever demands were

many States, wy tried not only tried

but did meet all the demands for rice

as well as for wheat. I in fact, had
P

satisfled with the policy tha

adopted to meet all the demands that
they used to make. This hag resulted
in stabilisation of the prices also.

The country hag been divided into
zones—food zone for wheat and food
zone for rice. All thege restrictions
were removed. These were essential
barriers created for convenience bui
they led to corruption, Almost gquota
system was going on. 1 had received
complainty gbout checkposts from al-
most all the States. So, we decided
to remové wull those restrictions.
There was gome guspicion at the time
when we decided it. Some States did
show thelr resentment also, They
feared that it might interfere in the
existing gystem in the State and
might ultimately raise the prices
But fortunately, the system has
succeedeq and throughout the coun-
try, the prices have been gtabilised I
would submit that disparity heg been
removed by thi; new system adopted
because as all the hon. Members
know, there used to be disparity in
priceg in free market. For example,
in Bombay prices of foodgraing used
to be very high as compared to Delhi
or the other northern States. This
year, particularly I went to Bombay,
met some ordinary people, people in
the street, fishermen, men in the co-
operatives, etc and enquired from
them about the food position and they
were very happy about it They said
that wheat ig now geeling at Rs. 2 or
below and rice which used to be sold
at Re. § and above, has been selling
at R 3 and Rs, 350, So, on the
whole, in all the metropolitan cities
and in the countryside also, prices
have been gtabilised and the dispari-
ties have been removed. Formerly,
we used to quote often that jn Pun-
jab we were selling wheat at Rs, 120
or Rs. 110 per quints] while in some
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parts of the country it was selling
at Rs. 4 per kilo. But this was not
happened this time because of this
policy.

Then some States used to have
difficulties in having the required
foodgrains, particularly Kerala and
West Bengal; they used to face these
dificulties, because they were not
provided foodgrains according to their
needs. But thig year, we do not have
any complaint of that type also.
Then another good thing that we have
done is that we have removed all
compulsions on procurement, For-
merly, there used to be compulsory
levies on the farmers, on the pro-
ducers and on the traders. At very
stage, there wag levy and we have
removed that. So, We are now
adopting a policy of support purchase
only; we go into support purchase
operation and we have been success-
ful in procuring enough food that is
needed in this country for the public
distribution system.

‘Wheat corp ie coming in the mor-
thern States, particularly in the
wheat growing States. We have made
an elaborate arrangement for procure-
ment of wheat at the support price,
which ig Rs. 11250. It has been
resented by many Members but this
is only a support price because we
have removed the restrictions, Free
trade can enter the market and pro-
bally if the farmer can get better
price by selling it to a trade, he will
be entitled to do go. But, all the
same, we will also ensure that we
have enough food stocks in the
country for meeting pur requirerr.ents

There is a very important aspect of
agriculture, u single important aspect
is irrigation, as has been emphasised
by many Members in the House. Im-
provement of irrigation iz very
essential in  the country. Some
figureg have also been mentioned;
some of the figures mentioned were
wrong. Unforfunately, some of the
Members are not present here. Yes-
terday only Shri Sharad Yadav was
mentioning some facts which were

APRIL 25, 1978

Agr. & Irrgm. 340

not correct. He was mentioning
about allocation, The fgure, mention-
ed by him were wrong, He was also
mentioning about potentialities creat-
ed for agriculture; he waa saying
that at this speed, we would
not be able to achieve the
target in 150 years. That was also
wrong. ] may tell thy House that the
tempo of urigation development has
been considerably stepped up since
the last year. In 1878-T7, a provision
for major and medium irrigation was
made for Rs. 685 crores only and this
year it is Ra. 1040 crores—a difference
of about Rs. 400 crores hag been
made. -

AN HON. MEMBER: It is nothing.«

SHRI SURJIT SINGH BARNALA:
It does not appear to be anything to
the hon. Member, but as compared to
Rs, 860 crores in the Fifth Five Year
Plan, this ig a very large figure.

AN HON, MEMBER: Is there only
one year in the plan?

SHRI SURJIT SINGH BARNALA:
I was mentioning the year also, that
is 1976-77. The additional potentinl
which has remained below a million
hectares a year from 1974 to 1877 has
been stepped up to 1.47 million hee-
tares and the minor irrigation sector
allocation also this year has been in-
creased to Rs, 550 crores from Ras. 431
crores of the last year. It was much
less in the year before. A total™
potential of 2.8 million hectareg hais
been created during the last year;
this, I mav tell the Members of this
House, is the largest gchleved so far
in the world anywhere. In Russia
in one year 1.9 million hectares had
been brought under irrigation, but
fortunately 'ast year we have beeén
able to bring 28 million hectares
under irmgation. Ag many ug 3.5 lakh
wells and tubewells have been cons-
tructed during the last year. In the
next five years we are going to add
to the jrrigation potential 17 million
hectares out of which elght million
will be under major and medium
irrigation gchemes and nine million
under minor frrigation schemes 8o,
at this rate, T would lke to submdt



Bihar, Madhya Pradesh, Gujaret and
Orissa, and I am glad to say that the
Central Government will provide all
the finances for investigation of irri-
gation projects in these tribal areas.

Our immediate concern is also
drought-prone areas which get very
little irrigation. We are making all-
out effort; to provide more irrigation
facilities in  drought-prone and
drought-affected arcas.

During the last yewr we have been
able to solve some inter-State prob-
lems also ag many Members referred
here. They, in fact, pleaded to make
water a npational asset, So far, water
is a State subject, and unless all the
States agree, it is not possible to have
a legisiation for this purpose. But all
the game we have been making efforis
to solve some of the problems
which were defying solution for
many years. As was mentioned yes-
terdsy by my friend, Choudhuri Bal-
bir Singh, the problem about Thien
Dam Project which was pending for
the last ten years have been solved
amicably by calling meetings—not
one meeting but four meetings—of
a"l the concerned Chief Ministers—
Chief Ministers from flve S‘ates.
Through he good offices of the Prime
Minister, we were able to solve that
problem, and all the States have
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agreed that congiruction of Thien
mmhuhnupm

Similaily there were differences
regarding some other projects also
which were being mentioned by my
friends here from Madhya Pradesh.

There was a project known as
Bansugar. It was the concern of
three State Governments, UP,
Madhya Pradesh and Bihar., There
were disputes on certain minor
matters; for seven or eight years
they had not been able to resolve.
By calling meetings of the Chief
Ministers and their representatives,
we were able to solve this problem
about Bansagar Dam Project, and
that is also being taken up now.
Similarly, in regarq to the Rajghat
project there was again a dispute
between Uttar Pradesh and Madhya
Pradesh, but through a joint meeting
of the representatives of the twe
States, that problem was algo solved
and all the infrastructure for that
project is now being prepared and it
will be taken in hand shortly. This
will provide irrigation....

it weft arovaw wrne (orEY)
TaeTE & g faer #) foraer ot
MU AL S 7 wW | g AV
wiow FATTE | 6 g q¥T W
frrmm g1 W awmag

SHRI SURJIT SINGH BARNALA:
The Bundelkhand ares is an area
which has so far been a drought
affected area and it fs mot getting
irrigation. W are trying to provide
irrigation in that area also.

The Bun Sagar project will be of
and
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dispute i3 pending before g Tribunal
and we are unable to do anything us
it i3 with the Tribunal but we hope
a decision will be taken within this
year. Al] the same, I called a meeting
of the Chielf Ministers of the two
States of Gujarat and Madhya Pra-
dash and we had some talks and were
able to solve some of the problems.

Some of the gmaller dams—as my
friend wag saying, twenty such pro-
jects—have been referred to, Some of
those projects have been cleared by
mutual discussions between represen-
tatives of the two States. Similarly,
the location and manner fn which the
Government of Tamil Nadu ghould
draw 15 tmc of Krishng water for
Madrag city have also been gettled.
This was mlso a problem regarding
which there were differences between
four States—Maharashtra, Andhra
Pradesh, Karnataka and Tamil Nadu
—and even now a Member had said,
while discussing this subject, that
‘we won't allow water to pass through
our areas unless we are given some
irrigation’. Thig 15 tme of water is
being provided for drinking purposes
to Madras city glone and irrigation
facilities ure not be to be provided
,out of this water.

Encouraged by these results I am
trying to tackle some other problems
also—the problem of Cauveri waters
in Southern States and also the prob-
lem of Subarnarekha between Bihar
and West Bengal uand I hope some
of the problems will be sloved by
mutual talks. All this has been possi-
ble because of the cooperation and
because of the proper attitude of the
concernegy State Chief Ministers.
They have been of tremendous help
and T am grateful to al] of them who
have been helpful in this mmtter.

Hon. Mr. Kosalram referred to the
study of west-flowing rivers—the
rivers In Karnataka and Kerala
which flow into the Arablan Sea
withowt providing water for irriga-
tion. We had constituted a Com-
mittee for examining the possibility
of diverting the surplus waters of
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these rivers, This study, however,
could pot be taken up in the ahesnce
of the Kerala representative,. We

the nominee comes I hope we will
be able to make a study about the
flow of these rivers and the possibi-
lities of providing some water from
these rivers to the needy areas of
Tamil Nadu ete.

Concern was also expressed regard-
ing the slow implementalion of pro-
jects of Kosi and Gandask in Bihar.
There have been considerable diffi-
culties regarding these two projects.
Even the potential which was to be
createq has not peen achieved. We
have not achieved that potential and
certain other difficulties have also
been noticed. In the case of the Kosi
project particularly a long-term
solution is possible only by cong-
tructing a reservoir located in Nepal
and taking up soil conservation
schemes n the upper catchments
because there is giltation in that area
1 am hapy to inform the House that
Nepal and India have agreed to take
up joint investigation of certain
Teservoir projects on the common
rivers This ;3 a good beginning.

So far as Kosi river ig concerned,
the Government of India has agreed
to finance the programme of soil
conservation scheme in the catchment
areas located in Nepal. So far as
Gandek river is concerned, there is

Rs, 20 crores has been made for
drainage ang embankments are being
constructed at a cost of over Rs. ten
crores. Rs. twenty-five crores are
provided in the current year and
Bihar Government has been advised

Last year, as you know, there were
problems of floodg in many Stetes,
particularly around Delhl, There was
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consultation with these States, the
Central Water and Power Commis-

State Governmenty and the Delhi Ad-
munistration to take up the work on
that master plan. Similerly, the Gov-
erdhan and Pahari Kama draing pro-
hlem has also been resolved In a
meeting of all these three States, They
have agreed to have a joint flood pro-
tection scheme for these three flood
channels,

During the course of the last year,
many problems have been solved, but
there are still many more problems of
fiood. Many hon. Members have been
mentioning about the flood problems
in Assam. As was mentioned jusl
now, the problem there is very grave
and serious. It has been there for a
long tume, it did not start in 1851 or
1952. It started much earlier with the
history itself. I visited that area
during the floods and I had consulta-
tions with the State Government—the
Chief Minister, the Minister concern-
ed as also the engineers. Some more
allocations was mede, but it is a very
big problem and can be solved by a
very jarge project by constructing
some big dam on the niver and then
by making dams on smaller tributaries
because many tributarles come to that
river and cause havoc in the Assam
State.

Some very Interesting and lively
debate was seen in the House when
some Members sfarted potnting out
regarding parity of procurement in
regard to wheat and rice. ‘They men-
tioned that discrimination was there
mmwm;gmt.mmwﬂ;
items were pointed out many

Members on that side saying that they
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were discriminated in this matter o1
in that matter and some reasons were-
also given. Shri Arunachalam, who 15
not here now, raised an pbjection that
while in 1974-75, the price of wheat
was Rs. 85, the price of paddy was
Rs. 74 per quntal. The Minister of
State was intervening at that tume
and he had mentioned that Rs. 85 per
quintal was never the price of wheal.
The hon. Member, thereupon, said that

he had a document and on the basis of
that document, he was asserting his
claim, 1 saw that document. I took
it from him, It was only a report of
the Agricultural Prices Commission
made in the year 1974.75. It was nof

the decision taken by the government
regarding prices. In that year the
price of wheat was Rs. 105 gs com-

pared to Rs. 74 of paddy. Then I di

nol know why all the members have
now become very wise on this issue.
They now started saying that discri-
mination was being made when Lhe
prices were fixed by the previous
government itself. ....

SHRI M SATYANARAYAN RAO
(Karimnagar) Bul what are you
doing?

SHRI SURJIT SINGH BARNALA.
I am just telling what you have Dbeer
doing. This was done by you. Now
you are imposing 1t on us. ... (Inter~
ruptions) Kindly see that the differen-
tial in prices was their doing and the
proportion was like this. When the
wheat price was Rs. 76, the price of
paddy was Rs. 56 and then later—ihis
was also their doing—in 1074-75 when
the wheat price was increased to
Rs. 105, the paddy price was raised to
Rs 105, the paddy price was raised to
price of wheat from Rs. 105 to Rs. 110,
weralndthepﬂeeofpnddrbynl.v
in the same proportion, to Re 77.

Then some hon. Members also soid
that there is & discrimination in the
subsidy., Probably I could not under-
stand whether they were speaking fur
the farmer or for the consumer be-
gmﬁa..uwmmm‘h
consumer. Bubsidy is being provided,
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but I would say that there is no dis-
crimination of any kind, Thelr alle-
gation was that there is more subsidy
on wheat. I accept that there is more
subsidy on wheat. But that does not
mean that this subsidy goes to the
wheat-growing States. This subsidy 1s
mainly for the benefit of the wheat-
consuming States. Let us see what
are the facts....(Interuptions).

MR. CHAIRMAN: Mr. Suryanara-
yana, you can ask for clanfication at
the end.

S8HRI SURJIT SINGH BARNALA:
Last year the amount of wheat sup-
plied from the central pool for thke
public distribution system was 57 lakh
tonnes. Out of this only 155 lakh
tonnes were accounted for by the north
zone States and 41.5 lakh tonnes by
tbe States of other zones where wheat
is not produced or is not produced
cnough for the consumplion and is
taken from the northern areas. So the
subsjdy hag mainly gone to the con-
sumung areas because the wheat sup-
plied to them was being subsidised.
South, I might submit again, is g large
consumer of wheat products—maida
and soo)l, and wheat is being suppled
uniformly at a fixed price to the mills
whether it is north or south.

In rice also there is a lot of sub-
sidy when requred. In 1976 we had
to import about 1,409,000 tonnes of rice
at a heavy cost when it was needed so
much in Tamil Nadu and other areus
and the subsidy, I might mention, per
quintal was Rs. 115.34. This was the
sulisidy given at that time.

So I may submit that so far as food-
grains and agriculture is concerned,
there is no guestlion of south and north
and no disparities. Food should be
provided wherever it ig needed. The
food needs of the country should %“e
met in full. That is our policy. We
do not at all see whether it is rorth
or south. For example, you say that
the paddy prices should be more, I
also say paddy prices should be more,
a8 an individual and not as a Minister
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that will benefit us. This year, as I
mentioned, there has been a tremen.
dous increase in production, parti-
cularly, in Punjab, an increase of
41—43 per cent in one year and we
have procured about 2 million tonnes
of rice and not paddy in that State.
Those people would very much like
the paddy prices also raised. 8o,
there is no discrimination, It ghould
not be mentioned that I come from a
Northern State or my State Minister
comes from a Northern State, that is
why we are making any discrimination,
Nothing, absolutely. At least so far
as food and agriculture is concerned,
such peity matters never should come
mnto our minds,

Something was mentioned regard-
ing exports and imports also, parti-
cularly by Shri Shinde. He is not
here to-day. He has said that ‘export
of commoditieg like potatoes, gnions,
vegetable, was banned. It was ban-
ned last year when the prices of
onfons went very high. Export of
onion was banned but all the same
when the prices declined, export was
allowed also and in 1877-78, 25,000 ton-
nes of onion were exported. And
now again, NAFED has been asked to
purchase omiong at a price of about
Rs. 45/- per quintal without any gquan.
titative restrictions. In additfon to
it, it was directed to export 10,000
tonnes of onions. Further instructions
have been issued on 20th April, 1978
to the Chief Controller of Imports....

SHRI D. N. TIWARY (Gopalganj):
When the price of wheat is so high,
why should it not be in the case of
onions?

SHRI SURJIT SINGH BARNALA:
Further instructions have been issued
on 20th April, 1978 to the Chief Con-
troller of Imports and Exports fo
allow exports of onlon through NAFED



tonnes of onjons and hag not present

The export of potatoes was banned

with effect from February, 1977 in
view of the prevailing price in the
domestic market. g g, T W 87 F w7
. & 9T guT 90 )
It muy be added thal NAFED had
‘been instructed to maintain informal
support price operations in respect of
botatoes at Rs 45 a quintal. However,
they have not been able to make any
purchases to date at this price since
the prices have ruled at higher levels,
(Interruptions)

MR. CHAIRMAN: I would request
the hon. Member not to disturb the
hon. Minister. You can ask questions
at the end. Let him complete,

SHRI SURJIT SINGH BARNALA.
NAFED was also directed to make
commercial purchases of matured
potatoes at price upto Rs. 60 a quin-
tal. It has been able to purchase
rabout 2,700 tonnes of potatoes at
about Rs. 58 and above a quintal. It
18 prepared to purchase potatoes of
good quallty from Cold storages at a
price of about Rs. 55 a quintal.

PFor tobacco also I will make a
mention. There is no quantitative res-
triction on the export of tobacco.
Because of increase in production and
fall in exports mainly to U.S.5.R. large
stocks had accumulated and as a result
the prices were depressed. ST.C. had
fo step in to help the growers, The
ST.C. would purchase 10 thousand
tonnes of tobacco directly from the
Rrowers. This would be in addilion
to the 5000 tonnes that 8.T.C. had
earlier purchased. It is hoped that
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the purchases by the 8.T.C. would sta-
bilise the prices in the market.

(Interruptions)

SHRI SURJIT SINGH BARNALA:
All types of objectlons are invited.
A lot has been gaid about land re-
forms. Many members spoke on that
and ecriticised the Janata Government,
Janata Party and our actions.

I may mention only that the Govern.
ment of India is commitied to speedier
implementation of land reforms than
it has been possible in the past, and
has made it clear time and again that
land reforms measures, as outlined in
the Five Year Plan, should be imple-
mented pincerely and with renewed
vigour. For the interest of the hon.
Members I may mention that there is
a Central Land Reforms Committee.
This Commitee had not mei for five
years. I called the meeting of this
Committee {n November to discuss the
matter with the various State re-
presentatives. And we had discus-
sions for two days

14.50 hrs.
[Mr. DepuTv.SPEAKER in the Chair]

1 may mention that about 1.2 mil-
Lion hectares of land have been ac-
quired as a result of ceiling laws,
both old and revised, and out of the
lands distributed so far 1.9 million
families have benefited Some refe-
renceg were made to the effect that
there have been very good perfor-
mances in some States, particularly,
Karnataka and Andhra Pradesh But
1 gee from the facts that it 1s nol so
Regarding Karnataka, only 8779 acres
were distribuled during the last year
upto November. Regarding Andhra
Pradesh s0 lar as the area declared
surplus is concerned, kindly see ihe
flgure, because Mr. Venkatasubbiah
spoke wery vigorously saying that
they have done very good work and
so on. Kindly see the figure. The
area declared surplus In Andhra Pra-
desh was 1548,183 acres; the area
taken possession of was 3,25,867 acres;
the area distributed so far upto 20.2.78
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was 1,73,182 acres only. This is the
performance. I have been asking the
Btate Governments and I have been
writing to the Chief Ministers to more
vigorously pursue land reforms. I
have been saying that if there is
any legal difficulty or legal snag, those
things should be removed by amend-
ing their legislations because every
State has its own legislation. I have
been doing all these things.

Also, the quality of land being ob-
tained through State legislations and
being allotted to the allottees is very
poor. Probably the worst types of
lands were being allotted. I have
writien to the State Governments that
they should improve the quality of
land. There have been complaints
that once land is allotted, the allottees
run away from those lands. This
should not happen. What can be done
with that type of land? We are try-
ing to improve the quality of the land
and giving proper support to these
people. So far a sum of Rs. 12 crores
has been spent. This amount had
been released to the State Govern-
ments for the purpose of providing
assistance to these allottees. In addi-
tion, the BState Governments would
provide assistance from their own re-
sources. All these things are continu-
ing. But, in 1978-79 the provision has
been substantially enhanced. While
it was Rs. 12 crores all these years,
this year we have increased it to Rs.
15 crores. So, this increased allot-
ment will go to their benefit,

My hon. friend Mr. Igbal Singh
made some points regarding consoli-
dation. Consolidation has been done
sp far in this country regarding about
44 million bhectares of land but this
iz not enough. This 18 to be pursued
in all the areas more vigorously.
Some objections were also raised by
some hon. Members from the Oppo-
sition. From the Opposition side, he
said that consolidation should not be
there. Why are you glving any prlo-

to this? Nobody gets any bene-
fit eut of it. This was wrong. Some
members have also spoken on it—some
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land. That is why consolidation s
necessary. The BStates, where con-
solidation has been done, have gone
ahead in agriculture. Theh, someth-
ing was said.

oft qeemy (sfegiT) - frgodew
fied aaf w0 gur ?

SHRI SURJIT SINGH BARNALA:
I may mention that also. They are
asking me about our performance dur-
ing the eight months from March,
1977. As far as the working of the
Janata  Government s Con-
cerned, in 1077, we have distribu-
ted 1,465,000 acres of land only in
eight months' time. This is what we
have done throughout the country.
(Interruptions)

SHRI VASANT SATHE (Akola).
Does it include the figures of Andhra
Pradesh, Karnataka and Maharashtra
also?

SHRI SURJIT SINGH BARNALA:
Then, Sir, some objections were raised
only for the sake of objection. I think
that type of objection was raised by
an hon. Member from that side. They
objected to our....(Interruptions)

MR. DEPUTY—SPEAKER:I There 18
no point for clarfication.

SHRI SURJIT SINGH BARNALA:
They objected to our policy of updat-
ing the land records. (Interruptions)

MR, DEPUTY-SPEAKER: .... Un-
less the Minister yields, you are not
going to get the floor. Nothing ig go-
ing on record.

SHRI SURJIT SINGH BARNALA;
As you know, we are trying now to
update sll the records. Landrecords
do not simply exist in the States. An
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objection was raised by a Member
from the other side that the land-
ecords should not even be updated, I
think there is some motive behind
hat; they were imputing motives.

‘Actually taking away the rights of
he fenants is being discouraged. In
what is being done is to put the
ants in the records. Now, you do
find any entry of tenants and you
0 not know who is cultivating the
and and the name of the tenant un-
ler which cultivation is being done.
Ve shall try to get the names in the
ecords so that, on the basis of it
he tenant can ultimately become own-
e of that land. We are trying to
ring uptodate the land records. I have
) hurriedly speak because so many
lings have to be said.

‘Ihen, something was said that we
€ not giving our full attention to
gall and marginal farmers and not
ough is being done. If I may men-
0N, the Government's policies  for
riculture and rural development are
ainly to benefit the small and margi-
al farmers, agricultural labourers
d other weaker sections of the com-
anity.

8o far, there are 1,820 S.F.D.A.
ks in the country. The provision
. them in the last year was Rs. 45
es only. But, this year, we have
reased them by Rs. 20 crores rais-
it to Rs. 65 crores and another
L of Rs. 50 crores has also been
arked for intensive block level
ining and development of 1,093
o0 blocks in the project area.
| another Rs. 50 crores are to be
ot in  those very areas which I
e mentioned earlier.

ding agricultural credit, I have
d that the agricultural cre-
licy of the Government is also
ited to benefit a large proportion
ie weaker sections of the farming
mity. State Governments have
ed to undertake special drives
role weaker sections as members
ratives. Now the policy is
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of universal membership. We want
that every farmer, every person, who
can cultivate the land, should become
a member of the cooperative society
so that he can have the benefits of
becoming a member of that society.
S0, we are encouraging that and we
are frying to improve thig society even
by providing some money. Steps are
being taken to reduce the rate of inte-
rest charged by the institutional credijt
agencies. The scheme of differential
rates of interest operated by commer-
cial banks has been extened to cover
the entire country. Under this schem~
loans are available for certain  prio.
rity groups, including small farmers
at 4 per cent rate of interest. So, this
is also being done. I may also men-
tion that the quantum of agricultural
credit given by the co-operatives and
commercial banks now amount to Rs.
2000 crores. In this the share of smali
and marginal farmers is about 35 per
cent. But I am not gatisfied with this.
That is a smaller share considering
the number and the area of land they
hold. We are trying to improve upon
this figure and try to give more faci-
lities to the small and marginal farm-
ers. i

15.00 hrs,

bl

Mention was made regarding ‘he
fertiliser prices by some of the Mem-
bers. I may mention that we have
already reduced the retail price of
Urea by Rs. 100 per tonne last year
in October. The Government have
also given a number of fiscal conces-
sions like reduction in the excise duty
on Single Super-phosphate and Triple
Super-phosphate and import duty on
phosphoric Acid, countervailing duty
on Mouriate of Potash, concessional
rate of excise duty, reduction in the
prices of raw materials and grant of
subsidy of Rs. 1250 per tonne on P,0;.
These were the concessions given for
the fertiliser by which the prices have
been reduced.

Now, a study has been made recent-
ly by the National Council of Applied
Economic Research. The study has
shown that in many States small and
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marginal farmers were using larger
quantities of fertiliser as compared o
medium and big farmers. This is the
result of the study. It has been said
that the benefit of the fertiliser does
not go to the small farmer but the
study reveals that this benefit also
goes to the smaller farmers and it
is probably larger farmers who are
not able to utilise enough fertiliser
in the whole of their lands but
the small and marginal farmers
can utilise fertiliser in their entire
lands, which may be half-an-acre or
one acre each. We had also made
efforts to increase the consumption of
fertiliser by initiating fertiliser pro-
motion campaigns in 68 districts dur-
ing Kharif 1977 and in 75 districts
during rabi 1977-78. I am glad to
say that our efforts have helped in
substantially raising the fertiliser con-
sumption in our country. It is not
only that we are encouraging the
chemical fertiliser but we are en-
couraging the organic manures also
and for that we have taken up a big
programme for the development of
local manurial resources including the
production of rural and urban com-
posts, green manuring, sewage and
sullage utilisation, setting up of me-
chanical compost plants and installa-
iion of gobar gas plants. I might
mention here that 205 million tonnes
of rural compost is likely to have
been produced during the year 1977-
78.

Another new introduction in the
country is the Janata bio-gas plant.
So far, there has been only bio-gas
plant which costs much higher than
the Janata bio-gas plant. With the
introduction of Janata bio-gas plant,
the cost of the new gas plant would
be only half of the previous gas plant.
Experiments are being made in some
areas of U.P. where it has been found
that its cost would be only half of
the previous one and the new Janata
bio-gas plant is producing the same
amount of gas as produced by ‘the
conventional bio-gas plant. We are
trying to encourage this.
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It was mentioned that I have not
said enough in my report about the
fisheries, Full six-pages have been
devoted to the fisheries in the repoct.
The hon. Member who mentioned this
is not here and he has not seen ik
The country’s exclusive right over the
economic zone comprising 200 miles
of our coast has placed at our dis-
posal vast resources. We are making
an all out effort to exploit the waters.
So far other nations have been ex-
ploiting our waters. Almost all the
nationg have been exploiting. We can-
not say only Japan or only South
Korea or Taiwan are exploiting our
waters. We cannot name anybody.
Almost all the countries of the world
were exploiting our waters. Now,
certain Members have shown appre-
hension that if we give licence to 200
travellers, as is being thought out,
well there might not be any fish left
in the sea after sometime and our
fish catch will be depleted. So, these
who are in the habit of eating fish
will not find enough fish. I do mo
know how they arrived at this conclu-
sion. We have very wide  sources
of sea-food. The whole of Bay of
Bengal and the whole of Arabian Sea
require exploitation by our vessles:
which we do not have enough. So, we
are trying to encourage bigger vessels
we are encouraging trawlers and me
chanised fishing boats also but all the
same we have in mind the interests
of the conventional fishermen, tradis
tional fishermen who have been il
this profession for centuries. We are
watching their interests also and fof
that purpose we plan to fix certail
areas for their exploitation. From thi
coastal line up to 5 miles into &
sea, only conventional and tradition
fishermen with their small catamaral
efc. will be allowed; from 5th mils

sed boats will be allowed and beyo:
that trawlers ete. will be allowed @
the whole of open sea will be explol
ed by big mother ships. So, we a
trying to do that and similarly
are trying to increase the inland fisl
ing also. It may not be liked by sof
hon. Members but some Members
it very much.



<ation and the hon
please note that last year, for rural
<electnification, we had provided omly
Rs 185 crores and this year we have
increased 1t to about Rs 207.0 crores.

that the village Lfe mught becoms

Something was said regarding de-
sert development. Shri Amnt Nehata—
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in demand in all countnes and every-
day I am receiving letters from ather
countries who need assistance from our
agricultural scientists. All the lig-
nmitaries who visit our country, wvisit
some of the institutes also and they
are so much impressed by the work
that is being done in our mnstitutes
and they have all the prase for our
scientists and that is why we are try-
ing to increase the allocation for agri.
cultural research also. This year, it
1s going to be about Rs. 82 crores. 1
would like to give the facts in this
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[Bhri Surjit Singh Barnala]

in the House, Shrimat! Jeyalakshmi.
8he is now present in the House.
She said: “Southern States are

rice producing States, you are
not bhaving institutes there, you
have institutes in Cuttack, in West
Bengsal and in Bihar. Why don't you
have Institutes in Andhra Pradeab,
Tamil Nadu, etc?”

I may mention for her information
that the Headquarters of the All-India
Coordinated Rice Improvement Project
is located in the campus of the Andhra
Pradesh Agricultural University, Hy-
derabad; not only the Institute, hut
the headquarters also. We are also
establishing there a National Rice Com-
munication and Training Centre in
order to provide in-service tralning
to senior extension personnel. In addi-
tion to the main Centre at Hydera-
bad, there are also research centres
at Marateru and Warangal under the
Coordinated Project. The .Andhra
Pradesh Agricultural University {tself
has several centres of research. In
Tamil Nadu, there are major centres
of rice research at Coimbatore and
Aduthurai. In addifion, there are also
several other centres for rice research
including one at Madurai, both with
the Agricultural Unmiversity and the
State Department of  Agriculture.
Similarly, in Kerala, major centre is
at Pattambj and there are a few other
centres including one at Morkambu.
There are so many centres and that
is why with all this scientific research,
we have been able to make a break-
through in rice production also. As
1 was mentioning, rice production is
going to exceed 50 million tonnes and
1 hope we will be able to stablise it
We require improvement in the eastern
States of Assam, Onssa, West Bengal
and Bihar. In West Bengal I am
happy that some improvement has
been made.

SHRI D. N. TIWARY (Gopalganj):
What about the defects in the ICAR?

SHRI SURJIT SINGH BARNALA:
It is a very lomg subject, whether
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there are defects or no defects. It bas
been the subject of debate for a loug
time in this House not only this year
but for many years. For the last three
years at least, I know this matter
has been going on.

Something was said about Japan
Figures were given and a study made
by our hon. member, Shri Nana Desh-
mukh was quoted hereby my collea-
gue. He guoted from page 8 of that
report:

“The couple owned that land, a
total of 1 1/2 acres. On this one
and a half acres, the couple—they
have a son and a daughter who

donally help—prod 18 toas
of rice and as a second crop 24
tons of tomatoes. The produces
US $30,000. The inputs, apart from
their labour, cost US $ 6,600...."
o

6,600 dollars means Rs. 50,000. For
1 1/2 acreg of land, the inputs a:e
Rs. 50,000. How can we do that? How
can we compare with them? The
yield is 18 tons, which is not a very
high yleld for an input of Rs. 50,000
on 1 1/2 acres. These figures are
not comparable at all. These cour-
tries have been progressing for a long
time and we are in the line now.
We are making headway and have been
able to achileve success.

In conclusion, may I say, our agri-
culture is now entering a new era—
an era where we can embark avoon
better to sclentific land and water use
planning and also work for an accele-
rated advance in production and pro-
ductivity. The present average low
yleld in many important crop plants
is, in my view, one of our important
assets since the scope for rapld pro-
gress is consequently greater. In the
new era of accelerated growth, we
should pay equal attention to improv-
ing prodvction and to generating more
income and employment, particularly
for those below the poverty line.

force for generafing more jobs and
income in addition to more and better
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quality food. We shall bend our
energleg during the coming year t
achisve this triple goal of agricultural
growth. Additional jobs and income
can be generated only through diver-
sified cropping patterns, introduction
of mixed farming involving appropriate
combinations of agriculture and ani-
mal husbandry and agriculture and
fisheries. Steps have already been
taken for launching, Phase II of
Operation Flood’ which is expected
to help 10 million rural milk produc-
ing farmlies. We are also planming
10 expand our efforts in the area of
post-harvest technology so that value-
added products can be prepared in
the village itsel! before the primary
produce is sent out of the village.

While we are legitimately proud that
we have build up a substantial grain
reserve resulting in the total stoppage
of imports and we are also sharing
some of our reserves with friendly
countries, we should not forget the
fact that large numbers of children,
women and men still go to bed hun-
gry in our country. They do not have
enough food. So, for providing food
to these people who cannot get work
or employment, we have a programme
which was initlated this year known
as Food-for-Work Programme. It has
been introduced in many States in
Some States have taken

done in West Bengal, jn Orissa and
in Assam. Some work is being done

SHRI SURJIT SINGH BARNALA:
Yes, you have it. I am inviting all
of you.
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SHRI SURJIT SINGH BARNALA:
Then, probably you don't know what
it is. So, for this year 1976-79, for
the comung year, we are providing 10
lakhs of tons of wheat free to the
States for generating employment for
these people. This, I would gubmit, is
a big achievement again. This food
goes free from us to the State Gov-
ernments and the State Governments

generate employment by using this
food.

SHRI VASANT SATHE. For un~
employed people. Is 1t not?

SHRI SURJIT SINGH BARNALA:
And I may submit for the information
of the hon Members that whichever
States wanted this, we have been pro-
viding this food-for-work to them n
the quantity they need.

Now, food, as you all know, is the
first requirement of man. I wouwld,
therefore, appeal to the hon. Members
to ensure that politics is kept out of
food production and that every one
of us, irrespective of political affilia-
tions, contributes our best to develop-
ing & National Food Security System
That is the need of the day and it is
based on improved productivity of
both plant and animal products, grea-
ter stability of production, safe sto-
rage and better processing of produce,
and above all, equitable distribution.
That is also needed. Now, distribu
tion, I would submit, in spite of
efforts is not equitable. There are
people who do not get enough fooq,
as I have mentioned. We are trying
to have equitable food distribution In
the country. It is to this task that
my Ministry and I propose to bend all
our efforts and energles during the
coming year. 1 am very grateful to
all the hon, Members and also to you,
Sir.

SHRI VASANT SATHE: Mr. De-
puty-Speaker, Sir.
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[The Deputy Speaker]

Only, Mr. Ganga Singh, I am told, was
assured that be would be allowed to
ask questions. Now, Mr. Ganga Singh
may ask.

SHRI VASANT SATHE: Sir, I was
assured by the Speaker this morning
about one matter which I wanted to
raise,

MR. DEPUTY-SPEAKER I am not
aware of 1t

SHRI VASANT SATHE: Sir, he had
said that I could do it at thus time
when he comes Kindly allow.

st vy fug (wdY) - aweflr wor-
sww wgrea, & sieft e & ow -
w<or W< g fr ooft aw g g
w1 s fggea & w3 § WX 0%
w0 59q %1 v gt § ) fgwrw
wiw & gt fodr F xwer wy-
wam gt & wre wer yawr der i §
ot gfrat & frelt oft e @ wvar 31
& wrvfin st oft @ ag wmaT A
i vout T2 W1 o vt ¥ farg
ot wre §  ETEE ¥ ey W
oifesy § | wge ol F e 4
frar war § oY T &xt fenr o
wwar & e g wé A wrf e
Y @vit | '

ety ame forwds wn & o eqieer
wgem, 7 § fie drdror & A st
**“rmt m MJ
frgemer ¥ wet Y Y § AT g e
e sw dre s Wit wreli &
¥ woit ¥ geft &, o wawy geofifer
w3 ¥ fag woft off o war groer
L {3

JUEW WP ¢ W AT W
e
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e dy ety o g § ?
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WTT | g T G W 67 qwre
Tod g 7 & s amgar p e e
reet fads fmmesr qw #F §f dat grar
& 1 o g o 122 Frrerwrent § 9@ www
¥ fewft aw o & e er Wy
o § I Eww gy afor RS
3w arew "y fawd | s W wod
o feamr e fag S rer s @ 7
whfw ware e 2 7t frem A e
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T R quar wgeT g (wrwnr)

*Not recorded.
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the proceedings of the House. Bvery
one of you has spoken. I am sorry
Members who have already spoken
wre again getting up. Please.... Mr.
Gl-nﬂsiuh.takemmt (Int-ur-
ruptions) I am addresging those Mem-
bers who have already spoken.

SHRI VASANT SATHE (Akola):
There js an advertisement jn the
“Statesman” of 22nd April about the
Indian Agricultural Research Insti-
tute, wherein they have invited appli-
cations for admission to the M.Sc.
and Ph.D. programmes. It has been
a long-standing grievance of persons
~students ag well as persons on the
staff of this Institute—that although
it is an egricultura] research institute,
is amazing that out of 236 faculty
members, only 35 are Agriculture
graduates Out of the 15 heads of
departments, 12 are mnon-Agriculture
greduates. And the same iz true
about directors and joint directors.
It is because of the policy—right from
the beginning, the floodgate was open-
ed in this Institute for non-Agricul-

search Institute. Where else will

they go, if persons of the other dis-
ciplines like M.Scs and others are
allowed to come and dominate in the
Indian Institute of Agricultural Re-
search? I would wmequest the hon.
Minister to clarity this,

SHRI SURJIT SINGH BARNALA:

e frd widwrw @t €, g W
A B et we G ww
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oy i3 ¥T P veelt WY Wy W,
ot wrew )

This matter came to my notice re-
cently when g Minister of Kashmir
brought it to my notice, because hop
is being produced in Kashmir valley
and also in some areas in Himachal
Pradesh. Hops are being imported
earlier aleo perhapzs. He told me that
we should not import hops because
we are producing them in the coun-
try I am enquring into the matter
as to what quantity |s required after
the introduction of the new policy....

SHRI VASANT SATHE: Going off
beer?

SHRI SURJIT SINGH BARNALA:
I will find out how much hops are
required and how much we are pro-
ducing. Then I would be able to
take some decision,

Institute in Kullm.u', we are trying
to improve the quality. But the

States should also do their part.
AN HON, MEMBER: We want your

help. .
SHRI SURJIT SINGH BARNALA:

We will give You help, if yoy meed
it, but not just mow.

MR. DEPUTY-SPEAKER: Wot on

* tire floor of the House.
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SHRI SURJIT SINGH BARNALA:
Shri Batbe was showing some adver-
tisement, which I have not gone
through. I do not know what it con-
tains. He says IARI have invited ap-
plicationg of those who want to have
admission in the M.Sc. and Ph.D.
in ugriculture. Though IARI is basi-
cally a research institute, it is an
educational institution also Post-
graduate agricultural education is
given there.  They have regular
classes and they admit g certain num-
ber of students. He was saying there
are some people who are in the facul-
ties. I did not exactly follow what
he was referring to.

BHRI VASANT SATHE: Even in
the admission of students, non-agri-
cultural gradustes were encouraged
to get into this withough it is meant
for agricultural graduates,

SHRI SURJIT SINGH BARNALA:
For M.Sc. Agriculture classes only a
graduate who hag done B.Sc. Agricul-
ture is eligible; nobody else can go
in for that. Similarly, for Ph.D. in
Agriculture, only those who have
done M.Sc. in Agriculture can apply.

MR. DEPUTY-SPEAKER: TUnless
he has done boteny, he cannot go
there,
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SHRI SURJIT SINGH BARNALA;
I think I have replied to all the

questions.

MR. DEPUTY-SPEAKER: I will
now put all the cut motions to the
vote of the House.

All the cut motions were put and
negatived.

MR. DEPUTY-SPEAKER: I will
now put the Demands to the vote of
the House.

The question is:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account
shown in the fourth column of the
Order Paper be granted to the
President out of the Consolidated
Fund of India to complete the sums
necessary to defray the charges
that wil] come in course of payment
during the year ending the 31st
day of March, 1979, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 1 to 10 relating to
the Ministry of Agriculture and
Irrigation.”

The motoin was adopted.

Deimands for Grants , lg';Bmugrm m Ministey of Agriculture and Irrigation

No.of Name of Demand Amount of Demand for Amount of DmndforGrm
Demand Grutnnmmwwd by voted by the House

on 16-3-78

] 4

Revenue

Ra.
1 Department of Agriculture 4@,71,000
® Agiclture . . . 357847000
9 Fisheries . . . . 5,54:31,000
. wwnm “‘ 17,12,30,000

Capital Revenue Capital
Rs. Rs. R
2,13,54,000

97,62,03,000 178,52,37,000 488,10,15,000
5,60,44,000  27,71,57,000  08,47,90,000

1,31,04,000 B3,61,51,000  6,03,29,000
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5 Forst . . . .  B572,19,000 63,75,000  28,60,95,000  3,18,75,000
6 Department of Feod 78,08,54000  6,82,77,000 g391,42,70,000  g1,63,83,000
’ m;.‘” le 48,47,86,000 412,971,000  242,39,30,000  20;64,58,000
. nm&“m 2,12,000 10,58,000
® T”w:&”&‘ﬁ‘ﬁﬁ';.ﬁ' 11,9,05,000 58,99, 75,000 .
10 Departmentof Irrigation . 4:19,94,000 1,45,15,000  27,99,67,000 7/25,78,000

DEMANDS FOR GRANTS, 1076-70—
contd.

MmasTRY OF HOME AFFAIRS

MR. DEPUTY-SPEAKER: The
House will now take up discussion
and wvoting on Demand Nos. 47 to
57 relsting to the Ministry of
Home Affairs, for which eight hours
have been allotted.

Hon. Members whose cut motions
to the Demands for Grants have been
circullated may, if they desire to
move their cut motions, send their
slips to the Table within 15 minutes
indicating the serial numbers of the

cut motions they would like to move.
Motion moved:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account
shown in the fourth column of the
Order Paper be granted to the
President to complete the sums
which will come in course of pay-
ment during the year ending the
3lst day of Murch, 1979, in respect
of the heads of demands entered
in the second column thereof
against Demand Nos. 47 to 57 re-
lating to the Ministry of Home
Affairs.”

Demands for Granis, 1978-79. in rspct f Misistey of Home Afeirs submittd 1o th vote of

No, of Name of Demand Amount of Demand for Grant Amount of Demand for Graat
Demand on account voted the submitted to the vote
on 16-3-19 of the House
1 2 . 4
Revenue tal Revenue T
Ra. Oﬁ Ra,
47 Mimistry of Home Affairs . 41,40,000 . 2,07,00,000 .
48 Cabinet . . . . 21,39,000 1,06,98,000
Department of Personnel
0 N Administrative
. R . 1,28,80,000 . 6,19,08,000 .
o Jelie . . . . 964394000 1,01,67,000 1Be,19,78,000 6,08,33,000
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g1 Ceosws . . . . 86,63,000
sz Other diture of the
Minutry of Home Affurs . g1,76,58,000
g Deli . . . . 2367,78000
54 Chandgath . . . 3,50,64000
55 Andamand and Nico
Iilands N ' . 4,16,27,000
56 Dadra and Nagar Havel 42,41,000
37 Laishadweep . . i B4,63,000

433, 14,000
14,15,34,000  149,56,50,000 w
14,64,33,000 118,38,92,000  73,21,64,000
1,61,87,000  17,98,23,000  B,09,32,000

2,24,50,000 20,81,36,000  11,29,48,000
42,76,000  2,12,03,000  2,13,70,000
81,76,000  4,23,17,000 1,58,78,000

wit weRy &S (seveT) ¢ JuTSRW
iz, g fafaey ot fenren T

4T e Ty qF 2 §7 ¥ Ay
AT ST § i wrer o dw e
Ty T A & e Y oA Ay ety
eveaN oy Sagafi ey W
g fe wad fag aar ardl fadre
€ ar gt arfewr fedare €1 T
S R o gfer ¥ ¥ 7 v oy
e g g 1 e afe are gr art far
#t Rwdl, ot ave ereenf) e wre
ot sqweqr ¥ ferafr o a@ ¥

wx § av wma, fed amw wr fogfa
ﬁ.m‘iﬂmm‘ﬂ*“ﬁ-
et Faft wrogrg

Y FO ) 7% W ST 4 oY 8
T IO ¥ W A e et
Ry Foachowe gee Bt
& ag frvrer & P ¥ wre =y
&t worr frgree s § o
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% R quAT whyeT B, W At g
o & a1t wro g e e A
T 375 § q ATy O e feg
gt oo To {m)"ﬁﬂ'ﬂﬁ
fier wyri, qug rr awi ¥ e A
¥ 7 AU, O 39w S 22 R
¥ oA fRd | SEET IFA qIC TN |
Wit aF qafow o7 g & Wk
qNET ALY AT | AGE AT TF INE WY
g wgd § R qEd O o wmR
qTHR o i §, Sifaferw wéc ved
1€ qwar Ay omar | T fawre dar

!

A

3

3
237 %
1434
131244

o
¥
3

3 §§a
T
53553-3
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1221349

dur ¥ ot uTy 3w T emdr el | qw
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ot g it § e F it K, W
wy € it o gaed frar srreT €0 e
suret ¥ St g & 1 W ¥ e
frar g arw w7 1 & qw & ook onfie
qifle wr eerer =t wrar wrgarr | ¥
sy grer o § fie o owr e ¥
guT 99 & fog wgt AW W wewr
wut fir §wt wY §or ATEE WY e sreen
tawfoamm8 i merr o fe
qefedr forrdr § €7 *Y o @t aut @,
TE FE FT OIET AT IT WY 1 9 vyt
wrearr § ° G Y sy e §
o I Y dedt ¥ gk, gl o gk,
foe wmT 3w w7 aadw vk £ 1 gt
fromfa & oo wr gur 7w W
Y frifew ore W wIfgg | wwr o
S frowmr afes e starew
wit Iuir W wRrer ? Y o & ot
fifew v o ow oy oty § fie ax
firterfeat wr fww aft §, owrflfy
wt fawe & | Y o1 TR W @ W
fifen vk Y AT WL EEY ¥ vy far
ar W€ frdfew drord ¥k & ) Afiewr sy
sitfien oy € sfrewrE Arfae dond
o mft forg wire e ang vt @Y vy
£ o frdfow g dee ¥ 'wire

e any & o aad wwd vy | P
qw X o @ S g af, i .
FongT g av Wik guT Wy gY ot e
wr gform w1 Gzt T
Tt et fed groe A fr e ot
YT | (™) wre agi e
genfr ae ¥ vt wkt § 1 tw W qurow
§xufog ¥ arw et o i + o gumed
fe wrr gfie &Y sedie dtwg
w17 Svw  fowed € oY wor g 1
St ofie arefiorer I wre xad
fog ey | s g f B @ e
e § § W e e ot ol ¥
€+ (wwww) ot o e wom
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[t wefr 3]

et B 7 WY AWy AT W W
fofe ezt § ) e S W
w § 7 e ff aay § ¥fer gow
ok # } wwr v § 7 A i arr § )
& QT w7 T et ¥ g
ag awdy gf 7 W wIw A 9
war gk & 7 wre wew fedrfaer wo
gt § foraw faq e g g A
[ AThr ¥

Q% RO TR ¢ T IEe AT
T 7 ¥ Trrwe Y a4t ?

oft weper Wl : &3 yawr ¥ Wy

fie % ¥ warw ¥ wff o vy § fv W
et § o wY et ot @ | Fe F ger
£y ot qur ? & ooy gg gETA ¥ T f
fis gt & T g | Y ax A
vt ewm g wifgy 1 fred e
gt ¥ I dra qT e w1 o wor Ty
e sft sreroft wrk aoer i i €
A g €7 N awi & fag
oy WY G o 9rsr o A
fie qf @) aAronoft Wk W @A
furfereze o o ek ¥ 105 wrafil §
s fiea | g oo g of s Firferee T
q v ot o weT ATy |

MR. DEPUTY-SPEAKER: You
have only three minutes.

SHR! VASANT BATHE: I will
take only five minutes. I want to
guote from this famous book “All
the Janata Men” written by Janar-
dhen Thakur., He has &lso written:
“All The Prime Minister's Men, 1977".
On page 60, it says:

“In the 1957 elections, Chaudhuri
Charan Singh escaped defeat in his

mdwdmlmuwhﬂ

a few hundred votes. One of

contestants was a Harijan, uu-t
have been g queer fish to have had
the temerity to challenge the
‘dictator.” Soon after the elections,
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the Harijan was found murdered
and a number of Jats were alleged-
ly involved in the case. The Gov-
ernment, however, withdrew the
case after Charan Singh became
;h:hgmwnlﬂero!l}thrht

wit WYo wewr fog wgw & a ¥
% G 66 < frar § ¢

On page 86, it is said:

“In the meantime, an interesting
case throwing some light on Charan
Singh’s Government had come up
before the Allshabad High Court.
Justice G. 8, Lal had admitted a
writ petition against the appoint-
ment of a Government Receiver at
Raza Buland Sugar Factory of
Rampur. The petitioner had point-
ed out how the factory had been
put to a loss of Rs. 30,000 per day
after the appointment of the Re-
ceiver. The total dues of the fac-
tory had gone up from Rs. 6895

lakhs to Rs. 117 lakhs.
‘“The man whom the Charan
Singh Government had appointed

as the Receiver was Cane Inspector,
Man Singh, the ‘honest brother’ of
Chaudhuri Charan Singh. No
action could be taken sgainst him.”

I am pointing out that this is the
type of men you have encouraged,
and now you expect that justice
would be done by them.

On page 114, it is said:

“When Raj Narain went to the
SSP convention at Sonepur (Bihar)
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It is said, further, on page 117:

“Yadav, w confident of Raj
Narain, had been once picked up
by Excise officials from a first class
compartment at Howrah Junction
on charge of carrying contraband
drugs. Several close relatives and
friends of Raj Narain were on the
list of operators active on the Indo-
Nepal border. One of the suspects,
a former SSP worker of Gorakh-

pur, now adorng a Cabinet post in’

U. P. A brother of Raj Nerain,
alleged to be a notorious bully of
Banaras, was frequently seen at
the Bihar-U. P. Excise checkpost
through which enormous amounts
of contraband items flow. An ex-
cise Inspector, who was suspended
on the charge of ganja-smuggling,
hed surprisingly close connections
with Raj Narian. It was perhaps
because of hus links with these men
that he was repeatedly charged by
his partymen for ‘complicity with
ganja-smugglers’.”

We read that Rs, 1 crore worth of
hashish has been found. Try to
see if there is any link with these
people.

You want to establish law and
order in this country. The Home
Ministry has failed totally on the law
and order front and also on the front
of giving ion to the innocent

- citizens, to the common man, of this
country, If this is what goes on—
black-marketeery and

E
-1
E
f
;

VAISAKHA B, 1000 (SAKA)

Home Affairs s

I really wish Chaudhurl Baheb a
very quick and speedy recovery; I
Wish him a Jong und healthy life.
But here I would definitely want
%o say, as far as the Home Ministry
Is concerned, that if you want to
Create confidence in the country about
the working of the Home Ministry,
the only way in which it can e
done is for Chaudhuri Saheb to step
down because he hag wasted  the
time of this country on non-lssues,

SHRI G. M. BANATWALLA {Pon-
nani): I beg to move:

“That the demand under the

head ‘Ministry of Home Affairs”
be reduced to Re. 1"

[Failure to control increasing
anti-minority violence in yeveral
parts of the country (1)].

“That the demand under the

head ‘Ministry of Home Affairs’
be reduced to Re. 1.”

[Failure to have expeditious
judicial enquiry into anti-Muslim
disturbances at Varanasi especi-
allv inview of the alleged hibh-
handedness ang  partisan attitue

of the guthorities and the police
officiale (2)].

“That the demand under the
head ‘Other Expenditure of the

Ministry of Home Affairs’ be reduc-
ed to Re. 1.”

[Wide-spread discontent among
Muslims in particular regarding
the Minoritieg Commission es-
pecially with respect to its un-
satisfactory  composition and
failure to appoint one from
among  Muslims—the largest
minority—as ity chairman (22)].

“That the demand under the
head ‘Other DExpenditure of the



379 D@rMin of AFREL 35, 100 Homs Affeirs 388

[Shri G. M. Banatwalle] mmammu:
Ministry of Home Affairs’ be reduc- -Rarnataks border dispute
od o Re, 1" the reseniment among the pegple
living in the border aress as 2
[Ineffective powers and autho- result thereof (7)]
ﬁ;“””;‘]“mm “That the demand under the
head ‘Ministry of Home Affairs’
“That the demand under the Bu igsduced by 1. 8-
head ‘Other of the [Failure to provide assistance
Ministry of Home Affpirs’ be reduc- to the families of the martyrs of
«d to Re. 1." Maharashira rvegion partieularly
of Nanded district and EKundhar
[Need to give the Minorities Taluk of Maharashtra, wha laid
Commission an independent and down their lives in Hyderabad
“Phat the demsnd under the freedom fighters (8))
head ‘Other Expenditure of the “That the demand under the
‘Ministry of Home Affairs’ be reduc- head ‘Ministry of Home Afairs’
«d to Re. 1.” be reduced by Rs. 100"
[Pailure to recognise the suffe- [Indifference shown towards 35
rers of Mopallah Rebellion as martyrs of Hyderabad Libera-
freedom fighters (25)]. tion Btruggle belonging to Kal-
bali village in Kendhar Taluk of
“That the demand under the Nanded ddistrict jn Maharashtra
head ‘Ministry of Home Affairs’ ]

be reduced . 1"
to Re 1 “That the demand under the

[Indifference of the Govern- head ‘Ministry of Home Affairs’
ment to serious communal vie- be reduced by Rs. 100.”
lence at Sambhal in district Fail
Moradabad and failure to hold s 5 1l ontie = fie pecie
judicial probe (48)). fighters and martyrs of Mehazash-
“That the demand under the tra (10)]
head ‘Ministry of Home Affairs’ PROF. SHIBBAN LAL SAKSENA
be reduced by Rs. 100.” (Msharajganj): I beg to move:
[Deteriorating law and order “That the demand under the
situmtion especially in Delhi (87)1 head ‘Ministry of Home Affairs'
be reduced by Rs. 100.”
SHR1I KESHAVRAO DHONDGE
{Nanded): 1 beg to move: [Failure to increase the pension
of freedom fighters to af least
“That the demand under the Rs. 300 p.m, in view of more
head ‘Ministry of Home Affairs’ than 50 per cent rise in cost of
be reduced to Re. 1.” living since 18tk August, 1975
(5)]
[Failure of the Central Gov-
ernment to settle the border pro- SHRI MANORANJAN BHAKTA
blem between Maharashtra and (Andaman and Nicobar Islands); I
Karnataka (3)]. heg to move:
“That the demand under the “That the demand under the
head ‘Ministry of Home Affairs’ head ‘Andamen and Niccber Is-

be reduced by Rs. 100. lands’ be reduced by Rs. 100.



lands’ be reduced by Rs. 100"
[Need to increase the wages of

“That the demand under the
head ‘Andaman and Nicobar Is-
lands' be reduced by Rs. 100.”

[Fadlure to develop Greater
Nicobar Island with proper infra.
structure as free port, Like Hong
Keng, Singepore, in the Union
territory of Andaman and Nico-
bar Islands. (30)]

“Thet the demand under the
head ‘Andaman and Nicobar Is-
lands' be reduced by Rs. 100.”

{Failure to provide popular
admimstrative set-up like Arune-
chal Pradesh in the Union terri-
tory of Andaman and Nieober
Islands. (31)]

“That the demand under the
‘Andaman and Nicobar Is-
lands’ be reduced by Rs. 100.”

“That the demand under the
MIMgudNimmm
be reduced by Rs. 100.”

[Failure to remit the colenisa-
tion loan spent for the rehabilita-

tion of erstwhile East Bengal mi-

Islands. (35)]

“That the demand under the head
‘Andsman and Nicober Islands’ be
reduced by Rs. 100"

[Failure to provide employment
to the educated unemployed in
. the Union Territory of Andaman
and Nacohar Islands. (38)]

“That the demand under the head
reduced by Rs. 100."

poor people in the Union territory

of Andamap and Nicobar Islands.

(311

“That the demand under the head
‘Andamen and Nicobar Islands' be
reduced by Rs. 100"

[Need to improve the Inter
Island Shipping Service in the
Andamen and Nicobar Islands.

(38)]

“That the demand under the head
‘Andaman and Nicobar Islands’ be
reduced by Rs. 100.”

[Need to enquire into tha atro-
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{8hri Manoranjan Bhakta]
“That the demand under the head

‘Andaman and Nicobar Islands' be
reduced by Rs. 100"

[Need to restore all agricultu-
ral land auctioned during Emer-
gency to the original allottees in
the territory. (40)]

“That the demand under the head
‘Andaman and Nicobar Islands’ be
reduced by Rs. 100.”

[Fallure to provide drinking
water {o the villagers of Ferra-
' Cldﬂ-blllmi. Dlﬂdl.l.lpolﬂ'l,
Namunaghar, Wandoor, Ograbraj,
Fathargadda and Kalikat in South
Andaman, (41)]

“That the demand under the head
Andaman and Nicobar Islands’ be
reduced by Rs. 100.”

[Failure to provide drinking
water at Kadamatalah, Shantanu,
Bakultalah and Sabari in Middle
Andaman and Aerial Bay Madhu-
pur, Kalighat and Kishorinagar
in North Andaman. (42)]

“That the demand under the head
‘Andaman and Nicobar Islands’ be
reduced by Rs. 100.”

[Failure to regularise N.M.R.
Mazdoors of P.W.D. working for

more than three years in the An-
daman. (43))

“That the demand under the head
‘Andaman and Nicobar Islands’ he
reduced by Rs. 100.”

[Failure to grant Jungle allow-
ance/Camp allowance to the maz-
doors working in the remote areas
in the territory. (44)]

“That the demand under the head
‘Andaman and Nicobar Islands’ be
reduced by Rs. 100.”

[Failure to provide selection
grade to those employees having
no promotional channel in the
Union Territory of Andaman and
Nicobar Islands. (45)]

APRIL 25, 1876
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Whmmmw
and Nicober Islands’ be
Mueulbylh.lw.

[Need to restructure the pay
scale and create promotional
channel for the Police Radio Ope-
rators in the Andaman and Nico-
bar Islands, (46)]

“That the demand under the head
‘Andaman and Nicobar Islands' be
reduce by Rs. 100"

[Failure to construct roads from
Shamnagar to Diglipur, Ramnagar
to Kalighat, Kishorinagar to Dig-
lipur, Rampur to Karmatang,
Tugepur to Chainpur, Shoal Bay
to Shoal No. 7 and Camorta to
Derin in the Union Territory ef

SHR:! GIRIDHAR GOMANGO (Ko-

raput): I beg to move:

“That the demand under the head
‘Ministry of Home Affairs' be reduc-
ed by Rs. 100"

[Need for reform of personnel
administration in tribal sub-plan
areas, (85)]

“That the demand under the head
Ministry of Home Affairs’ be reduc-
ed by Rs, 100.”

[Need for creation of All-India
and State Cadre Servives for tri-
bal areas such ag Indian Tribal
Service and State Tribal Service.
(88)1

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100."

[Need to select the officers in
key position for execution of tri-
bal development programmes in
district, sub-division and blocks
levels, (87)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”
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ﬂuhmrhidiam
of tribal sdministration gnd sug-
.;-:.m. reform in this regard.
{

"'natfh.d-n ungder the head
of Home be reduc-
ed by Rs. 100.”

[Need for the appointifient of
speclalists for the implementation
?:':p]lm programmes of tribals,

)

“That the demand under the head
‘Ministry of Home Affai's’ be
ed by Rs. 100.”

[Need to issue directions to the

States to change the administra-

tive set up in the tribal areas

where the machinery is not effici-

u(:;t;uﬁﬂmntﬂnpron‘mmas
)

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Ra. 100

[Need to change the police ad-
runistration in tribal areas to deal
with the problams of the iribals.
e1)]

“That the demsnd under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs 100.”

[Need to appeint fhe young and
energetic police officials and police
in tribal areas who can face the
difficulties in those areas. (92)]

“That the demand under the head
‘Ministry of Home Affairs’ be feduc-
ed by Rs. 100.”

[Need to create the cells in the
district, sub-divisign and police
stations to receive the complaints
drom the tribals and Harijans re-
garding -the aiwocities andl ‘harass-

mant i (§3)]
“That the under the head
‘Ministry of e Affaire’ be reduc-
“od by Re. 100.7,, {
""fokeed t6 provida actlities in 'the
police stations such as houdes,

VAISAKHA 8,7 190 ;6RAKA)
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telephones, and trapaport in
tribe] areas, (M)]

[Need to include the tribal po-
pulation having different tribal
Janguages in spoken fofm in Hn.
guistic minority gropp and dis-
cu-thegﬂ'nblemindstminﬂu
(98)] v

{Need fo infroduce the tribal

language In primary sehool level
as medium of instruction, (97)1

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to give help for the de-
velopment of Savara script inven-
ted in Gunapur, Orissa. (98)]

“That the demand under the head
‘Minisiry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to start Language Insti.
tute by the Ministry to give train-
ing to the officials about the tri-
bal languages, (99))

“That the démand under the head
N’.lnmyof!hmeamu’bem“c-
odhr.ﬂn. mp."
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[Shri Giridhar Gomango]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need for obtaining accurate
censug report particularly in tri-
bal areas. (101)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to conduct survey for
publication of separate census re-
port dealing with all aspects, so-
cial, economical, language, cul-
ture, religion, occupation of tri-
bals of sub-plan and outside sub-
plan areas, for greater details.

(102)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to appoint selected per-
sons for census in tribal areas who
know the language of tribals for
accuracy of census report. (103)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to publish All India and
State and District level census re-
port on tribals for administration
and development purposes. (104)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to provide more funds
to the States for tribal welfare in
the field of agriculture, irrigation,
communication and education.
(105)7.

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to prepare the reports,
showing the percentage of deve-
lopment at all levels in tribal
areas, (108)]

APRIL 25, 1978
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“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to advise the States for
effective implementation of Con-
stitutional provisions, laws, reso-
lutions and other Acts. (107)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to seftle all cases of tri-
bals and give justice to them by
providing the legal aid to the tri-
bals. (108)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to start the Panchayat
Samittee courts in tribal areas to
settle the pending cases in differ-
ent courts. (109)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to ask the State Tribal
Departments tq keep record re-
garding the cases pending and set-
tled and to make a report to the
Centre. (110)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to change the policy to-
wards tribal areas and tribal peo-
ple according to the need of the
tribal people, (111)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to earmark more funds
for tribal sub-plan areas from the
current financial year and to show
the separate budget head on tribal
sub-plan areas. (112)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100,”

-
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[Need to sponsor Central
Schemes in tribal areas with more
allocations. (113)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to re-constitute Central
Advisory Board on Tribal Deve-
lopment with immediate effect.
(114)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to provide more funds
for development of the tribal
areas. (115)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Hs. 100.”

~ [Need to start single-line ad-
ministration in tribal areas. (116)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Neeq to finalise the project re-
ports on LT.D.Ps. submitted by
the States. (117)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to check the diversion of
funds by the States earmarked
for tribal plan. (118)]

“That the demand under the head
. ‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to check the cut in allo-
cation by the Centre for the tri-
- - bal plan. (119)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100."

[Need to create Tribal Develop-
ment Reserve Funds in Centre and
States to reserve unspent money
for next year, (120)]

VAISAKHA 5, 1900 (SAKA)
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“That the demand under the head
‘Ministry. of Home Affairs’ be reduc-
ed by Rs. 100.”

[Neeq for review and revision
of schemes, programmes for
achievement of the sub-plan ob-
jectives. (121)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Failure to demand execution
of programmes for tribal welfare
by the States in time-bound pe-
riods, (122)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to earmark more funds
for sub-plan areas. (123)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to integrate the execu-
tive agencies in tribal sub-plan
areas for implementation, (124)]

“That the demand under th¢. head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to prepare the schemes
for economic upliftment of the tri-
bals. (125)]

“That the demand under the head
‘Ministry of Home Affairs’ be reduc-
ed by Rs. 100.”

[Need to strengthen the State
Tribal Departments to play the
role of main instrument of tribal
development in sub-plan areas.
(126)]

=t TTe fradt (Iwe)
HIAAT IR FRISd, AT HY AT
aferar 7t gfera 3, o 1 Frmfor sfirsfr
amgrer 7 frarar | ST AT B
o ATy #F @ & fau gfew #
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[ Trare P

faafor F7ar, I FT ITIT AT AIET
FAAT F AASFET FT AT JIETST FI
Fraq AT, afs a3 g@ #r am g
30 a9 IF FAF T FHRAT T AL FAHT
T ot 3T FI@ w1 ATAEAT fNANE Ar@ w7
HAAT FIHET F TIAAT AT | 9 F
F15 afwad= a8 oman | qfaat wiaw
o § 3T Gar 07 F4Y faw dury 9%
FAAT e F AT Af | AT SAar
qref #T FTHT F FIT 98 SHGHTT
gt g 5 #r w97 3o A ey aref
FT 5T RO AT STAGT FT ST FAI,
WA qfad Tadea AT gfaa 74-
T qgfe aqefr ar ey o et
#1 gfer ? oo Afas savarfoa game
FIT ATAT § | AT, T SOFAT ARA
o staan &1 o7 37 3w | g At fweEr
qrefifewsr qrdf FT T TFaea g §
Sa-74T gfem grir ar wraE 9rEf A
gfed gt | gara Gfaa fazan faear
FT g% Fg @1 & (% g7 ara &
TEAT AEF TAqT § | FHAC ATH R
sta-gat gfas w1 fanio s@r g, 7z
gam F97 Frfae Arar §

IUTEAE WEIRA, § qg AT AIAQT
fw o= FrA a;r'?t ‘trarwr FALH gw
w2 W 9 A F2, wiET wer 39 H
freraz ot 3 | WS gH ag SRR
g2 afF 38 i gszafa Fard ? A
2 Jg WIAd & A1e g zadr fourar 78t
ATed fF ST 797 F1 wgfad aqaT
FT @I & A AT FAar &1 9faq 97
fawara agf 7z mar & | #@Tw gW Ag
sy & fF 91, 7z, =64, zan, 3
T ATISHT FT T2410 g1 W@l g | 37
30 91 aF FaT R 1 Far fFar ?
gy afafag fFar gfaa #1, o™ g3
7g 9T ATEd & | gAIX WA TH
Het ST F A=ST AE § AL IF T fw

APRIL 25, 1978

7z AT FT IM 2 AT =W H qrFaq
Az fgam, 4T arg a1g 75 w7 gHar |
afz gn 3o § Arwqifas gars w1 fAafr
FCAT =80 & ar g9 fgar & faaw
@Al a3 A afz gw fgar =meq €
ar g9 Adaa F1 BIgAT 297 | 39 48
draaa & 5 ong faa mifear adf ga-r
Tifgt | ga 38 w40 & fF Faa gwaa
& o faa wifeai o anfear =@
A gq 2 fagr 22 § &9 1965 7 a0
T "egag frar a1 917 F9T gFwa q
gH Zaar gt ¥ fozamrar fs 22
fedt @& % gw A mE@AT S
FITET 1T &, Irg AT gH I@AT FAITI
1970 ¥ gfaw § 11,15081 Y
#1 firwgare fear o 7,43,390 &
arstone frar fSad & 3,71,691 wizFq
fooe & fagm faz g 2 1 suray,
11 @rg F =fas S F1 frosan
faar strar & f5ia & & 7,43,399 &l
g FE H X AT F@IE N FE H
4,42,990 AW FT & =T gHar g |
FIT 9@ @@ At ®1 #A99  fwan
78f far ? sa®r #ar gy 9v ¢

16 hrs.

I ST, gH aga T g 7 gmT
FaT 0 ", ALy vy fag o wEAed
=‘rrr3r% | gHTT WA ¥ fraeT 2

F wiver @y Taed g1 wfew gwnr rrg
ST Wl St Ay & R ogAw wd
¥ 2@ faq agq 18 HeT SO AT UF 9
ferat a7 fsrak 31e0 97 gw ag S
wrga 4 fF faaelt & S gfew & 38 70
frqar @=t Ziar g #e SFadr T ¥
FT 3aq faaa @nit #1 frow
a3 WA *1 a1 § F @F 79T F10F
wztg =9 faq ugdr va foear § af@
IAF! 9T § B 15 A9, g0 fAadrd
# wg ey ST AT I A HEAA
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FIATE | | S AEA0 ¢ % ag Ftady

oHT arq o fa@Er gw S fF S| F

yiafafa & ga=r 70 47 Sr aFar o7 |
| #7 #g o1 a1 fr a3l 1978 ¥ faeett
- Fqfaa 7 faaa awt w1 fregar faar ?

SUreAT ST, StAFL, 1978 &
faedT & qferm 7 2,443 @01 &1 fregaiT
fwar | 438 =afaadi &1 saF =S A
frar #1T 2,014 swf@  gfew g

v faata gwrfora far 1 S ST = TSI
“frT oy § wAF A § N wE § A
- faug g, @z AT 957 FEr ST AFar

2w = wor fmg St w1 FuE
gq & f& mod feedt @ gfaw  #fweae
agfq F1 A@ErE | A W g x5 oTw
wgfa & weqdd gfaw § #=0 ARET
g | F g wE wEmn fF gfaa F @y
AT G | GG LA, HiEo Hio
o THo 1T T =8 A IWMAR
RWAFT § | ¥ FEY =gar £ fF wgr &
gq TorAfa § oy § F gt F @i A,
afer F R0 FT AAET 22 | wd &
fagre & @&T a1 a1 IW Wy UF
L To UHo HT2o FI fraT qiferfewar qrdf
F ATEET F AT | IT GEA WETHTAT
| a9 fagre F e fafreet 3 o w3
- a7 fedt F% fafaeze & 1 |7 @wi
& Fgr fo Sfefwas dwamd s,
g T FET &I, g a4 IH & WA
F41 | fHT JT St agt mifaat 947 v
B9 ST FTAAT | g9 ¥ 98 99 gfau
frar f& #47 qfaa aEt &1 qd@a 1
ZZ JIT |

w7 gw ST ey § froass

- ettt w1 & ardsite Grar qar amay
- §¥T F1 o3 f7ar 7ar, 7z FA0 gwr ?
SqIEAE ST, FATT HAT AT F F3r @ 6
IS ST 2H AT v g f fade 2=,
 §OIEg I & @, IA F  ASAIfad

VAISAKHA 5, 1900 (SAKA)
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U7 TEaFAed 99 #1 faq #T faq
%TAT ATEY, A1=FT & % 20 947 7 37
TS g 7 . gfew & SrAT =g g,
afea 11 ad a% foaq ggma #1ag
qfasd 1 TATE FI FEd1 g &7 A&T T4 |
dwg aret F AT H 747 FF 7 OFIS TG
gaar | afeET Far g7 feema o fa
ifae 97 9 FTATT G | 1974 &
ST aF 299 499 fHar 97 gFT97 Y
F qqca ° afwa w1 7Ly, qre, A9
F FT TGTA GAT & 199 qg1 T4 | AfFHA
7w ¥ 36 fa7 qg@ 7z v gov | 38
g frar &1 fador & 7 oz 7z T oF
T FAT F 9T 92 A1 wigqr # famama
FLA & AIT 3T FT T4 § q37 q7qT¢ |
qZ TR HAT q41 ST ATAT AT
T €T 937 9T gfqw a@ F AT
21T | |TEE ¥ F31 8 5 o g7 woy
st gfed g @A | wfFT & g9 &
A5 wrAAT | WSF O OO TG,
FATCHTT  HLA arq @A, IAR! &8
Zar q3ar | afFa 2 99 T0q FT AT
=rfga

gfaa faam # 7 F qge
gz gfam 1 faardy & | sa%T aga &
qgd &, 39% Afa &1 73 grar g
FIF TAa7 & T FTM0F §, AT 0 o
THo FN FA AT g | IAT FA
€0 THo TTo HIT I FH TEAFZTT FT
2 afwa a7 gfaar Fr dar
adra faqrgy 1 71t StAar F TI0T
3% wraor g fadz w7ar g fF gard
gfa &1 & 1| 6T foer a3, sy
FATT 9%, FAAar 7T Ffear a7 fadz
FTAT & | TF S8 T w7 F17 fHmar
ar gfew #r sfassr frzdt & 1 ag gfaw
Fr faqdy, % 7z @37 &1 93T &
gadr dig &1 qgdr gz 7 fadr 7 g,
ITHT TTE AT AZN AET & | e
ST & I AMI 9T | 13 F 18 42 aAF
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[ TR faard)

FIH FIAT §, T8 9P 3T & foQ wrar
AN FIQ 9 IF AT FT TT FT 9, 10
ast Jrar g | w wrew g fF o9 a9
gag ¥ 9 % X qF A faar I
AT & S¥ Y q@ A §, I¥ o d=7
FT FIE TqTH ATEH | TAAIT g
fzal aF wrow &4 g fF s9
gqrT HET &, qTA AL AT qE@T
qa 9g AT T F 33 #1047 ghaar w1
/2T ST A FT & TAT FLATE | § ATGHT
qamar g fF ooF @ew § o gfew
ard A 2 gm & aftare W)
TFATT I T a7 QAT g, SAN!
gaTgE TE gy, afew @A 7
FAATT FT ST HITF AR FAATL ATTH
FT & ar faady &1 gfew @meT ¥
FATFT 12, 18 5 FTAT AT AT 7 |

gfer & faqrdr &1 a7 #a1 & 7
fagrz 7 gfqa ¥ g9 o sfq fam, w7
& 419%0 7077 @4 gar g | UF fwar
AT, ATTT 600 TTH, FL T=ST 400
ATH, &I 50 ATH, T 500 ATH, HET
S1e # oF, AT 13 ®o FB G 9fq
fe 3@ az @ g § | OF woawrE 790
st waratfas a g fomsr faardr
qFT FL A ATAT & AT & FEH @ I°
390 %94 @H Z1d g | afwa qx fgeg-
@A gfad & faqrd 1 w=aT 300
w97 fqard & | SAT FIE F AW AT I
ST A1 qz77 f2ar srar 0 F@@T F A
757 a4f § 7 FAT IF @ TE¥ A’
27 F1 3% =¥ T qg-fam i
qFT 7 gTHIT T IAFT foven & fag
FAT AFEIT FT 8 7

za feoett §  gfwa #v ggara g3
oAt | AT g q1AT AT | ATT ST AW
¥ qfo To #HTo 9T AFIAT 4 &1 & |
gHA 1947 ® gfqq F7 377 8 F
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fag fagig far ar | Fwa 7 o gzara
g o1 1 a1d o Gar gt 8, AT aee
frdmar &, S<dT & g9, 97 T & )
afsr aFIRFTIFAa AT ¢ gafag
TLFHTT FT I a4041 F1 797 9¢ fqq12
FIAT AMMEY | AT AT AvEdr.g e
faardr &1 azr gdw faandy, Awge ar
TTATAE 7 7T 9g IAFT Foreqr ¥ sggeqr
gt i ?

TR FI Jg AT Fr=ar =rfgg 7
1 faarfeat &1 wfa w1 a1 & fac
aaq faaar & 7 #ar 39 &1 qdT 9F%ar
&Y & ? et 99 Arn & fau @ &
T %7 sgaedr 7@t g | gafan gfaw
FH=TreAt & faw qfeafor srare 7
Ta-9fq-ra sqaedr 1 1%, AL 7T qF
FTFT 37 F faq wwm g avwar g,
qq TF Ivg (HTY TT qAFA T FC @A

#r glawr & 15

HITHT A7 727 2 6 e drad
gt # o faaEy &1 oF AR
TILTET FT TLE FATET M€ | = fwar
SITAT &, S HaT FT FTAT AHT FIAT Q|
foa s § 3§ awz fFar wrar 2,
IET § qrETEr, AT A O #ie IET &
g gar g | 39 & wfafaa a7 A
qg FAET S § a7 QAT 2, a9 aF
w1 9% g7 ot 78 fawar &, gifs
dfqam wgar g fF oF goww F fau .
aF g aar 3 2ifge

a7 fadea g fe faarfeat & fag
fafeear #ik 59 % F=a1 #1 foar
gfaar & 517 | 37 F Feawr F fag
AT Frd | wr feafir 77 §
fr faarer faael & =7 & g wasm
aar g | gafaw 39 % g=afe F fAu
AT sgaEqT FTT A0 |

g GIHET FHAMAT F1 53
faare #1 sfzat @ & 9t @R
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g gifae qrata qaw gt & | o g F
fagre & g fafaeez ar, @1 &7 g
FHATfEA] ®1 fFar & @@ 9T 21
fa #7 ggT 1 47 | miw F FHT FER
g gg "iT war § 5 ag #9 7 FW
faeelt & oo¥ gror wifga dat #
fqare #r s 9%, AR AfeT giga
Fr srg 97, gfaa FAarfan &1 2
TE FT BET T

gfera Fw=rfeat & o1z 92 & wfu®
F1a foar Srar & | o gw AT w9
g, qa WNI—2e, zwgw, €7, aw-id
9% WI—3 FTH FLT & | HIT JT77 &
fa arrorY # uF gaware F1 g F f7ar
AT 7R A fgardr sredt w7 far a7
G 39 AfFq F AAT A-ATT FT F9-
FG-AT FEM ? IT AL T AS &
# wfgs FT0 77 FTAAT 9 § | 7L
FIE BFL ITATTHT FI, AT GTHIL I
F ARz w1 FfFET IR
FI woor T AEr g 5 oag wow
FRATAT & 12 ¥ 18 92 qF FIH
AT & 1 WAT T AW AAEEH 37 a1
Fgd & dl ag g faar smar F O
FET ST & o Gar 787 & 1 ;1o Ao TwHo
F I & FATSZ Y =AfFqTT FIH A
o aamy & St & 1 IS
faamEr 73 o otr AR IFE Fqwr
fr Fwide, ufgedz  FaiEs, sAEE
I g H99 JgF ATS ATS ATIHT
@ F, IT Y WrE FAAT &, I
F92 fHaara & A1 HoA g1 &7
H-Frorw s g |

gfqq FTRTT FT SAar & @r
¥ OF graT 2 | gafay gTEre Sy &
FAEATAT F1 HIT 8419 2, I AT
TAA | IT FT TEA1T 97 qfFesr AT
Fifgy | AT g AqHIAT T € |
zafau g& F1€ o qar F1a 798 FET
% fora & gfera &1 Aa@e 22 1 gd oar
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FIE FW AL FETE | 919 &7 gH I8
FAT § fF FTqA =gawar &1 FAW
@y & fau fogar a@ gaw 77 &
SEI g I F ¥ gw fgad ady,
afeT gu sa aw & mifaar 7@ F«¢
fora a<g & FI0T FTEHTT T FIAAT |

QF WA qIER 07T AT H 49T
gar ?

oft Terr frardt ;oo AT A
FaT gAT ? 252 wafagt &, gfwal
1 FFgATZT F Arw o fage ¥ @
feq & Wfq FHtw gHwa T A@ATE |
§ quar  =rgar § ghesdl & 91| a3
afsarelt wig agm arat & fr faadr
qATAr q9 H g 7

ST gfqw wdtoT @At § 9w H
FH ¥ FF A9 qdh &1 oF viafafe
qI9q @[ SMT Jg AT Fieead gr,
T O ATE FT AT AT AT | T I9AF
wAdg q3Eq § 99 a¢ 94 fqwarw g,
¥ 37 FT qEAT F@T § AfFT——aiw
FAT ATY 999 F1 VST /I S 9T 7
T d4TE, |1 FqT AT N qwE | gy
Rl & a9 ¥ wrgar § fr gfwa @1
wAEd FAT I3, Iq Fr ufgesr 2y,
TAT g1 | AT IT FI AT TF T A
FR ATT A §, A A FA AqT 394 § |
F0 TF AT AT Fgr 0F Fav forq 9
F fau avg awg v ard F& st §
FAT T 963 F AT qrAT ¥ ? wiAAy
BRAT AT HASNT gFHnad § For qraa &
S A7 | U1 I§ gH q297 & | 37F
wsal & arg & A1AT 7 Fazarw wear
g f5 aw@w gard am@l gz fa=ne
Faft, e w3 91 gfag Fdtem §
w1 7 F15 37 7 gfafafr <&
ST 37 F g@Y@ FT JAGT &Y | S
JAAT, T AT |
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SHRI HITENDRA DESAI (Godhra):
Sir, the Home Ministry is one of the
important ministries and it covers a
wide range of subjects from the Police
and Law and Order to the Welfare of
the Scheduleq Castes and the Sche-
duled Tribes and other weaker sec-
tions of society. It is the guardian for
the implementation of the Constitu-
tional guarantees given to the weaker
sections of society and even to the
minorities. Then the Home Ministry
also deals with Centre-State relations
and in fact directly governs number
of important Union Territories. It
alse deals with the Cabinet itself. It
again has to give a direction to the
official language policy. In other
words, the Home Ministry is practi-
cally the whole Government.

While discussing this Ministry we
have to consider whether the Govern-
ment is running properly and whether
the Home Ministry’s house is in order,
or whether a process of weakening is
about to start, if not already started
in this country.

I agree, we have not merely to con-
sider thiz from a few stray incidents
of violence here and there but we
have to consider this from this broad
angle,

Now, Sir, first take the Law and
Order situation. This House has in
great detail discussed the problem of
law and order and I will not repeat
some of these facts. It is not merely
the Opposition, but the Government
itself, the highest authority of the Re-
public, also feels concerned about the
deteriorating Law and Order situa-
tion, :

Sir, at one point of time we were
given 'to understand that Law and
Order is particularly a State Subject.

But. it seems now the Home Minis-
ter himself is trying to understand
that. after all, he cannot absolve
himself of the complete liability. He
is also liable for the deteriorating law
and order situation in this country.

Ag a matter of fact, take Delhi it-

self. It is not that State Government
deals with it. This directly comes
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under the Home Ministry, I will only
refer to the crimes posttion, latest
crimes position, in the first quarter of
1978. I am relying on the statement
made by the Lieutenant Governor re-
cently. The total crimes amounted to
7,286 in the first quarter of 1977. This
has almost doubled in 1978 in the
same quarter—13,470. This is a clear
upward trend not only as compared
to last year but as compared also to
the several years which preceded
1978.

I would only point out a few salient
features for them. For instance, in
three months, the dacoity committed
was 24. It yet stands to reason that
out of 24 only 16 are detected. As
regards murders .1 have held charge
of Home Minister and I pever found
that there had been any difficulty in
tracing the murderers in any case, Of
51 murderers only 30 murderers had
been detected. Robbery was 201 but
only 74 had been detected. There
were 64 snatchings but only 11 had
been detected. It is evident that not
only has the crime increased but the
fact remains also that the police have
not been able to trace the main cul-
prits of even the henious crimes like
murder and dacoity. This is happen-
ing before our very eyes. And as
some newspapers have remarked,
lives of almost all the citizens of the
capital are most insecure to-day. If
we take even the countryside. apart
from Delhi, things are in a much worse
position and they are worse mainly
for this reason that though crimes are
taking place or violence 4%s taking
place, I am sorry to say, that the
Home Ministry is not fully conscious
or aware of the situation that is dete-
riorating very fast. For instance,
harijans, adivasis, weaker sections and
even the minorities have been feeling
insecure and that their lives are not
protected. It is this that really causes
concern not only to Members of Par-
liament but to the whole nation also.
A number of instances can be cited
to show that there have been atroci-
ties on harijans and other weaker sec-
tions of the society. In fact, that sub-
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ject was also discussed in this House
and I will not try to repeat those argu-
ments or those facts.

We have, therefore, tg consider
whether the Home Ministry is pre-
pared to acknowledge that. So far, it
has never been acknowledged. In the
various Consultative Committee meet-
ings we have been suggesting to them
that the law and order situation has
been deteriorating. The only alibi put
at that time was that law and order
is a state subject. In the past not a
vear passed before the Prime Minis-
ter and the Home Minister used to
call Home Ministers of States and they
used to discuss a number of law and
order problems, especially. on the
protection of minorities and other
weaker sections of the society. I
should at least appreciate if the Home
Minister takes into his head to call
such a conference of Chief Ministers
to ensure that at least government will
not tolerate any atrocities on the
weaker sections of society. When
problems are mounting and the coun-
try is very much concerned about it,
I am sorry to say that blame is tried
to be put on some of the political par-
ties. The Home Minister actually re-
ferred to three political parties; of
course we were not there. Even then
we Were worried about it because it
does not lie in the mouth of govern-
ment to say that merely beause cer-
tain political partieg agitate the law
and order situation has deteriorated.
In fact the Prime Minister while
speaking on the law and order situa-
tion yesterday said that they were
thinking of calling a conference of
opposition parties. Any suggestion
for a dialogue with the opposition is
always welcome. In my opinion that
is not enough. It is not merely a
question of conference with opposi-
tion leaders which will solve prob-
lems. Because whoever administers
law and order knows that it is mot
merely a question of political parties.
People in this country, especially wea-
ker sections have a lot of grievances.
There is a forum for ventilating the
grievances, The workers have it; the
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students have if; even ordinary masses
have it. They always demonstrate
their legitimate grievances and the
police at that point of time come
in their way and begin to use
force which ultimately leads
to further violence. Those who
have experience of law and order will
realise that there are a number of
situations; each differs from the other.
If innocent people go to ventilate their
grievances there is np reason why the
police should come in their way. I
know there were linguistic disturb-
ances in Gujarat. Not a day passed
without the students demonstrating
against that formula; we gave the
police specific orders that the police
would not even carry Iathis; they
would have to carry only itwo feet
long thin cane and with that they
could manage the law and order posi-
tion. Today when workers are venti-
lating their legitimate grievances they
are being fired at. What happened
at Pantnagar and elsewhere is some-
thing which should open the eyes at
least of the Home Ministry. There-
fore it is not merely a question of
calling a conference. The question is
one of wunderstanding the law and
order situation, getting proper intel-
ligene and then trying to tackle the
situation; mere conferences will not
work,

I also want to tell this House what
we did in Gujarat. It is not merely
taking the Opposition into confidence.
It is a question nf taking people into
confidence, not merely by discussion
but by involvement. If as was done
in Maharashtra and Gujarat the vil-
lage defence force is properiy streng-
tf]ened or some force for the protec-
tion of industries and industrial wor-
kers are there, proper involvement
will come and that will go a long way

in dealing with the law and order
situation,

Apart from the law and order pro-
blem and atrocities on weaker sec-
tions. there are a number of other pro-
blems that “confront this country.
There is another problem with which
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[Shri Hitendra Desai]

the Home Ministry is directly con-
erned. Not a day passes in this
House without witnessing ugly de-
monstrations of Hindi fanatics where-
by they want to see that Hindi is im-
posed on the South. In the past Pan-
dit Nehru had given assurances. Still
I do not know what has been the atti-
tude of the Home Ministry on this
question. I shall be happy if the
Home Minister clarifies this point.

Then there is the question of centre-
state relations. I am sorry to say that
the Home Minister has not been able
to approach this problem in an intel-
ligent manner. Those of us who had
been in the national struggle since
childhood do not want the centre to
weaken, We all want a strong Centre.
At the same time as experienced ad-
ministrators we have to realise that
there are difficulties for the states, es=
pecially in regard to financial resour-
ces, After all whether it is education
or rural development it is mainly the
concern of the state government and
they find a lot of difficulties in mobil-
ising their resources. I dn not under-
stand why the Prime Minister and
the Home Minister are standing firm
on prestige and say that there will
not be a dialogue on centre-state re-
lations. We recognise that the Cen-
tre should continue to be strong and
we will never be parties to those ten-
dencies which intend to separate them-
selves from this country. At the
same time more powers will have to
be given; more resources wil have to
be given to the states. I should there-
fore like to know from the Home Min-
ister what objection he has for a dia-
logue with Chief Ministers and
leaders of the opposition on cen-
tre-state relations. There are many
problems confronting this country and
it would not be possible for me to deal

with all of them for want of time. I

am posing this question to the Home
Ministry and to the government be-
cause the Cabinet also comes under its
purview. The country is going wea-
ker and weaker day by day and the
law and order situation is deteriorat-
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ing day by day. Is the government
prepared to meet the situation? Look
at the government. One Minister says
one thing and another Minister says
quite the reverse of it. At least to-
day, now, we have not one Prime Min-
ister; they have decided that five
Prime Ministers will be there. The
sixth is trying to get in. The present
Prime Minister has become not the
leader or captain of the team but a
mere convener of the Council of Min-
isters., Is that government fit to solve
the burning problems of this country?

AN HON. MEMBER: You want a
dictator?. ... (Interruptions) it is col-
lective leadership.

SHRI HITENDRA DESALI: It is very
sorry style of collective leadership
that five or six persons have collect-
ed and they give a lead to the Coun-
cil of Ministers. We have never seen
collective leadership in that sense of
the term. (Interruptions) We have
no objection if you carry on your
Government in that fashion, but you
have not been able to carry on the
country with you. These are the pro-
blems which we are facing in this
country and I am sorry to say that
the Home Minister has miserably fail-
ed in solving these problems. I would
therefore urge that at least now—
now that the Home Minister has of
late been recognising the deterioration
in the law and order situation and
everybody is feeling anxious about
the country’s affairs—he must coolly
consider whether the time has not
come for them to ecall the leaders of
various political parties. not merely
to discuss the question of law and
order, but also to try to evolve a na-
tional consensus on many of the burn-
ing problems that face this country,
like language policy, Centre-State re-
lations, the student unrest, the wor-
kers’ unrest, the protection of minori-
ties. the weaker sections of the so-
ciety, the Harijans and Adivasis and
above all .the removal of our econo-
mic problems like unemployment and
poverty. Do . we not . realise that?
Economically are we not heading to-
wards a crisis? I am mot going to
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speak about that because that is not
the subject of discussion today. But
look at the political landscape, which
is clearly dominated by all sorts of
uncertaintees which have never been
experienced in the three decades after
independence, not even in the worst
days of partition. That is where we
have come to. I shall appreciate if
the Home Minister thinks of evolving
a national consensus on these burn-
ing problems of the country.

st @ dte www (FEW)
Iqreae wared, # g fafaey
fenmew &1 @9dw FLQTE | W§ qF
qw # Ar e #El & e
Tr 997 3, @ A fawq F qgA v
A9 92 aF waq T 429 g AH
g1 g gm fafaex @gs |
wfefeam T 1 F gwar faam §,
gaer fear & f& gwe @@ @t gqoe
greT F1 fagues IadT @aa A
g foar fe sy o @1 W AW
wet & fF gq Swar qdt F &

g 9% aEy £ fw oag Wi W

qoSTEN, AL FOrEA & I
3w W ouF o AR 7 SErh S0
Tg W W &7 zer § | «fwA
g Fear f& =@ wwma o fagume
2 oY qgat Y 7@ o, 78 §OEe
Taq I@ & |

IYEAT HEIT, UHSET T
¥ wegak ¥ F@ A Wiar 91,
AWM AT FOEATT A FST FS A
affr T I A 3§ ATA @A
w9 g 7 fomer aviw wEl fear
ST gwar | fages aE G
st e St faary § aamr fE
322 gfat &1 st s ghoat
1 o1 fr fagre # gfiet & o
a9 & N 7F Q9 g, AFenEed
gar T wifqdi & Are fear
g § wie far mr | w9 w5l
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Tt F awg § wda ghes
qEE Wrfa #1 AES  9IE@T, W@
T al@ FL@T AT QI F¥ I@ FwL@T
al 37 AWl A1 AFEEEESE FAL
2 faar smar @ 9T 9T gew fag
W& | A AAEeREs HiT od
g @t & fawg v s gy
foear AT :

that beggars description.
16.38 hrs.

[Surr DHIRENDRANATH Basu in the
Chair]

wamafa wgEw, § srar g fF
fagre ¥ ,uawidy & a9a ¥ #1 Few
9t | ux gufeese =w gfes
4 9 & FW 50 mefadl w1
e ERaT o g9 # AT HT A{IX
TgFg FLfF 3  AAwwreed g,
a4 & % & T § o Srar 41
X @@l 9°. 9% fumte war gar
g1 | AfFT SHAT G F ST
AuF WY QAT FE AL gAT T |
g W1 WES @ a1 H Fl
qgl aAn | @9 3 ar & e
F1 UF 21 S aaAqd ¢ f& Sad
age f@E 3 3 AR 39 A
aw #y feafq ager st | @ 3
ag & SMa fr gwiy wem wdv.
I WASET - TH F AT FAE H
F T9F gAr AT sau o s
gra a1 ? SgR agt ero  &wqwi
T St #1 qgfq g1 wArarer e
aqr fSeF! qaea & g@r T o
=terY ATET qt =% f9C red rag to
the bull TTCE 1 T g7: &=r #
o & faqo el g @ E X
T dr | GgT F AR § A}
T SUST atd F | ST arg wey
ug FHEE & amd gE sEwr
feaa hfag fgom ? :
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Q% HEAAE |qIW . ATTo UHo
aHo a.l - i WE

qtate qto WA : AT T
g 1 Tl 9T @3 g1 FT FNT WA

FAT FT @ 4T 7 AR TG,

g W 91, Aaqd AT HAY FT
ATFT B &7 |

sadt mfgeat  dto  ThrAwT
(F7ag - 3a7 - wew) © sifeam wrg i
LT A

st dto dlo  weew : zafag
¥ ggar 9@t § 5 wa) g
3, XM ¥ wmdgar § wEarc wr §

ag St 91 fag @@ §, ORT AT w v

FeT aar FT Wt faa @wEd g
Afer w7 At fegEa srIEmT

qT, WA I JA@ET 9T, T S0/ -

FAT F ¥, @ A I W 7,
FTH TN WIS & WY SATEr
gua o9, &% gaqar 91 5 e w6
qar TG AT 4T | THHAT &
wan fagre 7 wer faw & wiar
woq 97 faT |@E uF FEww 3
T WA T AAT FZ a1 T IO
TR T A AT FT ITFHL FTAT F Al H
TzrAT, FE JFA e AEY T
AT & AT F 4 ZAT | TA-
fag st ag zmar § f& @ @ mwri}
qrsflery 7z @uw § faogw woa
g1

qaawT F faw g gEEE 8 )
ST qrEf g JRAr oF v At
T | FFA TT TFTA ATAAT ST AT
= g gfad # 9@t ¥ gEATr 7
WL gg ST IAHI AM  Swar ar
gfrar & @ 21 T g9 1 ar
F1 W97 AT § WL T8 v
zafaq ag At gEAr fFowsht
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E@a g g g1 1€ § g faeyw
A 2, Gifaferr @ifsdEz §
T wEE uw @i oA e
gt & F1E T AH s wwar
I9% fFqad 97| 48  Twa aq
9T HFT AET SA0a, afex st arfea
BT 8 qE W § a8 gwre fadw
q&T & AW FI AT TFT =@ |
Igi Mg FHwT derar, faaw -
W A Y ABF S@ 9% gadr
9T & @ 8 1 a1 sEfaw Tl
AFTT AMET B 1 AT L
AT F FETE & 15 AW a
Fard, F9 gal = ¥ ¥ osmam
qg ar €= qrET g g

it &g |18 ; 77 faar )

ot dYo @Yo WUEH : WIT WITAT
Zardr aET # &1 gw @ fawifor w2
qAFT & WTHT | AT 71T qHAT & fF
Fadr "rga § wa wser fefaax
FT AFF &, T3 [IgT, AT TSAT
ar & agr gfewr <t & arg, #Ed
gy ggl,  owEw dIfwg, 8w
faare w3T

st Faw | : Tfeq @Ed F7
aFd &, arAdArr afas ara g9 &7
qFT 2 1

ot dte Yo wWeEW : A&l WY
a%d & zw aw dfzawmz § AT
fearzz AT & WigFT AEN F9qT |
4 EW AN WA £ Al A@m  q8a
¥ S qrEt # FAT greq d
AT HIT. AW F_T1GAET . F  HTL0
qer wrar F 1§ mreR( Jar A
Tigar § f5 T dAe a1 wWiT I@d
& @z a1 ge IamwfeF 9@ F gAr
arfer f5 afFs smar arEt #1 av-
FIL, @AT, 89 T2 g0 st @ 2
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wrafar F ak o #a owEr fw
g9 @ Sax fame 9 1 wsfwar-
e ATT ¥ o FT 30 A WS
CFFE Al 4 wAst ¥ A A1, Je
A1 AT SATIT AT TATA | FH AT
I917 ¥ faars T A w@F a® ar
7% gH 1 WA qE1 AT A0 )
o7 zEF f9T @3 ST F OF A
1 wraar § 7 ogw @wr 303 AT
THEH FAz d1 A T 3, W
adr Tt 3 faaw e @y oAE
ore AT 97T W7 FIT 49T ;22
o994 FET ITAH Wr F@FT AT
SATFTA ATLAT 7 ZHAAT F  F1AAF
g9 arq &1 g fwar a1 f5 400
#§ ST WFE A9 AT @I qALH
a5 ZIAT &, FATL AW F AT AIg AT
4 FF & fag T FT AR
fear =, arfs @m w3 a8, "
T gi, AT W g1 WA, FF WA N

g Zw § qfgw w1 qgEw &
g mux fwar s 9771 & 0w
it 4 3% maw F ais § gfas
FT TGT | AAT ZH WT FEI I3+
9% q4q, d1 FZ BF AN FE |
SaT 9rEl WE, AW H UF aga A0
EIAT FAT ATC AT q FA«
F1 gar famr —37 a8 g=r far f&
“TET A AI1S BA TAFTL0 | gH ARIL &1
39 ¥ @ 9T F@r F=ar =nfgw
zq faq gw awodr qfaw &1 g4
ifgr 7 f5 a2 9 F F7 T A9,
AT AL AZT AEAMEF g1, ar THT
C P 0 B e R A o
g ST | 24T AT ¥ FW AT 9ar
AT FL AT AT FZ  FITAT FAT
F7fET | ;

wgt aF A AT FTAT FT
qEIET &, TALHAT F oAy F ogwurd
AT GG T3] AT 9 GFT TE 47
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afea gx F@ar anfgn fF Fa1 ag o
aF 9 g% § a1 W g wfwas
FULSHHT F A agq 79 a7 A, WifF
e qfsqF FT F1E ATIHT FiAAT 9T,
A 37 god a FT fR@m sm@r 9 )
a7 gamE § & faw aw F=2 § aFnd
AT wzq # @wgad fraza oo
TF &, 94T avg faer @y g ot uF wE
FAT & 51T, FRT LT wrIEy A awa
FTou AIfg & qana & are § faar saar,
g+ f&r, faar afm @, ITEATE
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SHRI R  KOLANTHAIVELU
(Tiruchengode) May I say that our
admmstration of Home Affairs 18
efficient when compared with vther
nations But, at the same moment,
1t 18 a shame on the part of thé Home
Mimstry for itg failure in maintaining
law and order in the country

The CBI very well knows fthe
dacoits, law-breakers ang the unlaw-
ful elements put somehow they do
not diwischarge their duties because
they themselveg are subjict to the
rich man’s pull So there must be
a Department or Bureau to look after
the CBI also

contracts ang the CBI {y not investi-
gating and takang action either against
the contractors or the corrupt offi-
clals The Home Minister must take
a serious note of thiy and nbeing the
culprits to book.

The functioning of the police force
in matters like investigation, law en-
forcement, crimas detection apg pro-
tection of the citizen is very bad and

VAISAKHA 8, 1000 (SAKA)
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The Police force and the

gence wing have been blatantly mis-
used and they are demoralised. The
rules of prison and the entire sys-
tem of keeping people in jall and
subjecting them to Inhuman treat-
ment must be modified and changed.

The process and methods of inves-
tigation and more than that the
trapping methods are screened in the
pictures Thyg enabley and cautions
the culprits to take precautions and
safeguarq their actions The Govern.
ment 13 under a wrong notion that if
1t is shown in the pictures the cul-
prits will not indulge in such things
but this 15 practically and factually
wrong assumption and the culprits
have their own safer methods

methods of trapping should not be
known to the public Then only the
functioning of the Police will be upto
the mark Otherwise even the CBI
must take some instructions from the
culpritg and they are supposed to be
more efficient culpnts |n activities,

¢
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Finglly, the total losa outside iz t0
the State, hence the public loss.

Modernisation of Police force: There
must be a uniform scale, uniform
training throughout Indla. Other-
wise, 1t creates anomaly, The expen-
ses of modernisation and training
must be borne by the Centre.

Assistance to State Government for
modernisation of State Police Force
ang gpequisition of modern and sophis-
ticated equipment for crime Jetec-
tion and police housing is very low
in gpite of the State Government's re-
peated demand to the Centre and
this should be considered immediately.

Since Janata Government hag come
to power it has done a good thing—
that the semormost I.AS. Officer
must be transferred to the BState
Cadre. I welcome the suggestion.

The dependents or wife of a Gov=
ernment servant should not be em-
ployed in Foreign Missiong in India,
because it gives the chance to influ-
ence the forelgners in such 5 way
that jt hampers our administrative
system.

Nobody knows that there is Natlo-
na] Fire Service and it must be made
known to the public also. Now, it s
a fire service without useful service.

The State government’s power and
law are bracketed by the Centre.
This shoulgd not be done.

APRIL 26, 1978

way to ensble the public to get certl-
ficates without any difficulty,

With this I conclude.

oY guitw wae waf (worer)
wvrafe gy, % qy darew o am
¥ FRAR ¥ T UR F AW ¥ AUX
5o faw wft o= § @A W
| W™ R e oy waf agw o ¥
' o § e wr-geesmde g wfaw
o7 97 "y wiaw §, 748 % 97 97w
wq {—rdt ¥ Aw v oWk g ¥ )
SW 9y %9 91 97 O™ %% §—I%
wew oy ¥, a7 & fr sr-gremi
w1 feafiy wor 3w & wec G A R,
ford g Wl wT AT owAT &
ay Tg& o 97 e s o &, §1 awr
g ot ¥ *W gr W a1 o 3
s &Y o, #few A §

qwrafir T, W §F F Ageg
wwt ag & fr wr-gewwrde o gwan
w1 gamare #% fear wmw ) TRy T
AT €T K fiF QAT AN AW
A wfoar goerTd §, Moy e § o w-
gw-ariT W weTe ¥ R Wi
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W deat iy oW e Y W
v e frerorr wew wff
wrw oy gRewer g o e W
¥ s i sftc sy W T
¥ fore Ty ol oY g e fisT WY
fwre wor ¥ wrg g wdver Frere
g wilfe gave o Y T W
MR Rrew § F o
T o wra aff wwar, & Ay ¥w o
are Y g wrgarT, afew W Y e
oY vy warAT wgAT § 1 T wqwedr
A ¥ | wt™ 30 FTA A wronfy &
ama o g Rud & s Awor o oy
et wATeE § Wi T AT 8, 9w
gt wfygg 1 frge oo &
a} et e & W o, @t X
ww T® & " @A § afew o oo
0 frdt fre? o, sl anfr ar
sTfgardY & W AT g Wi agr T $T
w1s At & 98 fe sy gfor ar fred
T & wrefh w7 wx frec §, oY wg
Ft f6 o ag s A F§ ag @
at wiw v orfe & i & o g
g, Aok, & wit & qe N IF s €
7o oy W are wror ot o  fargerer
¢ fs Ty it W e Wt & W
3o K, o7 & OF ww< § ok 9w
yfrd ot ® wFw W ¥ 1 W@
' orat weaw wq & wror ot Fargre & et
§ 1Ty & ey QT W ¥ W
foet Y ot ot fn waer ae §, oY
Haroi v Ram dergfn
AT 8Ty fagre ¥ win) & W W
anr w7 oy sl 6 yrefiowar
) gt Er Ny dft e § e
wiw¥ ¥ oy arer sl oft woft ur oft &
T s wifly st § e gorer ot qwr
. wt ow wi W fiw o gfie & dar
e § agt @ o gy wrgw Y, a9
T weTeTe T Y 1 waing ot st
Ao g, w ot & + vefeg & oy

14
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ot o e qu wwe sl o ¥ g
fie v wre sqr & (gwTey ag dtwew
¢ v ww worww i gt fagre & o
v Wl ot wwew ot oY § ec @
w ot & wifer & e agt o aary
wreomwew k&I ¥ qenr
wmgar § e waroer o vme ¥ oy
"% & fag 9T WT wTOR W
TATIENE | A wR @ A W
o i faew fin T, fiwwd, 57 0

TR W A W ¥ dfifag 9w
Fad ¥ fagre oy arr WY W & | o,
grizandt WIT fred wot & fag wrom
wr oY am &, ay fad fagre o fr ol
guT g, W W wwr Tt o oY s
firar war § 1 e fagre drorow &
/TR FY ¥ FT QWY T guT § Wi
qerre & foig w1 99 W 9X A
worr § oY 85 sfewer  fed gy o §
ofier @ qw § o I ¥ oy §F oy
afy § Wi ® v ATy N ey o and
§ st a7 & o w57 wEw Y
aft & 1 W o 85 whvmr W o
AT WY YW W ® 9/ 15 Tfwe
s g W § Wl e o wifar
swear WY w9 g F feg go £ o
fagre & WY wrowror WY wrr 8, oy O
T ¥ wed 7y o avw At & 1 wfiesrr

¥ wer omiw § 1 & wger
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[sfr quidt e wf]

I T wor W | ardf
¥ Wiwer o ¥ ww w1 9w § Wi
Ay darot & i ¥ o< fgre &
s weft & 26 whrwe =1 wromw fmr
¥ Siwaww & 1 5 wfowe i wreAT
W @} K, wrfar w1 AT AT G
&1 & g fir v fegfar & oY afaams
& sy & W e @ K, Wi aoee
't g sarew @ wfgy fs o wha
WY sqaeyT F1 w7 w6 §, g ol i
R, vax frsg w ¥ =@ wobg
T Wy W W =wAe T w7 oA fer
wrr, ww ¥ afrs o fawmr Y s
aifee | 7% fage g ¥ Wre %
Ay 1 & wwoEnd § wrw
FTRTC & w5 fF T qRETh W ot
AT o w1 whewe faer &, S
fafaeq w¢ Far wfed

afer & o o1a WK TEAT e
f fr aamardy gmo B WA Faa
Tt & wEw e & € A gty
i ¥w wifeg fie e afas & s
TEA O WIWE I T & O
Wt § WX W qOET AT At
w ot &1 frely Wit Tow W W AR
gz ¥ s ¥ wf W fed
wit Wz gicomt w1 e g @ o
¥ % w7 At o wrardt so—85 Sfaww
& s v seferory & figerw @ 3+ fafiry
afefex % wow Wt freT gWT R 0
T ¥ pfoml Wi ST AT 9T
N wER 0 @ § e AW
wTon ot § e & W oAe S
* wpar & ey XA g1 Foraft oY
i ¥ efefax § g ovfo d1o
qq.,ﬂ_mtlﬂol[oﬂll‘eﬁ,ﬂm
¥ greme I Wt & s ¥
g gy 1 wore g wét et -amger
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o ¥ o wrpr o't W o e
TWAT weaww Qo o

wwTefy W, WITY SOSIT W
fas¥ wat & forg T sy & ST
¥ wm gdwr wor Wil Wit W
sqweqr wrofte  ghearr ¥ WY gt
wifgg | HTETT Y 8 ) WY
g wifgd 1+ T wrdwwe st
¥ featd WY W ow way v A
¥ 1 ¥ wawar g fe e ¥ ool adt
wrarEY & @Y & wre 9 wum W
% Dar o § 9% a5 % % AT g
ure A { wwifer 1 aeraor Wi § 7
w=ife 3w ¥ 85 wvedy wran gw 8,
o A wRAT & 1 IT AW WY Ty
Frarwcaarord | § goaw
EFY Y | W WY T TR IO qAT
Aiforg, faar woere & wyw ¥ gt Am
¥ IF IeATT T FTH §T WOQAT | W
w7 gREd § fin T s, oF SR
o ¥ w & e b A g X
AT qUE wTET W gvAT & | wEiNg
T Y& ¢ A 9 § fs ewrer |,
AT T ¥ qure Y, fer wey
AT ¥ gEIT W AT AT W
AT Sifwg, amEr ®T Qvw WTET ¥
qureAfrg avar § 1 wOwT & 9Y
g% 8, 9% ot whoerT §, TR W sew
w3, W & Anaw & s w¥ Wi
T SO R § HORIT I AR
Fdr wifgy wT @A™ ¥ WY
wifly WY syt s wAr wowe §,
wany § 1 ywfeg & st g fe aror
T gamyr qe gw &7 &5 s fawie
G WY qravyeaT § O O ST 6
WA WO WY wrawwer B

garefy wEvw, wror dw § s
¥ fafewr ww, we Afaw ow o &
v 1 & v @ ey T,



wawre wit v fufre wom g
ot w oY g & wre eRewd
gpbew oY ofer | wwe ayg Wt
war § ot fee ot wm qee gt
oo v § Ay oww owA
o 1wy e @ wead
qutwr ¥ g she efewrfedt

% TR WIR & 1 W W e &
& ady e gL e Feay oY feelY
 sfy it gufemr § 7 gl wrfee )
felt wrdy svr fr Wk € fe el
wy firdt aT arar o ) gi e §
W ¥ TG W Wt g Wiy )

W@ ? = wT o § fir dw ¥ dwr o
wrar f g w7 w9 & ) o yfe
figdt wadr e WY grer ey Y
¢ wefeg fgdt g g wifiee
wix O T ST AR T
wreT &t wie o o Rt e
o | et & Wi qoeTe ¥ wger fis
figelt Y Sur ot ot e gt wy gk,
v e waw 6 o § W fer
frdt av &t gu W folr afawm
# firar nar & SR oI o Wi

TR T ekt o et oft g @ Y

* g ¥ wer o a7 dw e ¥ aefem

wwe fodt g€ =t &1 fagre &7 o% durvdy
T UTH TETAEY ®T gAY §I AT T 8,
T i oy ifeq 1 v8 TS & g
FATATH! YRR FA
wftrrre fady Sy wEA T T o,
feet Y wareT ¥ wWGEE T AWT AT
v dar Wi qwEar w1 T s},
' o gy wifgg ) Wi
faiy &7 & ¥ wfew warfweTe €
fagre ¥ Y AT qwE & g A
Fasrrer Y syewy w9 v o) A frara
L4

AT ace & sfomr ¥ ara wrdt
§ s o wrgd e and anw ot e
o & w R wwer ) A T
% egA YT it A IWE R Y
wzw awar § 1 & sange A g fe g
sft faurar warTe @ wrfege CHo wid-
wT& fgre & £ ww ¥ gy wfaerd
fagre & wrar § A fgre & I qw-
fawrde oY W onfer & §, IAEY
4, STEX AWRITH W T WX
¥ ot oy wfeg firar amer & fe o
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TF AT wredr §, Thet T serar
siYe seqrr #Y g waiw wff S AFAT )
ag fagre oy Al © qaRr T
§ | FWET g W, T iy § awar ar
g &1 ol e Iq6 Fedr fadr wr
wfgerd ft aamw war § wg OF
IR wreqeude gfewT wEET &
e wrwgre & o FF A @A wifRm
Iowmy e g fe wr g Al &
HTTIC F2H 3BT |

T W % gre § wqel A
Lol & ol g

SHRI MANORANJAN BHAKTA |

(Andamen ang Nicobar Islands): 1
rise to speak on the demands for
grants of the Home Ministry; it is
the pivot of all ministries and so its
proper functioning woulg make the
other ministries too function well It
ig written in the report of the Home
Ministry circulated to us that the
main object of this ministry is to
“gssist the states in the maintenance
of law and order, to wupgrade the
quality of the police force in the
states to improve their performance
in the field of riot control, investiga-
tion, crime detection, ete” But we
all know very well how this object
is being achieved. Everyday we see
{he newspapers and it shows how the
objective is achieved. Everybody
knows it. Many speakers bef
have eloquently gspoken
deterioration in law and
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It ghould be given earnest considera-
tion.

Regarding Scheduled Casteg and
Trives in my constituency there are
sx tribes. In one island we have get
Shompan, gbout 100 in npumber at
Great Nicobar, There is another

ment coulg not have any contact with
the Sentenelese. We do not know
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with them, whether there are some
othér things, hecauge every now and
then there are accidemts. They at-
tacked the villagers and the workers.
What have we sctually done to avi-
lise those people and to make them
triendly to us? That ig a thing to
be considered,

18 hre.

It 15 also necessary to make g men=-
tion about the gcheduled castes When
somebody 15 a scheduled caste j;n
Bihar, West Bengal or Tamil Nadu,
and once he crosses the sea by shup
and reaches Andaman, he ceases to
be a scheduled caste and he 1s at par
with others This 18 a sort of diseri-
manation and thys gshould not be there
ang the Minister ghould look into the
difficulties of the economucally wea=
ker sections and scheduled castes and
they ghould be recognised and given
all gorts of facilities g3 prevails in

VAIBAKHA 5, 1000 (SAKA)
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that they ctn come badk to Dethl. I
think, this sort of Govarnment poli-
cy is sucdal and is against the in-
terest of the Union Territories, lso-
lated single-Member Constitusncles.

Coming to the Demands for Grants,
the prime tmung which is pecessary to
mention here 133 that we have oo
democratic set up or democratic gys-
tem 10 the Termtory I find that
there are democratic system, ln Aru-
nachal Pradesh, Mizoram and othe:
small Union Ternitories. There was
an assurance from the Minister that
something 1s going on about Delhi
though thecy have got some sort of
popular gystem in Delln Andaman,
Nicobar lslands, Lakshadweep, Amuni.
divi, Dadra and Nagar Havel and
other small Union Territories have
no popular set up Time and again,
we are requesting the Government,
but go far we have not been success-
ful We had an occasion to meet the
Prime Minister and he was kind
enough to meet the Members of the
Advisory Committee, which ig asso-
ciated with the Union Home Munistry
We told the Prime Mimster that this
18 the positton We sald “We may
be small jn number, but we are in a
much remote area and we cannot be
properly looked after by you, you
g£ive us gome sort of popular system,
a Government electeq by people, so
that there will be public involvement
in the functioning of the Govern-
ment ang the development process
At that time, the Prime Minster said:
“You all become independent, we

E.’J:ngg
Efégig
FEME
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[8hri Manorsnjan Bbakta]
some plough animals” At that time,
the Home Minister said: ¥¥{Y 7.41

T9 WY W, g Wi ¥R 11 am men-
it tp show that thig jg the
attitude of the government.

There is a qualitative change in the
Centra] Government'y policy towards
the small isolated union territories.
They think that these union terri-
tories are their headache; they consi-
der them as their purdens. That is
why 1 feel that this jg the appropriate
forum to put forwarg our request for
the development of guch remote
ATeas,

So far as providing a good govern-
ment, as stated in the report is con-
cerned, even the problems of the
refugees who were settled there 20
years before are not solved under
the colonisation scheme. They still
Tequire to be allotted land and other
things are necessary to settle them
‘economically. These things are not
wdone. There are some Tamilian fami-
lies who were cultivating g piece of
government land sinte the last ten
years. Last year they were thrown
out. At that time, an assurance was
given that they will be provided
some alternative land, which is still

government provided to this TUnion

APRIL 25, 1976

Since a long time, there was no
allotment of land, Only in 1876 some
allotment of house-siteg and agricul-
tura] langd started, But after the new
government came, this has been stop-
ped I do not know why. And as a
result of that, the number of en-

poor landlesg agriculturists are in-
creasing. They have no other alter-
native. You cannot provide them
jobs, you cannot provide them land,
you will not even gllow them to
commit suicide. Then what wil] they
do? They are encroaching for their
livelihood, The allotment of agricul-
tura] land should be made to all. I
am sorry to mention jn this connec-
tion that very recently some allot=
ment was made without following
any formalities, legal formalities, and
the son of the local Janata Party
President was allotled five acres of
land in the Industrial area. Why
can't the Government allot 500 square
metres to the poor villagers for con-
truction of their housest Thig is
something that has to be taken note



Nicobar Islands, and I have no doubt
that when you introduce the Bill for
Delhi to provide more powers to
Delhi, you will cosuder the case of
such remote ang isolated areas also

With thege words, I thank you for
giving me the opportunity to speak

ot T feere qrew (roPe) ¢
wwfe wgnw, fisdlt & wgr &

1w Y 5 wTer w7, wore gheet
Las B B

e e ¥ ey &3 &, womdy qferet
T i

& wT ST AW @, T W
wor Wt oy wr e fra & g
wrger ot & gt o § & o

WY T gAY aw & ol arerd
gt § fw vy ardt o woerc ot §
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Home Affairs i
¢ et a gT g v g o 8
w e ¥—ag gart  gue & ane
a1 39T & ardy fr— g W ¥ o
¥ gy fed & wwiefiy ofr, & swrandy
WTRNT & T §—EW W i ¥ 9y
A oy @ "o e woft v
& i 1 O T Wi Ae—
atr g § fegem 0 afe o,
wa Wi Twm— frw ft ww, SO
are WY gETC AT wew Al g g o
Tk Ay Y g AT S —g
wigit fir ot wwry fir, wg wveT AwE
&, 0wt e, ag W AW
—grd g s ght 1 o v
R T o feafe §—8r ol e
wi gt St acE ¥ arfedt &Y g—
ar—qry i ¥ fod aTeTT Y areen
®r arf | GO R § ATAT g WY
ORI | TE 9T Wk o qrEf w5
st gy o g, e i fere §
f o arEf Y qTeTT, A W T
#t wreeAT ¥7 T o &, o g
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[t Tw farwri 9.qw] gfardt oforfa aff o, 0w aw &
N & o v w an wwo g e dw i gl g

firw & w o wra &, v O weeht
ot & 1 g W o oyt @3 g §—
ww ol war e oy & fe wfer &
&< a1 WY g¥, wnfer & W fawm o
T X, W TR F ATO-ATO S
¥y o gt o § 1 g oW N
6—7 ST’ SN § BT G w agt A,
o I ¥ Ol v &, @ O e W
¥ g §, aft Ta¥ w8, @ 39T
sfafars wo qgt § 8 § o1 )
WY W F &3 §, T §H AR WIS T
T ATy § & TE w7 A-qQE-WTT
O g § 4T Ay 7 o gt o w
& T &, @ IEET wET AT 9 W
T g |

gfcadi & weaeg ¥ wror 79 T4
T omeft & | weAr 9= oA fedt &
T ST I AEr ¢, Afe e ag 9
§ & vz oz I & W g R
w7 fraT &1 gRTR O STl AT faar

a7 feqrdite ¥ w8t 15 90§ $ET QO
g &, A ¥ o o g
guT &1 wTeza ¥ e v N e
wir g &, <roge Yad= are Wi
few Worie—war & g 1 X ?
syt g I wr o &
gw AT QY Wi—afew % v
weR qrem A &

& WOWT & GOy agw ¥ gEm
@y ¥ e awEw @ §
ww gw wmy ¥ fr gfoml & awwr
#Y ¥FT wEAT T 4 I MR
gaTg, S W, TR W e
T o wfy gR g 2T §—gfomt
T A W Ay e & fadr
T T gu §—
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awig T faw @ &, s e ok

fae sfe Wit AR FOw FFCH
TARHFICANZC Y, T IW F@HR &
T erer #R fawar # 91 o T L,
Y 9 I FIE 7S 7S & A7 F I AR
fF g aewre ar famre o g9 agETe
FT FATH FU TR FAC q699 & AT
ot o wrerm /) IR FAwr i
AU 2GrE AT Sgd =S fag,
Tg w0 TARN T FAL F AT
T FL A A Fg 3 0 1997 79 oz
T AT ISR 7Y, T FA T TATAL
g @A W TG HIE ATAAT qTAA
T BT | Tafae § war § i geang
HTdT @A & AT ST ¥ 99 for o
FgT A7 fF et e it ik 99 e ™
St g § SR AN HT 9097 I AT,
AT SATATTET FEAT | ATST goah! QIl &
fr = v@R ¥ giam afaa @ =
aroit &1 & ST 7T g § 5 57 @l
¥ T SeMT e A} foar § 1w
ATATS ST & FX 2T g, a¥ s arer
T & AR ARG R ST A edar
AR w7 F F20 5 gw ¥ @ @ Ay
F S FI0 fF g7 I HIGH 1 A% 78
SEARET  FE TEL AT R A
UF TG TFAT § | TW TAHT BET
T X g9 & BT aF g qSH
BT HIT TR T T FILA AT R
WS, AfFT SaTaTrE B AL @R
& mrewar &1 qfaEs wEr g
e Y T TR § AR & et
REW X qFA E | W qrEar
ot St # g fag ¥ 41 6k
WIST A AT giem 8 /i S9
awy & fage & we welt ¥ qfww sad
T H off g # o W e g
@t fF 200 am=ft &t fawar semar
T At | =t Ao o WER I quA
TG F TSANE g | F giomi & Aar €
WX g Y ST qar W § wfe
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T AR A ¥ aR—-sT 3
TFT NI I3l 1 7 FRATE
F AT O AT W@T | At TOAET AW
oft gire A oot & T @ AT o
gt IAFT Arorg vt 2, 7@t iy g
FY FRETEZA & AT 9T gIrar orar &
T AT FI1E AF TGT T6ar | TIAT
w97 9 99% g o oF Aify gTET
AT 97 Afg = g@FT T ¥ fag
FegR F40 | Kt ag Fgarg frafe et
gl & @RT qEHT &h, ar F wrs A
TG WX T@ AHN 9X 9gAA g,
afer agaa w0 g 1 o Sw fRw
21 91 5 waeg faaw o
¥ we #fr gy e
T ouR WER mre qifadrae
ugT 93 g & T ARIW T4 F N AT I
T & §),  FEH @ 15 g AW ATH
wefwal #7 Ay wuAy sirfa ¥ 9gF &+ &
o A ¥ e H) F guaarg 5 550
YT W mifeEmie § W
~f § | WR WHar g ¥ qE
g S, & W ¥ FW 500 WRA
TG oy mrewT & gfg FCCA AL
g9 500 ST -FTES T T | §H Sl
¥ e A, Al T A o i
AW AR G TIHT TG FATAL A
AR &9 AN Ao He@ a9 ATGH |
FE SFT I N AR A F& AR
T ST ) aifdardie ¥ gred A
TG 9 TR AR F w199 far Srar &
AR qgT TR a0 ghsmy 7k wfe-
qifedt A FFTaa Y ST § w7 et
R ¥ 7% f9% drer smar

nfe wgiwa, & ag Wt wgr
w14 e ag St wAST & ama g,
ST 9T qIYF T F R I F @I 4%
fr4 = g wifge ok sg e,
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[ = W faare Traae |

&, FIT THFT FTIT §, TIAT ZTAT T0AY
o 3% fau seww FamAT T1fE3T |
Sar & w1 & 5 2w AT X FAES
frarr & e 12 3 Frevdt o 3 A
AR AT TH F A0 gl, I7 I &f
45 FT 39 9T ;A A1gY 1 77
TH qE@ FT AT EHAT, T 99T FaqqT
fr 17 29 wrrar 2 5 F4T 2feal
s Aafaas |

gAY a1 & a3 Fga7 Frzar g o
AT TOT FTET FT AT JIaAr §, IqA
FET FIT IRT [T FT &, T AT A1
HT SEY & | AT OF THUT g @
gfere wfafegos & wie staar #
JAA Fr AT 7 AT gfEw Fv

wAvgfe ¥ forsrar & 1 & 7 F3ar Jrzar

g & gfas ¥ Y &1 § ST adr gy
gtz &t g & f5ta® e 3 9aar &
g fag 7€ o &1 Ff q-faa
qIF & | QT HAT AT ITHT I F g
Faadar

qaTIfT 72177, % arT § gfem a
aAgfa & art & Fgar FEar g
zaFr gygta § gferds wrar wifyo
gn gaar gfaa & w27 # fF S &7
®T FA11 § T wyrgsr §F 47 ar F
gfae #1 u=Tqz FHET FT TEILT AT |
# 7z wraar g 7 gfar # de §
St gfaam fawdt ¥ 3z g & A
fradr & | 497 #1 gfaarat § 3z7 F2r
TG g | g3 A afr A g 5 o o
FEI TZAT 92T § AT IfTT IA ITFT
qET TGN AT A § AT TR AT
F1 9%z T8 T § a1 ofew F wwEc
T wfeFrY ag wgy £ 5 edq o §
ST AT FX T FT AL g7 I9% N8
gtea & amsfra a1 gwy foeet &
7EAl ¥ @7 fF foeelt § AY w007
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w4 B THIT 2§ A ofw awT oAx
37 HA ¥ FIaAr 5 gw ¥ fodar
g FT 7z wigifeaz fRar 4v) W
az WY Fgar g 5 fagar gar framy
¥ Fu7 19 9T g, F7q0 F framy F
SR I@IF AR I AT AEGT & 7

garifq w@za, & szar agw 5
ST A1 qUE JET 1 FEAAY 97 0)-
fadrs &1 am@ w3 v 3T T AL A
fra gt & gaaar | 5 a9 qus
F AT TT @IAT 3 AT FE R
ghsat e g T W E O F
gfeat ¥ arr sa=ar F7F £ 33
T qAr FART FTFE AT F30 2
TF g 92 qen AT NTE, FAF 31
Zfeaa¥ v zear adf g =ifge, =z
I AT ATFT A FEAT 2 & ooy
faET za % wrzaAt & wrdAr Fwm
FTA AT TIFH AT 9T wearAR
FT AT FL AT IR AFA F g gama
A fAfsg 7 33 T 5 awr
FITHIT & F3I7 I3TT | HIT FEHR
q #2q T I § A7 T 2w 3w
F TRET | [T AT IF A2 F g
adl 3 g a1 g7 TaFT 5 fas¥ 15-20
AT ¥ AT ST ST FF 705 F wrer A
HTH AT T3T TILETF | H/T F03T
g 5 27 3o § sz 77 feafa dar
g sk Star §% qgq A Far ar e
QUATATE FATH AT T 9T FAT0EY
TqfT & Far 741 g7 FHar 21 IqAy
7g wafa @ & f5 gac g & @
qT AT IT FT X, WIT qAT §
AFL ST A1 IW F wyswar #v feafa
921 &3 3 aife w1 F A0 A A7
g AT AUIFAT F a7 9T Iy Fre &
T F A7 F1 G967 3 faar s

wamafa wgwa, § wzar =wim
f @1 goz wrE & WAy gv, ZfAd
F ATHA 9% UF TG FEET AT
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g Ak 3§ 92 ¥R fAfwa s
¥oTa |
39 el ¥ g F AOF! 4GIR
]ETF |
SHRI NANASAHIB BONDE (Am-
ravati): 1 am not satisfieq with the

working of the Home Ministry.
There were some expectations on the

part of the nation and the people
from this Ministry. We say that ours
is a democratic pation and that we

take every care to see that all the
principles of democracy are guarded,
that everybody has got the right to
live peacefully in this nation accord-
ing to his own choice, according to
his own whims, according to his own
ideas, as long as he does not come in
the way of similar enjoyment of their
rights by others.

Go wherever you like in this coun-
¥y and ask the map in the street
whether he jgs happy with the present
administration. The reply would be
that he is not happy because he can-
not enjoy the liberties he jg entitled

to and live his own life, That is be-
cause we are far away from the
principles of democracy, because

we see ground us unrest everywhere.
Wherever you may go in this coun-
try the general thing to be found is
unrest gnd yneasiness. Nobody feels

happy about the -present state of
affairs. We are facing clashes in a
8tate amongst people ang people.

There is fighting going on, quarrels
going on. There are murders; there
are dacoities; there are other crimes,
heinous crimes. And the reply from
the Ministry is that they are taking
every care to see that safety is en-
sured to the people. My criticism is.
we are not viewing these things from
that point of view. We are viewing
things that last year so many crimes
have been committeq ang this year,
the percentage of crime js less. I am
mot satisfied with thig state of gffairs.
We must see and that shoulg be the
anxiety of every Government, espe-
<ially of this Home Ministry to see
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that no crime takes place in the Na-
tion. That is the life of democracy.
What are you doing in that direction?
Yesterday, our learned Prime Minis-
ler here said while giving some ac-
count of the clashes hetween people
in Amritsar, they are not pfosecuting
one party and they are prosecuting
the other party, of course, he was
replying to the debate and I had no
chance in that debate. But my ques-
tion to the Prime Minister is: is this
the way to deal with the problem?
1f five persons who are law abiding,
are sitting in one room and they have
no participation in committing the
crime, are you going to prosecute
them under Section 107 or any other
section of the Indian Penal Code?
They were sitting quietly. Somebody
else’s came and they were attacked
by those people, unruly as they are.
So, this reply is not giving any satis-
faction to a person like myself. You
must find out the truth through your

investigation impartially. You must
come to the finding that such and
such party is the aggressor. I am sit-

ting quietly in my house along with
my family and if somebody comes
and attacks me, am I to be prosecut-
ed? If I am to be prosecuted, then
there is no investigation. This is not
equality. The answer that has been
given by the Prime Minister yester-
day ig that they made both the par-
ties as accused in that case. That is
no answer. That means, you fail to
find out who ig the aggressor, who
has taken the law and order in hand.
You must have competent machinery
to investigate. Impartial investiga-
tion is being demaded. It ijs a sad
affair that presently when there ig
investigation, the correct facts are not
being ascertained. There is some-
thing wrong about it. There is some
sort of partiality, one-sided business.
I ask the State Ministers here in-
charge of Home Affairs: are you
thinking of taking some steps to see
that investigation of all police cases
is being done properly? It should
not be one-sided. It should be ab-
solutely impartial investigation. As
long ag you go not have that machi-
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[Shri Nanasahib Bonde]
nery, you will not come to the cor-
rect finding of facts with the result
that you will not be able to prose-
cute the proper person in a court of
law. What is the use of prosecuting
innocent persons in the court of law?
We are getting such types of cases
everyday in the courts. They say that
there was fighting. What is that fight-
ing? One was silent and other has
come ang assaulted bim. What crime
the other man has committed? Both
of them gare being prosecuted for
having committed the crime. If this
ijs the state of affairs, nobody would
like to command this Government.
Ang that is what is happening every
day in this country. Every time, a
question is being put to the Home
Minister here in Parliament that in
such and such State such and such
things have taken place, law and
order has been abused, there is no
law and order, and the answer given
by him—to my utter disgrace, to my
utter surprise—is that that State is
responsible for this. I this the cor-
rect answer? You are the Union
Government. You are the Home
Minister for the whole country;
you are the Home Minister for
the Union Government, It is the
paramount responsibility and obli-
gation of the Central Government
to maintain law and order in the
whole of India ang there is no use
in blaming a particular State or
throwing the blame on a particular
State, ag if the State is there to take
care of everything. If you are not
responsible for everything, then it
will not be possible for me to appre-
ciate that.

What I want to submit is that you
are forgetting this responsibility
which is put on your shoulders. This
is the supreme responsibility of the
Central Government, the Union Gov-
ernment, the Ministers in the Central
Government to see that law and order
is maintaineq in the whole of the
country. If any State is neglecting
that part which is a very important
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part in the human life, in the history
of the nation, then you have got all
the remedies to set it right in the
Constitution, Whether g particular
State is ruled by the Janata Govera-
ment or by Congress or by CPIM is
Dot the main consideration If 5 State
is neglecting law and order situatiom
which is of a very greater importance
to the people who are living in that
State, then this Government, this
Home Ministry shoulg take every
care to see that State must be asked
to set it right. There are provisions
in the Constitution. The Constitution
has given you so many safeguards
and precautions. It is not g correet
answer to say that it is not the res-
ponsibility of the Centra]l Govern-
rment; there is no justification in say-
ing that or it is the responsibility ef
the State.

My criticism is this. The para-
mount responsibility is on your
shoulders if something is going wrong
in Bihar, if something is going wrong
in U.P. or for that matter in Maha-
rashtra or in any other parts of the
country. You must holg the people
responsible, That is your main res-
ponsibility which you are not doing
it.

Yesterday, I heard the debate in
this  House when Mr. Stephen, the
Leader of the opposition was charging
you for this and the answer given to
him was that it was not the respon-
sibility of the Union Government; it
was the responsibility of the State
concerned. I was very sad to hear
this: I was very sorry to hear this.

I will quote one instance, Last
time, a Government servant was in-
charge of the Gandhi Memorial. The
man who wag there on the spot was
just telling the history of the inci-
dent to" the people who were visit-
ing there. TUltimately, while he was
giving this informatipn that such and
such ‘man from such and such orga-
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nisation had killed Mahatma Gandhi,
the man who was hearing this got
provoked and he haq assaulted that
guide. There was a discussion in
Parliament at that time ‘and the
learneq Home Minister came to the
finding that there was some incident
where a man was beaten, but beat-
ing was not of a serious nature, so
wuch so grievous hurt was not caus-
ed to that guide and no cognizable
offence wag brought out Mr. Stephen
‘hag raiseq thig point in Parliament
at that time. Is this the correct in-
formation? . And this wasg given to
the House! If a man, when he is dis-
charging his duties ag a public ser-
vant, is prevented from doing that
‘duty, then the person who is respon-
sible for that commits an offence
under section 353 or 332 of the IPC.
‘Our learned Home Minister has given
wrong information; he has said that
no cognizable offence was brought
-out.

Mr. Chairman, I want that a clear
picture of facts should be placeq st
least before Parliament, on the floor
of Parliament. We expect that. If
such a clear picture is not presented
to Members of Parliament, it will
never be presented to the people, to
the nation. That is why, there are
apprehensiong in the minds of we,
"Members of Parliament, that the pre-
sent Home Ministry is incompetent
‘to administer law anq justice in this
country. That is my criticism, and
with this criticism, I conclude, anq I
‘thank you for having given me the
sopportunity to speak.

St g&R W FITAy qEy (94-
) mamfy 9, & To qoEr w7
qa-faamr Y qivt w1 oFedT T &
fax azr gar 1 uF fadzs & 77
FLAT ARAT fF 37 ga7 § e
TY 9 FT IS0AT A7 2 FF zfesAr
F far o o= wrelerg £, 3R OO
SfqorT 7&¥ faar str 2gr 21 T3 AT I
Tr a7 F27 30 91 1952 ¥ AT Wi
2y g, av a1y fadw 9w F A
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7z Fg% ana & fF wHs & E3E]
72 2, AIFHST § H ST | AT HFE
7 f2r sT7 1 SAF AT A =B
FT AT GIAT g WIT AAL T8 AT H
gz fEaT W7 A1 9% fad WwS
T 93T

R # W g W &1 @I E, AR
efrsidl v wen=TT g @ &, ar Avf At
% gfeg o T faar wAT &, TWH
fax #15 ©F a1, ©F g97, ¢F fa
a1 TF qre CERETT AT & | 39 A
FrEt ad 1 ared F7 zfazrg fora
g, gobyw g4 foeREre 2

s a2 SiwaT FORTT S F § AT
Fmse Fag@arg fFag 19779
zfewdt &1 arFfeai & s sfawa &
w$ & =z fagr aradt F1 w7 FTHI
STTET &1 wat 934 T AT N A
1976 & 18.75 Sfawma &M@ %,
FIT 1977 ¥ qZ FFFT 19.07 Al
) g A F gt 19767 11. 31
sfaerT a1, 7% 1977 ¥ 9% 11.8
gfaoa & war | gE A0 H 1976
¥ Star 5. 41 Sfawa a1, 587 1977
6.07 Sfama g war | 949 At *
Szt 1976 ¥ 3. 46 FfFwa 4r, &
1977 & 48 4.16 SfawT gaT & |
FZ4 FT HAAT 98 2 fF 1977 &7 @19
zfesiat & afq fae a4 @7 &, I9A
AT ArEfeat  ® whgw o fA
T F TEer gaar ¥ foey a6t #
saff HIAF FT T0HT 47, FTH! TGA
FH g faxr £1 1971 aF & wiHs
72T F9 &, SA-SAT FTLHT 70 =ferd
efieat T oW w7 whas =@y F)
1975 T 1976 FT I TAATHT 9%
FZ[ AT AT, #fFw SFT JAAT R
1977 ¥ zA%T 9fawa @31 § =W
w&i #ar A 41 5 gw ¥ At W
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[=} g%% 3= Az Aew)
9 gl FAFT IAT W@ § gEIT
adier g 1 SdT gFT & arfgafagi
F1 & frgara (1) & 1976 & war
gaF1 sfawa 0.68 41 I 77 H
0. 77T TATHITAZ FATAZH 0. 74
q1 77 § 0.77 & AT | FAH o H
9% forg 76 ¥ 2.51 91 g 77 ®
2.78 & W4AT | wg4 A H 76 H
3.93941 9 77 ¥ 4.35 & AT
g1 qaaa fx =wifzafagi w1 s
AF FAE & qE § 9T v gTHET
st gfawa & 98 77 ¥ agr & wfEa
gaig g fF foedt swF¥ @w %
FIAT A1 S9FT fe@rr savar fredr of,
HIST SFAT GIFIT H KW v fowar
Tar g afsa sawr  fe@ir &gt dver
AT, AT F AEAR 7, fTFT WX
TW@IHT F AETH H TAFT  OFATH
991 T fFEr @@ ST FrEwr
IAT ZHAT &, HIWET A TE 2 A7 9
FraT =7 @Y £ 1 wqar bt & mweew
S AR § IFM SAH SATAT 3 A1T *
fau afsaar feamt g 5 gfwal &
arg saar awre faadt faaad &
2, 29% wfa faqar a9 g 397 =¥
SqTET qYTE FIH FT HIISGFAT 2 |
THAFT A9 gg A2l % saqr qrdf F1
TG F ART J1ad € AT FIFT7T 51 a7
F & afexw 94 wigear 2 5 ag
F&Y fagar #T @ g @y 9gq
sarar gfesa e mifearfaat & fao
FEAT € | 30 AT &1 HIT 7 FIAT
21 afes & ag wgm 5 15 sfqwa
wgt efewatl & fau ordfaa @ 7
IHE Tg4 AU FT B1T FI JA 17 A0,
fadfta Aoit HIT w97 Aot § FwrAEr
& drw @l ¥ saw w4 AT faar
war #ix gzg Sfawa gheat &1
ga% o7, fedfta A g gdm S
&1 F1fxgi & g @t 4T a9 )

APRIL 25, 1973

za% fory fesdzre 1w & 7 sfzafest
T 9T qig @A wfawa s frast
w12 &1 w79, F9TE 7 W7 s
1§ 7fgET ¥ I5F Trgw Iaw! AWl
FATAT @, 38 fau fardgresin 2 7
T M 97 A fa=r F7A7 9397

3® #7d 2 fF ang aafaq «21 fa=
R E RS FEt o A g fr o
fergears +Y saawar 7z 2 f¥ fesgeana
F QHATE AT SASraT 779 o1 gfesar 7
UH 937 2T A1 wrs zZfrwAt F 1w 9%
#fad a7ty w97 781 afer geadiLy
T G 79T T2 o w67 § AfwT gy
T H ATE g1 F w1E A1 gfeeat §
& Jar T3 931 g1 5FT) IEF fAw
fseare &7 27 39 gy adr 9T
TETE § IFAT W0 | TF AT FTHAL
g9 T FT F WEA Al GACAT FL
FuraTT G481 fFFE "5F5q |

fosdt sifaat § =T ¥ @9 FA
21 & a1 gt aF Fgaw FF 1 SrEw
FTEIT &1 B gHr fAwr 2, W
fagst sifaai & fow 74 & 78 &%
S T FLHRIT F &0 &=y gow g
g7 gfq ara F1 fgmg @ F:7 g
3T £ HIT 5F F47 78—79 FTATIGIA
T & 9T W F FgT Ha< 9y £
78-79 ¥ S g@giA fFar wav g
fegd 707 ®o mfzaifegi Fr Qs
% o0 a7 & @ 7@ g 3961 8Ig F7
2gT £ q1 2405 91" w941 @9 fEAT
w1 @1 ¢ wafs 9% 9gw A1 @@=l
75 % F¥d @ & TZ TART KIT @HT
8917.78 W&, ®q4AT § | FEI qi= AH
¥ ZHFT AMET 9 FATT A1& &A1 AT
A1 Fgt 0F @A & faw 78-79 F fow
2405 9T ¥9aT @91 31 @7 ¢ faaw
70 FUg ®qar wifzaifagl &1 asan
% fau <53 gamar 21
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F gz ar 527 f5 S@Twr@ R

A frgry, 33 caIa 3 A WS Ffa

sqgeqr 747 g5 % =ic fassr sfaar
Z4r 3% #1 afaw wrw A7 fasd
SrfaaT & S 37T H0AT, 3T FT AT
HEF, AT AHEIA AT F SARC
FTOT T3 3T & fF Iz Fr smaw
wfyas zfan wriw # frad sifaat
F S & 317 9 "I fEa
w47 20 AT "wiew Wz fagre Fv
FIFEATFI A @ AT Ig 3G 5 wgi
o= H 97 76—77 9 355 AF Hi<
77—-78 ¥ 552 @@ @AT fFar war
=%f fagre § 76-77 ¥ 300 @ AT
77-78 ¥ 325 =@ @F fwar w@m |
T =S 3@ A FAlEF A | fAgrT w7
FATzH F HFAAT L SAFEAT |
FATZFH 76—-77 § 300 qr@ AL 77—
78 ¥ 325 @@ @7 fwar war | TW
qrgk ®wIUSE W oAgrueE,  fAge
YT ITAT T2 FT JAAT FIfS03, HELSE
H 76-77 W 400 «r1g, 1977-78 H
550 @M | AT AT TorT 7z fagre

v Ffwo | 957 F 1976-77 |

400 AT AT 1977—-78 ¥ 400 FTE |
AT A0 FieQ awaag, fage A
IAT AN T ATEEAT FY | qAAITE
¥ 1976-77H 620 ATTAIL 197778
¥ 567 @rg | WL IAT WIW, W@l
ZFAT T ACTIEY § FZ 1976-77 W
325 @TE HIT 1977-78 H 460 MT |
oT A T F aFgd Fiw A
ZHFH FIOSC | AT 3TAT 37 HIFET
fagrx 7T IAT 937 #F1 § qg AW v
T =FFAT F T ¥ gfag ¥ fasEr
sifaai & w74 arg & 29%7 owAE
wieo 7g 7 T fagre oz saT @y &
frsdy srfaal 1 93 % fao fasd
i grAt F T°9r @5 q57 Grar war o
fraet Srfaat F SearT £7 76 F15 977
Afi fegragr, . . . (TWAEw) . . .
A 7 fraew w5 @ oav F ) g
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FAAT F WEA FQ@T E [T AT FATX
FEY ¥, BW T ATA F LY TEAE A
g TEHA § AT AT ATt 3T F AT HEA
T SqTEAT &F HATA T A FA S, T8
FAT AT SJFEAT FT ST FaTer G27 337
g ag WATI ST F  HA@LE! q
afga § 1 AT H ;TS HAT FAIET FT
zHaq g ! favg & Gmw wwafaim
¥ ag wAw T ¥ Ty 1T 3
FT EHA, I FIT, JoT HIG, T A
wELAY qTE, H5F AT FAITHT A9,
AGZ M AFTCHRT AS15, §92 AT AH7-
A FY LML, TIHT AT A1H ;WS B
A%, 7F WMT AT 7 FTE, T TN
Fr a3 —ag w7 fergmam F1 A
FHATH 2 a9 g7 3 | WS FAT AT
sgaear #1 fare @Y g 7w wEd
T WRT FT AT IFIE FIT § | g
T TF qUEGT FLA F a1z |1 favatag
FY qvedT A AW, ARFT HIT AT F
WIGAT B FF T UT WYAT qUEET T AT
7 faar a1 HT A FeF! TT FAH
FFAY, TAT WT JFFT GITF F1 JAFIL
FSET AT & HIT TF WG AT9aHT HY
FEFA 1 AN A F——ug ET g
TF AT A1 A9 HHAL g | qg A
qra A1 FAART 8 fF Jg 9T 96 SY
AT THEST EFT ST TTF FT ATHIT
gNT | ZEfEC mT wWiT FEA &Y
FeaT 1 faeredt g€ grd &1 rwAr
FTET & af W F TErH IAET 9 P
JAET R, SN FT THIH FIAAT BT
gfaafrag FATZET AT AT FT TH
A HI AN FEET AT | WT JATH
SN &7 WHAT S qTF FICETAT BT
gfaifras 31 wrs feegema & am
& T IT FAST T ¢ wiwA fafafes,
OTSET, TAT AMMHLT  TIT AT, aLT-
FTE § JAIT T WL q1a7 FUST T&T
FT AW geai 9 faaea & 71 w9
AT FT AT F g | UF T 9T
I GIAY, AW FT FIATTOT ATT SUH
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[ o gFw qF MOAW AT ]
HIT <1 T SIRW FIQ & a1 Tg Il
ST & Tar § S e AtoranT asE
q=F T AN FF FRU T T7 T
#IT §aX @@ FT 9T @ 7 g
FE=a F1 qre= fFar ar 7, T
FT wewg BRI AT T, T woA
& o r g fFar ar 7@ 1 =W
gF1T 1 qffeafy fergeam & 15 77
# deT FT TE E | %

zaaT &1 waY, fergeaia & wRT S
ETAITE, 3T | ST ATHCE, a7 ST
Feqaear § way fau Fequ &9 & T
sfy war 1 sufs 991 § Faw &g
i< ArwaEr &1 afaq 7@ faar afes
fergean 1 qudifa &1 W afeq @7
faar &1 =ro enfgar § modr “snfw
gar”’ fewara & a2 &1 Arfas-weal § foar
g, =i foar g f& fogema & anw
T e el &1 aqea i T e § g |
gHfAu ST FET I FIFT AT 8 Al
SFATHET g1 @TaT HT g | sHifey
fergeama #§ afwaaw &1 1€ @10 G Tl
qret & 1 gTo Aifgar 7 F=7 g fF w9 9
qefl #1 qTd FAHTE AT F@T & Al
W= #T7 gl ¥ 4T F A T7@T ) 6@
¥ ST & 919 ag @aT i 8, TiAT TG
2 M Tt ¥, Tt fEEy wRar g
TEF M G SAF AW F TL@T
FO | \ggeaw & sfaga # et s®@
i gfee 7 € | fergeama Y TS
1 Fwdr ofaw 7@ fEam aor edifag
AW F R AT G &g W FT S
q9T § 1 Seer=1 &1 foadt o § STl
QST ST | ST sTawqr, FAST Wi,
qoftengr e fergeam #v fmT as-
fNfe—r qam  fegam § g1
i 9F § |

S & HAST §TaT FT AT 4T g q¥
¥ o & F€ g o AT E
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s & 1 & wad wmr @ fadw
Faar g, afew fe=t w1 amdws T
g 1 gw TSt wiar & o<y 0
g Zferor F wr$ @@ HAST 9T F+T
M AW F—ar w1 @ifea—IEg,
SUT AW, WA, HET YW F ST
ghor ok fass & F Hasr &Y
STHd & | SAET HIEEr Samer g,
afFs AT wmr FOFO T OHTS
Al § Fwile 780 FTaFd ¢ |
g% fowsus ok =8 wH #T uw
" FRO AIST AT E 1 afz afeo
F wr€ 7g wey & fF w9 F mw
F 91§ W SN AT G AWET
A0 ® #d, $97 el 9T A, afg
sa% ufg oms feor & #1522 2,
AT FTATAE, TATHAST WIGT &1 THAT,
HAST ATET F Hlg FT AGATEAT |
AT ST E—FHOS AqFAT
afwearg # 971 g%, afww ag wiga
AT@IT qaT Tg1 a9 9% | €ro §ol-
da1 S¥ Jar wfed G AT @y
F7 9% | 1 A a9 qE——adT
FHI TE 9T NEWE ¥ =T g P
TRTEEHT AGFT 7 gwT A fass
& fau grIwa sw@mEn, afsa
wfes arafta @ & Far @ aT
9% | WE-gaE Aar aW,  afed
#fas FIET W 9T TR A
—z@® % 7T W g, |1 FWO
g7 wwEm—afz @ T F1 anw
a9, afs s a9 W et
# gaea gidt, gA IAT AT Wt
¥ derd af @it @ st fergeara &
saT ok faw faw @ @W, feg-
W & gl AR Maw F o
wix foge @wmi @, foasr sawear
fomer &, foew & mmdar 1 oz
fau o=t & f& s3SI wmr 7 gerar
ST | G AR ARvETE O
g F 9NF § | e e 53
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X AREATET A qAwr ¥
Asflare w1 qrat &, war ogar
qE g, SH 9T FEAWAE TRl
FIET & T ITHY FT FIW AT &4
afz 3 Fr FATAT & AT GfeEr B
T qEE FT GEET T2, ST AR
qT T AT & IF 9T 3o Fo Fo
F1 fos® FT arwar a3ar

AT AR WTE Fgd g——afz o

B FTAAT § AT AT F7 fyar &y, o
WAE g SAmar | F oqAr FrEar
F—HT Faq aT &Y fgar 3} ¥
qaqT AT S 7 gfre w4 v
FFAY, T AL AT IAT 9T FAIT
TEX FAT EA0, I AF faarar o
T For v fgarar gwr ) St sy
gt gfez & foadr awow 2,
S O I A wfaF 3wy &
w1 wify  ammfes gfee & fraat
. Ao 3, 3a% o= wadr #r woEr
g TaT F w4 T zfAe TaT
F w=T amifss gfeemor & oo
TR §, IAF 919 goT g | w7
a9 q Faw A A oFerd wF
& VL AT 59T FT I07 Frzr gvm |
TF OF TqT § ST FAA o9 ¥ v

- ® T 8 709 § WY 4= oYy ma
- I ¥ I/ S S oorfy w7
T , 39 9 Faq ¥ F7 @i g,
ST B afy 1 qdg 2, sw 9%
AT A W § W 7T v qve o

g

- T SISt T star wraeY, S fra,
- dfg, wfaT o gem, @ay owew g
afFq sra qarm § w9 gft ey §
L A STF w¥ ¥ AfT wafam 2 s
2 AR F a9 am w7 o
T AR I9 AT wToa@ar g oA
- afa ofag Zr sy F——zTFT TS
w4 § Fo arafor aeerar & ar
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9T A frer ol & 1 e T
F foq ag g597 45 & fargear
¥ UF g A A qRr T
safAq & Fz1 wrgar F-—afe
#F FwEd aEr & ) ozm FRTTFTET
FFEAT & g Faw o

& wqw frdET o S i
fer & &7 4@ ot w44 s
a4 | UF At FT Fa2r, FRaFr arT
A W AIT I@TS 9T 43FT WOT
IR &I G FATAT §, Wi I
aagll & wqx qfeare &y ST
FAAT E, IA FAF qfEre @
A a4 fage &1 ger war Far
& @ FIFl 9x wqw  fawear 2,
AT ATAT F=m

FI F1FT B A A,

fzedlt wrpe daa avar

7z 5 aF = 736 3fec &, fre
aa w1 Ifra war ——frdy Tow
arfd & 32 1, St Sarare 8, s &
JoeET §, SEAl fageaw wr @y
T 0T F37 FT FE wfwwre @ 2
I+ a7 wgrers ¥ fra faar 8-
WA F 9 wefy TwzEr @y oy
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The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
April 26 1978/Vaisakha 6, 1900 (Saka).
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